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LOK SABHA
Thursday, June 22, 1067|Asadha 1,
1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Training Facllities for Executives In
Public Undertakings

*661. Shri Ram Kishan Gupta: Will
the Minister of Fimance be pleased to
state:

(a) whether it is a fact that there
is no proper arrangement for provid-
ing training facilities to Directors,
Managers, Managing Directors and
trained technicians, who are Heads of
the various Departments in the Public
Undertakings; and

(b) if so, the steps taken or propos-
ed to be taken tg provide training
facilities?

The Minister of State im the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). In selecting persons for
appointment to top management posi-
tions in Public Enterprises, preference
is given to those possessing suitable
qualifications and experience. The
training facilities to middle level exe-
cutives are provided by the Enter-
prises eit.er in their own training
institutes, such as Central Manage-
fa3ent Training Institute of Hindustan
Steel Ltd., or by availing of the facili-
ties available in the existing manage-
ment institutions, staff colleges, etc

Shri Ram Kishas Gupta: According
4o the latest report, 88 government
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companies made only 24 per cent
profit. How far is lack of trained
personnel responsible for this loss?

Shri K. C. Pant: I do not think it
would be fair to attribute this entire-
ly to lack of trained personnel. When-
ever a big enterprise is set up, care
is taken to see that personnel are
sent abroad for training or are train-
ed in institutions in the country.

Shri Ram Kishan Gupta: Do Gov-
ernment propose to set up institutions
like the Delhi Management Institute
for such training?

Shri K. C. Pant: There are already
a number of institutes. In the Fourth
Plan period, Government intend to
make use of these and evolve an in-
tegrated programme of training.

Shri Sezhiyan: Since these selec-
tions and appointments involve a
high technical aspect and also since
the persons selected or given charge
of public undertakings have an im-
portant part to play in view of the
fact that for the public undertakings
a deflnite and important role i8
assigned in our economy, are Qov-
ernment considering any proposal to
constitute a public service commission
on the lines of the UPSC for their re-
cruitment.jn terms of the specific sug-
gestion made by the Krishna Menon
Committee which went into the work-
ing of public enterprises?

Shri K. C. Pamt: In 1965, a Com-
mittee of Secretaries headed by the
Cabinet Becretary went into the ques-
tion of appointments to man top man-
agernent posts. Their recommenda-
tion was accepted by Government.
Following this panels are being set up
which contain names of suitable or
appropriate persons taken frbm gov-
ernment departments and also from
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the private sector where applications
were invited through advertisements,
and the undertakings make their
selections from these panels.

ot fag s wave : wafs gz gw
AT FT ATHT FAT 2 {5 qafas daet
1 fawr< g o1 @ & W7 g
UET FT W g v Arq §r qg
T[T W facgw v g fF qafaw
A9 dawrdz ¥ faw dg wrafwqr ¥
TET § AW AR A E A g7 arq
1 & 7 WT g faw a7TH F@EIC
A tfean wRx afaw wt zadr ww
tfear afafes &1 fawars fear & wet
TF § qafaw 923 & Gawde & fav
FE uF sa gfedr gigw g
M g7 g7 Fw ¥ g ¥
Hr1 g @ w9 a5 ag feafavag 9%
qg=r 2 7
ot § 9 o 77 Gdew TATy
1 &1 faarz g g gdifag ¢ fs o
ey I9qFT 31 /T fAwr CECE R
W & A I dFadr e Ot
8hri Indrajit Gupta: Is it not a fact
that the relatively greater reliance of
the public sector industrial under-
takings, in particular on former gov-
ernment officia’s or retired govern-
ment officials, to man the higher posts
is due to the fact that the salaries paid
are not competitive enough in  the
sense that they are not enough to
attract people from other fields who
have got more techmical training or
commercial background, who know
how to handle these large-scale indus-
trial plants, and because they are not
tempted to come from the point of
financial emoluments, therefore, the
Government has to rely more and
more on its own former officials and
retired officials whose background is
singularly unfitted for discharging
managerial responsibilities in such
undertakings?

Shri K. C. Pant: Broadly speaking,
emoluments In the private sector are
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high. It 13 a known fact. In spite of
that, many good mpeople from the
private sector do come to the public
sector. I think that is a fact which
has got to be recognised.

Shri Ranga: That is no answer, It
is not a proper or adequate answer.
He asks one thing, and he says some-
thing else.

Shri Indrajit Gupta: The former
Manager of the Railway Board is not
necessarily the best man to manage
a steel plant.

Shri K. C. Pant:
sarily the worst. It depends.

Shri Ranga: The salaries are not
attractive enough.

Shri Vikram Chamnd Mahajan: It is
a matter of common knowledge that
these public undertakings are being
manned at present directly by Gov-
ernment servants, If a person has
good knowledge ijn one branch, it
must not be presumed that he has
also a good knowledge of public un-
dertakings, or he will be able to man-
age them. Therefore, is Government
going to consider the sus‘gestio-ri for
creating a service from the business
community or those who have know-
ledge of business? Will Government
create such a service to manage these
public undertakings?

He is not neces-

Shri K. C. Pant: No, Sir.

ot wrel weAYE : el TEET T
T[T FY aww FL wgar 7@t FlEw
7z wafaaa ¢ fe qafaw veEfee
¥ Y aF WEAT § IR IAIT F A
% o wrepara A @ Egw ¥ fad
¥ w19 ¥ WA OF IO IR &
AT AT w1 @m oy fF agw
NI F wA AT Y ¥ Ay W
T TN T CF A Y qE A &
rf TrgieeT aw w7 qrfmres F &3
§ o A ¥ ol ¥ fygem @A
Trfzeg & s AT W A
fegeam &9 & Jaw PAaT I 6T
ot Tl e AT SR F e AT
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W & T F T AR A
wid § wafeg ¥w ag w ¢ s
goere Qe fa aqmia & dqe g e
o wigHT forw g9 #1 iwfawar oma-
w4 @At §! I aF A qAwe
a1 #xform ETiaz aTaT oy WYY vw
@ § F7 F Qi J1 gofaas
& § Wt qogT @ 8, forw Y ag
grwfa® & & wiaa § 9 &1 W
TE WIH wElaed F 9T wfafafaw
THT A IA FWM gEl & ;A H
7 1 wewe fear sy ?

Iq ATA AW a9y faw Ay (sdr
wroet de) ;o og@ anal 9%
T QAF FET ST @

Shri M. R. Erishna: May I know
how many of these public under-

takings are under the management of
retired officers or retiring officers?

Shri K. C. Pant: This is not avail-
able with me, but I wish to make it
clear that she ultimate objective is
to see that the top management posts
are also manned by people who come
up from below in the public under-
takings and who have gained experi-
ence in the public undertakings, but
it is very difficult at the present stage
immediately to find all the people.
So, they are drawn from the Govern-
ment as well.

st ®aT AW qen : qar 4
f& g9 uwad w1 NfF g=wiffER
2 & it g sy ft S
37 & Agl ®IF Afwa faedt ifafers
o & W I 1 FAT HF@T qIaAT
g o G AW ® ¢ afew WET-
Efwvm &§ Worm onaT § WIg AW IW ® i@
vofasy  grara g, wfdz §f o
T A, 3 % tw alw § sma @ -
g X w1 gF e fawen o g
Mr. Speaker: That is an opinion you
have expressed. =

ot Wt WA T & gy qem
e § fF x8 smie ST frwiad s
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w9 & a7 ik & afz g, @ W
Toftoumodite ¥ wftg g fopte
i T FWAG AT & w1 w10
g.?

N § WX ©F : 91 019 X O
NRAIT o 7l § v ¥ o
T §arer W I3 91 |
Shri KEanwar Lal Gupta: T raised a

pointed question. Why don't you
make recruitment through the UPSC?

Mr. Speaker: It was raised by Mr.
Sezhiyan also. The same question
was put by him,

Shri Sezhiyan: But the question was
not answered.

Mr. Speaker: They are not agree-
ing to it.

8hri Kanwar Lal Gupta: They may

“or may not agree, but they may state

the reasons for it. Please ask the
Minister to state the reasons.

Shri 8. Eandappan: Simply because
a question is inconvenient for the Gov-
ernment, they should not evade
answers.

Mr. Speaker: I cannot unfortunate-
ly force an answer,

Shri 8, Kandappan: A straight ques-
tion should be answered.

Shri Kanwar Lal Gupia; We seek
your protection., You ask the Minis-
ter to state the reasons.

st wy fawd : qgi 9T N FAOw A

& 37 %1 srara &Y g wran wfgd

st ST W T AT AT W
wrd T ag o g v § g qve | 4%
& wrg e TG & | O FATH WK
¢ 9w ¥ ww & goa wfawc d fr
fafree mga oara & 3 gw e
warw fisat § fis w17 go Yo qwe e
¥ fopie Wi 7ff v@, ik W
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I® W AT Hfay G W w1 q@-
AT qfews TTtE ¥ aff @ O g W
fe ag qfers sete # aff 3

st Arcront e go flo mao
dto ¥ ¥ ¥ (o sT1 wowa
aff & wifs go dto THo Hro Y
@ gE T g gt & 1 go o gwe
o fadh mide afedor & fad &
T ¥ Infwe afaww Ffomsas
fordy i T T @ | g wEr W fE gt
gy wfewfal 81 ¥ fear o g
at faeewr g &, Afew o a0 =
adt & v @ et & g Ot @
afer gg ara aft & s o A Aifa @
vafufrefea afadw 1 agi frawr s
A, W B TTHA FT TEW § TAT A TEC
W | gafel g eER Sw Awy
=T o @y § AT AT € I F Ay
¥ i w3 ferr s

&Y Zro Ao frart : T a7 =2
f wft 7w fory sfzzges #maw e
w3 ofesd & (a0 faaw fFa
& Wiz 2 ¥ far ag w1am 3@
mE AT agad g feTw any
qfsss wEETFI@ § AAAT T @ a1
FrM A fag T E ITF IT H
faware €1 AEY @ WYL IT F qg A
¥ qfsers FEZT &Y &TLATIAT H wEA
Tt % 7

ot wrereot derf ¢ gg @TE Al
Irw aff & f% agt qF AW Y S
st & fomr 1 9w fawara & 7§
ey wrf frreraa &€t =€ &

ot wirwae fag : wqw wERA
FORTd UM F wTH F@ A Faoet
wifit & 92f 9T St safew &9 @ §,
g % wfmew & fodr @ we & o
goqrd €7 afe §, A faged o &

JUNE 22, 1887

Oral Answers 6698
¥ farlt , afx =t & o agt @y A
#1€ orew ¥ ar ad ?

St F WX T : gT OF aF AF
S # me wor sfwerr geam §,
AT 7F SR & wera gy
W% AT FEEAr AT WEERETE
¥ w1 §, Gxfafrsgfen &me o ¢,
tfezgz v ofers Qufufrsdm 8,
W qax feegE g, dwmw af-
TGz W% A ¢, & @@ w1 g
far amar & st st sTavee Wy
Sar g

=t wrivae fag : afz sfweor
gfqurd stz & atx sfmas g1 <@
g @1 feT ofemw ¥ w=Efew
¥ 7 719 F T9 @19 a% F194 °r
AT IF A AWT I THES {1
amwiwelgrag g7
Mr. Speaker: No second question,

Shri Sradhakar Supakar: It is said
that there is too much of bureaucra-
tisation drift and lack of initiative in
the management of public undertak-
ings so far as training is concerned.
What steps are proposed to be taken
to see that these are reduced to the
minimum and real technocrats are
evolved out of this training?

Shri K. C. Pant: The Government is
aiming at the ultimate objective of
making public  undertakings self
generating in respect of the top man-
agement positions. It is settimg up
panels in which only those officers
who show special aptitude for this
work are included.

Shri Surendranath Dwivedy: Is it
not a fact that most of the public un-
dertakings today are headed by men
who have neither a technical or a
business background and experience,
and so far as I remember, the Gov-
ernment gave us an assurance in this
House that gradually they will be
replaceq by persons who have a
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technical background. May I know
whether there is any phased program-
me and in how many years are they
going to replace these people with
persons who have a technical or com-
mercial background?

Shri K. C. Pant: Management 1s by
itself a technique these days, and it
is almost a technical fleld. But bar-
ring that, as I said earlier, we are set-
ting up a panel in which only those
officers are inc!uded who have special
aptitudes and these selections by the
public undertakings are made from
this pancl and they are not allowed
1o go outside these panels,

Shri Surendramath Dwivedy: They
have this training institute; they have
the other personnel in the public un-
dertakings themselves, I want to
know whether really they are making
any efforts to see that technical per-
sons take over the management and
these non-technical persons are re-
placed.

. Shri Morarji Desai: May ] say that
a Bureau of Public Undertakings is
set up in the Finance Ministry. That
is examining all these questions. Who
are to head these projects will be
decided by their capacity to have full
conversance with the projects them-
selves and also their ability to man-
age. Every technical person is not
able to manage; that also has got to
be taken into account. But mostly
there should be technical people who
are able to manage and the adminis-
trators alsp will not be debarred from
doing it if they are also qualified to
do that. But there will be a larger
number of technical people who will
manage this and not a smaller num-
ber ag it is at present.

Shrimati Sharda Muokerjee: Is it not
a fact that a number of young engine-
ers who have had the benefit of train-
ing at Government expense are leav-
ing the public sector undertakings?
May I know from the Minister if he
has made any assessment as to the
percentage of the dralnage of these
engineers, what are the causes, what
frustrations are they suffering from
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and why do they leave the public
undertakings after they have had
their training?

Shri Morazji Desai. Many are pot
leaving the public undertakings. A
few might be leaving. It is possible
that they are not getting the advan-
cement that they seek, It iz not
possible to give all the advancement
that they seek, and if they go for
larger salaries to foreign countries, it
only shows that they have less feel-
ing for this country.

Shrimati Sharda Mukerjee: Will the
Minister kindly make an enquiry into
this? (Interruption).

Shri P. Gopalam: I would like to
know whether it is a fact that one
ex-military official has been appointed
as the Managing Director of the Su-
ratgarh farm and, if so, whether it is
to fight against the pests that this
military officlal has been appointed?

Shri Morar}l Desal: The military
officer is appointed not for his mili-
tary abilities but for the disciplined
management that he has learned
during his military career. And that
is how he manages the farm in a bet-
ter manner. A manager must know
how to manage and not just know
how to manage the plough or the bul-
locks; that is not what is required.
He has to manage men.

Auditing of Income-Tax Revenue

¥
Shri B. 5. Sharma:
Shri Onkar Lal Berwa:
Shri Sharda Nand:

Will the Minister of Finamce be
pleased to state:

(a) whether it is a fact that recent-
1y the Indian Audit Department has
been excercising excessive control
over the activities of the Income Tax
Officers, Assistant Commissioners, and
Commissioners of Income Tax and
asking explanations from them to
justify their orders and even pams
strictures and criticise their work;
and
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(b) if so, the reasons therefor and
how far it is justified?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). The Comptroller & Auditor
General of India conducts Revenue
Audit through the Officials of the
Indian Audit Department. The pur-
pose of Audit is to see that adequate
regulations and pracedures have been
framed by the Revenue Department
to secure effective check on assess-
ments and collectiong as also to see
that such regulations and procedures
are actually being duly carried out.
In the discharge of these functions the
Comptroller &  Auditor General
points out mistakes -invol!ving sub-
stantial revenue. It will be in the
discretion of the Income-tax Depart-
ment to take suitable remedial mea-
sures as also to call for the explana-
tion of the defaulting officials. The
question of Revenue Audit exercising
any control over the activities of the
officials of the Income-tax Depart-
ment, therefore, does not arise.

ot Rvfisirr ot ot WY S
w1 2 fF ot aw wfer femr e
¥ ¥R g 4g  ¥Aw &Y ¥ wifee
s ¢ 1 ¥few s ww @
wifgd fF gaww ixg feuddz & ot
wifeax ™ w1 § 3% F7 o1
Tz & wfeww feadive fed @ g
1T vv wfeww feaiwe & qarfaw
w7 & ¥ ¥ § at wfez feurdwz
e Iw ¥ g ¥ fr wie 7 ww
¥ raeT w9 arw arfee w6 T e
AT wE @ wmar | Qe mEsar
w1 A% WLl 1 iwr F Wia mar
L

oft g wx T : g wifer @A
gfwdsa o N g N fraw &
¥ I § v ad § oo S @ qrem
forar oray & ar Y ag 3w F fag w9
s 319 o ¥fgw § wtw @ s
qeeft § | &feT qg sTw e Agi €
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.7 a1 ag € fe wrqa A faawi &t
W AT ITH AT T 3G |

=y 9oft wwe ot : afz & moF
ag Tars, fw aga & wael §# § gAwew
Z3m femddz & wfeed ¥ et a%
forg wd A n § s wod anw @f
K ¥ dwa & warfaw aqi w1w {xav
sugs gi§ #1¢ & daw & gofaw i
T @ waEr s afafwar @t ?
agr gg wifee feqrédiz 1 wim & ar
sfawe sz wfaez sfoac w10
sfaw ¥ wfaws & 7 a1 w18 @Q
I Gt aTd g8 Twar & wnfy wnfe
feqrdde | 7a1 Qa1 ¥ 7 ghA FE
¥ ofeqn@ @ afra wi W
wrAar =gl g fw wifer fearédz &
fax ag #gr oF 93T 3 7 &

Ig-FwE A aw few Wt (s
Ao ) : mAdig geE T AW
¢t f& wifee @A & & =fgd
wifez &1 waww 3§ ¢ {5 dFw gw
& ag w197 & qanfaw g a1 A g
1T W GEET AW daw WiEEI ¥
fear ag w97 & wmfex fazr o
amdl wme ¥ fegr ar fesdt &1 A
®@ & fag famn a1 g5 gay 1w
& faar 1 gawt wifee d@ar § Mg waz
A1 R A0C A AT FT A« AW
ivg wifemT 2 a%ar ¢ 1 @ ¥ 9§
wAE at § |

Shri Shashj Ranjan; The hon. Minis-
ter said that the audit department
checks whether the income-tax offi-
cers act according to the law or not
May I know whether it is a mechani-
cal thing and it goes omly into the
process of actions of the revenue offi-
cers or it also goes into the integrity
of the revenue officers, whether they
are honest people or they realise the
tax by coercion, compu'sion or per-
sonal vindictiveness? If so, may 1
know how many- cases: of such type
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have been brought to the notice of
Government?

Shri K. C, Pant: If in the course of
their investigation they come across
cases of harassment, witting or un-
witting or fraud, certainly they bring
it to the attention of the PAC. It is
the PAC which looks into them.

Shri 8. S, Kothari: In certain cases,
even the decisions of the Central
Board of Direct Taxes are questioned
by the audit department. They be-
come too technical and officers begin
to lose their initiative, with the re-
sult they are over-cautious and there
are excessive “add backs”, as they
are called, resulting in appeals and
unnecessary litigation. Will the
minister look into this matter?

. Shri Morarji Desai: The purpose of
the Auditor General and the work
that is performed by the audit depart-
ment is not properly realised. The
Auditor General ‘can question even
the decision of a minister, if it is
wrong. There is nothing wrong in
that. Why should any officer he
afraid if he is an honest man and if he
does his work properly? He need not
be afraid of any criticism made by
the Auditor General. Government are
bound to protect him in that case.
But if he has done something wrong,
the audit should be thanked for point-
ing it out.

Shri S. M. Banerjee: The Auditor
General is supposed to be the watch-
dog of the Central Government and
watch its finances. I would like to
know the circumstances under which
the ex-Comptroller and Auditor Gene-
ral has taken up an appointment in
the British India Corporation, which
is manned mainly by a big business
house? I want to know whether he
was permitted or not.

Shrl Morarj)l Desal: No permission
is required for that purpose.

Shri Hem Barua: Since 80 per cent
of the unaccounteq money, better
known as ‘black money’ today, in this
country is concentrated in the hands
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of the officers ang the mneorich,
whether they are businessmen or
contractors or ministers or Members
of Parliament, may I know whethen
this tightening up of the audit has
succeeded in mopping up this unac-
counted money and pinpointing the
persons or putting the finger; on the
persons who are responsible for doing
all this?

Shri Morarjl Desal: I think it is an.
impossible task for the audit to per-
form.

Shri Krishna Eumar Chatterji: Wil
the hon. Minister en!ighten us as to
how many cases of evasion of income-
tax have been revealed due to the
vigilance of the Audit Department?

Shri K. C. Pant; As ] said earlier,
the objective of this audit is not to go
into individual cases and to perform
functions which legitimately belongs
statutorily to the Revenue Depart-
ment. But in the course of the in-
quiries when they come across cases.
of under-assessment or Over-assess-
ment they bring them to the motice
of the concerned authorities and they
have brought such cases to the notice
of such concermed authorities.

st gezamw o ;AW ¥ W g
#T agarad g & ag fafra s s
A wrEwT FOEr w1 famar wrfey
ag g fae o1 T & Wi Sud e
¥ feriie & wfowmfuat 1 age
axr gq § | & e wrgan § fw e
FOHIT Y wez s o 3 W
ufesfeat w151 9T gy 713 &
farr atfez #t otz ufas a0 w70 93
T w0fY ?

Mr, Speaker:
audited?

ot ST wrw ey ;& AT W
§ fr v wife & % W) Hfew oy
ATy § M wEToREEE ¥ ¥ N FS.
s ez & oy any § 7 afx gt aY

How can that be-
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format W ¥ &% qur oA A ¥
a1 oA NIF & A gAew A
Sfeadde & sarw & 7€ ff Wt wifez
 IART IAN qTA F arar ¢

ot g T o gET oRAEE
& $faw a7 19657 10560, 1966 |
9141 MT 1967 ¥ 9880 ¥ | WAT
qEEET F 1965 F 1283, 1966 F
1408 WYT 1967 ¥ 2014 T | €57
HET qREHE F' FT afw 1965 F
4 FUOT 39 7@ 91, 1966 ¥ 8 FIIF,
64TTAGI AT 1067 7 7FTT 41 &TEr
gy | ferdt afe gad & freac g€
I wiEE AT a1 AE E

W ®ax WA AT T
“vyaTa T fear AT # fx w19 S Ar
T & 9 5397 Z95 feadsz & warA
# g @Y 7 wifez & 3951 39% eq1q
# amar |

WOW WEtEW : A4H7 #EVEA |

Foreign Investment in Fertiliser
Industry

-

*§63. Shri Madhu Limaye:
Shri S§. M. Banerjee:
Shri George Fernandes:
Dr, Ram Manohar Lohia:

Will the Minister of Petroleum and
.Chemicals be pleased to state:

(a) whether Government have seen
reports in the Christian Science Moni-
tor and other foreign papers that des-
pite the concessions to foreign capital
and the extentions of the time-limit,
foreign enterprise was not likely to
be attracted to India on @ big scale;

(b) if so, whether the report is true;
and
(¢) the concrete steps taken to step

up indigenous production of fertil-
isers?
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The Minister of State in the Minis-
try of Petroleum and Chemigals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Government
have geen g report in the Christian
Science Monitor of the 4th April, 1967,
to the effect, in brief, that “a group
of American Oil and Chemical Com-
panies now seems to have rejected a
series of concessions” granted by the
Government of India to attract in-
vestment in the fertiliser industry.

(b) It ig naturally not possible to
classify such a report as true or
otherwise. But some oil and chemical
companies have continued to evince
interest in our fertiliser develop-
ments.

(c) Apart from the projects which
will go into production during this
year, viz. Namrup and Gorakhpur, in
the public sector, and Visakhapatnam
and Ennore Expansion in the private
sector, additiona] fertiliser factories
are being built or have been app
at Durgapur, Cochin, Madras, Barauni,
Namrup and Trombay in the public
sector, New fertiliser factories in the
private gector have been approved at
Kota, Kanpur, Goa, Mangalore and
Haldia and in Gujarat. These when
completed together, with the existing |
capacity, will total 2.82 million tonnes
of Nitrogen capacity, Government has
also taken steps to develop indigenous
design, engineering and fabrication
capacity so as to achieve greater self-
reliance in this industry,

ot vy fowd : weaw WETE,
sja T A & sy sravar F wwr ¢ fr ffeager
|aw wifaeT § Wz F/E 7 a7 A47,
% art ¥ a7 §9 Aff 8 a9 8,
afi 8 wardreY ot ¥ g freraredy
femrE & 1 & g srAAr amgw g %
ot wwt T wiegw Afa wfer
2 & qvam ag faeraed) fears wf &
a1 & qger ¥ g feerwred) frwr @ E WX
W AT g41 frwer & W AR
ot & i & rawr wT @ § e e
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YT QT TIWT FEAT, AT T G
o Jra {T Iy o€ Fegrad & ?

avwa, Wfeaw st cemaw awr
AU W AT (st Wi wg)
0% g W g1 F a1z 37 Oif e i
% wgHI & fol ag & 719 9w €1
AT & qIHA 7@ TE oY, q9 qE q147
mar a7 fE &€ ToAT & 19w
FAd w9 W ¥ 1 99 T A
ATq-913 FHfAG & T ¥ § | 3%
ATq wHT WY AT AW G 2 | ITH
T §S AT 7 F2d A% 2w fAsrer
# Mz g7 ez @y € fe oy qew
Z1 a% 370 § 9g7 § el Agdy
fagma qidd 1 gww @A 2 fF g9
qAY TR ATET | ANl GF §O WAl-
feamaa g1 w@r 2 #17T F€ wwE
SYgE ZRTE ATHA AT AT § | gL
I, argw 37 & AT § fa=r
T & fAg o7 1 | Fa1 fx Fmm=,
§ qATGT AT 7, AAY T AT O FIH
IBY 17 §, IAF! AE-AAT TAX FW
zavdr oz gwrr 2 fa eq o M A
AT IR BEATEHAL F1 HIfFET g2
FT QO | 99 ¥ A7 FAGUAT FT
qir AdY g7 & wiv IAE ¥ A7 FATH
TEY IIATZ |

=t wy fowlr . gomer @, @
Ha At F FTARTE § qg Ay aqrk
f vt ¥ wiaTgET 1 A1 FTTAAL
7RI IfRarz § w1 A A1 77 gy
MY T F, IAH [T T I A
A% GAFawq IR qi1 damarr A
1 o A g A A frerad
W § WAt & w1 & A § ooy
Z; afe g, a1 #47 44T wgET 7 (AET
AT & § A F | AT, I
w1 @ 27 *1 Swey fear § 7

ot weite g : oyt o ¥ E
FTTWA OT T §, gt ¥ o qefiad
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g qut fomr wY —X =z W
T T E | w7 aw R & ST
®T warw R, 7 iy ¥ fe gok e §
v syl i awfat § WX
IqF T ¥ iz g W AAl
aTq arEdE AW T T Ow ¥
TR TET W1 FT IN wmfagt o
FHEINGET # T FT K7 wifaw o
¥ gw Iuiw Tar § fe wh A
w= fadl o gwd art ¥ qe a1 qEd
A% HEaT fqr ariar | #fewT gw w
T FaT ¢ i agt 9T o s s
T §, IHH AT HTAT IE AT |

§twq femt  © qoEw WERS,
A A w Wy ST ¢ W
78T 91 fF T3 7% F g7 Ao HF W@
wear g & qfrare wrerd § forr ot w1
g qrar Tar 3, #AT I wfgwf &
faers *1¢ srdandy g€ § wix W
¥ 3=z &, A ® g% faerw WY
FTiargy €1 af 2 )

it wrive g : &7 srarw ¥ fear
? fir otz g=rg 53 o o &
warer Tt W § e wvfraw wrfed
e T gwr ¥ fr ¥ fedww Oy
&Y wey § a1 it | g g § e
7 fedww otz § v fv wwd
ot qfipeiz gwmay w1 Fger
T qg FEAw &Y yeet f qog &
o7 et 792 799 F ¥RATA | e T
T WTHA ¥ GHAT T T, A€ I% H§
FIETEY FA FT FATH TEY 5 Awet § |

-ﬁwt.fwwi:#ufumﬁﬂirﬂ
#qu e g | ¥ fadeft soerad & A}
# e ¥

dNesagm AT PO H

dawr aff § orar &, o aw ¥ A
wg wear § fe B Ot § o owd

fawms w1 wrdarfy & ot
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sitay fomd : ¢ # foaw & &
&Y § | T FQ Fwar w7 6 |

Shri Asoka Mehta: Sir, I object to
this kind of remarks. When I am ans-
wering every single question, I do not
understand why this kind of obiter
dicta should be given,

sitayg femd . gei TR £ 7
g wg @ fF s s w1 e
LLICHE SOk O A

« o Wo i : TT ¥ AT WM
w7 g ? g v @ e wm awarw
mgrquaﬁ:mwazl

Shri 5. M. Banerjee: Sir, that hon.
Member, who iz an emblem of anger,
has gaid:

‘oY aFA w1 §

st Ho Wo Wi : WY FHIT Wi
$T %7 ATHT @91 TE@T | WTY 1 gE@RT
fefrdt s ¥t &1 gare 78t § |

st qo HYo AL : W7 FRTH, F |

st wy fowd : wemw wgEa, |
Tog  f o=@ FW1 & 79w qEga wgari
&, oY g AT @ § W FErE e
Mg R & 7 Wi
I fawmn wy Qs § dad
aifE ag T 3T g1 909 | IAE g
¥ fay qoewwfaT &1 5@ &)

Mr, Speaker: We peed not go into
the reason, whatever be the reason,

Shri Rajaram. This is an SSP-PSP
trouble,

An hon. Member: No insinuations
please.

8hri Hem Barua: Sir, it is absolutely
wrong, When the hon. Member gays
that this is an SSP-PSP trouble, he
iz entirely wrong. We do not acknow-
‘edge Shri Asoka Mehta gg our leader.

An hon. M¢mber: He is a renegade.
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Mr, Speaker: We are not discussing
SSP-PSP relations, We are now in the
Question Hour in the Parliament of
India.

ﬁﬂaﬂ’lo‘ﬁlﬂ'ﬁ&wwa-
f& weamgex & foav 70 77 F1w@m
FAT FA AT W@ F, TERA T By
TIH G T I GO E,
Ta § WEATEET F AW gy W R E
oY femmr &1 ot et 9 a1 deAas
NTEH 9% Searga< Ag fawar g1 &
Tg s wga g f s s @@
wam fear smam fs frae &t
weaTEaT 9T A g aw 9T fRe
1 T TN HIATLEI &1 N &
T ¥ Y Guer ¥ @

Shri Asoka Mehta: As far as our
current capacity is concerned, it is
only 585 thousand tonnes, but even
that capacity is not being fully wutilis-
ed. Steps are being taken to see that
this capacity is fully utilised, In 1867~
68 we will add to that capacity
309,000 tonnes and go on and so forth
year after year. The plants that were
set up in the past were small plants
based upon older technology. The new
plants that are being set up are much
bigger plants based on mrodern techno-
logy. We are confident that the cost
of production and therefore the prices
of fertilisers produced by the new
technology and by the bigger planta
will be much lower than the costs
that we have to pay for fertiliser that
is being produced by the older, smaller
and somewhat out-of-date plants.

A W RN wET HERd,
ot wgeE ¥ w9 g wara ¥ awnan
§ s froft a3 o woerd & &
FTCETA] ¥ TG FT ¥ AT @
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T A T AT w1 gamEr w0
e ¥ wrwmifer  wEmER
wreaY & wrf sfafdfe wie mia
# g ¥ I T & fa¥ agiwm,
IAF A ATAAIT FT FAT AT GWT
5T T aw, "t Wt srsraifer
geawl & ot sfrfafy feeelt ar -
= o § v g faw v ot
arASIT W @ 2, Ao qa F
feaft gt s w7 wiemmmT o
FTICAET T F1 FoAt § W I
e war TR A 2 7

off WA Agan: f-wgder |
¥ AE T IO AN AT ¥ 1 IARY
fegeam & Frwmifer el & W)
T § AT g &1 ag aw anfuw
TH(ET TE A qEr § TR AW §
ATETET NN AT | gW IR
@ § @ at § oF e foe
FATE TN HIT A § T9 OF Hicarga<
e #1-Aqifer §RT § T &
AT ®ATfEw WX Fifaw § 1

st AT FTATW : TN WEIRA,
L T FT A w41 A@Y fAaAr |
g @1 fr w1 @ e s
sl § arf o wfafafa fegem
sy & s wETT ¥ amast W=
15

st o dewt o & ware far
ag s, i &, feT T A § ) T
SIE dUTT FT w7 AT 0

Shri R. Barua: May [ know whether
negotiationg with Kuwait in regard to
the establishment of fertiliser plant
have proceeded well and, if go, whe-
ther it is going to improve our posi-
tion with regard to sulphur scarcity?

Shri Asoks Mehta: As far as sul-
phur is concerned, the hon. Member
iz right that the position continues to

ASADHA 1, 1889 (SAKA)

Oral Answers

6712

cause anxiety, We are, therefore, try-
ing to see to what extent we cap use
pyrites to produce sulphuric acid. But
that will take some time, In the mean-
time, the short supply of sulphur con«
tinueg to cause anxiety.

Shri Umanath: May I know whe-
ther the foreign interests are insisting
on a condition that we must accept
ammonie-based plants in the place of
naphtha-baseq plants? Thig meang that
in the case of ammonia-based plants,
we will have to depend on the import
of ammonia which will tell ypon our
foreign exchange resources whereas in
the case of naphtha-based plants, there
is internal production of naphtha. I
would like to know whether the for-
eign interests are insisting on our ac-
cepting ammonia-based plants as a
condition for them to come here and
whether Government will give this
House an assurance that they will
never accept condition of accepting
ammonia-based plants to be establish-
ed here,

Shri Asoka Mehta: Firstly, there are
certain cases in which proposals have
been put forward that liquild am-
monia be allowed to be imported for
a periog of time. There iz 5 sugges-
tion that the import of
liquid ammonia will be gimultaneously
tied with the assured supply of sul-
phur because of the acute shortage of
sulphur where thig kind of proposals
are being made, These proposaly are
being studied by the Government, It
is not possible for me to give any kind
of an assurance on the gubject till the
matter has been closely studled.

Shri Vasndevan Nair: That !s ano-
ther surrender,

Shri Asoks Mehta: This js a matter
which is being studled by Govern-
ment, The hon. Member {s free to
reach any conclusion he likes, I will
come with concerete details after Gov-
ernment hag studied it, He hag asked
me to give an assurance when I am
studying the metter. Until my study is
over and I have got a clearance from
Government also, it {s not ponlb]e to
glve en assurance.
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ATEN AT A § ag Kot faorelt w0 F
el & fs g Wi Jama #F faaet
faweft wfy § o9 & wwrAT WA
arrer ¥ avdt § W Aver ¥ 9 gw
wiE q W R & IT A ag o §
fie forer a0 3219 ST THFGT 3= &1 A
arfsTawe v g 39 ¥ fgera @ aw
FHfeaTgAT TAT g0 | ar faosr v
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Shri Ranga; May I know whether
this Ministry have ascertained to what
extent the prices of fertilisers have
gone up as a result of the decision
taken in the Budget to give up the
subsidy?

Shri Asoka Mehts: My Ministry is
concerned with producing fertiliser.
The distribution is with the Ministry
of Agriculture,

st dimom ewd 0w oA
g qg wraa fr fer fRd e
& wydl aTFa X gW U§ WieaTgE}
Y fasr avy & a1 T W 9y oY
gL Wt B it gf & g S
s aw feat gf Wk @@ wwr

aree o fasr & I gw st Sufa

T %y & 1 A 7

ot il Jgar : wr A1 Y q@mEr
f& wror it agr #afeet 5 am 85
BT o ®Y & I9H ¥ s4w 90 wfawa
¥ vy ofems ¥ 2 Hr wur
™ IR Ty € fe 2.8 aw g
sifadfiw a3ft 3a¥ 15 wmar & wmET
ofse® ¥RT § @ AR W I Wt
o wiEg § 9 gfemw TR A9 @
€1 %9 7 aw @ ¥ o R &) I el
A ALE FF F FW T A A
foar gar &

o wgrem fag wrolt : e
HERT, A 28 W T AAAT H FH A
wor ey § P g2 Giteewrs,
qgdt @t w73 § 95 & fgmra ¥ 0w
T A W TE S F i a
ar 7w oFr & fog qofar @lw & "k
fwt w1g armwr wteg # oft aEw }
N T W wwg AW Tvar € fE 3
q R & fRU ot e g S
wey grft aga srer | ATy § gemr
e 7 § fe N g Rt ¥
wfemmae dqmc s@ & Fivw wfe-

Wt § WA da g1 # dr @ W
WTARAT AT 6T AT § IT AFH &
w9 5 T wfgw & av gw ofdfenfa &
w1 ffg 9@ ¥ A1z aATAT w1Eq & 7
feq A & wizargwT aqrar WvZA
g’

o W AEAT : wED A HiEAT-
T T geF & dWT FET E A
T & IT & G av 37 A fgEm
g miteewy fafdy & s orfa
s ¥ 2 1 ST as t fw
=g = F W g% 24 ATE 2
arEEYeAE Fleargae w1 Iq AW 2T
wehleF SfearaT & ¥ d@ o
FEL E AATET FF a7 W IA KT 0T
g1 qRIATT AT &1 /% A1 F1HT g0iT
e & fag | 91T 3@ @ ger Tar
wfgfedt &1 ww aga far i
g Siaw fgga= # v gw 7d ¥
w® & WO YT F W I@ FT
gafigfedt § agr & SwoE 3 fw
w0 707 3d faewr & wigw qag
wfeargary TATT WEA § | IAE AL
% gw farewT @ € | AT A A
grft &t argk ¥ HamAr ¥ W\WifE
fad dwgr & fag ard fowgfa
fgdt agrar, 7 F W g
& wwar & 6 oF € g & faw e
AT A wH G AT AT A7 W T
wTHT Afwa gaTar 7g wifvw § e

By 1975, we will be completely sell-

sufficient in all our requirements,
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Shrimati Lakshmikanthamena: I it
a fact that import of fertiliser will cost
less in terms of foreign exchange than
import of foodgrains and production
of fertiliser in our own country will
cost less than import of fertilisers, and
may I also know whether the Gov-
ernment will concentrate on the pro-
duction of fertilisers in our country
and when we propose t{o attain gelf-
sufficiency in fertilisers in our country?

Shri Asoka Mehia: I have been
been answering this question all the
time. Firstly, we are doing all that is
possible to push ahead with the ferti-
liser programme and I have said that
we hope that, by and large, we will
be sgelf-sufficient by the end of the
Fourth Plan.

Shri S. Kandappan: In view of the
long gestation period taken for g ferti-
liser factory to go into pro@uction and
in view of the acute shortage with
regard to fertiliser availability in
Madras, I would like to know when
the Madrag Refinery will be going into
production and, meanwhile, what ar-
rangements agre made to meet the re-
quirements of the State,

Shri Asoka Mehta: The Madras Re-
finery will take between two to three
years to be completed and side by side
the fertiliser plant is also, going ahead.

Shri S, Kandappan: Meanwhile,
what arrangements are made to meet
the requirements of the State?

Shri Asoka Mehta: To import,
through the Agriculture Ministry,

Bhri S. Kandappan: You have not
supplied even half of the require-
ments. .. ...

Shri Aseka Mehéa: He must take it
up with the Agriculture Ministry and
not with me.

Bhri A, V. Patil: May I know whe-
ther it is a fact that due to shortage
of chemica] fertilisers, many factories
are coming up producing manual mix-
tures and these menual mix-
tureg are nothing more than dusis
mmiud with some unknown ingredi-

»
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An hem. Member: Adulterated fer-
tiliser.

Shri Asoka Mehta: I am not aware,

ot Mrog wEw . wsaw e,
oot I qAM F ey ¥ Forg Fadefy mgpy--
AT ¥ MTAIT H AT FTTATAT T
frefor gur 2 1 ag whw, 1967 a®
[T §Y AR AT 4y FfwA w7 T
= T ¥ ot % AT T EY /T, IW
¥ w1 wory dulT N AT WA R W
TG qUT I H AT FY WA H
o wraer g9 &, T ferae S oft
# fast g 7

St wihe AgAT T T
& g IeiE Tad § fe e ¥ g
& Zr | 91T (e T & SIeawa e
BT AT | WYT WETATT 6T §& qraaw
£ ar gt qrg ww ffw ) & 3@ w6
g |

Shri Shankaramand: In view of the:
shortage of fertiliser., has the Govern-
ment any definite proposal to set up
a fertiliser factory in mysore State?

Shri Asoka Mehta: There is a pro-
posal to set up a fertiliser plant at
Mangalore.

Shri Hem Barua: Just now, the hon.
Minister has gaid that it is proposed to
set yp some six or seven fertiliser
plants in this country, although we
know that most of these were sanc-
tioned before the 31st March, 1906, In
the context of that, may I know how
many of these fertiliser
plants are in collaboration with for-
eign capital and how many are in
collaboration with indigenous capital?’
May I know whether it is also a fact
that the Birla have approached this
Government with a request to ullow
them to set up a fertiliser plant and’
if 30, Government's reaction to ‘*hat
proposal?
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Shri Asoka Mehta; With the excep-
tion of one plant, pamely that at
Haldia, where the proposals have been
put forward by Philips Petroleum Co.,
in the case of all other plants, there
are Indian collaborators also, and it
is the Indian collaborators who have
mostly been negotiating with us. There
are some fertiliser plants in the pri-
vate sector where there is no foreign
collaboration whatsoever. There are
others where there ig foreign colla-
boration but where the initiative has
been taken by Indians, As I have said,
there is only one proposa] from
Philips Petroleum Co. where the intl-
ative hag been taken by the foreigners.
As far ag Birlag are concerned, they
have already got an industrial licence
for setting up a fertiliser plant at Goa
in collaboration with Armour Co. of
America. The Birlag have recently
come forward with proposals to set up
a fertiliser plant at Mirzapur in col-
‘laboration with Kaisers, and that mat-
‘ter is under examination.

=t sforet gaw : were w2y,
¥ st wrgaT # fF M@y Fone
' Mfedy faadt & aar 77 9t fom
St AT A Jr mEdY, 37 F7 1w
FIe@A ¥ Al 3 1 7 |\
fagr mar ar, FfE Far 78 g ?

st wiw Ry : IF@ @ A
et 80 gare z7 wfqad & | @
% ag ® AT & X F qwed g,
T wgw W faw w T AT A&
I F{AT |

Wealth of the Late Nizam of
Hyderabad

+
*664. SHri 8, M. Banerjee:
Shri Madhu Limaye:
Shri M. R, Krishna:

Will the Minister of Finance be
-pleased to state:

(a) whether any assessment has
‘been made of the accumulated wealth
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and jewellery of the late Nizam of
Hyderabad after his death;

(b) whether it jg a fact that some
of the jewellery has been smuggled
out, to other countries; and

(c) if so, the steps taken by Gov-
ernment to have an account of the

total wealth and jewellery of the late
Nizam?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
No assessment to wealth-tax or estate
duty has been made in respect of the
wealth and jewellery of the late Nizam
after his death.

(b) According to uptodate informa-
tion no jewellery has been smuggled
out of the country,

(¢) Does not arise,

Shri S. M. Banerjee: From the ans-
wer it appears that even after the
death of the Nizam of Hyderabad, no
assessment was made, May I know
whether there is any record in the
possession of Government to show
what wealth he had, whether mov-
able or immovable, with him before
hig death? .

oy

Shrli K, C. Pant: The Nizam died, I
think, on the 24th February, 1967. It
should not cause the hon, Member sur-
prise that no assessment has been
made during the last few months. That
is all that I have gaid in the answer.

So far as the list of movable and
immovable property of the Nizam is
concerned, under an agreement with
the Government of India in 950, the
Nizam furnished g list of his movable
and immovable property which after
being vetted by the Government of
Hyderabad was accepted by the Gov~
ernment of India,

Shri Surendranath Dwivedy: What
is the amount? What was the assess-
ment that was made before hig death?

Shri Ranga: First, the hon, Minister
said that there +was no assessment;
then he hag said that an assessment
was made which was vetted by the
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Government of Hyderabad and accept-
«d by the Government of India, What
is the exact position?

Shri K. C. Pant: The question was
whether Government had g list of the
movable and jmmovable property of
the Nizam, That is the question which
X have answered.

Shri Ranga: What was the report
which was vetted by the Government
of Hyderabad and accepted by the
Government of India? Why should he
mot give that jnformation?

Shri K. C. Pant: That is precisely
what I have said

Mr. Speaker: Now, Shri S M.
Banerjee may ask hig second question.

Shri S. M. Banerjee: Everybody has
asked what the amount is, Let the
hon, Minister give the answer to that
first. I do not want to waste my second
question on that.

Mr. Speaker: He can ask that ques-
tion also. Along with hig second ques-
tlon, he can make it part (b) and go
shead with his question.

Shri 8. M. Banerjee: Do Govern-
ment know what wag the gmount or
wvalue of the assets, moveable and
' immmovable?

Shrl K. C. Pant: So far as the assess-
ment flgures go, the total wealth as-
sessed for wealth tax assessment for
1957-58 was Rs. 3,2026,013, Subse-
quently, it was noticed that a part of
the wealth had escaped assessment.
“Therefore, the assessment was reopen-
ed. Ultimately, assessment for 1957-38
waz made on g nett wealth of Rs.
10,05,76,365 (Interruptions). There are
certain trusts formed by the Nizam
and he disputed the inclusion of those
trust; under wealth tax assessment.
that is the reason for this wide diffe-
rence between the original assessment
and the subsequent one.

Bhri Kanwar Lal Gupta: Have Gov-
ernment imposed any penalty on that?

Shri 8. M. Banerjee: In reply to
part (b) of the question, the hon.
MWinister said that they have no infor-
mation a9 to whether anything bas
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been smuggled out of Hyderabad. Is
it, a fact that gome foreigners, special«
ly Britishers anq Turks— because the
present Nizam, His Exhausted or Ex-
alted Highness hay a Turk wife—come
to Hyderabad and take away the cost-
liest jewelleries jn the form of souve~
nirg to their own countries? Has any
representation been received |n this
behalf from the daughter of the late
Nizam or other memberg of his family
or from soclal workers? Ha; any o~
vestigation been made?

Shri K. C, Pant: Ag far as I am
aware, np representation has been re-
ceived by the Finance Mijnistry,

ot vy form?  : wemw wgET, vy
Wy mzg Foraga gHar &
foar w1 W ag = fafwr dr &1 oy
2 1 35 ¥ 37 w97 % gw A, wwww-
AT gwr a1, 3T IR s &Y
Tt 4, 7 fqafay w9 7 sl
qTT HT T wIT AR & | W W
FT FAT 7T T THP—

“Government do pot consider
it proper that either the value or
the details of the property recog-
nised ag the private property of
rulers should be a matter for pub-
lic disclosure™

WT WSW HETY, 9q §W A ¥
AT BT 9T, IFH AWG 4% A Y
wif, ©it F1T7 g W w1 T A
qry | 5 faa ¥ ga so g Fare ¥
fafewm fadta wrgar § fo Gt o
fer ol et waw ¥ e
v ¥

& war A aw : fod fw T wy
awes o1 |

Wt wg famd  wq AT AT LA
TEIT T FATH IEAT §, GF ®1 AT ¥
¥ art ¥ sAqw@ aw fafas frlg
&fad, wife T TT TR AwT
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WA T 1 WY GBI €W FT 10
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ot &g fmd : g T S
£ 1 W IrwrE A s W fear
T |

St g s T fear A e
T Ad

St wg fomd s wEew, W
frofa w7 3 7 w0 3 av ww 3H ?
g & for o s @y B o A
# (aw aam g 1 @l W A
W ¥ 7 gy wATT FoTAT 91 W maAw ¥
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s fora 2 @0 afem it v g
for @t amux &

Shri M, R. Krishna: At the time of
accession a statement was given by
the late Nizam. May I know whether
the wealth of the late Nizam was de=
termined only on the jnformatiom
given by him, or any independent
agency was set up by the Govern-
ment of India to really find out the
wealth. The present Nizam, who has
inherited the entire wealth from the
late Nizam, is dismissing all the peo-
ple who have been working there for
20,30 years, in order to concea]l the
already concealed wealth, May 1 know
whether the Government of India is
encouraging or giving any facilities to
the relatives of the late Nizam and
also to the people of Hyderabad im
order tp give valuable information to
the Government of India to find out
the real wealth?

Shri K. C. Pant: So far asg the first
question is concerned, there was no
wealth tax when the State of Hydera—
bad acceded to the Indian Union
There was no gquestion of an assess«
ment of wealth tax that stage.

Shrl J. B. Eripalani; Was any as-
sessment made?

Shri E C, Pant; There was ro
wealth tax at that time. (Interruptions)

Mr, Speaker: This will not be satis-
factory this way, so many peopler
wanting to have information, They et
give notice of a half-hour discussiom,
because in supplementaries like this
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you will not get information, It is ul-
ready 12.03.
qraq femd : AT gEE & e @
¥ a2 ¥ faer 5ot 7 Tl AR W T
g war wgT § fr gw A 3 afew
w faer w7 F wgr ¢ ag 79 9m-
wd A & Siger e fae At o
qEN EF A1 § SATAHT 37 AT 49
qET T 3qF 9L W < WK AT F a8
TEY g A g & A |

OF WA ®OE : ¢ SV &7
HAMSAE I gW A # @ faw
w R

Wi wE\AT ;W W #1 fee
I R0 ¥ fag W s ar &

st ay fand : oz faw =@ off &1
TY WY IA ¥ 12 WIE 42 FT =971 F
Eic i

Mr. Speaker: 1 have already sug-
gested that we can have a half-hour
discussion. I am myself suggesting it.
‘Whatever information they have with
them, they will give, but nothing more
is committed now.

Shri S. M. Banerjee: I accept your
suggestion, I welcome it, but I would
certainly request that the Finance
Minister should lay a statement on the
Table of the House with more de-
tails; otherwise the half-hour discus-
sion would be useless, He will evade
questions,

Shri Tenneti Viswanatham: Be-
fore we take up the discussion, the
Minister may be pleased to assess not
only the wealth which is above
ground, but also the wealth which is
underground.

Mr, Speaker: How can he assess?

Shri Hem Barua: Before you allow
the half-hour discussion on this, I
would request you to kindly direct
the Minister to make a comprehensive
statement of the assets and also the
liabilities of the Nizam, because when
the Chinese aggression on us took
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place and we wanted the Nbam to
make a contribution to the Defence
Fund, he said he was too poor to do it.
Therefore, both the liabilities and the
assets of the Nizam should come be-
fore the House. (Interruptions).

Shri D. C. Sharma: You are always
calling the Members of the Bhim club;
you do not call, persons who belong
to the Raman club. ... (Interruptions).

Mr. Speaker: I have absolutely no
doubt that the hon. Minister would
give the information on some day.
Notice may be given, But nothing is
fixed now.

WRITTEN ANSWERS TO
QUESTIONS

Leave to Central Government

§

Will the Minister of
pleased to state:

(a) whether Government propose to
introduce for the Central Governmant
employees ‘the earned leaves—cash it
—if you like' scheme; and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Finance (Shri K. C. Pant): (a) No,
Sir.

(b) Does not arise.

mEawma ¥ g § spedifes e
e
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Plan Priorities

*667. Shri S. R. Damani: Wil] the

Minister of Planning be pleased to
state:

(a) whether a re-appraisal of Plan
priorities js contemplated; and

(b) if so, the guide-lines for such
re-appraisal?

The Minister of Planning Petrolenm
and Chemicals and Social Welfare
(Shri Asoka Mehfa): (a) and (b). The
Plan Outlay is proposed to be revised
in the light of the changes that have
taken place in the economic situation
gince the Draft Outline of the Fourth
Plan was published, While some re-
adjustment in the scheme of priorities
is inevitable and the sectoral outlays
may also be altered in the light of the
current economic situation, the high
priority accordeq to Agricultura] pro-
duction, family planning, import sub-
stitution and production of export
commodities js likely to remain un-
changed.

Prices of Drugs

*g68. Shri Kedar Paswan:
Shri Madhu Limaye:

Will the Minister of Petroleum and
Chemicals be pleased to statc:

(a) whether any orders seeking to
control|fix prices of essential and com-
monly used drugs have been issued by
Government during the last three
years;

(b) whether these orders have been
enforced;
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(c) the effect of this on the be-
haviour of actual prices of drugs;

(d) whether Government propose to
nationalise the drugs anq pharmaceu-
tical industries in view of the enorm-
ous profits made by them; and

(e) whether Government itself pro-
pose to reduce prices of antibioties
and other drugs manufactured in the
public sector?

The Minister of Planing, Petrolenm
and Chemicals, and Social Welfare
(Shri Asoka Mehta): (a) and (b). Yrs,
Sir.

(c) The prices of drugs and medi-

cines have by and large remained
steady.

(d) No, Sir,

(e) No such proposal is at present
under Government's consideration.

Sindri Fertilizer Factory

*669. Shri Baburao Patel: Wil] the
Minister of Petroleum and Chemicals
be pleaseq to state:

(a) whether it is a fact that workers
of the Sindri Fertilizer Factory placed
a “Gherao” for three hourg around the
administrative building, manhandled
the General Manager and beat up
policemen and Security Officers on the
2nd May, 1867; and

(b) if so, the steps taken to grant
protection to officers and staff of the
management against such violent de-
monstrations by labour in the public
sector undertakings?

The Minister of Planning, Petroloum
angd Chemicals and Social Welfare
(8hrl Asoka Mehta): (a) Yes there
was a “Gherao” as stated. But police-
men and Security Officers were not
beaten. The General Manager of the
Planning Division of the Fertilizer Cor-
poration of India and not the General
Managor of the Sindri Unit was man-
handled.
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(b) The State Government have, #
is understood, issued instructions to
trno nalies tn afford necessary protee-
tion against ‘Gheraos’.
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Indo-Bulgarian Venture for the
Manufacture of Gamma Globulines
and Albumin

*g71. Shri Tridib Kumar Chandhuri:
Shri 8. C. Samanta:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that contract
for the establishment of a joint Indo-
Bulgarian venture for the manufacture

Written Answers ASADHA 1, 1889 (SAKA)

Written Answers 6728

of Gamma Globulines and Albumin ta
the private sector was recently signed
between the Bulgarian Government
angd the Government of India on the
basis of the credits provided by the
Bularian Government and 49 per cent
equity participation by Techno-export,
a Bulgarian Government Foreign
Trade Organisation; and

(b) if so, the specific terms of tha
contract?

The Minister of Planning, Petroleam
and Chemical and Soolal Welfare
(Shri Asoka Mehta): (a) and (b). The
answer to part (a) is in the negative.
But, Dr. Tulsidas and Shri H. K
Malhotra, who were granted 5 letter
of intent for the establishment of a
new undertaking in the name of Mijs.
Curewel (India) Limited, for the
manufacture of Gamma Globuline and
Albumine. have now submitted a pro-
posal for entering into a technical and
foreign collaboration agreement with
Messrs. Technoexport of Bulgaria.
The matter is under consideration,

Agreement on Food with Food-Ald
Consortium Countries

*672. Shr1 Y. A Prasad:
Shri Onkar La]l Berwa:
Shri N. K. Sanghi:

Will the Minister of Flmanse be
pleaseqd to state:

(a) whether it is g fact that Govern-
ment have instrueted all Diplomatie
Missions abroad to get the food con-
sortium countries to sign firm agree-
ments on the promised assistance of
food to India; and

(b) if so, the number of such agree-
ments signed so far?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) and (b). Government is
continuously striving through diplo-
matic means and otherwise to finalise
the question of food assistance promis-
ed by the Consortium countries. Sup-
plies under the Canadian pledge of
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food assistance of the order of US.
.$48 million have already commenced.
Supply of 1.5 million tonnes wunder
PL480 is expected to be authorised
shortly, Besides direct food assist-
ance, Government is also trying to
obtain indirect assistance in the form
of financing fertilizers, pesticides etc.,
for growig more food as also other
types of assistance such as debt
rescheduling which would release
foreign exchange resources for pur-
chase of food on World markets. The
nature gnd extent of this type of
asgistance i» under consideration of
the member countries and institutions
of the Consortium.

Aid Received from Abroagd

*§73, Shri D. N, Patodia: Will the
‘Minister of Finanee be pleased to
state:

(a) the annual aid received separate-
ly from Rupee-payment countries and
{from non-rupee payment countries
from 1881 onwards;

(b) the amount utilised, the amount
lapsed and the amount repaid out of
the total amount of aid sanctioned; and

(¢) the percentage of the aid receiv-
ed from rupee-payment countries
which was untied and was non-project
aid as compared to the Non-rupee pay-
ment countries?

The Deputy Prime
Minister of Finance
Desai): (a) and (b). A statement is
laig on the Table of the House.
[Placed in Library. See No. LT-T44|
7).

(cy Nil (as no aid received from
rupee payment countries is untied).

Minister and
(Shri Morarji

U.S. Financial Loan

*674, Bhri A, B. Vajpayee:
Shri Kanwar Lal Gupta:
Wil] the Minister of Finance be
pleased to state:
(a) whether it is a fact that in an
agreement gigned recently with the
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United States of America, India will
get a credit of Rs. 80 crores; and

(b) if so, the main details of the
agreement and the purpose for which
the credit will be utilised?

The Deputy Prime Minisler and
.Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir. The Agreement
relating to the ‘Commodity Programme
Assistance—1967" for $132 million
(Rs. 99 crores) was signed with the
United States Agency for International
Development on the 10th May, 1067.

(b) According to the Agreement,
there is to be no repayment of the
principal amount for the first tem
years; the repayments will then com-
mence and be made in dollars in ap-
proximately equal half yearly instal-
ments over the next thirty years. In-
terest i payable semi-annually im
dollars at the rate of 1 per cent per
annum during the first ten years and
thereafter at the rate of 2% per cent.
per annum for the remaining 30 years.
The loan will be used to finance
foreign exchange costs of imports
from U.S.A. of a broad variety of com-
modities and eugipment such as ferti-
lizers, pesticides, machinery parts,
spare parts and other commodities re-
quired to help increase both agricul-
tural and industrial production.

Freight Charges on PL-480 Imports

#g75. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
de to state:

(a) the total freight chavges for
PL-480 imports in terms of foreign
exchange during the current year;

(b) whether these charges are con-
sidzred to be on the high sides; and

(c) how it is proposed to meet these
charges?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
,Desal): (a) and (b). The total freight
charges for 1967-88 cannot be stated at
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_this stage as total PL-430 imports of
foodgrains, cotton, soysbean oil, etc.
-which are likely to materialise are not
‘Waown, However the approximate
wmit costs of freight which we have to
Thear are as follows:

(i) For every one million tonnes
of wheat and milo—Rs. 9
crores,

(ii) For every one lakh bales of
cotton—Rs. ene crore,

(iii) For every one lakh tonnes of
soyabean oil—Rs. 1.80 crores.

"These charges are the same as at
‘world market rates since the excess,
if any, for shipments on American
wessels is absorbed by the U.S. Gov-
-ernment,

(c) Payment for freight charges is
made from our free foreign exchange

Tesources,
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mcdmau
#6717, Shri E. K. Nayanar; Will the

‘amjmrotﬂm be pleased to

(a) the steps taken by Government
to tighten up the tax collection machi-
nery with a view to checking evasion
of taxes; and

(b) the amount of the tax arrears
written off by Government from 1963
upto the end of 19687

The Minister of State in the Minks-
try of Finanse (Shri K, C. Pand): (a)
Some of the steps taken recently to
tighten up the tax collection machi-
nery are—

(i) gradua] taking over of re-
covery work from the State
Governments;

(ii) introduction of functional dis-
tribution of work under
which the work of collection
of tax dues would be entrust-
ed to Income-tax Officers en-
gaged exclusively on this
work;

(iii) periodical review of the
arrear tax demands;

(iv) furnishing of details of assets
of the defaulters to Tax Re-
covery Officers nlong with tax
recovery certificates;

(v) raising of rate of interest in
case of delayed payments from
4 per cent to 6 per cent with
effect from 1st April, 1965;

(vi) recovery of tax from g Diree-
tor of a company under certain
circumstances in case the tax
cannot be recovered from the
company; and

(vii) production of tax clearance
certificate in respect of irans-
fer of properties whose value
exceeds Rs. 50,000.
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(b) The figures of Income-tax
arrears written off are maintained ac-
cording .o the financial year. The fol-
lowing amounts were written off in
the financial years 1962-63 to 1966-
67— -

1962-63 Rs. 4,30,01,353
1963-64 Rs. 1,60.87,681
1964-65 Rs. 07,47,072
1965-66 Rs. 387,65,004
1968-67 Rs. 0,10,152

(upto 31-7-1966)

Freezing of Ex-Factory Priceg of
Manufactured Articles

*678. Shri Bal Raj Madhok:

Shri A. B. Vajpayee:

Shri Shri Chand Goel:

Shri Yajna Datt Sharma:

Sh-1 Jagannath Rao Joshi:

Shri Hardya] Devgun:

Shri R. 8. Vidyarthi:

Will th: Minister of Finance be
pleased to state:

(a) whether Government have re-
cently examined the possibility of
freezing the ex-factory prices of manu-
factured articles of essential consump-
tion for one year; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
No, Sir.

(b) Does not arise.
Lapse of Life Imsurance Corporation
Policles

' *§79. Shri Indrajit Gupta:
Shri H. N. Mukerjee:
Shri Vasudevan Nalr:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that the annual figures for lapse of
Life Insurance Corporation policies is
on the increase; and

(b) if so, the steps taken, if any, to
assess the amount of loss incurred Ly
the Life Insurance Corporation due to
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this and also the bonus and surrender
value to the policy-holders?

The Minister of State in the Mimte-
try of Finance (Shri K. C. Pau.). (a)
and (b). No, Sir. The overa.' lapse
ratip has declined from 8.2 per cent in
1963-64 to 7.2 per cent in 1YG5-66.
Novertheless the Corporation is .o~
deavouring to reduce further the laps-
es which mus. be considered as stild

high.

Taking an overall view lapses do
not cause a loss to the Coporation.

Transport Survey

*680. Shri R. Ba ua: Will th, Mnis-
ter of Planning be pleased to state:

(a) whether the survey of tra sport
conducteq by the Committee appointed
bf the Planning Commission is come
plete;

(b) if so, when the report will be
laid on the Table; and

(¢) whether the Committee made
any survey region-wise also gnd sug-
gested any improvements?

The Minister of Planning, Petro—
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) to (e).
The transportation studies undertakem
by the Joint Technical Group for
Transport Planning which has beem
set up jointly by the Planning Com-
mission and the Ministries of Railways
and Transport remain in progress and
have reached an advanced siage The
transport studies include investigations
pertaining to major commodities and
regional transport surveys. Reports
on the various studies including the
specific recommendations relating te-
planning and development of trans-
port emerging from these studies, are
expected to be ready by December,
1967.

Domestic Power for Government
Quarters in Delhi

*g81. Shri Kartik Oraon: Will the
Minister of Works, Housing and >upply
be pleased tp state:

(a) whether it is a fact that domes-
tic power has not been provided fm»
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Type II, III and IV quarters in Delhi
and New Delhi;

(b) if 80, the reasong therefor;

(c) whether Government propose to
provide domestic power in these quar-
ters whose allottees ask for it; and

(d) if not, the reasons therefor?

The Minister of Works, Houslng and
Bupply (Shri Jaganath Rao): (a) to
(d). In Types II and 1II ang old Type
IV quarters, power plugs have not
been provided. In new Type IV hous-
es, power plugs have been provided.
If so desired by allottees of old houses
now classified as type IV, power plugs
are provided against recovery of ad-
ditional rent. Power plugs are not
proposed to be provided in quarters
of types I and III as the expenditure
involved will be large and also be-
cause the facility is not required by
the majority of people occupying such
quarters.

Accounts in Foreign Banks

682. Shri Nitiraj Singh Choudhary:
Will the Minister of Finance be pleas-
ed to state:

(a) the number of persons State-
wise, who have their accounts in the
foreign banks:

(b) how many of these accounts
were opened during the year 1967; and

(c) the foreign exchange involved in
these accounts?

The Deputy Primes Minister and
Minister of Finance (Shri Morarji
Desai): (a) to (¢). The information
is being collected and the same will
be laid on the Table of the House.
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Nurwes

*887. Shri Jyotirmoy Bnn

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is a shortage of
nurses in the country;

(b) the number of qualified nurses
who went abroad during the last five
years;

(c) whether it is a fact that nurses
are migrating because of poor service
conditions in the country;

(d) whether it is also a fact that
service conditions of nurses in States
are even worse as compared to services
under Central and Military Depart-
ments; and

(e) if so, the steps Government pro-
pose to take to improve their condi-
tions?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
Yes, Sir.

(b) Information regarding the num.-
ber of qualified nurses who have gone
abroad during the last five years is not
readily available,

(c¢) No, Sir. There is no evidence
of this.

(d) The scales of pay of nurses vary
from State to State, Different scales
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-of pay have been fixed by State Gov-

ernments in the context of the cireum-
stances prevailing in their States.

The Central scales of pay for nurscs
are generally higher than those preva-
lent in the States.

(e) The following wteps have been
taken to further improve the service
conditions of nurses:

(i) On the recommendation of the
Trained Nurses Association of India
working hours for nurses have been
reduced to 48 hours per week wher-
ever passible.

(ii) Furnisheq hostel accommodation
is being provided;

(iii) Several State Governments are
considering improvement in the emo-
luments of the nursing staff.

Import of Oil

*688. Shri B, N. Shastri: Will the
Minister of Petroloum and Chemicals
be pleased to state:

(a) whether the recent West Asia
conflagration has in any way affected
India's oil imports; and

(b) if so, the steps which Govern-
ment have taken to meet the antici-
pated short supply of oll in the coun-
iry?

The Minister of Planning, Petroleum
and Chemicals ang BSocla]l Welfare
(Shri Asoka Mehta): (a) No, Sir, ex-
cept to the extent that some product
imports have had to be re-routed.

(b) Does not arise.

Loans given to Birla Group of
Companies

#689, Shri George Fernandes:
Shri J. H, Patel:
Shri Madho Limaye:

Will the Minister of Finance be
pleased to state:
(a) whether a Study Group set up

by the Industrial Development Bank
of India, Reserve Bank of India has
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reported that half the advances made
by the Industrial Development Bank
of India last year have been given to
firms ownad or controlled by the Birla
Group of Companies; and

(b) if so, the action proposed to be
taken on the Report?

The Minister of State in the Minis-
try of Finanoe (Shri K. C. Pant): (a)
No, Sir. Neither did the Industrial
Development Bank of India cver set
up any Study Group for the purpose;
nor is it correct that half the advances
made by the Bank last year have
been to the industrial concerns owned,
controlley or managed by the Group
of industrialists commonly known as
the Birla Group.

(b) Does not arise.

Assistance to Haryana State

*§%0, Shri Abdul Ghani Dar: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Govern-
ment are favouring some deficit States
by allowing a handsome aid to the
tune of crores of rupees and not giv-
ing assistance to the newly born
Haryana deflcit State; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). The reference is apparently
to the grants-in-aid paid to certain
States under Article 275 of the Consti-
tution on the recommendations of the
Finance Commission. The last
Finance Commission did not recom-
mend any grant-in-aid to the com-
posite State of Punjab as the State
had a revenue surplus after taking into
account its share in Central taxes and
duties, The position did aot change
consequent on the reorganisation of
that State last year as the Deheiia
Committee on the division of assets
and liabilities of composite Punjab did
not also estimate any revenue deficit
for Haryana,
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Accommodation for Family Officers in
Bombay

8221. Shri Ram Bewak Yadav:
8hrl George Fernandes:
Shri 5. M. Joshi:
Shri Maharaj Singh Bharati:
Shri Molahu Prasad:
Bhri Rabl Ray:

Will the Minister of Works, Houos-
ing and Supply be pleased to state:

(a) the criteria for allotment of
Government accommodation in Bom-
bay to ‘family officers’;

(b) whether it is also a fact that
the Es ate Office, in collusion with the
allottees whose families are perma-
nently stationed outside Bombay, hires
out such accommodation to other Gov-
ernment Servants, who are not eligi-
ble for accommeodation, and also to
persons in the private sector for some
financial consideration, which is shared
among officials in the Estate Office
and the allottee;

(¢) the number of such complaints
received by his Ministry against the
Estate Office, Bombay, during the
calendar years 1961 to 1966;

(d) the number of such complaints
referred to the Special Police Estab-
lishment for investigation with results
thereof and the action taken against
the guilty officials;

(e) whether it is a fact that under
the pretext of sharing the accom-
modation, non-eligible employees of
the CP.W.D. gre allotted quarters of
the absentee allottees and they
indulge in undesirable activities which
cause a great deal of harassment to
bona fide tenants; and

(f) the number of complaints
regarding harassment by C.P.W.D.
officials received during the calendar
years 1961—66 and the action taken
in these cases?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) According to
the provisions contained in ‘he Allot-
ment Rules, there is no distinction
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between a family and non-family
officer for purposes of allotment of
general pool residences. Allotments
in various types of accommodation in
the general pool are made according
to the priority dates of eligible officers.

(b) The Estate Manager, Bombay,
has to allot general pool residences
strictly in accordance with the provi-
sions contained in the Allotment Rules.
‘The allotment of general pool accom-
moda ion is made only to the eligible
Government servants whose names
are borne on the waiting list main-
tained in accordance with the rules.
No case has come to the notice of the
Government where allotment has been
made to a non-eligible or private
person.

(c) and (d). No complaint has been
referred to the Special Police Estab-
lishment by the Government. The
Special Police Establishment had how-
ever sent a complaint to the Estate
‘Manager, Bombay, about an employee
working in his office, which is receiv-
ing attention.

(e) No.
(f) The Government have not
received any complaint regarding

harassment by C.P.W.D. officials.

Leprosy Patlents

3222, Shri A. Sreedharan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) total number of lepers in India;
(b) their number State-wise; and

(c) total number of leprosy patients
accommodated in hospitals?

The Minister of Health and Family
Planning (Dr. S, Chandrasekhar): (a)
According to an estimate made in 1863
there were about 25 lakhs leprosy
cases in India.

(b) The State-wise distribution of
the estimated number of cases is as
given below:
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Name of State Number

of

cases
Madras |, . . 6.40 lakhs
Andhra Pradesh . 5.20 ,,
Bihar . P 2.80 ,
West Bengal . 2.40 4
Maharashtra . ; 2.20 ,,
Orissa | . . 1.90 5
Uttar Pradesh . 1.40 5
Mym . . . 1.40 5
Remaining States 1.30 4

25,00 lakh
(c) 28,000

Poppy Cultivation

3223. Shri Baburao Patel: Will
Minister of Finance be pleased to state

(a) whether it is a fact that poppy
cultivation in Madhya Pradesh and
neighbouring State of Uttar Pradesh
and Rajasthan hag been hard hit due
to the untimely rains early thig year.

(b) whether Government have
received any detailed account of the
damage caused to the poppy cultiva-
tion from the respective State Govern-
ments;

(c) the extent of the damage and
loss suffered by the cultivators; and

(d) the action taken to give relief
to those engaged in poppy cultiva-
tion?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) There has been some
damage to poppy crop in all the three
Stales this year due to untimely rains.

(b) No, Sir.

(c) On account of the damage to
the crop the average yield of opium
tendered by the cultivators during
1966-67 season as compared to the
average yield of the previous season
is lower-by about 2 kg. per hectare
which works out to a fall of about
6 per cent as compared to the pre-
vious year's average Yyield.
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(d) Occasional damage to crops due
to unfavourable weather conditions is
not uncommon and the question of
giving relief to the poppy cultivators
by the Central Government at this
stage, does not arise. However, the
damage to poppy cultivation during
1966-67 season will be taken into con-
sideration when deciding the policy
for the licensing of poppy cultivators
during 1967-68 season.

National Irrigation Projects in
Madhya Pradesh

3224. Bhri Baburao Patel: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Government of Madhya Pradesh have
proposed to launch national irrigation
projects in the rice-bowl (Chattis-
garh) of the State;

(b) whether the State Government
have sent any detailed note to the
Centre on the subject;

(c) it s0, the main points contained
therein; and

(d) the
thereto?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Proposals
in this regard are stated to be under
consideration of the Government of
Madhya Pradesh.

(b) No.
(c) and (d). Do not arise.

reaction of Government

Scheduled Castes and Scheduled
Tribes Agriculturists in Tripura

3225, Shri Mohammad Ismail:
Shri Ganesh Ghosh:
Shri B. K. Modak:
Shri Bhagaban Das:
Shri Jyotirmoy Basu:
Will the Minister of Social Welfare
be pleased to sta'e:

(a) whether Government have
received any proposal from the Gov-
ernment of Tripura for the revision
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of scales of financial assistance given
to the Jumias and landless agricul-
turists belonging to Scheduled Castes
and Scheduled Tribes; and

(b) if so, the steps taken in the
matter?

The Minister of State in the Depart-
ment of BSoclal Welfare (Shrimati
Phulrenu Guha): (a) A proposal from
the Government of Tripura has been
received for the increase of financial
assistance for the settlement of land-
less agriculturists belonging to Sche-
duled Castes and Scheduled Tribes on
the analogy of a similar scheme being
implemented by the Ministry ¢f Food
and Agriculture for the benefit of
agriculturists other than those belong-
ing to Scheduled Castes and Scheduled
Tribes.

(b) The increase in the assistance
proposed by the Tripura Government
could not be approved, because of the
limited provision available for this
purpose under the special programme
for the Welfare of Backward Classes.
It has, therefore, been decided that
the scheme being implemented by the
Ministry of Food and Agriculture may
be extended to Scheduled Castes and
Scheduled Tribes also.

Housing Factory in M.P, with USSR
Assistance

3226, Shri Baburao Patel: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the
U.SS.R. has offered to establish a
rupee two-crore Housing Factory in.
Madhya Pradesh;

(b) if so, the details thereof and
the terms offered by the Government
of US.S.R.; and

(c) whether Government have given
permission to any such scheme or
whether the State Government nego-
tiated the deal directly?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
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(Shri Igbal Singh): (a) to (¢). No
such proposal has been made either
to the Central Government or the
Madhya Pradesh Government.

Decline in Equities in Stock Market

3227. Shri Virendrakumar Shah:
Will the Minister of Finance be

pleased to state:

-'(a) whether it is a fact that there
has been a steep decline in the equi-
ties in the stock-market in the coun-
try in the past fortnight 21st May,
1967 to 4th June, 1967;

(b) if so, the average fall in the
equity prices during this period; and

(c) the main reasons to which this
steep fall is attributable?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desmai): (a) and (b). No, Sir. During
the period 21st May, 1967 to 3rd June,
1867 (4¢h June, 1867 being Sunday)
the Reserve Bank’s All India Index
for Variable Dividend Industrial
Securities (base: 1961-62 — 100)
declined from 79.8 to 78.7 indicating
price fall by only 1.4 per cent,

(c) The fall in equity prices, in
general, was attributable chiefly to
the explosive situation in West Asia
followed by outbreak of war on
June B,

Fertilizser Plant by Co-Operatives of
Farmers

3229, Shri K. P. Singh Deo: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that a ferti-
lizer plant is being set up by a Con-
sortium of Indian Cooperatives of
farmers; and

(b) it so, details thereof?

The Minigter of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghuramalah): (a) and (b). There
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is a proposal to establish a fertilizer
factory in the cooperative sector with
the assistance of the International
Cooperative Development Association
of USA A team is visiting India
shortly to preparé a feasibility report..

Gold Production

3230. Shri Shiva Chandra Jha: Will’
the Minister of Finance be pleased to.
state:

(a) the present amount of gold pro-
duction inside the country; and

(b) how much smuggled gold has-
been seized and at what ports during.
the last three plan periods?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai);: (a) The production of gold by-
the Kolar and Hutti gold mines during
the year 1966-67 was 3538.669 Kgs.

(b) The total quantity of smuggled
gold seized by the Customs and Cen-
tral Excise authorities, yearwise,.
during the last 14 calendar years, (on
which basis figures are available) is-
given below:

Omuﬂty of
Year seized ﬁ: A%
1953 466 (estimated)
1954 1035
1955 1241
1956 1375
1957 2375
1958 . . 1236
1 . . 537
:333 1066
1961 2287
1962 2593
I
1965
1966 :gg

It is not possible to compile figures.
in respect of smuggled gold seized
portwise during the last three plan
periods without entailing dispropor-
tionate expenditure of time and
labour. Also, out of the total yearly
seizures of gold, considerable quanti-
ties are seized inland.
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Flats for Preas Correspondents

3231, Shri P. Viswambharan:
Shri Mangalathumadom:

Will the Minister of Works, Housing
-ang Supply be pleased to state:

(a) the number of flats made avail-
.able in Delhi to the accredited corres-
pondents through the Press Associa-
tion of India during the last five
months;

(b) how many of them were of E-
type and D-II type;

(c) whether allottees are allowed
to change from a smaller flat to bigger
one, irrespective of the specification
of the original allotment;

(d) whether a person working in
.an American organisation was allowed
to shift to a larger flat, though he
had earlier accepted an E-type flat;
and

(e) if so, whether Correspondents
-enjoying priority over him in the list
maintained by the Press Association
had been informed of the change in
the allotment?

The Deputy Minister jn the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Three flats,

(b) E-Type (Type IV)-One and D-
II type (type V)-two.

(c) The allotment to accredited
Press Correspondents is made on the
recommendations of the Press Asso-
-ciation of India out of their pool. The
allottees are allowed the change only
on the recommendations of the Asso-
ciation.

(d) The person working in an
American Organisation was offered a
type IV flat on the recommendation
«of the Press Association and although
he accepted the residence offered to
him, he did not shift from type V flat
in his occupation. This type V flat
was repularised in his name.

(e) The Government do not deal
directly with the members of the Press
Association. The Preisdent of the
Press Association was duly informed.

JUNE 22, 1967

Written Answers 6750

Oft-Shore Exploration in Cambay

3232, Shri Narendra Singh Mahida:
Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 285 on the 25th May, 1967 and
state:

(a) whether pegotiations with some
other Oil Companies for collaboration
in off-shore 0il exploration in Cambay
will be undertaken in view of the
failure of negotiations with American
Oil Companies; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) and (b). Nego-
tiations with one American 0il Co.
have failed. But negotiations are now
being carried on with certain other
companies.

Vaigai Re-modernising Scheme in
Madras State

3233, Shri Kirutinan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Government of Madras have been
asked by the Central Government to
prepare a revised estimate on Vaigai
Re-modernising Scheme in Madras
State;

(b) if so, the specific reasons for
delaying the execution of important
irrigation schemes; and

(c) whether any action has been
taken to implement the scheme during
this year?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) Does not arise.
(¢) The scheme has been approved

by the Advisory Committee in Decem-
ber, 19686.
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Kehabilitation of Handicapped
Children

3234. Shrimati Jyotsna Chanda: Will
the Minister of Social Welfare be
pleased to refer to the reply given to
Uns.arred Question No. 1094 on the
1st June, 1967 and state:

(a) the number of trainees (blind,
deaf and handicapped) who have so
far been rehabilitated; and

tb) the measures which Govern-
ment propose to take for their speedy
rehabilitation?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) and (b). 9
special employment exchanges have
been set up to assist blind, deaf, and
orthopaedically handicapped persons
in securing employment, Up.o the
31st March, 1967 these exchanges had
placed in employment 3,672 blind, deaf
and orthopaedically handicapped per-
sons. )

Welfare of Scheduled Castes and
Scheduled Tribes

3235. Shri D, R. Parmar:
Shri Ramchandra J. Amin:
Shri Bhaljibhai Parmar:
Shri §. M. Solanki:

Will the Minister of Social Welfare
be pleased to state:

ta) the amount spent for the wel-
fare of the Scheduled Castes and Sche-
duled Tribes in different States during
the years 1965-86 and 1966-67 by the
Central Government, State-wise;

(b) whether  Government  have
taken action on the recommendations
made by the Commission for Sche-
duled Castes and Scheduled Tribes in
his last report; and

() if so, the details thereof?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrefu Guha): (a) A statement
giving the amounts sanctioned by the
Central Government for being spent

896 (Ai) LSD—3.
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on the schemes for the welfare of
Scheduled Castes and Scheduled
Tribes during the years 1965-86 and
1966-67 is laid on the Table of the
House. [Placed in Library. See No.
LT-746/871.

(b) and (c). The last report of the
Commissioner for Scheduled Castes
and Scheduled Tribes pertains to the
vear 1865-66 and was submitted to the
Parliament on the 8th June, 1967.
Further necessary action is being
taken with the concerned authorities,

Compensatory Allowance to C.P.W.D.
Staff at Faridabad

3236. Shri S, D. Somasundaram:
Will the Minister of Finance be
plecased to state:

(a) whether it is a fact that all
Government servants other than Cen-
tral Public Works Department staff
stationed at Faridabad at present,
who have been transferred from Delhi
after the 1st Sep.ember, 1966 are in
receipt of compensatory allowance at
the rates admissible in Delhi; and

(b) if so, the reasons for discrimi-
nation in regard to the Centra] Public
Works Department staff?

The Deputy Prime Minisier and
Minister of Finance (Shri Morarjl
Desai): (a) and (b). Central Govern-
menl employees who are transferred
to Faridabad on account of shifting
of offices from Delhi on or after lst
Tanuary, 1968, are allowed to continue
drawing compensatory (city) allow-
ance at Delhj rates for one year and,
thereafter, the rates will be gradually
reduced to nil over the next 18 months.
This concession has also been extend-
offices already
stationed in Faridabad as on 1st Sep-
tember, 1966. No discrimination bet-
ween the staff of the Central Public
Works Department and other Central
Government staff has been made in
the matter of grant of the above
concessions.
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Financial Asistance for Small and
Medium-Scale Industrial Enterprises

3237. Shri R. Barua: Will the
Minister of Finance be pleased to
state:

(a) whether any assessment has
been made of the difficulties encounter-
ed by the small and medium-scale
enterprises in getting flnancial assist-
ance out of the aid received from
foreign countries for this purpose
through Indian financial institutions;
and

(b) if so, the result thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). No specific diffi-
culties encountered by small and
medium-scale enterprises in getling
financial assistance out of the aid
made available by foreign countries
has been brought to the notice of
Government or of the financial insti-
tutions.

ffamr Wiz ¥y afea=a §x =
fawma
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Public Sector Undertakings

3240. Shri S. R. Damani: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
standing orders governing the condi-
tions of service have not been framed
in many Public Sec'or Undertakings;
and

(b) if so, the reasons therefor?

The Deputy Prime Minister and
Minisier of Finance (Shri Morarjl
Desai): (a) and (b) While 79 units
controlled by 21 Public Undertakings
have framed the standing orders and
got them certified, others have already
taken or are taking sieps to finalise
them as early as possible.

Construction of Houses on Semi-
Developed Land in Delhi

3241. Shri Ram Kishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether Government have
decided to allow construction of
houses on semi-developed land in
Delhi;

(b) if so, the number of such houses;
and

(c) whether steps will be taken to
develop this area later on?

The Deputy Minister jn the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) A proposal to
this effect is under consideration but
no decision has Yet been taken.

(b) and (¢) The detalls of the pro-
posal have not yet been worked out.

Houses for Scheduled Castes and
Scheduled Tribes

3242, Shri Madhu Limaye:
Shri 8. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri George Fernandes:
Shri Deven Sen:
Will the Minister of Soclal Wellare
be pleased to state:
(a) whether Government have
evolved any plan for making avail-
able housing sites for the members of
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the Scheduled Castes and Scheduled
Tribes and for Harijans and Adivasis;

(b) whether the State Government
co-operation has been invited in this
matter; and

(c) whether Government propose
to set aside a substantial amount to
enable those backward classes of our
society to build houses for them-
selves?

The Minister of State in the Depart-
menf of Bocial Welfare (Shrimati
Phulrenu Guha): (a) to (¢) Yes, Sir.

Tax Evasion by Collieries

3243. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that certain
papers and documents such as bogus
receipts, vouchers, double accounts
etc. rela'ing to the Kuya and Khas
Kuya collieries, Central Sulunga Col-
liery, East Basta Colla Colliery and
other collieries were handed over to
Commissioner of Income-tax, Patna
on the 20th July, 1965;

(b) whether these documents pro-
vided information about tax evasion
by these collieries;

(c) whether any inquiry has been
made by the Income-tax Department
against these collieries and their
owners; and

(d) if so, the results thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) and (b). Yes, Sir.

(¢) and (d). Investigations are in
progress, Results will be known

when the investigations are completed.

Thermal Plants Scheme during (he
Pourth Five Year Plan

3244, 8hrl Ram Kishan Gupta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the scheme for setting
up thermal plants during the Fourth
Five Year Plan has been finalised;
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(b) if so, the details thereof;

(¢) whether any such plants will
be set up in Haryana: and

(d) if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. I.. Rao): (a) and (b).
23 Thermal power schemes with an
aggregate capacity of 3955 MW have
tentatively been included in the
Fourth Plan. The details are as given
below:—

Generating
Name of Scheme Capacity
(MW)
1. Kothagudam, State 11
(Andhra Pradesh) 120
2. Kothagudam, Stage I11
(Andhra Pradesh) . 220
3. Gauhati Extension (Assam) . .10
4. Pathratu Extensions (Bihar) . 220
5. Dhuvaran Extension (Gujarat) 2fo
6. Faridabad (Harvana) . 55
7. Cochin (Kerala) 55
f. Amarkantak Extension
(Madhya Pradesh) 110
9. Basin Bridge Extensin
(Madras) . . 10
10. Ennore (Madras) . . 330
11. Ennore Extension (Madras) . 110
12. Neyveli Extension (Madras) 200
13. Parli (Maharashtra) 60
14. Nasik (Maharashtra) 280
15. Koradi (Maharashtra) 480
16. Harduaganj, Stage I11
(Uttar Pradesh) 100
17. Harduaganj, Stage IV
(Uttar Pradesh) 110
18, Obra Extension
(Uttar Pradesh) 300
19. Santaldih (West Bengal) 240
N o
21. Delhi ‘C’ Station, 4th Unit
(Delhi} . 55
22. Badarpur Ctntn] Genemmg
Station.
23. Chandrapura (D. V C) 120
TotAL 3955
(¢) and (d) A 55 MW thermal
power station at Faridabad in

Haryana has been sanctioned io be
installed during the Fourth Plan.



6759 Written Answers ASADHA 1, 1889 (SAKA)

C.G.H.8. Doctors

3245, Shri S, M. Banerjee:
Shri Madhu Limaye:
Shri Sharda Nand:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:
Shri J. B. Singh:
Shri A. Sreedharan:
Shri D, C. Sharma:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the grievance of Cen-
tral  Government Health Service
Doctors in Delhi have been mel in
full;

(b) if so, whether any agreement

has Leen reached,
(c) if so, the details thereof; and

question of their
has been

(d) whether the
transfer outside Delhi
amicably settled?

The Minister of Hea'th and Family
Planning (Dr. S. Chandrasekbar):
(a) to (d). All reasonable demands
have been met and an agreement
reached. A copy of the agreement is
placed on the Table of the House.
[Placed in Library. See No. LT-747/
a7].

Inclusion of Banjaras in list of
Scheduleg Tribes

3246. Shri George Fernandes:
Shri J. H. Patel:
Shri Madhu Limaye:
Shri Sarjoo Pandey:
Shri Y. S. Kushwah:

Will the Minister of Social Welfare
be pleased to state:

(a) whether there have been repre-
sentations from the leaders of the
Banjara community to include the
Banjaras in the list of Scheduled

Tribes; and

(b) if so, the action taken therecom?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrenu Guha): (a) Yes.
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(b) The whole question of revision
of lists of Scheduled Castes and
Scheduled Tribes is under considera-
tion.

Aslan Flu Viruseg

3247. Dr. Karni Singh:
Shrimati Nirlep Kaur:

Will the Minister of Health and
Family Planning be pleased to siate:

(a) whether Government's attention
has been drawn to an article in the
Life, Asia Edition magazine of the 6th
March, 1967 re: the invention of a
nzw drug to fight Asian Flu Viruses;

(b) when this drug would be ready
for field application; and

(c) the part played by Dr. D. J.
Bauer in India in helping the above
invention and also another drug to
smallpox virus?

The Minister of Health and Family
FPlanning (Dr. S. Chandrasekhar):

(a) Yes.

(b) Symmetrel, the generic name of
which js Amantadine Hydrochloride, is
the drug referred to in the sajd arti-
cle. This drug is said to act on the
outer membrane of the body cell
where, as if forming a molecular
barrier, it prevents the viruses from
penetrating the cell. Clinical trials
carried out on the drug are said to
have proved the efficacy of the drug
as a prophylactic against Asian Flu.
It is not known as to whether the
drug has been put to field application
in the US.A. though it is stated in
the above article that ‘the drug is
just going into the market’ and the
Federal Food andg Drug Administra-
tion, U.S.A. have recognised the
efficacy of the drug.

fc) The Government are not aware
of the part, if any played by Dr, D, J.
Bauer in India in helping the above
invention. He had however, carried
out some trials on the Chemoprophy-
lactic value of another drug ‘Marbo-
ran’ in smallpox and lias concluded
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from his trials that the drug was
found to be of some value in prevent-
ing smallpox in the contacts. Marbo-
ran is manufactured in Great Britain
by the Burroughs Wellcome Labora-
tories and its chemical name is N.
Methyl-isatinthiosemicarbazone  and
the generic name is ‘Methisazone’.
Further trials with this drug are being
carried out under the auspiceg of the
Indian Council of Medical Research.

Central Council for Indian System of
Medicines

3248. Dr. Karni Singh:
Shrimati Nirlep EKaur:
Dr. Mahadeva Prasad:

Will the Minister of Health and
Fanily Planning be pleased to state:

fa) whether Government propose to
constitute a Central Council“of Indian
System of Medicines; and

(b) it so, the details thereof and
when the proposal is expected to
materialise?

The Minister of Health and Family
Planning (Dr. S§. Chandrasekhar):
{a) A proposal to establish a Central
Council of Indian Systems of Medicine
including Homoeopathy is under
consideration.

(b) A Committee is being set up to
Ro into the details of the draft legis-
lation for eatablishing the proposed
Council.

wifeat & fod wrdc

3249. st gew W wHwT :
st tw fag .
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N AT TF II47A f2aT HY | I9EH
FN HIGAT TN T @ §1 377 H1T
HEAE Toq a0 & &9 50: 50 &
WA & FIT ATAT & | Ag ITLA ERH
1966-67 ¥ a17 a5l & fad eqrF1¢
wraf 2

Insects in D.M.S. Milk Bottle

3251. Shrimati Suseela Gopalan:
Will the Minister of Health and
Planning be pleased to state:

(a) whether it is a fact that some
biack and brown particles and insects
were found in a sealed bottle of Delhi
Milk Scheme near Pusa Road in April,
1967,

(b) if so, whether the matter was
iuvestigated into by the authorities;

(c) if so, the findings thereof,

(d) whether such cases have in-
creased recently; and
(e) the steps Government propose

w take to stop such occurrences?

The Minister of Hea'th and Family
Planning (Dr. S. Chandrasekbar):
(a) to (¢). A complaint was received
on the 14th April, 1967 regarding the
presence of some foreign matter in a
bottle of standardiseq milk issued by
the Drlhi Milk Scheme, The bottle
was found to contain a fly.

(d) No.

(e) The Delhi Milk Scheme has a
sanitation squad that operates round
the clock for the upkeep of sanitary
conditions in and outside the dairy
premises. Spraying of insecticides has
been introduced as a routine.

Rise in Prices during various plan
Periods

3252. Shri Madhu Limaye:
Shri 8. M. Joshi:

Will the Minister of
pleased to state:

(a) the actual rise gnd the anticipat-
ed rise in the price level during the
Second Plan period;

Finance be
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) (b) the actual rise and anticipated
rise in the price level in the Third
Plan period; and

(c) the estimated fluctuation in the
price level in the course of the Fourth
Plan period; and

(d) the steps taken by Government
to bring down the prices?

The Deputy Prime Midister and
Minister of Finance (Shri Morarj
Desal): (a) to (c). The general index

of wholesale prices (1852-53-100) rose
by 28.5 per cent over the Second Plan
period, by 36.5 per cent over the Third
Plan period and by 21.0 per cent upto
June 3, 1967, in the Fourth Plan
period. No precise forecasts of varia.
tions in the general level of prices
were made in the Five Year Plans,

(d) With a view to restraining
undue rise in prices, Government has
been taking a number of long term
und short term steps such as bringing
about a large and sustained increase
in agricultural and industrial produc-
tion, liberalisation of imports to aug-
ment domestic supplies to the extent
feasible, large scale distribution of
food grains through public channels
at subsidised prices, regulation of
prices, as also distribution in some
cases, of certain other essential com-
modities such as sugar, kerosene,
popular varieties of mill cloth, vanas-

w1, drugs and medicines, and paoer.
expansion of net wok of consumer
cooperatives and opening of depart-
ment stores in major cities, Govern-
ment also aims at checking the io-
crease in the pressure of demand
through fiscal and monetary restraint.

D.D.T. in Human Blood

8253, Shrimati Suseela Gopalan:
will the Minister of Health uangd
Planning be pleased to state:

(a) whether it is a {fact that the
concentration of DDT as high as 180
~arts per million had been noticed in
the human blood of Delhi population
during a survey conducted by the
National Institute of Communicable
Diseases, Delhi;
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(*) whether it is also g fact that
the Indian Council of Medical Re-
search had initiated further investiga-
tion for finding out the source of DD'T
in the human system and also the
hazards of health due to the presence
of DDT in high concentrations to the
presen. generation as well as any set-
ting in motion of undesirable genetic
changes in urborn generations; and

Written Answers

(¢) it so, the finding thereof?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar):
{(a) The National Institute of Com-
municable Diseases, Delhi, with the
collaboration of the Toxicology Divi-
sion of the Communicable Disease
Centre, Atlanta, Georgia (U.S.A)), ini-
tiated investigations during 1963 on
the jevel of chlorinated hydrocarbons
in human fat samples obtained at
‘ biopsy and gutopsy. 104 fat samples
were obtamneq for investigation.
About half of the samples were ob-
tained from autopsy of persons Wwho
died of causes other than pesticide
pisoning. The analysis was carriea
out in the Communicable Diseast
Centre, Atlanta. The results indicat-
ad that DDT derived material {rom
84 samples from Delhi area ranged
from 8 to 118 parts per million with
the exception of two samples which
contained 180 and 201 parts per mil-
lion. The concentration range of
D.D.T. derived material in fat samples
from outside Delhl area contained
more DDT and its derivatives as comi-
pared to persons of other countries,
The available data do not warrant
undue apprehension regarding toxi-
city.

(b) The Indian Council of Medical
Hesearch has not undertaken any
studies on the subject so far.

(c) Does not arise.

D.D.T. Factory at Delhi

3254, Shrimati Suseels Gopalan:
Wil the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Okbln Water Works, the main source
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of drinking water to the Delhi popu-
lation, is about 10 miles downstiream
of the confluence of Jamuna witn
Najafgarh Nalla into which the

effluent of the DDT Factory at Dell
is discharged;

(b) whether it is also a fact that
there are no continuous gas analysing
devices installed in the premises of
the DDT factory to detect and controt
toxic gases gnd vapours like chlorine
gas, hyochlorie acig vapours benzene
vapours, escaping continuously from
the chlorination processes. into the gair;

(¢) whether very fine particles of
DDT escape into the air during the
grinding process employed in the DDT
factory: and

(d) the annual loss of DDT written

off every year at the DDT factory at
Delhi?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes. The
effluent is however properly treated
before discharge.

(b) Yes, but the Chiorination Pro-
cesses are carried out in completely
enclosed condition with devices for
the condensation of escaping vapours,
if any. It is not a fact, therefore,
that vapours escape continuousiy into
the air. The plants are also equipped
with gas detection and analysing
instruments by which samples could
be taken for checks. No escape of
gases has been detected during the
last one year. The company has
nonetheless decided to import a conti-
nuous gas analysing device.

(¢) Yes. A medical and environ-
mental study conducteq in the DDT
Factory, Delhi in March 1065 recom-
mended the installation of dust filters
in these sections. This was done. The
company bave also provided exhaust
ducts and taken further steps to climi-
nate dusting.
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{(d) DDT has to be written off for
various reasons like actual loss in
drying, grinding, bagging, weighment
etc. as well as for difference between
50 per cant, the billed DDT content
for formulated material and the gctual
which varies between 50 and 51 per

cent, During the last five years, the
following quantities were written
off:—
Year Quantity (in tonnes)
1062-63 39021
1963-64 32.227
1964-65 37.327
1965-66 50.010
1986-87 25571

 Effiuent from DDT Factory, Delhi
3255. Shri Mohammag Ismail:
Shri Ganesh Ghosh:
Shri Umanath:
Shri B. K. Modak:
Shri Bhagaban Das:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that no
conlinuous analysis of the ecffluent
[rom the DDT factory, Delhi is made
for controlling its quality; and

(b) if so, how the authorities ensure

that no deletrious material is dis-
charged through the effluent into
Jamuna?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir. The
effluent is, however properly treated
and neutralised before discharge.

(b) By periodical checks of the
effluent in regard to acidity, organics,
suspended matters etc. and controlling
the quality of the effluent within salety
limits.

Discharge of Effiuent in Najafgarh
Nalla by D.D.T, Factory, Delhi
3256. Shri Jyotirmoy Basu:
Shri Umanath:
shri A. K. Gopalan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that
efiuent (waste liquor) from

the
the
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D.D.T. factory in Industrial Area of
Delhi, containing D.D.T. and other
acids, is discharged into Wajafgarh
Nalla, about 7 miles upstream of its
confluence with Jamuna; and

(b) whether Government are aware
of the pgreat danger to the fish life in
Jamuna on account of the pollution of
the water?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Socla] Welfare (Shri
Raghu Ramupah): (a) Yes, Sir. The
efluent i-, Lowever, properly treated
and neutralised before discharge.

(b) No. Sir.

Market Loans Floated by Central
and State Governments

3257. Shri Nitiraj Singh Chaudhary:
Shri Manibhai J. Patel:
Shri Lakhan Lal Gupla:
Shri G. C. Dixit:
Shri G. 5. Mishra:

Will the Minister of
pleased to state:

Finance be

(a) whether his attention has been
drawn to the fact that in the matter
of subscription to the market loans
raised by the State Governments, the
hanks and other financial institutions
have been investing any such security
at a lower price than official price;

(b) whether it is a fact that the
Reserve Bank of India only afford
buying support to those banks and
financial institutions for financing
investment in Central Government
security and not for investment in
State Government's security;

(c) if so, whether situation men-
lioned in part (a) above is due to
discriminatory treatment of the Re-
serve Bank of India to the market
loan floateq by State Governments
pis-a-vis Central Government; and

(d) the measures under considera-
tion of the Government for removal
of this difficulty?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The initial subscriptions
to the State Government loans are
accepted at such prices and at such
offices or branches of Banks as are
specified in the Loan Notifications
issued by the State Governments. No
such office or branch is authorised
to accept or coulq have accepted ini-
tial subscriptions at prices lower than
the notified issue prices. Susequent
transactions may however have taken
place at lower prices,
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(b) The Reserve Bank of India does
not give any assistance to banks and
other financial institutions for the
specific purpose of subscribing to Cen-
tral or State loans. The Bank deals
in Central Government Securities only
and not in State Government Securi-
ties in its open market operations
because of the difficulty of selling off
the latter. The Bank does, however,
give loans and advances to scheduled
banks against State Government
Securities.

(¢) There 1is no discriminatory
treatment as such. The Reserve Bank
does not buy State Government
Securities because of the difficulty of
selling them off.

(d) The Reserve Bank as well as
the Central Government have advised
the States to go in for market loans
only to the extent here are likely to
be genuine sales so that there are
no distress sales later by some of those
who subscribed initially.

American Peace Corps Volunteers

3258, Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether Government have re-
ceived any report from the Intelli-
gence Bureau in Calcutta regarding
the activities of the American Peace
Corps Volunteers in West Bengal; and*
reaction

(b) if so, Government's

thereto?
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The Deputy Prime Minisier and
Minister of Finance (Shri Morary
Desai): (a) No Sir,

(b) Does not arise,

Civil Construction Work in Hindustan
Insecticides Ltd.

3259. Shrimati Suseels Gopalan:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
civil construction work of a major
nature at the Delhi unit of the Hindu-
stan Insecticides Ltd, had always
been entrusted to the Central Public
Works Department or National Build-
ing Construction Corporation prior to
1966;

(b) whether it is also a fact that
civil construction work relating to
the extension of the D.D.T. factory at
Delhi to double its capacity to 2800
tonnes/year, worth Rs. 15 lakhs has
been given to a private contractor;

(e) if so, the reasons for this devia-
tion from the earlier practice; ang

(d) the procedure adopted by the

_Company in awarding this contract to
i the private contractor?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes Sir.

(b) Yes, Sir, The civil construc-
tion work is worth about Rs. 12 lakhs.

(c) On the 1Tth August 1960, the
Board of Directors took a decision that
future construction work of the com-
pany should be designed and super-
vised by private agrchitects and execut-
ed either departmentally or through
contractors at competitive rates. The
decision was taken as CPWD had to
be paid high departmental charges
ranging between 14} and 17} per
cent, and execution was found to be
slow. Accordingly there was no fur-
ther engagement of CPWD by the
company, and for certain construction
work at Delhi in 1961 the National
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Building Construction Corporation
was brought in as a contractor.

(d) A press note was issued inviting
tenders. The tenders received were
opened in the presence of tenderers
and evaluated. A private contractor
whose tender was the lowest. being
375 per cent above the scheduled
rates was awarded the contract, in
preference to others including NBCC
whose rate was 120 per cent above
the scheduled rates and Rs. 8.80 lakhs
above the lowest tenderer.

Toeaw # wegfea sfadi aar w3-
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&1 Ut & fordt aar amgardr ar a3 7

frmior, wraw awr gfr ww ey &
o (ot pearw fag) @ (%) Wi
(@). g#rai & fawdY 9T ¥ & w¢
ATHS UG 9T 9 @I HF 19 7
oy § | 7 arae ¥aw af ag af
arfel ¥ mraew & & Ag €, wieg v
qiEel & wvaey A W § | wenfedigra
foget g & 7l gETAT ¥ FH qw
oy A& |

(w) fwreait 9T 35 & wIHer eqTA
5 a9 W § a7 fowsY 9T 7 a9
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safer €7 gl &1 w97 A frafae
T §F fol ey g T #
a9t Iq ¢w gray ¥ fafew syfeay
¥ frgrad wra gt & 1 1w o §
freafafeas srdardr # ot & —
(1) =& 1€ ¥t g7 faelt oy safemy
#1 fowdr 97 & 9l & A
faredit 9T greasal afe gad
frams & fod a1 & 9rdan
FTT & A ARSI F WATHA ¥
wafua faawra fezradi & wqare
4 gFA IH w0 Afea F AW
frafae & & ot 8, o ag €
f ag syfe ag wifem sea%fs
THA IAT FoA § g W I7T
fead i O asm ufw =
FrHrguirag 3 gEm ey
fafeqm sz fead & agaz
ITgHE Wr #IY 39F Afafaa
50 sfgma ofor wer 53 & fanr
g & 1
(ii) orgi @ 3w faeed 9T 939
& g gF a=ga: w7 sufea
ot a7 7€ @t 97 ag W
afsr gpra & framw ¥ fad
ATHTTF TdAT AEY F@r A X
qTHET #, IUF AAEHE @ KT
& wrey @ WYv aza=T wiafaw
% wfln 3% dgET FE FY
wTdargy &7 I E
(%) wafemt zro awdt gwe
W =feaat &) waf@ §T 390 0F
AT I CE ST § AT AR
wwraT graedY fgamgat & g9 v ®
Igw sqaeqr fauwm &

Wi weitfne afcaved

3262 &Y e Wo dfww : =
QYo et qg qaTH ®Y FO G (® :
(w) feeft famre @ &1 g
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srafrs of @i & waele w3
o w1 fagra woard wnd §;

(w) =ex 92w &% ¥ fawrw e}
A won fradh 8, war ag T
st & af 3, Wi

(7) 37 wwraww fawrw @®
&at 71, fog T7 7w T ol &
wita wft fear qar @, #7 a% tw
qTIFAT F et ferar sdam ?

g, Wfeaw Wit TaTER awn
waw eea wAat (o we Agar)
(%) & (7). oF faaoor awr qz= 93
T|r T @ [aEEe | ey Ty |
afwg s L 7—748/67]

Family Planning Clinics in Orlssa

3263. Shri Ramachandra Ulaka:
Bhri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of family planning
clinies functioning at present in Orissa
both in rural and urban areass; and

(b) the number of clinics proposed
o be opened in that State during 1967-
687

The Minister of Health and Family
Planning (Dr. S. Chandrasekiar): (a)
284,

(b) 15.
Tribal Blocks in Orissa

%264, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerjl Bhal:
Shri K. Pradhani:

Will the Minister of Social Welfare
be pleased to state:

(a) the number of Tribal Blocks at
present in Orissa State;
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(b) the number of such Blocks pro-
posed to be opened in that State dur-
ing 1967-68; and

(c) the number of such Blocks to be
opened in Koraput and Ganjam Dis-
tricts (Orissa) during the aktove
period?

The Minister of State in the De-
partment of Social Welfare (Shirimati
Phulrenu Guha): (a) 75.

(b) Nil.

(e) Nil.

Rural Housing Scheme for Orissa

3265. Shri Ramachandra Ulaka:
Shri Dhuleshwar Mecna:
Shri Heerji Bhai:
Shri K, Pradhani:

Will the Minister of Works, ousing
and Supply be pleased to state:

(a) the total amount sanctioned to
Orissa for Rural Housing Schemes dur-
ing 1966-67;

(b) the amount actually spent by
the State for the purpose during the
same period; and

(c) the amount proposed to be sanc-
tioned for the purpose to that State
during 1967-687

The Deputy Minister in {he Minis-

try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). Based
on the actual expenditure for the first
nine months and the anticipated ex-
penditure for the remaining three
months—as reported by the Govern-
ment of Orissa, an amount of Rs. 1.49
lakhs was released to them during
1966-87.

(¢) The amount to be allocated for
1067-68 will be finalised by the Plan-
ning Commission shortly, after discus-
sion with representatives of the State
Government.

ASADHA 1, 1889 (SAKA)
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Seismic Surveys in Orissa

3266. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any seismic  surveys
have been conducted in Orissa recent-
ly; and

(b) if 83, the results thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning ang Social Welfare (Shri
Raghu Ramaiah): (a) No, Sir.

(b) Does not arise.

Social Security Schemes

3267. Shri Vasudevan Nair: Wili the
Minister of Social Welfare be pleased
to state:

(a) whether there is any proposal to
szt up an expert machinery 1o evolve
a blue print for a comprehensive
scheme of social security; and

(b) if so, when the machinery is
likely to be set up?

The Minister of State in the De-
partment of Soocial Welfare (Shrimati
Phulrenu Guha): (a) There 15 no such
proposal before Government at the
moment.

(b) Does not arise.

Financial Assistance sought by M.P.
Government to meet the Burden
of Dearness Allowance

3268. Shri Baburao Patel: Will the
Minister of Finance be pleased tc
state:

(a) whether Government have re-
cently received any communicatior
from the Chief Minister of Madnya
Pradesh suggesting that the dearness
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allowance burden of the State Govern-
ment employees should be provided in
the Five Ycar Plan of the Central
Government;

(b) whether Government hava since
given any thought to this issue as a
matter of principle;

(c¢) whether the Chief Minister of
sMadhya Pradesh in the same commu-
nication also urged the Centre for
additional financial assistance to the
State Government on this account; and

(d) if so, the decision of the Cen-
tral Government thereon?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The suggestion contained
in the communication from the Chief
Minister of Madhya Pradesh was that
the additional liability on this account
may be distributed between the Cen-
tral Plan and the State Plans on a
proportionate basis.

(b) Yes, Sir. It is considered that
administrative expenditure >f this
nature cannot be included in the Plan
either at the Centre or in the Slates,
nor is it possible to distribute the
additional liability between the Centre
and the States through a reduction in
the size of the Central and State Plans,
as this would be no different from
providing Central assistance for the
purpose.

(¢) Yes, Sir.

(d) It is not possible for the Centre to
give any assistance towards the extra
cost of increaseq dearness allowance
granted to the employe:s of the State
Government as the cost of the State
Administration has to be paid for by
the State Governments themselves.

Family Planning Programme of Orissa
. During IIT Plan

3269. Shri Chintamani Panigrahi:
Will the Minister of Health and Family
Planning be pleased to state:*

(a) the total amount of monay allot-
ted to Orissa during the Third Plan

.
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for implementing family planning pro-
gramme;
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(b) the extent to which it has been
utilised; and

(c) the amount of moncy given to
Orissa in 1966-87 for the purpose and
that proposed to be allotted in 1967-68.

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
Rs. 76.06 lakhs.

(b) Rs. 75.15 lakhs.

(c) Amount paid during 1966-67 (in-
cluding Rs. 14.62 lakhs as arrear pay-
ment for 1965-66)—Rs. 76.02 lakhs.

Amount so far allotted for 1967-64
Rs. 91.09 lakhs.

Industrial Housing Scheme, Orissa

3270. Shri Chintamani Panigrahi:
Will the Minister of Works, Housing
and Supply be pl:ased to staie:

(a) the total number of houses built
in Orissa so far under the subsidized
Industrial Housing Scheme and the
total amount of maney allotted 1
Orissa for this purpose so far;

(b) whether there is any schemg to
builg more houses under this scheme
in Orissa in 1967-68; and

(cy if so, the details thereof with
locations, where the houses ar: wro-
posed to be built?

The Deputy Minister in the Minis-
try of Works. Housing and Supply
(Shri Igbal Singh): (a) 2922 houses
were built under the Scheme in Orissa
since itg inc.ption in September, 1852
upto the 31st March, 1968. The
amount given to Government of Orissa
under the Scheme upto the 315t March,
1967, is Rs. 105.84 lakhs.

(b) and (¢). The Subsidised Indus-
trial Housing Scheme is a continuing
scheme and the State Governments
have been authorised to sanction pro-
jects for construction of houses for in-
dustrial workers under this 3cheme.
A provision of Rs. 15 lakhs is proposed
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to be made under this Schemc during
the year 1967-68. The details of the
projects sanctioned angq their location
in the first quarter of 1867-68 will be-
come available after th: progress re-
port for this quarter has been “eceiv-
ed from the State Government,

et wgmar aret qfcdteaml ®
fasg o  famen

3271. =it T Tag wraame
ot gFR T wYIW :

a7 faw 941 6 wia, 1967 F
gAr<ifea gor §541 740-F F IATLH
W § g qATG AT FAT FL44 (7

(F) #a1 qeaTT #1 ®47 g4
wIq 1 wE qf @Wraard #1 feEnfafy
" g A faaeg & areolii mari g9
& g= 9vw 3 R

(=) afz =z, At Feq-7wdt eqta
1 §; WL

(7) afz 741, a1 3 2 oF aqwr
9T 9T @ STTAT

IT-AT HAt Wi few s (s
oo ) 0 (%) ate (@).
TN ¥ #gFIT wasarE & A
sfes aYafos fasra (Zpd@msT) &7
qrAE LI g1aT g W AR JAIEA &
g W ATH @3 w qrar g | qalq
A T8 TG FE & WA
T € 70 § T &, e gt
¥ g w1, weET WY I9F N A
sifer wifz w€ w1 & g8 2 gE A
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fasft g1

() =g @& 7 ®ar &1 39 9%
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Trow ¥ w1 Inmw

3272. st wgrow fay  wrod -
a1 dtfeaw Wt vaaw WA Iy qaT
1 F w4 o

(%) <t gwdia qlorn & o
I &1 JaeT weq feaar fruif
far mar & W12 ¥qr w17 QX S ¥
fodr ag e gt g

(@) #fw & for feay Somw aw
& WTAVIEAT § FT GARTT HTAT
T 8 Wi
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() =t T & frarc g ®
fag sgarr ¥ @1F 99 I Haw A
A fama s ?

Qe Wi T, et wwr
BRI WS WAEw # v Wt
(st TqedaT) : (7)) SoEA T wew
fraifa a8 fFr a7 2, feg o
SAAT FT FET FEATAT AT 7T g
¥ fear w1 & | 7 Few F wrATT O
aq 1970-71 % T 5 fafems
qredt z7 & 0 uigs e do (gré
ere aaraniz §a a9 (High Speed
and Light Diesel Oils) & &1z fetr
X F WAt & | I 9T QAT F
9B FT TG, AT K1 90 39 & for
ITLFT A 1 ATH T WATAR |

(@) 1970 ¥, gfe & ot & fadr
ATHT 800,000 ALY T TEE Fryw
YT gfe & oot qf el & fay
H/T9T 500,000 FEL T gri e
érg @ (High Speed Diesel Oil)
F STFCIFAT TT HAATA & |

(7) g7 aww Qar +r§ qe@w™
FTHTT ¥ faarte 7Y £
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Nagarjunasagar Dam

3273. Shri Ram Kishan Gupta:
Shri R. K. Sinha:
Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri Nihal Singh:
Shri Srichand Goel:
Shri Shiva Chandrg Jha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) progress made so far in the com-

pletion of the Nagarjunasagar Dam,
and
(b) the time b_\! which 1t will b

completed?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The work on
Nagarjunasagar Dam is progressing
briskly. The dam has reacned jovels
varying from EL 525 to 546 in the
spillway, EL 585 (average) in the Lefi
non-overflow section and EL 585
faverage) in the right non-ovar flow
section. In terms of work load, 97
per cent of the total estimated quantity
of masonry and concrele has been
completed.

(b) The work on the Dam is ex-
pected to be completed by end of June
1968 except for spillway bridge and
architectural features.

Exploration of 0] in Off-Shore Areas
of Kerala

3274. Shri A. K, Gopalan:
Shrimati Suseela Gopalan:
Shri C. K. Chakrapani:
Shri P. Ramamurti:

Will the Minister of Petroleum and
Chemlicals be pleased to state:

(a) whether any memorandum was
received from the Ministry of Trans-
port about boring of oil on the off-
shore areas of Kerala in 1963;

(b) whether any preliminary inves-
tiga‘ion was made; and

(¢} if so, the result thereof?

JUNE 22, 1967
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The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). Ves,
Sir.

(c) Results obtained so f[ay are not
encouraging.

Agreement with Soviet Union for
Survey of Off-shore Areas

3275. Shri A. K. Gopalan:
Shrimati Suseela Gopalan:
Shri P. Ramamurti:
Shri C. K. Chakrapani:

Will th> Minister of Petroleum and
Chemicals b pleased to state:

(a) whether it is a fact that ar
agreement was signed at Delhi bet-
ween the Soviet Union and the Gov-
crnment of India to survey the off-
shore areas of our country with the
help of Soviet technicians;

(b) 1if so. whether any survey has
been made; gnd

(e) if so. the results thereof?

The Minister of State in the Minis-
try of Pe‘roleum and Chemicals and of
Planning and Social Welfare (Shri
Raghu Ramaiah): (a) A contract was
entered into between the Oit and
Natural Gas Commission and V/O
Technoexport, Moscow for conducting
a seismic survey of off-shore areas.

(b) Yes, Sir.

(¢) Certain structures have been
located in the Gulf of Cambay along
the Coromanda] Coast, some other in-
dications that call for further surveys
have alsp been obtained.

Irrigation Projects in Kerala

%276. Shrl P. Gopalan:
Shrimatl Suseela Gopalan;

Will the Minister of Irrigation and
Power be pleased to state:

(a) the names of the six irrnigstion
projects which started in Kerala dur-
ing the Third Five Year Plan:



6783 Written Answers

(b) whether it is a fact that ade-
quate funds have not been provided
for the projects;

(c) the estimateq cost of these gix
projects;

(d) the expenditure incurred at the
end of the Third Plan; angd

(e) when these projects will be
completed?

The Minister of Irriation and Power
(Dr, K. L. Rao): (a) The six projects
are:

(i) Pamba

(ii) Kuttiadi

(iii) C!m.itturpuzha

{iv) Kanjirapuzha

(v) Pazhassi

(vl) Kallada.

{b) Yes, due to difficult resources
position.

(c) to (e). A statement is placed
on the Table of the House. [Placed in
Library., See No. LT-749|67].

Demands of Employees of Ghasipur
Opium ang Alkalli Works

32717. Shri Tridib Kumar Chaudbuori:
Shri S, C. Samanta:

Will the Minister of Finance be
pleased to state:

(a) whether the Narcotics Commis-
sioner has received any representation
from the Workers' Union of the Ghazi-
pur Opium and Alkali Works about
the payment of ex-gratin production
award, filling up of about 58 vacant
posts and the categorisation of vari-
ous posts in the Works: and

(b) if so, Government's reaction to
the demands of the workers?

The Deputy Prime Minister and
Minister of Finance (Shri Merarjl
Desal): (a) Yes, Sir.

(b) The production award was not
paid to the workers gince the norms
96 (Ai) LSD—4
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of production prescribed for the pay-
ment of the award were not fulfilled
during the Opium Year 1965-88,

The question of filling up of the
vacant posts and the categorisation of
various posts in the Works is under
the active consideration of Govern-
ment,

Drilling Operation near Port Canning

3278, Shri Tridib Kumar Chaudhuri;
Shri S. C, Samanta:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Bodra drilling
operations near Port Canning in the
24-parganas (West Bengal) are pro-
ceeding satisfactorily in all respects;

(b) whether there has been any
difficulty due to the lack of blow-out
preventer equipment or requisite
strength; and

(c) the steps taken to see that drill-
ing operations in this area do not get
stuck-up for necessary equipment?

The Minister of State in the Minis-
try of Peiroleum and Chemicals and
of Planning and Soclal Welfare (Shri
Raghu Ramalah): (a) and (b). Owing
to the damage suffered by certain
parts of the blow-out preventing
equipment, the drilling operatione
have been held up for about 4 months.

(c) Efforts are being made to resume
drilling by repairing the blow-out pre-
venting equipment.

Income-tax Workload in Orissa

3279, Shri Sradhakar Supakar: Will
the Minister of Finance be pleased to
state:

(a) whether the work load of
Income-tax assessment and appeals im
Orissa State has gone up considerably
during the last decade;

(b) if s0, whether there has been &
demand for having g separats Income-
tax zome for Orissa; and
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(¢) Government’s reaction thereto?

The Deputy Prime l!l.nlsm and
Minister of Finance (Shrli Morathl
Désai): (a) The information is being
#ollected and will be laid on the Table
of the Sabha, as soon as possible,

(b) There has been a demand for a
separate Income-tax Commissioner for
Orissa,

(¢) The proposal was examined in
1984 and it was decided that the
revenue and workload did not then
justify the creation of a separate
Charge of Commissioner of Income-
tax for Orissa. The matter came in
for review, last year. It was con-
sidered- that, in view of the need for
economy in all administrative expen-
diture, further consideration of the
proposa] had to await a more oppor-
fune time, i}

Leprosy Comtrol Centres in U.P.

3280. Shri .Vishwa Nath Pandey:
Will the Minister of Health and Family
Planning be pleased to state:

(a) the number of leprosy control
centres at present in Uttar Pradesh;

(b) the number of patients for whom
provision has been made in these
eentres; and T

(e) the total amount of loan or
grant given by the Central Govern-
thent to these Centres during 1986-677

The Minister of Health and Family
Planning (Dr, 8. Chandrasekhar): (a)
At predent 16 Leprosy 'Control Units
and 30 Survey, Education and Treat-
‘ment Centres are functionlng in Uttar
Pradesh under the National Leprosy
Control Programme. In addition, five
Leprosy Control Units have been es-
tablished by voluntary organisation
.with financial assistance fﬁrom the
Government of India.

(b) Each unit in Uttar Pradesh is
expocted to detect and provide , jreat-
ment for 1,800 to 2,000 lepmt; qpna.
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(c) A total grant of Rs. 161.27 lakhs

was released to the Government of

Uttar Pradesh during 1966-87 ’or the

implementation of wvarious health

schemes in the Plan, including the

Leprosy Control Programme. It is

not possible to indicate the amount of

assistance sanctioned for the leprosy
centres specifically, as according to the
existing procedure, assistance to State

Governments ig not released scheme-

wise, but in lump for all the schemes.

Further, a grant-in-aid of Rs, 64,250
was specifically sanctioned during
1966-67 for the five units run by the
voluntary organisations.

Raural Electrification

3281. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of villages electri-
fied so far in each State and Union
Territory and those likely to be elec-
trified by the end of 1867; and

(b) the percentage of the total
number of villages in each State and
territory these electrifled villages con-
stitute?

The Minister.of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). A State.
ment showing the number of villages
and percentage of electrifieg villages
in each State|Union Territory as on
Slst March, 1967 is laid on the Table

of the House, [Placed in Library.
See No. L}l'-750187]

The pro;ramme for the alectrifica-
tion of villages during 1987-68 hag not
been finalised #o far.

mmuxmonu
' Mm!hte

3282, Shrli Vishwa Nath Pandey:
Will the Ministér of Petroleum and
Ohemicals be pleaded to state:

(2) the normal monthly require-
ment of Kerosene oil of Hadru State;
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(b) the quantity now made avail-
able for distribution; and

(c) the steps taken to meet the
mormal kerosene supply of Madras
State? '

The Minister of State in the Minis-
try of Petrolenm and Chemicals gnd
of Planning ang Social Welfare (Shri
Ragha Ramaiah): (a) The actual
sales of kerosene in the State during
April 1966 to March 1967 camne to
19,600 tonnes per month, which may
therefore be assumed to be the re-
quirement.

(b) The existing quota is 21,400
tonnes per month.

(¢) The present allocation appears
adequate for meeting the demand.

Food Adulteration Cases in India

3283, Shri Vishwa Nath Pandey:
Will the Minister of Health jnd Family
Planning be pleased to state:

(a) the number of prosecudons
launched in each State and Union
Territory against adulteration of food-
stuffs since the 30th March, 1968;

(b) the number of convictions secur-
ed; and

(e) the nature and quantum of sen-
tence awarded in each case?

The Minister of Health ang Family
Planning (Dr. §. Chandrasekhar): (a)
to (c¢). The information is being col-
lected and will be laig on the Table
of the Sabha in due course.

3284. Y Wlo Yo MW} : #qT
WA W HAT ag O AT F
sHfe:

(%) €aré fawei & samqreagy &y
ot 1965-66 ¥ gAY fareret afew
'mmﬁxmﬂ
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(&) ¥ |ETaar-NTT WATAT-
wai % gaw wEw & feer fraw
Rl

() #ar g wT qar g fs o
wATY Tes1 1 wiAAd w9 ¥ §ord 4
%1 firerr € ot &; W

(w) afz g, & @1 a<wT
Afer & wge< Qan fwar o w@rd ?

watw wearw fowm ¥ vva Wt
(sirereft gmeey qx) ¢ (%) ¥ (9).
wfera gt owfaT & o1 W § aqr
I §Y ag T N AWT T 9T
T & I ) '

Officials Bringing Cars from Abroad

3285, Shri G. S, Mishra: Will the
Minister of Finance be plmed to
state:

(a) whether it is a fact that Gov-
ernment officials bringing wvehicles
from foreign countries are not requir-
ed to pay customs duty;

(b) if so, what is Government's
policy towards this;

(c) how many cars and other vehi-
cles were brought to India by Govern-
ment officials during the Ilast flve
years, which were exempted from
payment of customs duty; ’

(d) what is the amount of foreign
exchange involved ih such trmcuou
during the same period;

(e) how many such cars were retain-
ed by these officials for more than
three to four years in India and how
many of them were disposed off after
one year;

(f) whether Government are aware
that such cars are sold out at high
prices by these officials; and

(g) whether Government propose to
impose restrictions on the eale w'loe
of such vehicles in India?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desal): (a) and £b). It is not a fact
that all Government officlals bringing
motor vehicles from foreign countries
are not required to pay customs duty.
Only Heads of Indian Missions abroad,
when returning to India on termina-
tion of their assignments, are allowed
exemption from payment of duty on
their personal motor cars provided
these had been in their possession and
use in the forein station for at least 2
;mmlh; prior to their arrival back in
ndia.

(e) to (e). The information is being
collected and will be laid on the Table
of the House.

(f) The Government do not have
any positive information in this be-
half but, in view of the existing con-
ditions in the country, it is likely that
when such cars are sold, they might
fetch high prices.

(g) It is not proposed to impose
restrictions on the sale price of such
vehicles.

Autonomouns Body for Planning and
Implementation of Soclal Service
Research Programmes

2286, Shri A. Sreedharan:
Shri Kameshwar Singh:
Shri P. Viswambharan:
Shri Mangalathumadom:

‘Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that a Com-
mittee appointed by the Planning
Commission has recommended the
setting up of an autonomous body for
overall planning and implementation
of social service research programme
in the country; and

(b) if so, the steps taken by Govern-
ment to Implement the recommenda-
fions of the Committee?

The Minister of Planning, Petroleum
and Chemieals ang Seclal Welfare
(8hri Asoks Mehta): (a) and (b).
Yes. The Committee on Soclal
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Science Research has made ap interim
recommendation for setting up a
Council for Social Science Research in
the Country. The Planning Commis-
sion is awaiting the full report of the
Committee before formulating its re-
commendations.

Damodar Valley Corporation

3287. Shri Eameshwar Singh:
Shri A. Sreodharan:
Shri Nihal Singh:
Shri Sheopujan Shastri:
Shri J. B. Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the estimated life of
the Damodar Valley Corporation
Dam’s power generation capacity has
decreased;

(b) if so, the reasons therefor; and
(¢) the steps taken to prevent it?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) No.

(b) Does not arise.

(c) Extensive soil conservation mea-
sures have been taken up to reduce
the rate of siltation of the reservoirs.

Export by Public Sector Undertakings

3288, Shrl Eameshwar Siogh:
Shri A. Sreedharan:
Shri Nihal Singh:
Shri Sheopujan Shastrl:
Shri J. B. Singh:

Will the Minister of Finance be
pleased to state:

(a) whether there has been any in-
crease in the exports by the public
sector undertakings after the opening
of sales offices abroad; and

(b) if so, how much foreign ex-
change has been earned by the public
sector undertakings during the last six
months?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). The information
asked for is being collected and will
be placed on the Table of the House
in due course.

Electricity Meters in Ministers’
Bungalows

3289. Shri Abdul Ghani Dar:
Shri Atam Das:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that some
Ministers’ houses are fitted with more

than one meter;

(b) if so, the number of such houses
having more than one meter;

(c) whether it is g fact that the
Ministers are not required to pay elec-
tricity bills in respect of these extra
meters;

(d) the maximum electricity exemp-
tion per month for a Minister’s house;
and

(e) the reasons for which the Minis-
ters are not asked to pay the bills for
the extra meters which exceeds
Rs. 200 per month?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8hri Igbal Singh): (a) Yes.

(b) The number of Ministers’ resid-
ences having more than one meter is
48.

(c) to (e). Ip accordance with Sec-
tion 4 of the “Salaries and Allowanoes
of Ministers Act, 1052", each Minister
is entitled to a free furnished resid-
ence including provision of electricity
and water. The Ministers have volun-
tarily agreed to a monetary ceiling of
Rs. 2,400 per annum on the eonsump-
tion of water ang electricity in the
regidences allotted to them and to re-
1964-65, any charges in excess of this
ceiling. This celliny appliss only to
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the ‘private portion' of residences in-
cluding servants guarters and dhobi-
ghats. Consumption in ‘office portion’
of the residences including security
lights, gate lights and guard room are
borng by Government.

U.S. Ald
3290. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:
Shri Vishwa Nath PandeYy:

Will the Minister of Finance be
pleased to state:

(a) the total quantum of U.S. aid
to India during 1866-87; and

(b) in what form and for what pro-
jects the aid was utilised

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) and (b). A staiement
giving the required information is
attached, Annexure I. Placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-75|67].

Profit by Hindustan Housing Factory

3291. Shri Dhuleshwar Meena:
Shrt Ramachandra Ulaka:
Shri K, Pradhani:
Shri Heerji Bhal:

Will the Minister of Works, dousing
and Supply be pleased fo state:

(a) the total profits made by the
Hindustan Housing Factory during the
last three months; and

(b) whether the target fixed for
1966-67 has been fully achieved?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) The profit
made by the Hindustan Housing
Factory during tbe last three months
can be assessed only after the accounts
of the Factory for the year 1966-67
which gre under audit are finalised,
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(b) The production during the year
1966-67 was Rs. 1.43 crores as against
the estimated production of Rs. 177
crores. The shortfall in production
was mainly due to sit down/tool down
strike by the workers for 25 days in
the month of January, 1967, and sub-
sequently slowing down the pro-
duction.

Ways and Means Position of Orissa

3283, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhai:

‘Will the Minister of
pleased to state:

Finance be

(a) whether Government have
given any loan to the Government of
Orissa for the improvement of their
ways and means position during 1966-
87; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). Ways and means
assistance aggregating Rs. 12.70 crores
was sanctioned to the Government of
Orissa last year. Of this a sum of
Rs. 3.15 crores advanced in  June,
1066 was recovered during 1966-67 it~
self. The balance of Rs. 9.55 crores
sanctioned on the 31st March, 1967
will be recovered partly this year and
partly next year.

wfrcan fer wofaws & wrafem &
wifre wdard

3294. S} §EW W €GAW
o FTETY T W
it T faz waoas :
st wyvawey Feg vy
aq7 faw Wdr 77 TATR AT FN
wiit
(%) SRroar ¥ wgias &
wtatea & zfaor, ofees, o @91 759
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FATAL & FTAtEl & foet wdf ss
FH W §;

(=) fraraT, 1965% frad safea
vt e mr &, =it

() 37% wagfe snfaal aar
wigfas sifew anfadt & «wi #r

#&ar faadt & 7

I AW mar faw st
(st Srorooft derk) 0 (%) wew ®
Sfeefas war7 amateat & wfafs,
1 aar Wil das F T e
Tr-a-fras §1 § 91 e, g
9, FL@A, oA AT T s s E
A AW FITAAT § 17 F T a3 [hqfTF
FARI &1 1 94T, 1967 &1 FA HaIT
19,161 4T |

(&) 1,987; @ar

() wagfea sofami 276
gqfaa mfew mfaar 25

Import Duty on Tractors

3295. Shri A. B. Vajpayee:
Shri Bal Raj Madhok;
Shri ghrichand Goel:
Shri Yajna Datt Sharma:
Shri Jagannath Rao Joshi:
Shri R. 8. Vidyarthi:
Shri Hardayal Devgun:

Will the Minister of Finance be
pleased to state:

(a) whether the Chief Minister of
Punjab had requested him to exempt
tractors from import duty, if these are
gifted to their relations by the
Punjabis working in foreign coun-
tries; and

(b) whether the Punjab Govern-
ment have also requested the Centre
to allow import of such tractors on
the State Government level?

The Deputy Prime Minister and
Minister of Finamce (Shri Morarfl
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Desal): (a) and (b). No such request
has been received in this Ministry. It
may, however, be mentioned that trac-
tors solely for agricultural purposes
are exempt from import duty.

National Park near Rajghat, New
Delhi

3296. shri A. B. Vajpayee:
Shri Bal Raj Madhok:
Shri Srichand Goel:
Shrl Yajaa Datt Sharma:
‘Shri Jagnnath Rao Joshi:
Shri R. S. Vidyarth::
Shri Hardayal Devgun:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether a plan costing rupees
one crore for the development of a
National Park near Rajghat has been
drawn up by his Ministry;

(b) if so, the reasons for haviog
such a costly non-plan expenditure
when there js a great need for all-
Tound economy; and

(¢) whether Government propose
to review or to scrap this costly plan?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
{Shri Igbal Singh): (a) No.

(b) and (c). Do not arise.

P.RRM. Coffee House, New Delhi

3297, Shri A. B. Vajpayee:
Shri Bal Raj Madhok:
shri Srichand Goel:
Shri Yajna Datt Sharma:
Shri Jagannath Bao Joshi:
Shri R. 8. Vidyarthi:
Shri Hardayal Devgun:

Will the Minister of Works,
Housing and Supply be pleased to
state:

(a) whether coffee workers of
PRR.M, Connaught Place, New Delhi
have represented to Government to
expedite the construction of an um-
brella type structure for the coffee

+house;
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(b) whether the society has  also
proposed to share the expenditure;
and

(c) it so, the reasons for the delay
in the execution of the project?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to (c), Yes.
it was earlier decided to construct a
temporary structure in Connaught
Place and make it available on rent
to the Indian Coffee Workers Co-
operative Society Ltd. for running the
P.R.R.M. Coffee House, The proposal
has been dropped because of objec-
tions of the New Delhi Municipal
Committee to the plan. The Soclety
have been advised to proceed with
their plans in consultation with the
Municipal Committee.

Spurious and Fake Contraceptives

3298. shri S. K. Tapuriah:
shri K. P. Singh Deo:
shri N. K. Somani:

Will the Minister of Health and
Family Planming be pleased to state:

(a) whether Government are aware
of the large-scale dumping of spu-
rious and fake contraceptives in the
country particularly in the Bombay
market; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
and (b). No. A few cases that are
reported are being dealt with accord-
ing to the provisions of the Drugs

Act.

Cultivation of Frozen Land in Delhl

$299. Shri Yashpal Singh:

Shri Ram Gopal Shalwale:
Shri Liladhar Eotokl:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Delhi Administra-
tion was requested the Central Gov-
ernment to allow the use of frozen
lands for cultivation purposes; and
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(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8hri Iqbal Singh): (a) The Ministry
of Food and Agriculture (Department
of Agriculture) have approached the
Lt. Governor, Delhi with a proposal
that such frozen lands in Delhi as are
not requireq immediately for the
execution of any scheme might be
allowed to be cultivated on tempo-
rary basis,

(b) Government has so far taken
over possession of 25,000 acres of
land. Out of this, 24,000 acres have
been allotted to various agencies. The
remaining land is green according to
the Master Plan and proposals for
putting it under cultivation are under
consideration.

Separation of Judicial and Executive
Functions in Income-Tax Department

8300. Shri B. §. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that in the
Income-tax Department, Judicial and
Executive functions are exercised by
the same authority, viz., the Commis-
gioner of Income-tax;

(b) whether it is a fact that the
Assgigstant Commissioners of Income-
tax are under the administrative con-
trol of the Commissioner of Income-
tax; and

(c) if so, whether Government pro-
pose to appoint separate Judicial and
Executive authorities with a view to
:nsure equitable justice?

The Deputy Prime Minister and
Minister of Finamce (Shri  Morarji
Desal): (a) No. Sir. The Commis-
sloner of Income-tax is the executive
head of the Department. He exer-
cises judicial functions only to the
extent mentioned in the Act, for
example he exercise judicial functions
in disposing of revision petitions,
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(b) Yes Sir,

(c) No Sir. The law already pro-
vides for an appeal to the Appellate
Assistant Commissioner against the
order of the Income-tax Officer and
for an appeal to the Income-tax Ap-
pellate Tribunal against the order
of the Appellate Assistant Commis-
sioner, The Appellate Assistant Com-
missioners have complete freedom in
the exercise of their appellate func-
tions and neither the Commissioner
nor the Central Board of Direct Taxes
has gny power to interfere in such
matters. The Income-tax Appellate
Tribunal is an  independent judicial
body under the Ministry of Law.

6798

Panashi Dam
3301. Shri B. S. Sharma: Will the
Minister of Irrigation and Power

be pleased to state:

(a) whether it is a fact that some
preliminary work was started for the
construction of Panashi Dam in San-
thal Paraganas in the First Five Year
Plan;

(b) whether it is also a fact that
there has been no further progress on
that project; and

(c) it so, the steps which Govern-
ment propose to take to complete that
project?

The Minister of Irrigation and
Power (Dr. K. L. Raw): (a) No.

(b) Does not arise.

(c) The Project report on Panashi
Dam Scheme on river Ajoy (Santhal
Paraganas) was recelved in March,
1967 and is under technical examina-
tion. The project has not yet been
approved.

Taking over of Nagarjuna Sagar Dam-

3302, Shri Parthasarathy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Andhra Pradesh have made any re-
quest to the Government of India to-
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take over Nagarjuna Sagar Project
over the Krishna as centrally-spon-
sored project; and

(b) if so, the reasons for not accept-
ing the Nagarjuna Sagar Project as
central project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The matter is stil]
sideration.

under con-

Contract with SN.AM. of Italy for
Exploration of 0il

3303. shri S. Kundu:

Shri K. P. Singh Deo:
Shri Nath Pai:

Shri Hem Barua:

Shri Srinibas Misra:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Oil and Natural
Gas Commission had entered into any
contracts with M|s SNAM of the
EN.I Group of Italy for drilling and
exploration of oil wells in India;

(b) if so, the amount involved by
way of foreign exchange and in terms
of Indian currency in these contracts;
and

(¢) the mumber of oil wells drilled
under the contracts, the places where
drilled and the results of such drill-
ing operations?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Secial Welfare (Shril
Raghu Ramalah): (a) The ONGC
entereq into two contracts with
SNAM Spa for inland drilling and one
for offshore drilling In the Gulf of
Cambay.

(b) Under the two contracts for
inland drilling, the following pay-
ments were made:—

Foreign Exchange Rupees
$85,04,712°00 1,36,69,838° 00
The contract for off-shore drilling

provided for payments of $4.999 mil-
Hon in foreign exchange and Rs. 27

ASADHA 1, 1889 (SAKA)

Written Answers 6800

lakhs in Indian currency. But no
expenditure was incurred, as the
contract was finally cancelled.

(¢) Under the first two contracts,.
four wells were drilled in Uttar
Pradesh and Punjab, but no gecumu-
lation of oil or gas was met with in
these wells, However, valuable sub-
surface geological information was
obtained which will facilitate the
future study of the oil gas prospects
of this vast region. Work under the
third contract for off-shore drilling
could not be taken up for the reason
given above,

Foreign Exchange for Idikki Hydro.
Eleotrio Project

3304. Shri Vasudevan Nair:
Shri C. Janardhanan:
Shri P. C. Adichan:

Will the Minister of Irrigation and-
Power be pleased to state:

(a) whether the Idikki Hydro-Ele.
ctrie Project requires some additional
foreign exchange in addition to the
Canadian assistance, for getting tools
and equipment;

(b) if so, the amount of foreign ex-
change needed for the same; and

(c) if so, steps taken to meet the
additional requirement of  foreign.
exchange?

The Minister of Irrigation and:
Power (Dr. E, L. Rao): (a) Yes,

(b) and (c). The Kerala Electrl-
city Board is preparing the estimate
of additional foreign exchange re-
quired for the purpose. Necessary
steps for meeting this requiremeat
will be taken on receipt of the esti-
mate from the Board.

Central Assistance to Orissa

3305, Shrl Chintamani Panigrahi:
Will the Minister of Finance be pleas-
ed to state:

(a) the amount allocated to the
Orissa Government out of Rupees 88.
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crores of additional Central gssistance
provided for 1967-68;

(b) the schemes on which the ad-
ditional allocation is to be spent; and

(c) the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) The amount of Rs. 98
crores consists of Rs. 55 crores for
State Plans; Rs. 38 crores for assis-
tance to Scarcity affected States and
Rs. 5 crores for purchase of deben-
tures of Cooperative Lang Mortgage
Banks, as indicated in the Supplement
to the Explanatory Memorandum on
the Central Budget laid before Parlia-
ment.

Of the Plan assistance of Rs. 55
crores, Rs. 2 crores have been allotted
to Orissa State. The distribution of
scarcity re'ief assistance will depend
upon the requirements from time to
time and no State-wise allocation can
se made in advance., As regards the
sum of Rs. 5 crores for debentures of
Land Mortgage Banks, no State-wise
distribution has so far been made.

(b) and (c). The additional Plan
assistance of Rs. 2 crores indicated
above is for the State Plan as a whole
-angd is not related to specific schemes.

qifeeara WYT Wi w9 fgt www
& wrar wrn

3306. st fagrer Fag -
st foagor st @
st ama= fay g
w1 faw w1 3E q@A FToFA
4 fw
(%) %ar ag a7 g f& arfeens
st 17 &1 9f7 af W@ § A9F
1Y foT & srar st g
(@) smagArasg fraguws
fagre=aae @ & W I fed
& araT wtar § @il qg wWWE 9
ST qew o gni A &
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() afz &, u’ff‘wﬁqwﬁﬁ
THT AT O araey & faert = faerat
¥ faeg srdar @ &Y 7€ § aqur v
N‘hT@!ﬂ'rfi;

(¥) foew oF af ¥ foar qe
FT AWF Iz fFmr mar; wT

(®) t7 F==3r #t U537 & fody
FT FTEATEY FY AL 7

IJ-Ae ARt aar faw Wt
(&t Wreroelt qwrf) ¢ (F) =T (@).
WG TH AL AR & WATH W
TaT F1E AT AT AL G WE

() waTw & T I

(7) fea¥ o= atw § wifsna
w9 19 51 I3 fo7 arat g€ w1
TqTF AE THST AT |

(%) #am & 7@ w5a1 |

HY v @9 § SITenay 9%
wfaaw

3307. st wgrerw Ty sk
ot ey AW
st fy Wy :

¥ W WSO W4T 4g A
#1 ga1 41 fF .

(F) ¥ 1965-66 HFY TG
g2 # v s & faq feas
safen firegae e o @,

(@) &% Toa Gat ¥ Fwanfe
1 w T § far ww aw W

Fhagr & T & W}
() Fearaqi F QU@ FATE

T & fo¥ e w1 @ e
T 1 fa=x § ?
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ware weame feamr #§ oo st
(et ety Mv): (F) & (7). 7
a1 oxfaa #rar @ @ a9r awn
gz q¥ T Sy o

Wrea dTw qUE ¥ greeaion wewn
e fefedy ot et gt & e

3308. sff 9o ®lo WTEATH
ot wfieer fag :
ar ¥feaw W W@ A
g qa ®Y g1 4T % :

(%) sar =T g & & 0f
FF FT ATH IF T MY T TH TG
I sgraTaAg O AT a3 Y @
aq1 Fer gAY 7 Igw A fawes
1 grew fa@ @™ o & 3w g ®
@

(@) foelt ®F &1 a7 STt g
¥ feoq a9 9 @ 91 §waT @
aqr FH1 F1 FA! g1 X @ G
fagia w1 #; o
() o ommE A oW &
Qe g dgEwEir FeE (wEEe)
fafres am® &% 1 a7 o= o =t
gt % § ow fF aw=d v==w FaTw
7 I8 wEwTy @i F7 fRar g ?

difemw Wit wEwEm, dreen aa
FATH CEW WATET | 099 A (oft
o) (7) @t g ¥ aafa
WTRW A9 T A7 @Al & A % F
¥ &1 AfHg (Revoke) T #T
faar o | afx graTew 7 W FY S w
qT qMY Ty IT oAet A, faw &
T FTAT A § wRafwa wRw ol
firr 7 ¥, & ¢ T §, ar s
T ¥ TRV g @ faN A E
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for g OF ST EY awaT & 1 af FaTar-
w7 T &Y g ¥ v wdw o
Fraifafa 1 frafaa w7 far amar
¢ @ 5 %9 w19 & fan eafirg s
AR il

(&) &=t gt & oy @Y &
#r¢ fafeaa angrafu ady ) wedw &9
# aai & s g2 wafy faaifoa *
a2 meETe fawwii | SwRdl
SMTT F74 § FATATA F FTOA KA
T & ARy o fed o

(w) 9=rg, 66 ¥ dura FE
FE A MRE 47 0T W AqdERTA
FrA wrgdz fafadz & sl g &
™ w1 ¥ wrafua feais 25-1-64
F oqrw S o Rt aF md @
7 fRw fem a0 ) m: s N F
g F1 &afa w7 fgar war 2

Barrels for 1.0.C.

3309, Shri RBam Dhan:
Shri N, K. P. Salve:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that the
Indian Oil Corporation Ltd. had in-
vited through Tender No. OP|TEN-7|65
for their requirement of oil barrels
for the year 1966-67;

(b) whether it is also a fact that
orders for the supply of barrels
against the above tender were placed
by them on Messrs. Hind Galvanis-
ing and Engineering Co, Pvt. Ltd,, and
Messrs. Standard Drum and Barrel
Mfg. Co. in spite of the fact that the
prices. quoted by Messrs. Bharat Bar-
rel and Drum Mfg Co. Pvt. Ltd
were lower;

(¢) if so, the reasons therefor;

(d) the amount of loss sustained

by Indiam Oil Corporation Ltd,, in
placing the orders at higher prices;
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(e) whether Government are aware
of the fact that the above two firms
supplied to the Indian Oil Corpora-
tion against the above tender barrels
fabricated out of hot rolled sheets and
billed them for barrels fabricated out
of cold rolled sheets; and

(f) if so, whether any investigation
has been made in this regard.

Written Answers

The Minister of State in the Mimis-
try of Petroleum and Chemicals and
of Plamning and Social Welfare
(Shri Raghu Ramajah): (a) Yes, Sir.

(b) Orders placeq on Messrs., Hind
Galvanising & Engineering Co, Pvt.
Ltd, were for Calcutts requirements
for which they had tendered the
lowest quotation. Orders placeq on
Messrs. Standard Drums & Barrels
Manufacturing Co. were for part of
the Bombay requirements for which
they had submitted the mext lower
tender, the quotation of M]s. Bharat
Barrels’ being the lowest.

(c) After a careful consideration of
all aspects of the bids, the Indian
0il Corporation decided to place
orders for the Bombay requirements
on M|s, Standard Drums & Barrels
Manufacturing Co. and two  other
suppliers.

(d) The extra expenditure incur-
red as a result of the decision in (e)
is Rs. 1.77 lakhs.

(e) and (f). The matter is being in-
vestigated by the Indian Oil Corpora-
tion and the correct position will be
ascertained and placed on the table
of the Sabha.

Dr. Dharma Teja of M/s, Jyantj Ship-
ping Co.

$310. Shri Mrityunjay Prasad:
Shri Valmiki Choudhary:
Shri Shiv Chandriks Prasad:

Will the Minister of Finamce be
pleased to refer to the reply given to
Unstarred Question No. 872 on the
80th May, 1967 and state:

' (a) the year-wise amount of
Wealth-Tax and Income-Tax levied on
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Dr. Dharma Teja Jyanti Shipping Co.
and realised;

(b) whether an enquiry is being
held in respect of his movable and
immovable properties and original
source of his income; and

(c) the periods for which the state-
ments and annual balance sheets of
income, expenditure, profit anq loss
of the Jyanti Shipping Co. ‘were
prepared and published.

The Deputy PFrime Minister and
Minister of Finance (Shri Morarjt
Desal): (a) Provisional assessments
have been made in respect of Wealth-

Tax, The Wealth-Tax levied and
realised is as under:—
Year Tax Tax
levied realised.
Ra. Rs
lggzﬁ 22,880
I . . 127,951 I,27,951
1963-65 . . 260,802 2,38,122
1965-66 . . 2,60,802 2,60,802

Regular assessments for Wealth-Tax
are pending. As regards Income-tax,
no assessment has been made so far.

(b) Yes, Sir.

(¢) Balance Sheets and Profit and
Loss accounts of the Jayantli Shipping
Co., have been published for the fin-
ancial years ending 31-3-1962, 31-3-
63, 31-3-1964 and 31-3-1965,

wreft firwls

3311. St Qo WT WEITW 3 T
farey 5t 7 TaT A g HOT 6

(%) wr g & § fr Sy
wafert, for a¢ Wogd Tuw A At

(@) afx &, @ @ fowi &
wox & fa sawu frdg w qar
T & far sy Ay W
11
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(n) ofcarew & fx ¥ faed
fea el & @ o1 @ & qureE
frramisTgu g ?

Trawm Wt Wi faw Wt (st
srooelt derf) ¢ (%) omar fewwt &
TG ATASAT FT qaT I7 &, Afww N
wadr fomy 99 @ & I dwOE
AHTAA § AT q&7T 7007 §

(o) st fasd T W™
oz #fgam ¥ WA WoOw @ Wk
TH AqqEl § qX F AF FA W
AT JAq & w1 gfer gra fear
arar ¢ W qfew d@fqam &1 ot
HAFET 7 gAY 11 A A 2 & wEn
ey &1 faww & 1 X (%) ¥ sfew-
faa amaeit & Tog aTET T HTETE
Fraf gardy s @

(7) g wiaw a@ ¥ & fF=
Al ¥ o faww @y o @) §; e
& AWl &1 qar sfewac  fag,
waq, qfyaw &9 @) AT N2
gt ® e |

‘Wash Basin for TyPes II and III Quar-
ters in Delhi

3312, Shri Tulshidas Jadhav: Wil
the Minister of Works, Housing and
‘Supply be pleased to state:

(a) whether it is & fact that wash
tasine have not been provided in
Government quarters in types II and
IT in Delbhi and New Delhi;

(b) whether Ggvernment propose
to provide this facility in these quar-
#ers: and
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(c) if not, the reasons therefor?

The Depuiy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Bingh): (a) to (c). Wash-
basing have not been provided in
quarters of types II and III. The ex-
penditure on sanitary and water sup-
ply installations in a house ig limited
to 12} per cent of its building cost.
This amount is not sufficlent to cover
the cost of washbasins in the case of
houses of lower types.
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Fertilizer Plants

3318. Shri Yashpal Singh:
Shri Ram Gopal ‘Shalwale:

Will the Minister of Petroleum and?
Chemicals be pleased to state: )

(a) whether it is a fact that Birla
Group has informed Government that:
in view of the heavy excise duty on.
aluminium, it would not be possible
for them to establish Fertilizer Plants;
and

(b) if so, Government's reaction.
thereto?

The Minister of State in the Minis-
try of Petroleuth and Chemicals and-:
of Planning and Soclal Welfare (Shri:
Raghuramaiah): (a) No.

(b) Does not arise.
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D.A. to Pensiomers

Will the Minister of Finance be
‘pleased to state:

(a) whether there is any proposal
“to allow Government employees to
-draw 50 per cent of the last basic pay
-as pension on their retirement;

(b) if so, the date from which it
“will be effective;

(¢) whether Government propose
4o grant some D.A. to the pensioners
-who are not in receipt of D.A,; and

(d) if not, the reasong therefor?

The Deputy Prime Minister and
Minister pf Finance (Shri Morarji
"Desal): (a) No, Sir.

(b) Does not arise,

(c) and (d). There is no proposal
at present under consideration to
grant DA, to pensioners in addition
‘to the ad hoc increases sanctioned
“from 1-10-1963. The resources posi-
“tion makes it difficult to accept addi-
-tional commitments of this nature.

Wity v e form & wrfeer et
gra frewnfeat
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Shortage of Contraceptives in Delhi

3321. Shri Yashpal Singh:
Bhri Ram Gopal Shalwale:
Shrli Atam Das:

Will the Minister of Health and
Family Plannimng be pleased to state:

(a) whether conventional contracep-
tives are in short supply in Delhi;
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(b) if s0, the reasons therefor; and
(c) the action being taken in the
mattar.

The Minister of Health and Family
Plaaning (Dr. 5. Obandrasekhar):
(a) There is some shortage of Con-
doms only.

(b) The indigenously manufactured
Condoms of standard quality have not
been available to the extent required.

(¢) The Government of India have
arranged import of condoms from
abroad and it is expected that regular
supply will be maintaineq shortly.

Aloeation to West Bengal in first year
of Fourth Plan

3322 Shri Jyotirmoy Basu:
Shri Ganesh Ghosh:
ghri K. Ramani:

Will the Minister of Plamning be
pleased to state:

(a) the amount allotted to  West
Bengal in the first year of the Fourth
Plan; and

(b) how much out of it was actual-
ly paid to West Bengal during ihe
above period?

The Minister of Planning, Petro-
leum and Chemicals and Soclal Wel-
fare (Shri Asoka Mehta): (a) Rs, 31.30
crores,

(b) Information is being collected
and will be placed on the Table of the
House as soon as it is available.
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Government Residential Accommoda-
tion

3325. shri M. L. Sondhi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state;

(a) the amount of expenditure in-
curred on the construction of Govern-
ment residences for the period from
1964 to 1967; and

(b) what portion of this amount had
been spent on Quarters of Type V and
above and what portion on Quarters
of Type I to IV?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). The
information is being collected and will
be.laid on the Table of the House,

Hostel Accommodation in Delhi

3326, Shri M. L. Sondhi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that hostel
accommodation which is purely of a
temporary nature and which is meant
for allotment to officials in dire need
has been allotted to certain officials on
a permanent basis in Delhi; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Bhri Iqgbal Singh): (a) and (b). Hostel
accommodation is provided to Govern-
ment officials who are likely to get
regular accommodation quickly but
are very much in need of temporary
accommodation and apply for it to tide
over the transitory period. If any
hoste] accommodatiop is found surplus
after meeting the requirements of
such officials, the same js provided to
other needy Government officials and
they are requireq to vacate it as soon
ag they get regular gccommodation,

Incentives to Tobacco Growers

3327, Shri B. K, Daschowdhury:
‘Will the Minister of Finance be pleas-
ed to state:

“(a) the net revenue earned from

Tobacco growers jn 1964-65, 1985-88,
1966-67, State-wise and facilities given
by way of loan, improved seeds to
those growers, State-wise;
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(b) whether Government proposed
to fix up standard price for tobacco
and collect all marketable Tobacco
produce through State Trading Cor-
poration or like the Food Corporation
of India in view of heavy margin of
profit normally earned by Traders and
Exporters of Tobacco;

(c) what incentives Government
propose to offer to Tobacco growers
and increase their production; and

(d) the revenue earned from the
Tobacco growers of Cooch-Behar dis-
trict in West Bengal in 1964-65, 1965-66
and 1966-677

The Deputy Prime Minister and
Minister of Finance (Shri Morar}i
Desai): (a) to (c). The information is
being collected and will be laid on the
table of the Lok Sabha.

(d) The revenue earned from the
tobacco growerg of Cooch-Behar Dis-
trict in West Bengal in 1964-65, 1965
66 and 1966-67 is given below:

Written Answers

Revenue realised from Growers
of Cooch-Behar District

Year Rupeeg
1964-65 2146
1965-66 3313
1966-67 2640
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(w) afe &, @ w1 g foed
e safaaal &1 Wit gra ;

(w) afz g, ot gamr o
T g ¥ grafan safwa) & fasg
T AR A E; W

(7) farrre feg @ =feal &
qg @ faadt ofw § Jret Ae v d
iy ? ‘

IR WAt qar faw Wit (s
Aot qm ) o (F) ¥ (W).
FETTHY TF &7 Ara19) 7@ 3, aifE
et FEET A1 W7 d% qE FA F
WA WTEE T d@fgar ¥ ow=iw
oA T 7oy s gy # Wi
T WYFTAT TATH FT FH TG &
gfere sfgeifat aro fear smar 210
fm oft, w7 a1 @ arfas feafa
FT 9T AATRT AT @Y § W FHAT A
3 &Y I qwir #r w97 @ fam
ST

Allocations for Punjab’s Fourth Plan

3329, shri Ram Kishan: Will the
Minister of Planning be pleased 10
state:

(a) whether it is a fact that higher
allocations for the Fourth Five Year
Plan have been demanded by the
Punjab Govenment; and

(b) if so, the reaction of Govern-
ment thereto’

The Minister of Planning, Petrolenm
_and Chemicaly and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.
After discussion with the former State
Chief Minister in November, 1966 and
based gn the financial resources as then
forecast, the State’s Fourth Plan out-
lay was agreed at Rs. 280 crores. Since
then, no communication has been
received from the State Government
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seeking an increase in the size of the
State’s Fourth Plan outlay.

(b) Does not arise.

Unauthorised colonies in Delhi and
New Delhi

3330. Shri Yajna Datt Sharma:
Shri A. B, Vajpayee:
Shri 8. 8. Kothari:
Shri Raghuavir Singh Shastri:
Shri Prakash Vir Shastrl:
Shri Arjun Singh Bhadoria:
Shri Shiv Kumar Shastri:
Shri Ram Avtar Sharma:
Shri Hukam Chand Kachwai:
Shri Ram Gopal Shalwale:
Dr. Surya Praksish Puri:
Shri Onkar Lal Berwa:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment hag convened a high-level
conference to discuss the question of
the future of unauthorised colonies in
Delhi and New Delhi; and

(b) if 5o, the main points discussed
and decisions takepn in the matter?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b).
Yes, the question of wunauthorised
colonies was reviewed at a meeting
held by the Minister of Works, Hous-
ing and supply on the 22nd April, 1967
and the following decisions were
taken:

(i) Only those unauthorised con-
structions should be regulariseq which
were put up before 1st September,
1862; i.e. the date of the coming into
force of the Delhi Master Plan and
which were not gituated on lands ear-
marked ‘Green’ or for roads or com-
munity facilities, etc, and which could
be fitted into the approved layout and
service plans of the area.

(ii) The Delhi Municipal Corpora-
tion and the Delhi Development
Authority should draw up and imple-
ment redevelopment plans for the
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areas in which the wunauthorised
colonies are situated.

(iil) These bodieg should be given
powers to recover development
charges from the owners of unautho-
riseq constructions, which are regula-
rised, by making suitable amendments
to- the Delhj Municipal Corporation
Act and the Delhi Development Act.
At present, these bodies do not have
the requisite powers to recover such
development charges.

(ivy The Corporation/Delhj Deve-
fopment Authority should set up Revo-
lving Funds to finance the redevelop-
ment plans of ynauthoriseq colonies
end, for thiy purpose, they may ap-
proach the Central Government or ad-
wance of loans,

Gag in Jalsalmer

3331. 8hri A. B. Vajpayee:
Shri Yajna Datt Sharma:
8hri 8. 8, Kethari:

Shri N, S. Sharma:

Will the Minister of Petroleum aad
Chemicals be pleased to state:

(a) whether natural gas has been
found in the Jaisalmer District of
Rajasthan;

(b) if so, the potentialities with re-
gard to its utilization in the flelds of
production; and

(¢) the scheme formulateq for its
expansion and utilisation?

The Minister of State In the Minie-
try of Petroleum and Chemicaly and
of Planning and Social Welfare (Shri
Raghu Ramalah): (a) In a well drilled
at Manher, Tibba of Jaisalmer Dis-
Wrict, presence Of gas has been noticed.

(b) and (c). Some more wells will
have to be drilled to gauge the signi-
ficance and extent of the find, Seismic
surveys will be continued and on the
besis of data thrown up, the ques-
tion of further drilling will be consi-
dered. At present, it ls premature to
formulate schemes for the utilisation
of gas
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Siates’ Share in Ceatral Revenues

3332, Shri Yajna Duit Sharma:
Bhri A. B. Vajpayee:
8hrl 8. 8. Kodhari:
Shri N. S, Sharma:

Will the Minister of Finamte be
pleased to state:

(a) whether it is a fact that in the
recent meeting of the Chief Ministers
bheld in New Delhi, some of them
demanded a bigger share in the Cen-
tral Revenues;

(b) if so, the details thereof; and

(c) the decision taken by Govern-
ment in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). Requests for
increasej financial assistance from the
Centre were made by a number of in-
dividual States with reference to the
financia] difficulties faced by them.

(c) Suggestions for increaseq Cen-
tral gssistance are considered on merits
and after taking intp account the avail-
ability of resourees and the demands
thereon.

Causes of Death of a Patient in
Willingdon Hospital, New Delhi

3333, 8hri Rabl Ray:
Shri Arjun Singh Bhadoria:
Dr. Ram Manohar Lohia:

~ Will the Minister of Health' and
Family Planning be pleased to state:

(a) whether it is a fact that one
Shri Narinder Kumar Sharma was
admitted to the ENT in the Willingdon
Hospital, New Delhi on the 14th April,
1987 and died the next day;

(b) whether Government have mads
any probe into the causes of his death;
and

(c) if vo, the details thereof?
The Minister of Health aag Family

Planaing (Dr. 5. Chandrasekhar): (a)
Yes. y
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(b) and (¢). The enquiry reveals
that before his admission in the
Willingdon Hospital, Shri Narinder
Kumar Sharma wag recciving treat-
ment 8s an Qut-door patient from a
Central Government Health Scheme
Dispensary. On the 14th April, 1867
Bhri Sharma was admitted in the
Casualty Department of the Willingdon
Hospital for Nasa] Haemorrhage for
which hz was adequately treated. He
was anaemic and blood was kept
ready. During his stay in the hospital
he did not bleed from the nuse, but
early next morning he died in a very
short time, probably due to gn inter-
nal haemorrhage. Judging from the
case history and the suddenness of the
internal haemorrhage, it appears that
he had been suffering from a haemor-
rhagic disease for a long time. The
internal haemorrhage could not have
been prevented.

Fourth Plan

3334. Shri 8. §. Eothari:
Shri A. B. Vajpayee:
Shri Yajna Datt Sharma:
Bhri N. 5. Sharma:
Shri Virendrakumar Shah:

Will the Minister of Flanning be
pleased to state:

(a) the latest position about the for-
mulation of the Fourth Five Year Plan;
and

(b) the details of the decisions taken
at the Conference of the State Chief
Ministers and Finange Ministers held
in New Delhi, recently in this regard?

The Ministey of Planning, Petrolomm
and Chemicals and Soclal Wellare
(Shri Asoka Moehta): (a) The Draft
Onutline of the Fourth Plan is being
reviewed in the light of the changes
in the economic situation that have
taken place since it was published.

(b) No decision regarding the
Yourth Plan was taken in the con-
ference under reference.
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Diversion of Rivers Through
Eajasthan

$335. Shri K. P. Singh Deo: Will the
Minister of Irrigation and Power be
pleaseq to state:

(a) whether it is a fact that Gov-
ernment plan to divert two Himalayan
rivers through the desert areas of
Rajasthan;

(b) if so, the details thereof; and

(c) the benefits likely to be achiev-
ed by the diversion of these rivers?

The Minister of Irrigation and
Pewer (Dr. K. L. Rao): (a) The surplus
waters of the river Ravi are being
diverted through the Madhopur Beas
Link into the river Beas and gre pick-
ed up at Harike for use in the
Rajasthan Canal system.

(b) The Rajasthan Canal Project
estimated to cost about Rs. 184 crores
is proposed to be executed into two
stages; Stage I, which is expected
to be completed by 1869-70, comprises
the construction of the Rajasthan
Feeder, the Rajasthan Main Canal up-
to 19642 KM and branches and dis-
tributaries taking off in this reach.
The main Canal below 19642 KM
and all its off-taking channels will
be constructed in Stage II which may
be completed some-time after 1977

(c¢) The project, on completion of
both the stages, is expected to provide
irrigation facilities to an area of 1.10
million hectares annually in the dis-
tricts of Ganganagar, Bikaner and
Jaisalmer in Rajasthan.

Land in Dol

33%8. Shri Kartik Oraon: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that buyers
of Government land in Delhi have
approached the Lands and Housing
Department of the Delhi Administra~
tion for returning their plots;
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(b) whether some of the buyers
have sought exemption from the

condition laid down in the sale deeds
that they must put up houses within
two years on plots bought trom the
Delhi Development Authority; and

(c) if so, reaction of Government
thereto?

The Deputy Minister in the Minis-
try of Werks, Housing and Supply
(Shri Igbal Singh): (a) Yes, some re-
quests have been received and are
under consideration.

(b) Yes.

(c) It has been decided to grant ex-
tension ypto the 31st December, 1967
without levy of any penalty.

Rald on Texmaco

3337. Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri 8. M. Joshi:
8hri Madhu Limaye:
8hri Sanji Rupji:
Shri P. M. Sayeed:

Will the Minister of Finance be
pleased to state: ’

(a) whether it is g fact that Textile
Machinery Manufacturing Company
was raided by the Enforcement Dir-
ectorate in November, 1964;

(b) if so, whether any incriminat-
ing documents were seized and whe-
ther one of the share holder of the
Company was ordered to be arrested;
and

‘(c) the action taken by Government
thereon?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) There was no search in
1984. However the business premises
of Messrs. Textile Machinery Corpor:
ation Limited, Calcutta, and the office
premises of its factory were searched
by the Enforcement Directorate bet-
ween 20th and 22nd September, 1965.

(b) Certain ineriminating docu-
ments were seized. No share holder
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of the Company was ordered to be
arrested.

(¢) Two show cause notices for vio-
lation of the previsions of the Foreign
Exchange Regulation Act, 1047 have
been issued to the firm the first cne
on 14-9-66 and the second on 1-6-87.
The cases are under adjudication by
the Director of Enforcement.

Resources for Annual Plan of Orissa

3338, Shri Chintamani Panigrahi:
Will the Minister of Planning be
pleased to state:

(a) whether the details rezarding
outlay and State resources for annual
Plan 1967-68 of Orissa have been final-
ised;

(b) if so, what is the total plan
outlay;

(c) the amount of Central assis-
tance to be given;

(d) the amount of resources that
the Orissa Government have planned
to raise for filnancing the annual Plan;

(e) the different sources, source-
wise;

(1) the extent to which it fell short
of the original estimate; and

(g) the original and the revised
Plan outlay for 1967-68 of Orissa?

The Minister of Planning Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) to (g).
Attention is invited to the reply given
on June 15, 1887 to Unstarred Ques-
tion No. 2488. After further discus-
sion with the State officials, the Pro-
gramme Adviser has tentatively re-
commended an outlay of Rs. 48 crores
for the Annual Plan 1967-88 of Orissa
State. Of the total eutlay of Rs. 48
crores, Central gassistance would
amount to Rs. 26 crores and the State
resources ar> estimated at Ras, 20
crores. A statement is laid on the
Table of the House indicating the
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main components of the State resour-
ces as estimated by the State Gov-
ernment earlier and as emerged after
discussipn with the State officials,
[Placed in Library. See No. LT-753|
671.

Power Supply Available in Manipur

3339, Shri M. Meghachandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total power supply at pre-
sent available in the Union Territory
of Manipur and the details of the
sources of supply;

(b), whether there is any prospect
for increasing the supply in the im-
mediate future; and

(c) whether the power supply is
going to be handed over to an Electri-
¢ity Board for management, if so, when
and the basis thereof?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The aggre-
gate installed generating capacity in
Manipur, at present, is 1450 KW.
‘The sources of supply are:

(i), Imphal Diesel power house—
1000 KW.

4ii) Two small Diesel power sta-
tions connecteq to Imphal
system—150 KW.

(iii) Leimakhong  Hydro-Electric
Power Station—300 KW,

TorAL: —1450 KW.

(b) Yes,

(¢) There is no proposal to hand
over the electricity supply in Manipur
to an Electricity Board.

Outlay for Irrigation Schemes in
Manipur

3340. Shri M. Meghachandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total outlay spent on irri-
gation schemes in the Union Terri-
tory of Manipur during the Third
Five Year Plan;
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(b) actual area irrigated so far;

(c) the outlay proposed for the
Fourth Plan period; and

(d) the plan for irrigation in the
Fourth Plan, if any?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) No ex-
penditure was incurred on major and
medium irrigation schemes during
the Third Five Year Plan in Manipur.

(b) The Manipur Administration
had proposed an outlay of Rs. 350
lakhs for major and medium irriga-
tion schemes in Fourth Plan, which
is yet to be finalised.

(c) No potential has been created
8o far from major and medium irri-
gation schemes,

(d) The Manipur Administration
proposes to take up construction of
a contour canal to utilise the waters
of the Loktak Lake in Fourth Plan.

LLC. Offices Abroad

3341, Shri Jyotirmoy Basu:
Shri K, Haldar:
8Shrl Bhagwan Das:
Shri C. K. Chakrapani:
Shri E. K. Nayanar:

Will the Minister of Finance be
pleased to state:

(a) the number of LJIC. offices
which are located in the foreign coun.
tries;

(b) what is the total establishment
cost for those offices during the last
three years; .

(c) the total business done during
the said period; and

(d) the total profit earned from
those offices during the said period?

The Deupty Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-754/
87].
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(d) The information is being eol-
lected ang will be laid on the Table
of the House whep received.

Belling of Contaminated Oll by
LO.C.

3342, Shri G. 8. Mishra: Will the
Minister of Petroleum ang Chemicals
be pleased to state the procedure for
selling of contaminated oil by the
Indian Oi]l Corporation to the private
parties?

The Minister of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghg Ramaiah): Contaminated pro-
ducts which cannot be utilised by
rectification gr otherwise are normal-
ly disposed of by the Indian Oil Cor-
poration Limited after inviting quo-
tations from the Trade.

Import of Fereign Literature

3343. S8hri B. N. Shastri: Will che
Minister of Finanee be pleased %0
state:

(a) the amount of foreign exchange
spent for importing foreign litera-
ture—books ang journals—during the
Yyear 1963-686;

(b) whether Government are aware
that a good number of obscene bhooks
are also being imported; and

(e) it s0, whether Government

propose to set up a machinery for
screening the books?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) The amount of foreign
exchange spent for importing foreign
printed books, journals and periodi-

cals, during the year 1965-66 is given
below:—

Printed Books—Rs. 256 lakhs.

Journals & Periodicals—Rs. T
lnkhs,

tp) The Government are not aware
of any marge sqale importation of
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obscene magarines and books from
foreign countries. Oceasionally, how-
ever, some stray imports of such botks
are noticed by the Custom Houses,

(c) The Customs authorities exercise
a check over imported books and
magazines and any obscene material
which comes to light is confiscated
under the Customs Act. The Govern-
ment have appointed some persons of
eminence in the field of literature and
art to help the Customs authorities in
distinguishing works of art and litera-
ture from obscene publications.

Price of Petrolenm

3344, Shri B. N. Shastrl: Will the
Minister of Petroleam and Chemiexls
be pleased to state:

(a) whether it is a fact that priee
of petroleum js the highest in Assam
where it is produced;

(b) if so, whether Government pro-
pose to introduce uniformity in pries
on all India basis; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Petrolenm and Chemieals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir.

(b) and (c). This question hag been
examined in the past and the decision
taken was that uniform prices ure mot
practicable. The matter is, however,
being revicwed in the light of the re-
cent report of the Parliamentsry
Committee on Public Undertakings on
the Working of the Indian Oil Corpo-
ration Limited.

Slam Cleatance in Bombay

3345, Shri George Fernandes:
Shri 8. M. Joshi:
Shri Madhu Limaye:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the amount of money provided
from the central fundg for slum clear-
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ance work in Bombay during the last
ten years;

(b) how much of this has been uti-
lised; and

(c) the steps taken to expedite slum
clearance in Bombay?

¥Yhe Deputy Minister in the Minls-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to (c). Projects
under the Slum Clearance Scheme are
sanctioned by the State Governments
and funds for these projects are also
disbursed by them directly to the Cop-
struction Agencies. Based on the ex-
penditure incurred, Central assistance
aggregating to Rs. 6.63 crores has been
released to the Government of Maha-
rashtra from April, 1956 to 31st March,
1987 for construction of 25,416 dwell-
ing units including 19,890 dwelling
units in the city of Bombay.

Urban Development in Orissa

8346, Shri Chintamani Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total amount gllotted ¢to
QOrissa during the Third Plan for Urban
Development in that State;

(b) the cities and towns which have
‘been developed;

(c) the details thereof;

(d) the amount allotted for the deve-
lopment of Bhubaneswar and Purl;

(e) the names of the tourist or reli-
gious centres of interest which were
included in this scheme in Orissa; and

() the gmount allotted for each of
them quring the Third Plan?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) A sum of
Rs. 1160 lakhs was allotted to Orissa
during the Thirq Plan period for the
preparation of Master Plans for deve-
lopment of selected cities. For actual
implementation of the plans, the State
is expected to find funds from its own
resources, g
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(b) and (c). The work of prepars-
tion of Master Plans of Rourkels,
Cuttack, Choudwer, Bhubaneshwar,
Puri and Berhampur are at different
stages of planning and survey.

(d) and (f). Government of India.
allot funds for the whole State and not
for individual projects.

(e) Puri,

Increase in the Pay of Oil Refinery
Workers

3347, Shri Bedabrata Barua:
Shri B, N. Shastri:
Shri Ebrahim Sunlaiman Sait:
8Bhri N. K. Sanghi:

Will the Minister of Petroleum and’
Chemicals be pleased to state:

(a) whether it is 3 fact that am
agreement has recently been signed
between the Indian Oil Corporation
and Gujarat and Gauhati pefineries
for an increase in the salaries of oil
workers;

(b) if so, the details thereof; and

(c) whether similar agreements are
also likely to be signed with some
other refineries?

The Minister of State in the Minle-
try of Petroleum ang Ohemicals sad
of Planning and Social Welfarg (Shri
Raghu Ramaish): (a) and (b). Yes,
Sir. An Agreement has been signed
between the Indian Oil Corporation
(refineries Division) anq the Workers’
Unions of the Gujarat and Gauhati re-
fineries on the 30th May, 1967, The
broad details of the Agreement are
that the dearness pay drawn by the
workers on 31st March, 1968 will be
added to the basic pay drawn on that
date and this will be raised by 20 per
cent to arrive at the new pay to be
given to the workers from 1st April,
1966. In addition, dearness allowance
will be payable to the employees ~at
the rate gpplicable to Central Govern-
ment employees on the revised pay
scales. A gratuity scheme has also
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been introduced. The agreement is
effective from 1st April, 1968 and
.arrears will be payable to the wor-
kers. The agreement is to remain in
force for 3 years.

(c) In respect of the Barauni re-
finery, a similar agreement with the
employees is likely to be concluded
00N,

Cell foy Sorutiny of Constructlon of
Government Baildings

3348, Shri Y. A. Prasad:
Shri B. N. Shastri:
Shri Ebrahim Sulaiman Sait:

Shri Bedabraty Barua:

Will the Minister of Works, Housing
:and Supply be pleased to state:

(a) whether it is a fact that a Cell
is being created by his Ministry to
scrutinize the construction of Govern-
ment buildings before payment is made
to the contractor;

(b) if so, the reasons for the crea-
‘tiop of this Cell when the Chief Tech-
nical Examiner is already acting for
the Ministry; and

(c) in what way the Chief Techni-
cal Examiner is found ineffective?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) No.

(b) and (c). Do not arise.
wrea 3 wa Qo o Faferan & wegamw
3349, st g wigTaTe : w1
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P.L. 480 Fund to Madhya Pradesh for
Irrigation

3351, Shri Nitiraj Singh Chaudhary:
Will the Minister of Finance be pleas-
ed to state:

(a) whether a sum of rupees ten
crores is proposed to be given to
Madhya Pradesh out of P.L. 480 funds
for increasing the irrigation facilities
in Narmada Valley; and

(b) if so, when?

The Deputy Prime Minister and
Minister of Filnance (Shri Morarji
Desal): (a) No Sir. There is no
such proposal under consideration.

(b) Does not arise.

Alocation of P.L. 480 Funds io States

3352, Shri Nitiraj Singh Chaudhary:
Will the Minister of Finanoce be pleas-
ed to state:

(a) whether P.L. 480 funds could be
given directly to the States for
development work without the inter-
vention of the Centre; and

(b) if so, the amount of money
given to the States during the last
three years, year-wise ang State-wise?

The Deputy Prime Minister and
Minister of Finance (8hri Morarfl
Desal): (a) No Sir.

(b) Does not arise.

, Approved Firms on D.G.S. & D. List

3353, Shri G. S. Mishra: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the procedure of maintenance
of list of Firms which are registered
with Director General of Supply and
Disposal;

(b) whether it is a fact that there
is no uniformity, for issuing enquiries
to the firms by different Directorates
of this Department;
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(c) whether it is a fact that en-
quiries are not issued to the Firms,
which are licensed by and not regis-
tered with Director General of Supply
and Disposal ang Diretor General of
Technical-Development though pre=
viously enquiries were glso issued to
such firms, as likely source of sup-
pliers;

(d) the number of firms, which are
using industrial licence or import
licence from Government are not on
the list of registered suppliers at
present;

(e) the number of firms which are
registered and have secured orders
but have failed to execute the contract
during the last financial year; and

(f) the number of firms which have
been blacklisted during the financial

(Shri Igbal Bingh): (a) The D.G.5.&D.
maintain the following registers in
respect of firmg which are registered
with them and those whose registera-
tion is cancelled:—

Concise-Index Register of firms
registered,

Store-wise Directory of Register-

ed Suppliers.
Concise-Index Register of Re-
moved Firms,

On the registration of a firm, a card
giving its name, address, date of
registration, and the items for which
it is registered, is prepared and added
to the Concise-Index Register of
registered firms. Changes, it any
that take place after registration -are
entered in this card. When a firm's
registration is cancelled, its card is
removed from the Concise-Index Re-
gister of registered firms, and brought
on to the Concise-Index Register of
Removed firms.
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(b) No, Sir.

(e) The D.G.S.kD. gemerally adver-
tise the demands for the stores for
which indents valued Rs. 10,000 or
more are placed on them, Even those
firms which are not registered with
the DG.S.&D. can buy the tenders
and quote against advertised demands.
In certain cases and for special rea-
sons, it may become necessary to dis-
pense with The system of advertise-
ment. In such cases ]imited tender en-
quiries are normally issued only to the
firms registered with the D.G.S.&.D.
The limited tender enquiry is also
sometimes issued to unregistered firms
who are known to the D.G.5.&D. from
experience as likely sources of supply.
The D.G.S.&D. are, therefore, not
fallowing a procedure different from
what they were following before,

(d) The registration of a firm as an
approved supplier with the D.G.S.&D.
is not ebligatory. It is, therefore, not
binding on all the firms holding indus-
trial Heence or imiport licence from
Government to get themselves regis-
tered with the D.GS& D. Also, the
D.G.S.& D. may not buy all the com-
modities whith are licensed for pro-
duction or for import. No statistics
of such firms is therefore maintained
by the D.G.S.&D. The guiding princi-
ple followed by the D.G.S.& D. is to
procure stores from the indigenous
sources as far as possible. The Direc-
torate General of Technical-Develop-
ment are consulted for indigenous
sources of supply. Where they recom-
mend newly licensed industries as
likely sources of supply against a
particular demand, inquiries are went
fo such parties even if they are not
registered with the D.G.S.&D.

(e) Each such case is examined on
jndividual merits. No  separate
statistics of the number of registered
firms whose performance might have
Peen poor or unsatisfactory during a
particular period are maintained.

) 78,
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Establishment of Petrel Pumps by
; Indian Oil Corp. Ltd,

3354, Shri Jyotirmoy Basu:
Shri Bhagaban Das:
Shri K. Haldar:
Shri K. Ramani:
Bhri Vishwanaths Menon:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that foreign
controlled Oil Companies have been
standing in fhe way of the expansion
schemes of Indian O©Oil Corporatiom
Ltd. in the matter of establishment of
Petrol Pumps in big cities; and

(b) if so, steps Government propose
to take in the matter?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Plaaning and Social Wellare (Shri
Raghn Ramaiah): (a) No, Sir.

(b) Does not arise.

Loktak Power Project in Manipar

3355. Shri M. Meghachandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total proposed outlay for the
Loktak Power Project in Manipur;

(b) whether the necessary technical
verificatory work has been campleted;
and

(¢) when the project will be com-
missioned and what is its power and
irrigation potential?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) An eul-
lay of Rs. 1 crore has been tentatively
proposed for the Loktak Project under
the Fourth Plan.

(b) Field investigations have re-
cently been completed and the pro-
ject report including estimates of cosb
are under oD,

(¢) The project ig likely to be eom-
missioned during the Fifth Plan. The
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power potential of the project is esti-
mated at 70,000 KW at 60 per cent
" load factor and it is expected to pro-
vide irrigation facilities to about 18.000
Jhectares of land.

Blertage of Water Supply in Karbala
Colony

2336, Shri M. L. Sondhi:
Shri 0. P. Tyagi:

Will the Minister of Health and
Family Planning be pleased to state:

(@) whether it is a fact that there
is no regular flow of water in the taps
©f the Karbala Colony, New Delhi in
spite of the repeated requests to the
New Delhi Municipal Committee by
the residents of the locality: and

(b) if so, the steps being taken to
provide a regular flow of water in the
taps of the locality?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar):
(a) and (b). The shortage of water
in the Karbala Colony is due to the
defective internal distribution system
provided by the residents inside their
colony. If this defect is removed,
r:guhr supply of water will be avail-
able,

The tenements of Karbala have
eommon connections for their latrines
ang baths and the residents have ex-
tended pipe-lines therefrom to their
quarters ang have provided unautho-
rised taps. The size of connection to
common baths and latrines of each
block is inadequate to feed a large
number of quarters of the block. The
Temedy lies in improving the internal
net-work of pipelines inside the
quartes by the residents themselves.

‘The New Delhi Municipal Committee
have already strengthened the mnet-
werk of Municipal mains feeding the
Karbala Colony, and it is in a pesitien
%0 meet the entire demand of the
Colony.
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Canadian Al
5357, Shri B. N. Shastn:
8hri Bedabrata Barma:
Shri Ebrahim Sulalman Balt:
Shri N. K, Sanghi:

Will the Minister of Finamce be
pleased to state:

(a) whether it is a fact that the
Government of Canada have agreed
to give fifty year interest free non-
project loan under their Development
of India programme; and

(b) if so, what are the terms and
conditions for advancing the loan and
whether any agreement has been
signed?

The Deputy Prime MNinister and
Minister of Finance ¢Shri Morarfl
Desal): (a) and (b). Yes Sir. The
Government of Canada authcrised on
21st February, 1967 a development
loan to the Government of India in
the- amount of C.$ 11.85 million for
non-project purposes. No conditions
were made for advancing the loan.
The loan is for purchase of commodi-
tiés like fertilizers, fertilizer compeo-
nents, ete. and for purchase of compo-
nents of diesel locomotives.

The terms of the loan are: Re-pay-
ment over a period of 50 years jnclu-
sive of a grace peripd of 10 years and
no interest charge or commitment fee.
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Accommodation for Employees in
Centre and States

3359. Shri Nitiraj Singh Chaudhary:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Central Govern-
ment employees when posted to the
States are provided accommodation
by the State Governments;

(b) whether the Centre also pro-
vides accommodation to the State
Government employees when posted
at Delhi on State Government duty;
and

(¢) if so, the categories of the State
Government employees who are pro-
vided with accommodation?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Iqbal Bingh): (a) and (b). Under
the reciprocal arrangements arrived at
between the Government of India ond
most of the State Governments, resi-
dentia]l accommodation is provided to
each other’s employees by taking up
the thatter at Government level

(¢) The accommodation in Delhi is
provided to the State officials, 1o the
extent possible, at the request of the
State Governmenf
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Fertilizer Plant in Goa

3360. Shri Shinkre: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether Government have san-
ctioned a Rs. 20,000,000 fertilizer
plant in private sector in Goa;

(b) the capacity of this plant and
the time by which the plant is likely
to start production; and

(¢) the progress made and the ex-
penditure incurred so far?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaijah): (a) Yes.

(b) The capacity of the plant will
be:—

(i) Ammonia 200,000 tonnes per
annum.

(i1) Urea 340,000 tonnes
annum.

per

The plant is likely to go into pro-
duction by 1970-71.-

(¢) The progress made by the party

" for setting up the fertilizer plant is as

follows:—

Land.—Government of Goa have
initiated proceedings for acquiring the
land and it is expected that the land
will be handed over to the party in
September, 1967.

Plant and Equipment—Two engi-
neering firms have been selected for
submission of bids for the project be-
fore September, 1967. One of the
companies will be selected by Novem-
ber, 1967 as the overall Engineers and
Consultants for executing the job.
Since the project is being set up in the
private gector, expenditure incurred is
not available.
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Upgradation of Kanpur

3362. Shrimati Soshila Rohatgi:
Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that the
population of Kanpur now exceeds
ten lakhs; and

(b) if so, whether Government pro-
pose to declare Kanpur as g ‘A’ class
city?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) The population of cities
is determined by the decennial census.
The population of Kanpur Town
Group (including Kanpur Cantt), as
per 1961 Census is 9,71,062.

(b) Since its population is less than
16 lakhs—the qualifying limit for up-
.gradation of a city as ‘A’ class—
Kanpur does not qualify for upgrada-
tion.

Housing Problem in Delhi

3363. Shrimati Sushila Rohatgi:
Shri Kanwar Lal Gupta:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the housing problem in
Delhi is extremely acute, causing
great hardship to the middle class
families; and
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(b) if so, whether Government have
any scheme under consideration to
undertake td construct more colonies
which will provide accommodation to
the poor and middle-class families at
reasonable rates?

The Deputy Minister in the Minis-
of Works, Housing and Supply (S8hri
Igbal Singh): (a) Yes. There is a big
housing shortage in Delhi which is
causing hardship to the families in
low/middle income groups.

(b) Delhi Administration are im-
plementing the following social hous-
ing schemes of this Ministry to help
persons in the low and middle income
groups of the society:—

1. Subsidised Industrial A Housing
Scheme;

2. Slum Clearance/Improvement
Scheme;

3. Low Income
Scheme;

4. Middle Income Group Housing
Scheme;

5. Village
Scheme;

6. Scheme for Large Scale Aequi-
sition; Development and Dis-
posal of Land in Delhi;

7. Jhuggis and Jhopris Removal
Scheme.

Group Housing

Housing Projects

Besides, housesg are being constructed
by the Central Public Works Depart-
ment for allotment to Central Govern-
ment employees. The Delhi Develop-
ment Authority also propose to con-
struct about 1,600 houses during the
next 2 to 3 years for allotment on
hire-purchase basis.

Expenditure on Family Planning
during 1068-67

3364. Shri Dhuleshwar Meena:
Shrli Ramachandra Ulaka
Shri K. Pradhani:
Shrli Heerjl Bhai:

Will the Minister of Health and
Family Planning be pleased to state
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the experiditure ingurred on Family
Planning Programme from December,
1988 upto the end of May, 10877

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar):
Information is being collected and will
be laid on the Table of the Sabha,
.ag 800n as poasible.

Foreign Exchange Viclation Cases
3365, Shri Dhuleshwar Meena:

Will the Minister of Fhmance be
pleased to state:

(a) the number of foreign exchange
violations cases apprehended till the
‘31st May, 1867 during this year; and

- (b) the steps taken by Government
to punish the offenders?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) The number of cases of
-suspected violation of the Forelgn
Exchange Regulation Act, 1947 regis-
tered by the Enforcement Directorate
during the period 1-1-67 to 31-5-87 are
198

(b) Out of these 796 cases, 59 cases
have been closed after preliminery
enquiries, as no offence under the
Foreign Exchange Regulation Act,
1947 was disclosed. In 15 cases, ad-
judication proceedings have been
completed. The remaining cases are
at various stages of investigation/ad-
Judication.

Relief to Goldsmiths of Oriesa

Will the Minister of Finance be
pleased to state:

(a) the amount sanctioned by the
‘the Central Government to give relief
4o the goldsmiths of Orissa upto the
Alst May, 1967, year-wise; and
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(b) the number of goldsmiths im
Orissa who have been given the relief
so far?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desai): (a) and (b). A statemant
giving the information is placed on
the Table of the House [Placed in
Library. See No. LT-757/67.]

Harljan Sewak Sangh, Delhi and
Bhartiya Depressed Classes League
New Delhi

3367, Shri Suraj Bhan: Will the
Minister of Social Welfare be pleased
to state;

(a) the total amount of grants paid
to the Harijan Sewak Sangh, Delhi
and the Bhartiya Depressed Classes
League, New Delhi separately singe
the 26th January, 1950,

(b) the basis on which these two
organisations were selected for pay-
ment of granfs;

(c) whether some ofher scheduled
caste organisatlons ever approached
the Central Government for such con-
cession and if so, on what basis their
requests were turned down; and

(d) the oufstan@iny achievements
of the said two organisations since the
26th January, 10507

The Minister of State in the Depart-
ment of Soolal Welfare (Shrima#l
Phulrenn Guha): (a) (1) Harijan
Sewak Sangh Delhi—Rs. 51,37,170,

(2) Bhartiva Depressed Classes
League, New Delhi—Rs. 20,12,084.

(b) These two organisations were of
all India character and had re-
cord of work for the wellare
Scheduled Castea.

of
(¢c) Yes. The requests of some of
the organisations for grantsy were
turned down as these were either mod
of all-India character or did not have
good record of work. s-m::.m‘:
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(d) The two organisations mention-
ed above have been working for the
removal of untouchability which had
its impact in eradicating the social
evil of untouchability.

Kerosene Producing Section of Noon-
mati Refinery Plant at Gauhati

3368, Shri B. N. Shastri: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that Kero-
sene Producing Section of the Noon-
mati Refinery Plant at Gauhati often
goes out of order; ‘

(b) if so, whether it is also a fact
that this section remains idle for want
of spare parts or technical know-how
or both;

(¢) whether it is one of the reasons
for scarcity of Kerosene Qil in Assam
ang West Bengal; and

(d) if so, the action taken in the

matter?

The Minister of State in the Minis-
try of Peiroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). No,
Sir.

(e) and (d). Do not grise. In fact,
there has been no scarcily of kero-
scne, as alleged.

—

12.05 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DEMOLITION OF SHANTIES IN JAMUNA .

Bazar DELHI

Mr. Speaker;: We take up call atten-
tion notice. Shri Yadav—not here.
Shri Bibhuti Mishra.

Shri S. S. Kothari (Mandsaur): On
the call attention notice on Hydrogen

bomb yesterday, the Deputy-
Speaker....
Mr. Speaker: No, no. You cannot

raise it here now.
896 (Ai) LSD—8.
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Shri Hem Barua (Mangaldai):
Has he conveyeq our feelings to you?

Mr, Speaker: Not now. You give a
separate notice on anything; I will
consider it. Now, Shri Bibhuti Mishra.

st frfa feng = (drferdt) -
mar Wiy |, & afsread O
nze . faeafalas fagg i e famfor
AIATT AGT TTT FFL FT A7 faarar
g A AT AT frag gm At |
T aFIAET 1

vamar arre, fusr &, g
gzl & frerr snA 7 2w faafady
7 frewnifear fad o5 % smrare

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): On the
12th June, 1967, a programme for the
clearance of the unauthorised squat-
ters from the Jamuna Bazar area was
drawn up and approved by the Lt.
Governor and the operation was carried
out on the 17th, 18th and 18th June.
This operation was in continuance of
similar clearance operations under-
taken in the last 5 or 6 years and re-
lated to clearance of public lands
required for developmental purposes
in accordance with the provision of
the Master Plan of Delhi.

The aréas between the Ring Road and
the old city wall near the Nigambodh
Cremalion ground are required for
widening the Ring Road, construction
of cycle tracks and footpaths and for
providing parking sites near the
Nigambodh eremation ground. Due
to the shifting of the inter-state Bus
Terminus from the Delhi Railway
Station to the Ring Road, the traffic
on the Ring Road has increased consi-
derably and it has become a matter
of urgency to widen it and to provide
cycle tracks and footpaths to avoid
traffic hazards. Similarly, provision
of parking sites near the Nigambotd
cremation ground is very necessary to
meet the requirements of a large
number of persons who visit it for
cremation of dead bodies.

Ery
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The total number of squatters in
the Jamuna Bazar Area wag about
3000 families. But only those areas
were cleared which were required for
the ymmediate purposes already men-
tioned. The number of unauthorised
structures in the clearance area was
776, out of which 683 were being used
as residential premises and 93 as
commercial premises, e.g. godowns,
workshops, dairis, shops, ete. No
alternative accommodation was pro-
vided to the commercial squatters, but
the residential squatters were shifted
to the Seelampur colony, which has

Demolition of

been developed by the Municipal
Corporation of Delhi under the
Jhuggie and Jhonpri Removal

Scheme. Free transport was provid-
ed to the squatters to take their
belongings to Seelampur. Each family
has been allotted a plot of 25 square
wards, There are already 5000 fami-
lieg living in this colony and basic
amenities guch as roads, schools, com-
munity latrines, street lighting and
hand-pumps etc. have been provided.
The residential squatters generally co-
operated with the authorities in the
operation of shifting them to the
Seelampur colony.

The opposition to the clearance
operation came from the commercial
squatters who had put up godowns
and workshops in this area. Appre-
hending that there would be resistance
to the demolition operation on the
18th June, 1967, the Sub-Divisional
Magistrate, Kotwali, promulgated a
prohibitory order under Section 144
Cr. PC. at 830 AM. on that day.
At about 10.00 AM. a Member of the
Metropolitan Council, along with an
active Member of the Jan Sangh,
formed a procession and tried to go
towards the demolition party. They
had, therefore, to be arrested. The
total number of arrests made on the
18th June, 1967, was 44. Deflance ot
the prohibitory order continued on
the 19th June, and 105 persons had
to be arrested, The arrested persons
include one Member of the Rajya
Sabha, § Members of the Metropolitan
Council agnd 16 Municipal Councillors,
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The clearance operation was under-
taken in accordance with the policy
of Government laid down in consul-
tation with the then Advisory Com-
mittee for Delhi and the Municipal
Corporation of Delhi that all squatters
on public lands should be removed.

st foffa fw : maw wEra,
afafare sl & @w frmdn
& mag § aq gon g1 f fom Ami
F1 AT WM IR OTEEL, G,
9T, TAT, WEF WIE FT geAWTH
fear s | W F1 avTET  wE
AT Iq FT A% FOA4 F A% @l T
FZTaT S | Af G & § o
&Y 37 @A A gerar g% &7 frar wgan
aAATY, N TR, FTAT A9, TAR
TrT afe 7

St ¥ A (feee aEv)
MY FTAT ATATT &I T7AT A2 & 7

stfepfa ey . o gfar
37 %1 29 foa gzran v fvar fs o=
Faa #1 a1q faar & | 78t 7 FEw

F OIWMET 2 AR S FweAe qwa
% o1 A AT § Ay oft 9w A
faatsr & wraet €, wafaw 3T /Wi
7 gerar qF ¥ fmar 1 & cvay 4@l
T 91, W W ATy T °q

Mr. Speaker: What is the question?
He is only making a clarification.

sfoffafm - & @ @ ¢

Wt waT W qew gt W
T RE

oft fngfar ey WO w7 &

for arwr €Y & | &% o w7 Aew
ATATT FT AQGT & AT T@T F gerdr o
7gr & S ®1 AT J@T | Y QR BW-
Jax §gawran fFor o @ | TR
s Wt #6 gE & A ww w7 2|
forg g ¥ @l A ¥ 91 FT G AQ
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1 ag AR FT e Ty W@
§ forr & o arefy wrer &) qrlY B
azq widl § | 39 w1 2@ §F fay A9
are Wt T | 37 &7 47 At a5
firrgare frat man, fia% G far
ag #a 79 fady fear o & f& a2
g RoEaE § A wadq ¥ 54
F WARAAT FTA F oy Iq F1 9w
RE | A FAST AH| & faATH FHAA-
ay KA qf g E 1 & wvAar AwgAn
g & am oo A ar@y Wi
argdi @ Jiw KA | wAT FAAT
A gw ofe H oA wEEr @1
A5 7 A1 A gz wavawan
& 9 aF 9z 70 TEY g1 A4 A7 A%
FT T IT KT T A T F4T F47 7
W& A FTAT AT} ;@ 9T ALK
W E w7 @ Ategr A8 wd
TATIAT IAT FL T4 &1 q90E7 FT
fzar @tar & 1 g4 &1 FEAT B AT
AIFTT SArw FLAT W g glaar 7
faa a% @zt & 33 51 gery ady 2 ¢

) Shri Jaganath Rao: Sir, as I stated
in my earlier statement, this clearance
operation was a continuation of the
earlier operation to clear this area
which was urgently required. I can-
not say, and I do not also hold the
view that this was done with a view
to vietimising any section of the
people, The opposition was not from
the squatters themselves. Some mem-
bers of the city of Old Delhi took up
their cause, and perhaps they were
under the apprehension that alter-
native arrangements which are made
by the Municipal Corporation were
not adequate. These squatters, 668
families, were taken to the Seelampur
colony which was establisheq about
four years ago, where about 5,000
families were already living. It may
be that the arrangements which are
adequate today may be inadequate
because of the influx of thnee
thousangd more persons., That is a
matter which could be enquired into.
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I am prepared to go myself to the

.area and see how far the arrange-

ments made are sufficient and eradi-
cate the difficulties if any, (Interrup-
tion),

st fffe o : & g A
1T g 6 Far an g A srdant
# oty 577 & fag dare § ?

Shrl Jaganath Rao: I said that I
myself will go and see the arrange-
ments made by the Municipal Corpo-
ration. If there is inadequate arrange-
ment, it will be made adequate. But
1 do not see any reason to appoint an
enquiry commission over this matter,

Shri Bibhuti Mishra: May I know
whether the Government is prepared
to make an enquiry into this matter.

Mr. Speaker: Order, order. He has
already said that he will personally
go there and consult the people and
look into all that. Nothing more than
that can be said now. Shri M. R.
Krishna.

Shri M. R. Krishna (Peddapalli):
The Minister should have already
visited the place. Instead of saying
it now, he should have already visited
the place and given a complete pic-
ture to the House. Now, may I know
whether the Minister js aware of the
fact that over 200 people who have
been ousted from this area and whose
houses have been demolished are
members of the weaker section of the
population and they have been stay-
ing there for the last 40 years or more
and they have also been given loans
to construct their huts there? JIf that
is so, since weaker sections come
under the direct responsibility of the
Central Government, what arrange-
ment is the Government proposing to
make to rehabilitate them?

Shri Jaganath Rao: They are really
the weaker sections and that is why
alternative arrangements were made
and they were shifted there. There
was no opposition from them. About
the other question as to why I did
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not visit the area, my colleague Dr.
Sarojini Mahishi went to that area
recently. If still there are complaints,
I am prepared to go.

Shri M. R. Krishna: He has not
answered my question at all. People
who have been living there for
50 years have been removed. There
was a lease for 50 years....

Demolition of

Mr. Speaker; He has clearly said
that every squatter has been provided
alternative accommodation. It is ne'
the squatter who is creating trouble,
but somebody else. The hon. Member
may not agree with the answer, but
that is not my business,

ot wfer syror vt~ (wr)
maw wEEE, 99E §ar 9fzA T
o ¥ oz frvwm g oar s o
WY FqE AE AT ISA JET Al
IAF A9 FATIEAT ART FT ATHAY, AT
agl § 91T F2 39 F fAu aEr 7
SqETqT ®I ATHAT, TIoAT T =T3e97
1 ATHAY, FeTAT FAA FT A/ ZAA
girag ot &Mt wfeT = ™ 58
W A # oA A A Aaey
mr g a1 A g fe s A gfna
aff & | & wEz ogo WIw & WMA AR
€ &7 graT | A7 AT §F TAAAER
sfad\el &1 wraar & foar qar & 1 &
W AR FTAT AEAE aw qw ¥ fr
I wgT Y gt e 77 Fa1 e
F @9 #1 ol §, @ Feefea
arrgdt &, agr @ A ErhT
fafegn ga™ £ gvoAT oY FJAT FTEOO
Iq ®t @1 fear mr o 5 frrmay
I § WA FT R, qE & T w7 46
gerar o ¢, 9« fE w2 awm ¥ 3@
¥ AR § IT FT AFN gITAT ATAT ¥
o S 9 @t e fear st
t?

Shri Jaganath Rao: Every squatter
in Delhi will be removed from the
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place. But it is being done in a
phased programme. Now they are
developing that area in between Ring
Road and the old city wall. Only that
much area which is immediately
needed for improvement has been
cleared. Out of 778 families, only 668
have been removed. 1 am prepared
to go into the question whether the
alternative arrangements made by the
Municipal Corporation are adequate
or not.

ot apoflr arw  (wrET)
I AIAATE AT WgRT FEld
&1 g9 F00 f F71 3% ™ oA A
swTdr & fF 20 fREEET, 1uas
F1 fedlT FriroE &7 nztE (FAw
frrm¥m 0z gEdz) 788 7 0w

getta o fFar ar, o= & aA
Fvgtv 7 #Ar fret mefafaedaa

T AT Tar qr, faa 7 w7 F=roqan qr
fe 31 oY @t Avrd AT I S
3T &1 @A A1 OIOOIED qEE A
T 2 e T, T oar, fase,
T, =@EE, A Bl AR &7 A
7T Sy | AfEA 99 w7 92E &Y
721 fzan man ¢ A1 faega o WA
¥ fatra # 1 & 59 T3 AT ARAT §
150 WHIA A1 a4 94 T2 WMEIEST
Fawa ¥ a9 @ " feedr & vefafaes-
o & mEETewe 3o qgAre fag 7 9w
F1 Ta9rz4 frar qr 1 ag o a1 17
100 919 IT & 7 07 F o1 fF gum
AT ¥ agt o7 A AT AT I H @
g 1 37 7 ooy frerm A, At fow
TR IA BT AAT TAT &, TET TT THL
#t wr gfaur 78 & #w goo & wfux
qfcare 39 o< § 9tor" § )

g = gz f& g fae 1 mee
F g &1 &4 ®O47 T 4T 9
¥ oqug gt ofar o9 @
A1 fr gt wd i w2, A E
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ARl 1 T=E g @rg § | T
7gi &1 Qefafaeaa ga 9% & #ri-
ar§ om, < fFdr T A7 sqaer
7 g 57 &1 w@zedt gerar @,
faa @ 30§ ara A arfaa g, a9 447
AIZd g AIETHA X0 °%q &1 1%
qg @z ag1 o1 wic feafq #1 @7 AR
‘Tea ® WL q%9a 34, A9 gl ag
WAt 401 {6 wa a%  afann
4 qEA (T G FT AN A1 AN qQ AT GoT
atefgal T oF o1 AEdr F3r gemn
g ?

Shri Jaganath Rao: What the hon.
Member said about the resolution is
quile correct, and alternative arrange-
ments have to be made before these
squatters are moved to that place.
The Municipal Corporation said that
arrangements have been made. Now
the dispute has arisen that the
arrangements made are not gdequate.

Some hon. Members:
menis have been made.

Shri Jaganath Rao: I would not
accept that there are no arrangements
made, because they were taken to a
colony which was established four
years ago. It may be that the exist-
ing arrangements may be inadequate
to meet the influx of these people.

Dr. Sushila Nayar (Jhansi): It is
not in that colony. (Interruption).
That they are taken, but near 1l
Let the Minister see it for himself.

Shri Jaganath Rao: It is in Seelam-
pur colony. This Calling Attention
Notice relates to Seelampur colony 1o
which place the residential squatters
from the Jamuna Bazar area, where
demolition operation took place on the
17th, 18th and 18th, have been remov-
ed. With regard to the wider ques-
tion, I am prepared to answer it on
another occasion and not in reply to
this Calling Attention Notice.

Regarding other matters, Whether
any unauthorised hutments which had
been regularised were demolished,
certainly that question has to be gone
into. T will go into that question also.

No arrange-
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I will first go to the area where these
huts have been demolished and also
to the colony whereas these squatters
have been removed.

st WA AmgEr (arEAT) oW

[ gt frnfeat #1 gzrar omar @
A1 59 79 @Y AE {AR1 AW T
A fad T faeet, @wr wfz &1 =
war s =ifen afex A7 o gg A
& o s T sAT Mgy W&
sraAr =gal § & s welt wgRm
T A% A% eatA mar g ! few
TE A AW AT AT § agt F AT
AT CHE ATE A% gl §, et a1 W
7 gl gl ®v4  ag A
F1 2 Afa agr § 31 g2 AT W
L TG FAAT ATAT § AT TAT HH
HT% 7% gL AT 14T & | F471 A8 agY 78
27 glzazadr g drsad fecw
I 99 991 IF 919 FT LA Tl
o 6 saT AW Ww A g3
TETAM 7

Shri Jaganath Rao: It is always not
possible. 1f it is possible it can be
done. But in Delhi we do not find

any vacant site near about the place
of work.

ot g TR €AW (IHT) ¢
77 F1 A1 wiafeat F Twea § ag
5 At wmem A4 € | AHAT ATATC
F1 AT FE A AFT E 1-1965 F 1967
v A5 g gt afrwd 0 W
MF HAN WA AT WFET & AW §
ITH A AT AL NWA A § qgF AT AT
% Frr 4 77 77 oy AT aAY gEodr
T A AETA A4 T A TAR AT
T 3 | Wg §F 34 #NY §uT oafw
w1 fedT § A ar L L,

«ft sl g : AW o e TR
gmowmE 2g

oft gO9 W= YA ;. IF A qTU
g 74107 91 @ § w1 9@ ¥ fag
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[= gvw == wo71a]
TaraT o7 @ & fF qama 7 S wwowr
wfaest firdy & sawt foe 71 sam fomn
e ? T g 99 Ad & % siw gra
T 1963 ¥ UF weard arg far T
ar ff auaT arse 1 afog w1 a1
femr st wifer 1 w@ifs ot
wera & wAA wd fEm ow
t oar AE |, EFY AT &hor w4y 7
# qg WY ST AT § oo A
W¥ ®W ¥ fau dF sgaear 7 @
AT a4 TF FAR! FIET A A,
T F1 GO sqqedt FT 7§ FrAA0
A g fs @ A ¥ mw ww
F AT Wra?

HF HAET TF A AT A1 K
IAT AEAT g | qefsal ax 439 =
aga ¥ S F e A & g
2| UF OF gEAIC AT 70-70 AX
80-80 AT —1ATA fHar a1 & 1 7
MNP E A A I qat F oA wRE
oY gAwT faqera adi g 8 | & S
wrgar g f5 ta® I # A aar
Fqq IEA A GENE 7

Shri Jaganath Rao: All squatters

irrespective of their political affilia-
tions or sympathies have to be remov-
ed from any area when that area has
to be cleared. Therefore, this opera-
tion was done on a principle.

ot wew fagrdt et (e
q7) : TH TW ATA F I AT § AR
& woar fadw ot wwT w7 Tw@ T
{ 65wt winfedi & amd §1 7 w2
ATEa ATET F71 Tgi THET F7 Hrferw
#1 7€ & 1 ot Fopfr Foomr & O mferr
q¢ WY WK smaT @ | g s
qat 3afeqa & & e st Wi A
T awar § | R s § B A wgea
& WY 39 AfaFd 9 A 9 "
*1 @za Jg) fwar o
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Jorqaragar g fF sqr gz A= @
f& woit avafedi &1 @2 o 37
T O A AW ATER @ T TR
Fam #1 ol & g f
& feeelt womeas &7 @Y @ .

it feoyfar foy @ 18 7 A qwiF
g9 (feTwmw)

st wew fagrd awddt ;|
At faafa g & s o a2 oY mn
weE. ..

sit fyfer fesy - 3w w7 g ar
qamyz Ffed | AT oW SAHT T2
ZrEa &1 23fEy | # A S99 sar
g f& 3% arg 97 %7 o ey |

Mr. Speaker: 1 thought elderly
people will be a little less excited.
They should not behave like this. The
hon. Member had his chance earlier.
In fact, half a dozen Members put
questions from this side. Now, let
them get their chance.

st wew fagr@ it o awi
zA%1 freran war & g & @Y g1 A
loueFemsEagagefs 7
gt /fear feesft soram & wizw
g fraf o @ & feest ® qfem
§m A & wa g gfas oW
it wwafear e ot ¢ v 3
feeeft & 97 g wfafafuai & wa & #7
G AT | {A a9 A R T gwrd
gA €% AgEdl ®1 a8 W AIH TE &
fs feeelt swrem & fodr gfaw ady
ATy . ..

oft waefir amqw ¢ o § " @
aa qfaw /et AT )

Mr. Speaker: May ] request hon.
Members, including Shri Chandra Jeet
Yadav to keep quite? Why should
hon. Members take up the responsi-
bility of answering questions? That
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results in shouts and counter-shouts.
When an hon. Member asks a ques-
tion, the hon. Minister is there to
answer it, if he wants. Why should
hon. Members shout? I do not under-
stand it. Why should they not leave
it to the Minister to answer the ques-
tions? They may not agree with the
views of some hon. Members, but, all
the same, they wil] have to listen to
the questions.

=t wew fagrt amoddt : & @
# g f wretg o 99 @& qei A
feat &1 garr a1 F ow ¥ AFY # =
¥ g awi ¥ fan gad ag @™
FT 3q9TH AT W1 £ | AfFA  wAa
FAM FATHTT K1 F7A1 2 |

¥ g q@dr g | ¥ q41F
q&t agrEar #1 et & qea Faard
gz AT fawa AT wAEETFO0F
g faen 2 fom ® s 21 2 5 qofy
gafzat %1 quear o fAw 1 F
faq oF 55 amé s o7 faw d g
grar ama fr afafes faeet & 1 amx
7 & owa & o qeft dafgar aam
FL @Y ¢ 31 fFw ag ¥ ammm wm
1960 ¥ UF 77 fFar mat ar fow &
feam & feeefl & gwmw geme AW
qeit wiofedt § @ 7 oadf 7%
IT7H T om g F1 oA &Y S
T § | I T AW FAT v @S
g & 1 fwa 1960 F AW 1967 TF
U AT A W e wafedt #
@A o § | W I e ¥ s grn
A e w0 waar wrfgy | @ I
qope  faedlt wwmER ®1 ag 4
FOT w9aT 24 & feg o § faed
feedt ot galt wiwdy arw &1 geman
7 w1, YT e gevan 9 &1 @1 gfa-
ey gfaard ¢, § TO @ g
g W’
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| ekt gefter Ot (i)
A O SqEE1 T A § | AT TR
w51 ¢ fv  gfew ¥hg g & wm-
g1 & araan gy f gfer e
AT & ATAgw a1 g1 awdr @
afeq ag fem  wwmew & aRal W
qTET FT Gl §, TET T & AR
#  wqar et swmae & "t 17

ot wew fagrdt wroddt ¢ e
%13 f% faeeit gforg dfed mie &
WIAW & 9T et § faelt awrew

w1 g

Shri Jaganath Rao: After I came to
this Ministry on the 13th of March, I
had had a series of meetings with the
Lt. Governor, the Chief Executive
Councillor, the Mayor of Delhi, the
leader of the opposition in the Metro-
politan Council and the Corporation
and other officers, when this question
was also discussed, If there are any
other problems that have to be gone
into, we can certainly discuss them.
Here the implementing agency is the
municipal corporation. They do this
work. For that, if they require assist-
ance, they take a police party with
them. Therefore, it is not the res-
ponsibility of the Central Government,
Past experience has shown that there
is always resistance to this move.
Therefore, previous notice is not
given, If previous notice is given,
parties go to the High Court and get
stay orders. Also, other squatters
come and occupy the area thinking
they will also get alternative accom-
modation. This is a continuing
problem.

When they want to clear a certain
area they go with Police bandobast
because they think that it may be
necessary. The Central Government
is not consulted It is a scheme
belonging to the Central Government
but the implementing authority is the
Municipal Corporation.
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Shri A. B. Vajpayee: What about
my question whether the Prime Minis-
ter has received a letter from the
Chief Executive Councillor suggesting
that she should call a meeting on this
issue? Le. him say “Yes"” or “No".

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Yes, Sir.

Shri A. B. Vajpayee: What is the
Prime Minister's reaction?

Mr. Speaker: Shri Gupta:

oft wrf o sl gEE
fara st #1 3TaT T 2, SART LA
q1 FAg UATE F91 A4 AT AE E AT
IAFT Arw afafaEdE wm\r T@ #fr
aEE

ot 1T A AR TAE qEET,
9 FHALE F1 F1] A 13992 F1 2
/X3 FET+Y F qIfet 120 F17 0
qTq TATHT T | AW 21 [ AIF
arfed st g Awii &1 9 Fan niwtair
24t =fgm, 75 ot 739 aaA9z 71 A
TGN AW ATNIT A 1§
wfvrar gar¢ € 2, a7 7o o Mo
UF AEEA §F I AgAT E | Ag
AT FE TATHE A 2, T i g
T

o ¥ i’iifm@f’fo Zlo Mo
N ax d@fzn g€ @, fagq <
AW W G WY F Fiw A i g,
fogit soawg & AT ¥ Tg FEET
gzl fear & sedifen H ag ag fear
mr a1 f§ 3@ IMg 9T AEEALw
aarar wifgd | agr & 39 AW
ForaT & | 78 w1 2 ¥ wmw S
aGIFW F g TN I Afew
afi faar & 1 S fr fafaeT ama &
| SR T wg &, W & gl e
1 MG 7 @ AT
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FI W® &, A% 3 o w1 v # o
¥ A S waEr g wE &
foTd agf 97 a3 a8 adma WA gu & |
IAH FAG F OF WAGH W4T 6B,
fora® anat w9 &1 T A T AFWIG
TATAT § | FF IAST AVET T4T HI IANT
gad FugAg g, A, L L .

st fwfa foox o qraz we smET
A | AATETE T T T AATLATAT
%X, a1 9g If=a 7 & | FAT qee
¥z @ & v ¥fF a2 ¥ g9 47 ay
AT 1 35141 7147 &, iy ag s
fwar s @1 & 1 Wy T gy g 99
Fz 2fay fx fom oot w1 257 & somar
™™ 2, § 99 T4 A6 WY gt
¥l &F A 1§ gFU TN T AT & |

it HaT Jq 1A : freF T AT
H, 94 (% 2o UHo Hro HIT faeel
usfafasive shig ¥ 219 & 7 A1
a4 9T FHA ¥ gEAG 41, g 9%
Ty g Afvmr gord W, Afea
IAH § F99 95 gATL AN F1 AL -
afex stag &1 9 FT 2T @I T AT F1
F1§ Az Afeq Fg Ag1 &1 @, FitE
g gAufaisas a1 a8 g Mw1 & fF
faas ft it arei #) Soran mar @
I 71 F1 g & 1 g, 71 § ofafom=
£ a1 mA-ufafaaa § | ag fawfaang
Y fo & | §9 ¢ aF S0 F1 I
#1 aorg ¥ 1 7¢ faefrengz @ 1

Dr. Sushila Nayar:
raise a point of order.

Sir, I wish to

Mr, Speaker: I will call you. Let
Shri Gupta complete his sentence.

off o W T gerw "ERy,
ag St wmE & @ §, I V6 0
fagen g f& wile AN & faars
FAET AW F W & | Ig AN
FEAT W Tefew &Y famt §
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# weft wERy ¥ a8 STAT STEEn
i fr wa wre soere & ofafoes
gl aret w Wt T wdE A W
qraar fwar ar,q 67 397 FToom
# ¥ g 1T F AR TIAI FE 4
"1 #41 fwar, 97 fF e wic
g S0 A £ fF g7 IqAT T
fzar @y |

1 gL A-afafaaes ¥ fag
3 Nag §OT 7 7997 £ 3@ &
W@ GHH qTaFE a7 Fowmm
g g fe sia-afafaas geit am=
w1 ot g3 gfawr & w1

FI1 48 W41 g (% wq 0t w1 g
fHdr & I5T FYAZATLT F797 747 41,
av agr 9T IFS1 Iaqr A1 ofafada
Ag0 &1 v @ faadr 5 s & o
wWE?

Mr. Speaker: Today, 1 think, they
were not clarifications or questions
but small speeches made from the
very beginning. Everybody was
excited, the Members from Delhi and
the Members from Bihar and Andhra
who had gone there and seen the
things for themselves, and, therefore,
I thought let them have their say. I
would now request the Minister to
reply to the question put by Shri
Kanwar Lal Gupta.

Shri
TOose—

Krishna Kumar Chatterji

Mr, Speaker: I do not think any
point of order arises. I may tell you
there is no point at all in these points
of orders. If I allow that, I think,
the rest of half an hour will be spent
on points of order.

it TR Mot qreET (STET
%) : wemE WERH, . . .

weow wEred : & W9 #1 2rew g
¥ g%ar § | WA WIT FT ATH G,
a & wro W oz
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3 Shri Jaganath Rao: The Slum
Clearance Scheme envisaged an aljot-
ment of 80 sq. yards. But then it was
discovered that these squatters were
selling away plots to others, We had
1o revise the scheme. The Commis-
sioner of Delhi—there was no Lt.
Governor then—suggested to my pre-
decessor that a plot of 15 sq. yards
may be given. Till then, that was
going on. In the meeting which I
held on the 26ih April, 1967, 1 sug-
gested thal 15 sq. yards plot was too
small and that it should be at least
25 sq. yards. We agreed to that, It
was also agreed jn the meeting that
ineligible squatters on public lands
and Government lands, as on 3lst
December, 1965, should be taken out
of the city periphery and that on an
austerity basis they should be given
plots.

Shri Kanwar Lal Gupta:
the basic amenities?

What are

Shri Jaganath Rao: Water, public
lairines and street lighting. These
are the basic amenities.

ST £4T AT NA © 397 T AET58
w1 af & ar agr !

ot g A (99 fae ) o
el WERY, Al |1 98 a1 w1 faee
z &1 74 | fredy i | 7 faeeft &
Tt garT ®iafsar fraf af s
I H @A AT AW A1 AL A
TATHT H ¥ W4T AT, W@ AIE 9,
FHrA sy 9, TqdET g oo
I GHT oA FAET &1 €F aTd K 6y
famr @@t g€ | w@ qfw avar ww
e, forad wifere Wagd &) 39T,
arar fafwa fag &, & ARTw A1 3@t
&1 sirerw fooan qar g, gafey ag Mt

qEgE .

oft fiegfir fo - gt 0% 7T A
% wiee firerir o &, anan fafiea fog &
Y, W d T A W g
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ot graaTe dww Y AT A
warar & fo feest ¥ gfimgd frerdy w7
HHET FA g Hwelt A g wfwfa,
qEATEE FHEY, ¥ FgA F WAHIT
g51 | I AAET H WIe HAYd SN0
J—qi9 gEW W §EA & Wy AW
TS FNT & | IAH F OF qQHE FLH
qT H T E YT T WA T OARA &
aeeq T §, afew WQwifees sfwa
¥ wraw § | 3w @it 7 fve fean
AT ATATT &Y &7 ey w froa
# A1 AT 9T T 9C ARTH| 97 T
AT T A 39 Ay @y fros &
T WU f @ @ sfem
frr & for =€) g8 aa &
adY wgYad & st we £ fv w4
T 78 & fF Hfecdz mit d g o=
g Far w7 faaar o
gueq T fFar gt wmar AT
qIAT FT g¢ IJFMA 48 FEATEY 37
IR gATEr FERIE §F wigwifay
*1, I74 81 % ag s § et @
W1 agi 9 g gl § ar w@ A
IRl wreraa fzar f¥ ag gl 2,
A1 et arq & ag st wngan g fa
F1 W wwE I gfafaes s
o #t forderdt qarft af & @z @@
FrETy far &1 sowifue &, IE%
Haaifea famr &1 Farfoe 7@ & 7
ww Fwmiw fawm = s &
wram ¥ar § Wl AP ® S 3 20
fratfaa sfafafa & sw® araw &Y it
T WagAT FEar § . . (smaww)

Shri Jaganath Rao: I strongly re-
pudiate the allegation that Mr.
Bachiter Singh or anybody connected
with him was involved in this. As
far as my information goes, he has
nothing to do with it.

Shri Kanwar Lal Gupta: I challenge
him.

Mr. Speaker: Let him say whatever
he has to say.
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Shri Kanwar Lal Gupta: I challenge
him. w1 S1ew fafreet & Fgq o wgA
T & Fgat § 5 owo oRRTaQ
FUEY |

Mr, Speaker: Order, order. If it is
a wrong statement made by the Minis-
ter, he may point out to me.... (In-
terruptions).

st srf o amordt : fafaa fag
#1 g1 £} wmg #few T wrefaal @1
w1 gy ? (wmawm)

Shri Jaganath Rao: I only told the
hon. Member not to make allegations
against anybody. It is quite clear
that those persons who took part in
this movement of satyagraha or what-
ever it js, did not belong to the slum
area, they were outsiders. It only
proves that people are interested in
jhuggi dwellers and not in them-
selves; they have no personal interest.
Why should any aspersions be cast
on anybody? (Interruptions).

I am not yielding. 1 have not yet
completed my answer.

About the allegation made against
the Lt. Governor by an hon. Member,
1 have already replied to it. The
opening sentence in my statement is
that the Lt. Governor held a meeting
on the 12th about these operations.
What more should 1 say about this?

=t geraTe ¥V : TE, TE, wT
s ag § fr forr sl 7 weamwg e
& W A g fafree Y G
T & YraT ¥ a1 78 o Qrand
2 7 ag bwen fowr fe @ gfomd
frrg o ?
Mr. Speaker: Members of the Advi-
sory Committee.
Shri Jaganath Rao: I have to verify,

Shri M. L. Sondhi (New Delhi): I
want to make a submission.

Mr. Speaker: No submission. Only
point of order.
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Shri M. L. Sondhi: I rise on a point
of order. I want to say that on this
matter you should allow all the Mem-
bers of Parliament from Delhi to
speak.

Mr. Speaker: There are Bihar Mem-
bers and Andhra Members who are
interested in this. May I take it that
if a Bihar friend puts a question about
Bihar, all the Members from Bihar
must be allowed to put questions? It
means only this. If a Bombay friend
puts a question, all Bombay Members
should be allowed to put gquestions?
What a dangerous mistake it is!

wttwm ow (gwt) oW

W T MOt WA A
7, § ¥ T I YFL TF W

g

Mr. Speaker: I cannot call him. His
name is not here. I am very sorry,

I cannot call him. & #Ta&T AFF @7
qHRATE |

oY TR MaTE AT o § oF)
3T AGF gWI AT WE H, "gdr a1
AT QI I ATAFT AR T @E
§ sqaeqr #1 X6 WETE . . .
Mr., Speaker: If it is a point of
order, 1 will allow him.

aft TR QT ATAAN ¢ FT )
St qamaT L L .

Mr. Speaker: No, no. He may
please sit down. I would not allow

him, His name is not here.  HaT
o A AT | WO FT A EE FAG G

sft " Mo areEs L &few
faar am & w9 ¥ aga & T w0
AT fear g . . . (swEww) L.
FqT AT ofr @R L .. .

WSIW WEAT : WAl AN @ .
(vwwm) . ..
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Privilege

= TW daE WM ¢ e
wgreg, & ag araw e § fvoaw
g diTdr &1 e Sy aar af @
T WA A E AT wEE @ A 6
78 %7 aArE 7% 4Y /Y &9 AW AR
AT AT A AT , . . (SEANIA)

Mr. Speaker: The hon. Member
should please sit down. There is no
point of order.

st T wTw g @ieer ® O

16T FIAFTE . . . .

Mr. Speaker: What is the point of
order?

st T W oA wgEd, §

Aot AN F AT AFRATIGAE L L .
(=aena)
Mr, Speaker: The hon. Member

should resume his seat. There is no
point of order. Now, I shall go to
the next item.

12.46 hrs.
RE. QUESTION OF PRIVILEGE

it wrew g€t wrwddt (a=ange):
aamfa o, oF a9 g7 AfFq7 ) §7
oF favarfasrT &1 9w fear & AT &
argar § & I8 wealgd F30 § g oy
9 9T gW @i & ax g Afad
FA WY T w0 a1 6 ot wol7 w3
L C L S

Mr, Speaker: I shall call him, if
necessary, in regard to it.

st Ay fom@ (F0T) @ A, W
WY, ¥ qg ATq I Y, TN
aTq ga & a1 |

Shri §. M. Banerjee (Kanpur): I
have already written to you. I want
that the matter should be referred to
the Privileges Committee.
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ot wew fagrdt wrodi : % ) g
fRram@msmaI &)

Mr. Speaker: Does the hon. Mem-
ber want to discuss it here and now;
or does he want me to give him a
chance some other time before I take
any decision?

Nt wew fagrdt araday ;& qrEgan
g 5 a7 & fre g
Mr. Speaker: 1 shall discuss with

him and then only give my decision,
but not now.

ot wew fagidr maddt ;w6 7
qIT JEATT I 2 | I3 H1E AT
&5 FL AT FLA 07T FATH AG 2 |

Mr. Speaker: Why does he want to
take the time of the House again on
it? Yesterday, we had discussed the
whole thing?

it s fagrdt e : 7€, drwng
IFHIHT A FTraa dforn ) Fama
91 FTAFATE |

Mr. Speaker: I have no objection.
Ultimately, the House decides, not the
Speaker in the Chamber. Suppose
the hon. Member agrees with me or 1
can agree with him, then it will be
simplified. Anyway, let us see. I
have not disposed of it yet; 1 have
not rejected it. (Interruptions).

Yes. we shall discuss and we shall
see.

1248 hrs.
PAPERS LAID ON THE TABLE

DeLnr DEVELOPMENT AUTHORITY
(Pension) Rures

The Minister of Works, Housing
and Supply (Shrl Jaganath Rao): 1
beg to lay on the Table a copy of the
Delhj Development Authority (Pen-
sion) Rules, 1867, published in Noti-
fication No. G.S.R. 840 in Gazette of
India dated the 3rd June, 1967, under
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section 58 of the Delhi Development
Act, 1857, [Placed in Library, See

No. LT-739/67).
NorrFicAtions uNpER CusToms Act, ETC.

Shri Jaganath Rao: On behalf of
Shri K. C. Pant, I beg to lay on the
Table:

(1) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962:

(1) GS.R. 890 published in
Gazetle of India dated the
10th June, 1967.

(ii)) G.S.R, 891 published in
Gazette of India dated the
10th June, 1967.

(iii) G.S.R. 910 published in
Gazette of India dated the
12th June, 1967.

(iv) G.S.R, 915 published in
Gazette of India daled the

17th June, 1967. [Placed 1n
Library. See No.. LT-740{67).

(2) A copy each of the follow-
ing Notifications under section 159
uof the Customs Act, 1962 and see-
tion 38 of the Central Excises and
Salt Act, 1944:

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-eighth
Amendment Rules, 1967, pub-
lished in Notification No,
G.S.R. 292 in Gazette of India
dated the 10th June, 1957.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-ninth
Amendment Rules, 1867, pub-
lished in Notification No,
G.S.R. 893 in Gazette of India
dated the 10th June, 1967.

The Customs and Central
Excise Duties Export Draw-
back  (General) Fortieth
Amendment Rules, 1867, pub-
lished in Notification No.
G.S.R. 894 in Gazette of India
dated the 10th June, 1867.

(iii)
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(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-first
Amendment Rules, 1967, pub-
- lished in Notification No.
G.S5.R. 895 in Gazette of India
dated the 10th June, 1967.

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-second
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 914 in Gazette of Indis
dated the 17th June, 1967.

[Placed in Library. No. LT-
741/67].
(3) A copy each of the follow-
ing Notifications under section 38
of the Central Excises and Salt
Act, 1944:

(i) The Central Excise (Twelfth
Amendment) Rules, 1967, pub-
lished in Notification No.
G.S.R. 888 in Gazette of India
daled the 10th June, 1967.

(11) The Central Excise (Four-
teenth Amendment) Rules,
1967, published in Notification
No. G.S.R. 889 in Gazette of
India dated the 10th June,
1967, [Placed in Library. See
No. LT-742/67].

See

Seconp Report oF Rures COMMITTEE

The Minister of Parliamentary
Affairs and Communications (Dr. Ram
Subhag Singh): I beg to lay on the
Table, under sub-rule (2) of rule 331
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, the
Second Report of the Rules Com-

mittee. [Placed in Library, See No.
LT-743/67].

12.49 hrs.

STATEMENT RE. CONTINUANCE OF

EMERGENCY
Mr, Speaker: Now, the hon. Home
Minister.
it waw fag  (wfan)
WS WEIEE, Wdl & aw ® 9ge

ASADHA 1, 1889 (SAKA)
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AT OF AT FT AW § | g I
N g @ ¢ aoae ¥ fe oot ot
FHT AT WA F) ag gy fEEr
s ¥ fear s wfed | ww @
" gy faar s wfgd, sew @
wEAT # W § | 9% 98 At weandl
¥ or % § o ar #

Mr. Speaker: Somehow, it may have
leaked out. It is not a statement
made by the Minister, If it is a state-
ment made by him, then I could
understand and he could be held res-
ponsible. But if somebody else has
leaked it out, how could he be held
responsible for it?

ot gTaTR fag @ 9 i weE
gar?

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, I informéd the
House in March last that the Govern-
ment have in actual practice already
restricled the exercise of emergency
powers to certain areas, and,that it
was our intention to seek necessary
constitutional authority to terminate
with effect from 1st July, 1967 the
stale of emergency in al] parts of the
country except where abnormal con-
ditions still persist.

In making this announcement the
Government had three related con-
siderations clearly in mind. The first
was that as a result largely of opera-
tion of external factors the situation
in certain parts of the country was
such that the Government had no
alternative but to continue the Pro-
clamation of Emergency in those parts.
Secondly, it was our view that it
would be more appropriate that the
Government should have specific con-
stitutional authority for the continu-
ance of the Proclamation of Emergency
in certain parts of the country.
Thirdly, it was our intention that in
the other parts of the country Emer-
gency powers which were already not
being exercised in practice, should be
formally withdrawn.
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[Shri Y. B. Chavan]

In pursuance of the announcement
the Government intended to under-
take an amendment of the Constitu-
tion to enable the continuance of the
emergency only in certain border
areas. The salient features of the
proposal were informally discussed
with the leaders of the different
opposition parties. But the proposal
did not meet with their support. We
have, therefore, decided not to intro-
duce at present a Bill to amend the
Constitution.

Continuance of

The Government have recently
reviewed the conditions obtaining in
the border areas. The situation in
fome parts of Assam, particularly the
Mizo Hills District and the adjoining
areas, continues to be disquieting. The
recent developments in Nagaland,
Manipur and the adjacent areas leave
no room for complacency. Gangs of
Nagas hostiles had gone to China and
some of them have returned to Naga-
land. The Chinese have been taking
special interest in the activities of the
hostiles, which they describe as a
‘“peoples liberation movement”. Pakis-
tan continues to give various kinds
of assistance to the Nagas and the
Mizos and also to certain other tribes;
and its military preparations and plans
for subversion, sabotage and inflltra-
tion into Jammu and Kashmir have
proceeded apace. The collusion bet-
ween China and Pakistan aggravates
the situation.

In the interests of national security
and defence, it is, therefore, neces-
sary to continue the Proclamation of
Emergency during the ensuing months
when because of physical conditions
there is a greater threat of external
aggression. We are advised that in
the absence of specific constitutional
sanction, it would not be permissible
to continue the emergency formally
only in certain areas. We are, hows-
ever, of the definite view that except
to the extent demonstrably necessary
for the purposes of meeting the situa-
tion in the border areas the emer-
gency powers should not be exercised
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in the rest of the country. We also
propose to advise all the State Gov-
ernments accordingly.

Shri Ranga (Srikakulam): I am
shocked, and ] am sure various sec-
tions of this House also are equally
shocked, at this statement made by
my hon. friend. There cannot be a
more blatant example of breach of
faith on the part of this Government.

We are second to none in our
anxiety to ensure and help the people
to see that the security of our country
is assured and strengthened. But what
we have found is that under that pre-
text, the Government have misused
these emergency powers. If we are
to judge by their conduct during the
last five years...,

Mr, Speaker: At this stage clari-
fication only can be sought. If neces-
sary, we shall have a discussion later.
We have only ten minutes left before
lunch hour.

Shrl Ranga: There is no need to
finish it in ten minutes. We have all
got to ask questions.

He has conjured up all sorts of
troubles for which this Government
themselves were mostly responsible in
order to justify the continuation of
this emergency.

An hon, Member: Question,

Shri Ranga: He gives an assurance
that it would be used only for this
limited purpose and says he has given
his advice to the State Governments
that it should be used only for this
limited purpose. How can we be sure
when this Government here, the
mother of all those Governments or
their elder brother, have themselves
been so dishonourable in the manner
in which they have used these emer-
gency powers, that those younger
brothers are likely to show better
behaviour or better regard to the civil
liberties of the people. Do they want
us to believe that the Mizo hills
trouble, the Naga trouble, the Assam
trouble and all these various troubles
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are going to be solved by these emer-
gency powers alone and not by the
other powers that they have had all
these five years? Yet more and more
«f these are coming to us just because
of the ineptitude, as I have said
earlier, and imbecility of this Govern-
ment,

Therefore, we cannot be a party to
the continuation of this emergency in
the manner in which the hon. Minis-
ter wants us to agree with it.

Mr. Speaker: Normally, when a
Minister makes a statement, there is
no discussion. Some clarification is
only sought. It started like that.

Shri Ranga: It is not a question of
clarification here.

Mr. Speaker: Otherwise, it will take
an hour.

Shri Ranga: It is bound to.

Mr, Speaker: You can ask for a
discussion later on. After all, on
every subject, I am allowing a dis-
cussion, one hour, two hours and so
on.

Shri N. C. Chatterjee (Burdwan):
It is a mattler of very grave import-
ance.

Shri Ranga: What about the Delhi
affair alone on which we spent an
hour?

Mr. Speaker: I am prepared to allow
a discussion provided you ask for it.

Shri Hem Barua (Mangaldai):
Assam 1is going to be the worst
sufferer.

ft wewfagret arwddt (Fermge):
wew WErEg, g det oft A Wit o
awerey fear & 99 9 g & ar-frarg
gy & W qw faww & & s
oy far qug frere AT &5 &
avft g@l #1 W & R F g wel &
e & A # Aeer sfafem gee
T & | 7K ¥ oF edw e
AMEN I g WM 7 g W

ASADHA 1, 1889 (SAKA)
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#t @t f§ w1 g ¥ wWweww
%Y feafir ®) ger a1 JuH W T
q¢ faere #T T &, AW wm o wrw
oI g Wt ¥ @ & F w0 99 wwy
Az T ¥ 1 A e e A
qaq ¥ AR o qEied ae § A
eafeat st 9w @Y &, § 99 gug W
™ @, T e ¥ R gy
ot g Wt & Qo fearar L L

St geA T AW ;T TP 9T,
qaw 2fEd, s Gar fwar ar ?

oft wew fagrdt amdd, : wor o
g fear a1 fF g9 @ifve aa
wiraTa feafir <@l | & ag g W
fF g el 39 AR O W A A
T & 7 | 7 v ofonw R oagw
& fr dfeam & gwgw 1 g fadas
® AE g ? OF d5F § W 9
e foar mar a1, @0 H ¥ aga &
AT Eg ¥, 99 4% § Ad W1 9%,
Tq Tg WA A gy A1 fF T awer @
fra 771 & for & frddy zoii &
SAFRT H1 gEQ &oF qAEAT . . .

wft gy T W qeTs 6 )

HWT-®Td A4 HWre WA (Wo
T gan fag) ;g dow Wi gk
dt, 3a feq ot sy Safer 7@ ¥

= wew fagrt wwmdal ; w & ag
a5 aoe @ i o e T
f gawr gt % dwve w1 fagas
@R

o Tm wANET wifgar (wwhor) :
T T A wErE W@
awar g ?

Shri Y. B. Chavan: I can certainly
explain. These conditions in the
border areas existed even then, and
even then our intention was that we
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-
[Shri Y. B. Chavan]
would seek a constitutional amend-

ment to continue the emergency in
those areas. On the basis of that, I
held discussions twice with the diffe-
rent groups of the opposition, and in
the second meeting 1 got the impres-
slon that they were not agreeable to
that. The representatives of the Jana
Sangh were also present there, though
Mr. Vajpayee was not there. | am
prepared to have discussions again,
there is no question about that, (Inter-
rupions).

o TR wARRT Fifgar T |T%
%; @7 § fF o ® g fre o
1 T §, Tifey ag wwawe A8
BT W &, TUY TIET A% | 4T FE
aha § 7 Y ag W A @ W E—
E I AE FE @ ¢ (% gwal fear
I FTECE |

Shri S. Kandappan (Mettur): The
hon. Minister has stated categorically
that they are going to strictly confine
the exercise of these emergency
powers to the border areas. A similar
assurance was given by his predeces-
sor that these emergency powers
would not be used against labour
unrest and against labourers, but on
April 12th—they are not even listen-
ing. Do they want it to be repeated?

Shri ¥, B. Chavan: Please repeat.

Shrimati Sushila Rohatgi (Bilhaur):
On a point of order. Under rule 372
vou cannot allow any questions. How
is it that a barrage of questions has
been put and they are eliciting infor-
mation from the Minister?

Mr, Speaker: It is a point of order.
You cannot answer, I will answer.

Normally the practice has been that
they seek some clarification. That is
how it started three years ago, and
clorification has developed into
gpeeches now. Therefore, T would
say these clarifications will not do.
We must have a discussion of one
hour on this issue. (Interruptions). Tf
you say one hour, as you all know,

it"does not stop there, (Interruptions).
We will see to that, What T am sug-
gesting now is that this clarification
for one minute or two minutes will
not solve the problem.

Some hon. Members rose—

Mr. Speaker: Will you kindly sit
down. If all of you stand, there is
no use of my standing. Please sil
down.

It is already 1 O'clock. I will have
to adjourn now. Therefore, 1 say let
us have some discussion. That is a
very correct attitude. In the name
of asking for clarifications if 1 allow
every leader to make a speech, it is
not proper.

w1 7y fma (Fe) -
WREEAEA@RE

Mr., Speaker: After all, when some
important issues come up, I want them
to be discussed.

wTqor A

Shri Hem Barua: We have already
given notice, but it has not been
admitted.

Mr, Speaker: I will myself fix it
up. (Interruptions). Until I complete,
1 am not going to hear anybody.
Please hear my suggestion, There-
fore, instead of asking clarifications
they are making speeches, It is out
of order, as she peinted out, The rule
says that after a Minister's statement,
no questions can be asked.

13 hrs.

Shri S, Kandappan: Mine is strictly
a clarification.

Mr, Speaker: I know that. You may
change the rule; I have no objection.

Shri Hem Barua: Fundamental
Rights are going to be put in cold
storage in Assam.

Mr. Speaker: Assam is very impor-
tant for all of us, not for Barua alone,
but for the whole of India. Let us
change the rules. After the Minister’s
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statement if every leader of every
party is allowed to make speeches, it
may be difficult. I do not mind it if

you change the rules. But on this:

issue, let us have a discussion, not
today, because we have to finish the
Railway Budget—] forgot about it—
even if we have sit half an hour or
one hour late. Tomorrow it has got
to go to the Rajya Sabha. We are
far behind the budget demands, The
House must remember that. All will
have to be guillotined on the 21st of
July, Therefore, we have to ask our-
salves whether we capn waste the time
of the House, Railway Budget must
be finished today and it should go to
the Rajya Sabha. If necessary, I will
fix yp some time for a discussion.
Technically, somebody must give a
notice:

Shri Umanath (Pudukkottai): There
is a potice already.

Mr. Speaker: So, we shall now
adjourn for lunch.

13.02 hrs.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]
RE. POINT OF PERSONAL
EXPLANATION

ol vy fmd (<) : STSEw
wEIET, WY ¥ A0 o faet &0 @ e
qger o WY FHT o 43 g ¥ qw oW A
Tt ga & A ¥ 3o vy o
FEA T WA S
ag ot wgr °v fir :

“Either Mr. Banerjee will have
to produce evidence to substan-
tiate these allegations or....he will
have te apologize to the House.”
ag wroer Froia § | 3w f oft it
a8 ¥ ) A I W § 1 owg I

806 (Ai) LSD-—1.

ASADHA 1, 1888 (SAKA)

Explanation 688c

q fiare w1 AN A wifs 1z
opfee ¥ o 7 T W € €
T It & firme & fordr g oitfodr

Mr, Deputy-Speaker: I remember ]
have made that observation. On the
same matter, a point of privilege was

to be raised today, and the Speaker
has said he would look into it.

Shri S. M. Banerjee (Kanpur): This
has nothing to do with the privilege
motion. Kindly hear me for a minute;
just two minutes,

N wy femd : wr I wfenfa
o wr ar agi Y awe § IR A H 7

Mr. Deputy-Speaker: I# it is only
for two minutes, 1 am prepared to
listen. We have to finish the railway
demands for grants today.

Shri S. M. Banerjee: I am not tak-
ing more time,

ftag femd ;& frdwrfaee &
Ter 9T A wE T E & R ot &
WA AN TE R E
vwr g1 @far  wm wifed fe
fritarfree ser s € T R
a® ITwr A wr€ A A fedem i
I IR F qET H AT wEA F qnge
TF g ¥ TAAHEHT T | WTT A
fardh 2 foyre oy | o =frrmr ered-
%<7 AT SR §, A8 & fe & s
o T & ) @ oy faw ko
(sawevar) 7 W17 WHO AT WX
@ & | SIeaw gy, | w7 sy
T F 39 w1 wfaw § o

Mr. Deputy-Speaker: I can allow,
but the guestion is the time factor.

Shri S. M, Banerjee: I have given
notice.

Mr. Deputy-Speaker: Let us pro-
ceed with the railway budget. I will
permit him later.

The Minister of Parllamentary
Affairs and Communications (Dr. Eam
Subhag Singh): He cannot be allowed
to raise it just now. We are now on
the Demands for Grants (Railways).
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Shri Thirumala Rao (Kakinada):
Before you allow him, I want to make
a submission,

st v fevr : gTo e w5l
v § 1 w9 g | wafaee wff @

avar &)

Shri Thirumala Rao: You are not
the man to decide it. I will speak
through the Deputy-Speaker.

it vy fem? o AT T
wff &3, o o cariz W W @ )
IqTeAw WREW, W F fAw 357 ¥
g wRta 3 &1 wiwwrc ¥

Mr. Deputy-Speaker: 1 am reading
the same rule No, 357:

“A Member may, with the per-
mission of the Speaker, make a
personal explanation although
there i8 no question before the
House, but in this case no debat-
able matter may be brought for-
ward and no debate shall arise.”

I am not saying he has no right to
give a  personal explanation. The
question is, he should write to me
what he wants to say, so that I can
see if there is anything debatable mn
it,

stwq fed : ag Wit feisaw
amE T4 IO Q@ & | 7 O ¥aw 0w
W wT Q@ § | g ok fae
FEr f TE

Dr. Ram Subhag Singh: I object to
this kind of statement being made,
because in the morning the Speaker
has said that if there is any point,
it should be discussed with him in
his chamber. After the Home Minis-
ter's statement, there is nothing else
on the agenda and you have to pass
on to the railway budget,

JUNE 22, 1967

Explanation 6882

Mr. Deputy-Speaker: This is not
about the privilege motion. He just

- wants to say one sentence,

Dr. Ram Subhag Singh: What kind
of statement does he want to make?
(Interruptions).

oft wy foe : 2w IO WY
R ¥, 77 wré forarz T aET AT R E
wY mgtaa @t g o @ F ?

Shri 8. M. Banerjee: Something
was said in my absence. I must get
an opportunity.

Mr, Deputy-Speaker: I will give
you an opportunity. But whatever
you want to say, you send me in
writing and T will read it out. There
would not be any debate.

Shri S. M. Banerjee: I have written
to the Speaker yesterday. Kindly
give me one minute. When I was
sick and away, some charges were
levelled against me. (Interruptions).

Dr. Ram Subhag Singh: After the
Home Minister's statement, you must
pass on to the railway budget.

ot we fawdt © WO sgaeqT WEAY
T § | IUTETH WEYET WY ¥ wAwfa
21 2 1 77 KT GEAT T T AT FT ¥
auET 1@ § | sEt gwy Y A7 faAe
Y AT ¥ At o gw faAz s
®E

Mr. Deputy-Speaker: Under rule
357, you are perfectly entitled to give
a personal explanation, I agree. Just
now you said that you had discussed
certain matters with the Speaker.

Shri 8. M, Banerjee: You have said
in your wisdom:

‘“If there is a prima facie evi-
dence with him, we will deal with
it and if he has not, he will have
to apologise to the House.”

I do not apologise to the House,
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I say that many Cabinet Members
are Birla's agents.

Dr. Ram Subhag Singh: Sir, how
can you allow anything of this type
at this moment?

Mr. Deputy-Speaker: He does not
want to apologise, that is all.

ot e fored : w9 X wET AT R
wrRT Y forarar arfgd | s=gfw a1

Mr. Deputy-Speaker: Already he
has made his statement. Let ys pro-
ceed with the Railway Demands.

Shri K. K. Nayar (Bahraich): Sir,
T rise to a point of order. At the
outset, when the request was made,
vou were pleased to say that Shri
Banerjee would be given a chance
but he should not take more than
two minutes. He agreed to confine
his remarks to the limits imposed by
vou. Thereafter the relevant rule was
read out and under that rule a Mem-
ber is allowed a chance of personal
explanation in your discretion. There
is nothing in it about his giving it
in writing. Hon. Members on the
other side of the House certainly did
not like Shri Baneriee to be allowed
to make an explanation and they have
raised this commotion. 1 respectfully
submit that if you accept this attempt
at eroding your privileges and eircum-
venting your decision we shall not be
able to proceed with any business in
this House. It is not that the practice
is new or unknown to us.

Mr. Deputy-Speaker: In between
Shri Banerjee said that he had a talk
with the Speaker regarding this
matter. Tf he had already discussed
it with the Speaker. then there was
no question of my giving him a chance
now.

Shri 8. M. Banerjee: T had no talk:
I had written to the Speaker. (Inter-

ruptions). Sir, kindly hear me for a
minute.
Mr. Deputy-Speaker: You have

already made your statement,

ASADHA 1, 1880 (SAKA)

Explanation 688y

Shri K, K. Nayar: Sir, in the very
beginning itself you had taken a stand
and given your decision.

Shri 8. M. Banerjee: Sir, you can-
not say whatever you like in my
absence. You have given a ruling.
You want me to apologise. Apologise
to whom? To the agents of Birlas?

Mr. Deputy-Speaker: A certain
observation was made in his absence,
On that he has said that that obser-
vation is not correct. That is enough.
So far as other things are concerned
he will have to write accerding to
the Rules.

Shri K. K. Nayar: You agreed to
allow him two minutes,

Mr. Deputy-Speaker: He is flourigh-

ing a big document.

Shri K. K, Nayar: If he exceeds
two minutes you can always pull him
up.

Shri M. Y, Saleem (Nalgonda): Sir,
1 rise to a point of order. Without
going into the controversy whether
Rule 357 is applicable or not—T am
not inviting vour attention to that—
it is said in the rule that “a Member
may with the permission of the
Speaker . . . .”. Have you given
your permission?

Some hon. Members: Yes, yes.

Mr. Deputy-Speaker: Initially I
said that he is perfectly within his
rights to make an explanation.

Shri M. Y. Saleem: That was the
interpretation of the rule given by
yvou. You have not yet given permis-
sion to him. You have . .. (Interrup-
tions). Sir, at least I must be allowed
to say what T want to say. Every-
body is entitled to speak in this House.

o vy formd : wTY TSN WENCT
#) WYz ST Ay §

Shri M, Y. Saleem: I am entitled to
say what I have to say.

Mr. Deputy-Speaker; I have follow-
ed your point.
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Shrl M. Y. Baleem: Sir, you are
the best judge of your ruling. If
you have permitted him, the question
of any further permission does not
arise, .

Shri Krishna Eumar Chatterji
(Howrah): Sir, I rise to a point of
order. Rule 357 says:

“A Member may, with the per-
misgion of the Speaker, make a
personal explanation although
there is no question before the
Mouse, but in this case no debat-
able matter may be brought for-
ward, and no debate shall arise.”

Therefore, it will have to be seen by
the Chair whether the hon. Member
is introducing any debatable matter.

Shri A. K, Gopalan (Kasergod): Sir,
you allowed him two minutes. Be-
cause Dr. Ram Subhag Singh did not
agree to that we have already spent
ten minutes, We are also sitting here.
We are seeing what is happening....
(Interruptions).

Dr. Ram Subhag Singh: The hon.
Member cannot accuse me like this.
Who are you . . . (Interruptions).

Shrt Umanath (Pudukkottai): Who
are you? Who are you to question
our arguing with the Spesker? Your
police force is outside, not inside
Parliament House.

Dr. Ram Subhag Singh: I am not
going to be guided by you.

Mr, Deputy-Speaker: Order, order.
Please resume your seat.

Shri Umanath: Let him sit down
first, (Interruptions).

Mr, Deputy-Speaker: Shri Umanath,
I would like to say one thing. When
Shri Gopalan raised his voice of pro-
test, he did it with decorum. So, I
did not say anything. Then, where
was the necessity for you to shout?

Shrl Umanath: ' Immediately, Dr.
Ram Subhag Singh stood up and

Dr. Ram Subhagy Singh: No, I did
not.

JUNE 22, 1867

Explanation 6886

8hri Umanath: I am not talking to
you. I am addressing the Deputy-
Speaker. Sir, you asked me where
was the necessity for me to butt in.
A valid and correct question. The
moment this question arose, he asked
how such a discussion can be allowed.

Dr. Ram Subhag Singh: Yes, 1 did
it.

Shri Umanath: Who are you to do
that? . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.
Let every hon. Member resumes his
seat, Let them say whatever they
want when I give them permission.
We must behave with some dignity.
When we function here, we raise
points regarding the privilege, dignity
and decorum of the House. So, if we
behave like this when outsiders are
watching us, what impression will
they have about us?

Shri A. K. Gopalan: The Minister
must also be held responsible for this.
1 charge him. If only he had acted
in a different way, it would have been
over long ago.

Mr, Deputy-Speaker: I have never
accused you, Shri Gopalan.

Shri A. K. Gopalan: We are sitting
here from morning to evening. Shri
Banerjee wanted only two minutes.
Now, we have already spent 15
minutes. If only the Minister had
acceded to the request for two
minutes this controversy would not
have arisen.

Dr. Ram Subhag Singh: Why should
I make that gesture?

Shri A. K. Gopalan: He is the
Minister in charge of Parliamentary
Affairs. .

Dr. Ram Subhag Singh: I did plead
for it on the last occasion, but not
today. Do you want to make Pariia-
ment a mockery?

Shri Umanath: You have done it.
You have reduced it to pieces . .
(Interruptions). You have made it a
laughing stock . . . (Interruptions).
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Mr. Deputy-Speaker: The point is
this. When a request for an explana-
tion was made, I thought that it might
get into a discussion. Therefore, I
said that I will give only two minutes
for a personal clarification, where no
debatable matter should be brought
in, I have already made it clear. To
this suggestion, members on this side
pointed out that he might bring in
debatable matter., That was the only
caution they gave. They never object-
ed to the Chair giving permission to
the Member to make his explanation.
[hat is wrong.

Dr. Ram Subhag Singh: The Speaker
advised both Shri Vajpayee and Shri
Banerjee in the morning that they
should discuss the matter with him,
After that, he asked the Home Minis-
ter to make his statement. When the
statement of the Home Minister is
over, we should normally pass on to
the Railway Budget, and not take up
any other item, Now, there is a devia-
tion. That deviation must be ended..
(Interuptions).

Mr. Deputy-Speaker: Please listen.
What happened was this. When Ehri
Vajpayee gave notice of a privilege
motion, Shri Banerjee also got up in
that connection. The Speaker ruled
that he will discuss the matter with
him, The present clarification or
explanation has nothing to do with
the privilege motion. On that day
some allegations were made and I
said that if he makes them and he
could not substantiate them, he will
have to apologise to the House, It is
only on that matter he is going to
make a personal explanation, without
bringing in any debatable matter. He
should take only two minutes.

Shri Krishna KEumar Chatterji:
Bir, you have not heard my point of
order.

Mr. Deputy-Speaker:
Let us hear him.

st Wo Wlo wAMNi : 20 AT{A HI

wa & xw gred # off ar A Amrd &

I am sorry.

ASADHA 1, 1889 (SAKA)
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FTTT T AT T A R wregw g e
X T AT AT WY T
age font a1, {7 wdar ot & ot
WY T 4, IAGI § FLqq W A
b UL L

“Either Mr, Banerjee will have
to produce evidence to substan-
tiate those allegations, show that
evidence to the Chair or the Com-
mittee of Privileges, and in that
case, if there is a prima facle
evidence with him, we will deal
with it, and if he ha} not, he will
have to apologize to the House"

w7 & graw & wgar, a1 § wiw ) o<
g9 97 %1 € qg wgaT fw
30 7§ FY ST F9 A WY K W
#wgrar, . (suwwm)

it uy femd : I9TeRE TR, A
AIAAIT 920 FE9 29 9T §HAT
T W@ E | WY gAY 7AT o

ot ®o Hio TANW : AT wTOW A
Y @ a1 WK F wee a1 §e
Y w7 GATT F F77 97, WK F wgAv
wrgar g 5 97 F I § a1 wrwy vt
FT AT AL § | AIHT T AVU WA, A
fagar & ¢ 7 W@ § W AX R
HrE FHWA AT FALT ¢ 9T Yy oy
FT gFar § | (wwam) & o0 ¥
frdgs s€m fis wre Q¥ fola 34 &
qgw g Wrw & fy faer gowa 99T,
T AN AT AT | WET W qTHY
AT &1 AT §, ATHr AY WA W@
wrf w8 givdt qeft § 9Ty W Wy
AR e, ¢ ¢
(vawwiw)

Mr., Deputy-Speaker: This is not
fair. I will not allow it ... (Inter-

ruption).

**Expunged as ordered by the Chair vide Col. 6927—20.
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&t "o wWlo &AWl : 37 IIAT FT Mr. Deputy-Speaker: I had said,
g FTE A | “You can make a statement concern-

Shri K. N. Tiwary (Bettiah):
a point of order, Sir.

Shri Vikram Chand Mahajan
(Chamba): That must be expunged,

it ey for® : qawTT F7 77 a1
9T & ? gaadw w41 At a1y ?owe
R wEedi # fgewd @, @t gaw
fafaarfom #3287 & ama3 & 1@

oY wo Ato faardt : w7 @ g
WTEH M T, §T | AIAAG F2€7, 5 TTA,
1 AT 98 WA ¢ {5 99 2E), a9
ag gfaitaes & 23 & faar g+
FaeEfirgz fe gu 1 Wit S e
e grofaiga w1 F T AT
angan g s w19 g4+ foared & farer
afad | wT ag 7 a1 ¥ EfwRe 8,
oY g §7 sufaag & faeg A o1d |

ftgo Moyt : * *

Mr. Deputy-Speaker: Now this
matter has come to an end.

On

ot vy foad s sy Wi A,
&Y qf SqTEAT FT T ISAT I34AT |

deged fowm ¥ gwh (s
AT TW) T AT, AT
e, At Tet, 3 ek wkw & favg
AT A /T Y §, W7 T FHF
I Foerd @ fawrer fod

Mr, Deputy-Speaker: I will refer
to the record. I will check it and
get it removed.

oft vy feow® : ITTEAw wEw, 1
W ARG G awAE |
Mr. Deputy-Speaker: He transgres-

sed his limits. He had no business to
bring in extraneous matter.

_Bhri 8. M. Banerjee:
voked,

I was pro-

ing the statement that I had made
and clear your own position”. Where
was the necessity for bringing in
other matters? There was no neces-
sity, no justification.

it vy fewd : guTee wEET, A
SqATAT FT 90T § |

IR WEAT : WTT SEEQT wT
S TF IS qHA |

ot vy fowd : A7 Y 31 TwAT
§7 ¥ W19 q@ AT FT AW ot T
Fo & 7 g1q g qar Hfed fe e
fogrd R g 7 w121 § 1 g ®Y q@n
97T 1fed | gAwT g EreT  fw vy
oYY @SI1-aW F WU 9T W9 FY
TAT-ARFIT § W1 AT F AT
FEEN

Y Tto Ao famt  (Mramemivr) -
62T T Flgae H1 & |

Shrj Tenneti Viswanatham (Visak-
hapatnam): On a point of order, Sir.

st iy fomd © 5= & gy 7 qEe
W W FIAT § | WIYA qErEl
waeat F1 /vt faar §, FfeT qf T
AT § | A §IE T qTH WK
IR @I T ¢, TgA TAH HywT foperan
arfed 1

Mr. Deputy-Speaker: Under what
rule? What do you want to say?

oft wyy ol - frraw 376 & wraga |
oY & qAAIG G2 H1 faaw 357 &
RTagd safFama T & Ko
ZY | w17 7 #gT i s v faame arar
AT ISMT FIAA, & AT QET |
oIg & IART V%1 | AfeT ga8 ag
TT AT WY FATHT FH FT FT I€G

*sExpunged as ordered by the Chatr vide Col. 6927.—28,
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qY ? (wmaww) W19 ¥9 AQ F G@W)
afsdr

Mr. Deputy-Speaker: He brought in
extraneous matter and, therefore, 1
stopped him.

st wy fow@ : ag a & g,
&fwa & v & gs91a frae & gamar
FLWE |

Mr. Deputy-Speaker: You agree
with me that he exceeded the limit?

st wy fomd W w1 OEA W
wfas1Td, afes g At 1 dra osvw
faae a% gmat &3 #1 w1 wfgsT
T

AN WENW : IEA wE Ad
faar g1

oft ay fow® ;g g A Qw0
Teara fae grod s wa aga & f
IgA g3 gl e g 1 v § )

Mr. Deputy-Speaker: They objected
to only one sentence.

Bhri 8. K. Tapuriah (Pali): They
cannot touch You for flve years....
(Interruption),

Mr, Deputy-Speaker: Whatever they
objected I also objected.

ot vy fed : g AT A weit g
2, afFw g gt oodE fame & =
TET ¥\ GA AT HTAT § F wav

Shrl Tennetli Viswanatham: I rise
on a point of order. Mr., Banerjee
made some statement, there was a
point of order raised by friends oppo-
site, and there was a suggestion that
that should be expunged. I would
request you not to expunge it because
1 want to bring a motion of privilege
against Mr. Banerjee so that the entire
matter goes to the Privileges Com-
mittee. Mr. Banerjee made an alle-
gation against not only two Ministers
but also against other Ministers. All
this should be considered by the Pri-
vileges Committee.

ASADHA 1, 1889 (SARA)
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Mr. Deputy-Speaker: Mr. Viswa.
natham, you know law and you know
the procedure very well. I had given
him permission to make a personal
explanation in the context of my
statement or observation, [ told him
not to exceed the limit. But if he
exceeds the limit and brings in some
extraneous matter, then, certainly, I
will examine the record and see that
it does not go on record.

ot ook s (TR faor) ¢
HT sgaEqr &1 9w ¢ | & ag orAer
argar g f wie e fraw & arage
o1 ITA & o AveAT w Foerd ¥

gTar qrgg g 7

Mr. Deputy-Speaker: Mr. Viswa-
natham, do you agree with me or not?

Shri Tenneti Viswanatham: ] agree
with you upto a particular point.

Mr. Deputy-Speaker: If he exceeds
the limit, what am I to do?

Shri Tenneti Viswanatham: The
Member has made an allegation
against not only the two Ministers but
also against other Ministers and the
Prime Minister. Therefore, the
matter must go to the Privilege Com-
mittee. How can you expunge it?

oY oo SN - BT ST 5T
g7 & 1 wg faw 380 #r AfEd

Mr, Deputy-Speaker: Please sit

down.

1 gave permission to him to make
a personal explanation in the context
of that observation and I immediately
told him, “If you exceed the limit, I
will not permit you". Now, if he
exceeds the limit, that means he has
done something without the permis-
sion of the Chair. Am I not right in
seeing that it does not go on record?

oft nq fomrdy : ag wigsTTAgi &)
7g & drarargr wfgwrT v q@w o
famal & ag =& &1
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Shri Temnetl Viswanatham: You
have raised a point. Let me answer
it, ¥ you have a little patience.

‘Mr. Deputy-Speaker: I am prepared
to be patient with you but not with
this type of .... (Interruption).

ot ook o ;- IeTSEE (TR,
ary faaw ago w1 2fed ) gaw faary

“If the Speaker is of opinion
that words have been wused in
debate which are defamatory or
indecent or unparliamentary or
undignified, he may, in his discre-
tion, order that such words be
expunged....”

Mr. Deputy-Speaker:
called you.

oft wy fors® : wrAT wE=w Az
e WL g AT W E )

Shri Tenneti Viswanatham: Accord-
ing to you, the Member has exceeded
your direction. (Interruptions). He
hag said one sentence more than what
you wanted.

Mr. Deputy-Bpeaker: What could be
permissible, not only wanted. Now
lot us talk like lawyers.

8hri Tenpeti Viswanatham: ] agree

with you. I am in complete agree-
ment with you.

1 have not

Having been said....(Interruption).
it has become a part of the record
Unless the Member says that he with-
draws it, how can it be expunged,
because other consequences follow on
what he has said. He has maligned
not only two Ministers but some moare
Ministers.

Mr, Deputy-Speaker: I have follow-
ed your argument. In the same
fashion, we can argue, You argue
more patiently and to the point. The
question Is this. If some Member of
the House is more or less bent on
inviting certain things and inviting in
such a way that the House or any
Member of the House should feel
almost, compelled.. (Interruption) to
take it as a question of privilege, then
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in such a position, as the guardian
of the dignity of this House, js it not
the responsibility—I am putting it to
you as a lawyer—, is it not the res-
ponsibility of the Chair to see that
no Member transgresses the limits;
and if he transgresses the limits, then
I will have to do..(Interruptions).
Order, order. Mr. Viswanatham is on
his legs.

Shri Tenneti Viswanatham: If what
you say is right, i.e, because he has
transgressed, if you want to expunge. .

Mr., Deputy-Speaker: I have not
expunged. I have said that I will
verify and if there is & transgres-
sion. ...

Shri Tenneti Viswanatham: I agree
with you.

Mr. Deputy-Speaker: If you agree
with me, then it is all right. You
may sit down.

Shri Tenneti Viswanatham: Assum-
ing that there is a transgression..
(Interruptivns) what happens is this.
If your suggestion is followed, any-
body can make some statement, then
you would expunge it and another
and another will follow and then the
whole record will become a farce. On
the other hand, if what he has said
goes into the record, that also, includ-
ing the transgression of the Deputy-
Speaker’s orders, will go to the Privi-
leges Committee. Supposing I trans-
gress and talk something, which is
not sense, ggainst your direction and
then you expunge, then another Mem-
ber will speak, yet another Member
will speak and so on without minding
its being expunged. Therefore, please
do not follow that line.

Mr, Deputy-Speaker: 1 have follow-

ed your argument. Will you see rule
3807

Shri Tennstl Viswanatham: You
have perfectly got that right. But do
not exercise that right,

Mr. Deputy-Speaker: If it iz a de-
famatory statement, if it is a trans-
gression of the limits prescribed ano
it could be..(Interruptions).
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oft wy forerl : 7Y, Y I wRi R
4% 7 qg qAEY w7 g ! qada ®
/I qTATATEY ¥ YT 6H § |

Mr, Deputy-Speaker: If all sorts of
allegations are bandied about with a
view to maligning, absolutely mali-
ciously, is the Chair to sit quiet here?
Will it add to the dignity of the Chair
and the House? I am exercising my
right with full discretion keeping in
view all the observations that you
have made. I will keep your observa-
tions in view.

Shri Tenneti Viswanatham: Just
one more sentence, [f he makes a
very malicious statement, you have
got power under rule 327 por 227 to
directly refer it to the Committee of
Privileges. You need not do any-
thing; immediately you can haul him
up before the Privileges Committee.

Mr. Deputy-Speaker: I will exercise
that power. The Chair should exercise
all the powers that are inherent here.
As you know, certain powers are
written and certain powers are in-
herent in the Chair.
those powers, provided I feel justi-
fied in doing so. Therefore, I have
said that I shall examipe the record
and take my decision.

Now, Shri K. P, Bingh Deo:

Shri 8. M. Banerjee: On a point of
order. ...

Bhri K. Lakkappa (Tumkur): Omn
a point of order....

Shri Zulfiguar All Ehan (Rampur):
On a point of order....

Shei 8. K. Tapuriah: You may
kindly allow Shri Zulfiguar Ali Khan
at least. He has never spoken before.

Mr, Deputy-SBpeaker: If he has not
spoken before, I shall give him an
opportunity some other time, not now.

So far as the matter raised by Shri
§. M. Banerjee is concerned, that is
closed. Now, we are discussing the
Rajlway Demands.
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Shri M. X, Saleem (Nalgonda): We
on this side of the House should also
be permitted to say something.

&t o s weRe Ry,
SITAT FT TG § | ITAT KT H¥A
A AR aFr T ARATE | .
(swewr) . . =gawdr &1 AT @0
T o1 9ur qE wfawreagry

Mr. Deputy-Speaker; If the hon.
Member has got any point of order
regarding Shri K. P. Singh Deo's
speech, then I am prepared to hear

him. Otherwise, let him resume his
seat.

ot e e agr, weaw
q1Zq, W JATQT T qT CF THEA
TTE ..

Mr. Deputy-Speaker: There is
nothing before the House now except
the Railway Demands.

Shri K. Lakkappa: On a point of
order....

ot ot s - TREfeE &
THETA FIA F A H JI ATEGT T
TG |

Mr. Deputy-Speaker: 1 have sald
nothing to that effect. I have only
said that ] shall examine the record.

So, there is no question of any expunc-
tion now.

Shri 8, Kundu (Balasore): I have a
suggestion and also a point of order.
Shri S. M. Banerjee wanted just one
more minute’s time. But the hon.
Minister. .

Mr. Dewu Speaker: That matter
is closed now. We have passed that
stage. There is no point of order. Let
the hon. Member resume his seat.
This is not fair.

Shri 5. Kundu: Shri S. M, Banerjee
wanted only one more minute. But
the bon. Minister has blocked it and
we have spent 20 minutes on it. He
thinks that because he is a Member
of the Bhim Club he is very strong
and he can do ijt. This is the threat
from the Bhim Club. ...
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Mr. Deputy-Speaker: Order, order.
Now, Shri K. P. Singh Deo;

D. G. Railways

14.37 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1967-68—contd.

Shri K, P. Singh Deo (Dhenkanal):
I have moved several cut motions to
these Demands.

Cut Motion No. 220 relates to the
urgency of the construction of a new
railway link from Talcher to Bimla-
garh in OQissa, which would connect
Rourkela to Cuttack, since Rourkela
is connected to Bimlagarh and Tal-
cher is connected to Cuttak by metre
gauge.

Cut Motion No. 221 refers to the
urgency of construction of a new
railway line connecting Ambaguda to
Lanjigarh Road (DBK Railway).
Cut Motion No. 222 refers tp the
urgency of the construction of a new
railway line from Cuttack to Para-
deep Port in Orissa.

I have also moved cut motions
Nos. 273, 543, 544, 536 and 537. All
these are connected with each other.
If these are implemented, it will have
a profound effect upon the economy,
industrial as well as agricultural, of
Orissa at large as well as of the Union
of India generally.

As you know, Orissa which has an
area of more than 60,000 sq. miles and
a population of more than 17} million
hag hardly 908 miles of railway line,
which works out to about 14 miles
per every 1000 sq. miles, and 5.2
miles per every lakh of population, as
compared to 31 miles per every 1000
sq. miles and 9.7 miles per lakh of
population for the Union as a whole,
which indicates that Orissa fares un-
favourably in Railway communication
as compared with the other States of
the Indian Union. ’

Moreover, there is no interconnec-
tion between the railways existing in
the western part of Orissa which is a
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predominantly Adibasi area having
vast forset resources but which is
minerally rich and agriculturally a
surplug area, and the coastal railways.
During the last three years when
Orissa was sbujected to drought, it
exposed the fact of the inadequacy of
transport facilities when foodgrains
had to be moved from one district to
another and from one State to ano-
ther. The inadequacy of the railway
facilities affected the movement of
food. The inadequate railway milage
in the State will also adversely affect
the exploitation of known deposits of
mineral resources as well as forest
products which the present Govern-
ment is trying to attempt and has
already taken wvarious measures to
increase both the industrial and agri-
cultural output. For this purpose,
augmentation of railway communica-
tions in the State is absolutely
essential.

Orissa’s march forward in develop-
ment to reach the standards of the
more advanced States of the Union is
to be expected. It is obvious that
rapid industiral and agricultural ex-
pansion and the exploitation of the
mineral wealth will depend mainly on
the adequacy of the railway mileage
represeted by a network of railway
linking the appropriate regions. Dur-
ing the Fourth Plan period, the
Orissa Government have decleared
their intention to implemet the Tal-
cher industrial complex which, if im-
plemented, will have immense possi-
bilities for the future.

Also during the Fourth Plan period
on wards, the entire area from Para-
deep port on the east coast upto
Birmitrapur in the N.W. will be hum-
ming with activities and the opera-
tion of the wvarious projects for  the
exploitation of the mineral wealth
through the richest mineral belt from
Keonjhar to Birmitrapur, All these
areas which form the hinterland
should be appropriately connected
with the port by a direct railway link
to facilitate large-scale movement for
exports and imports through the port
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so vital to the economy. In view of
the programmes of the State Govern-
ment in the Fourth Five Year Plan
and also in view of the long-term
plan for the development of Orissa, I
would like to bring to the notice of
the Railway Minister some railway
lines which have to be laid and which
has also been requested by the State
Government to the Central Govern-
ment,

One is the Talcher-Bimlagarh rail-
way. As you know, in Talcher there
is an extensive coal reserve of about
500 million tonnes with an ash con-
tent of between 11 and 15 per cent.
Also there ig a thermal power station
which the Minister of lIrrigation and
Power recently visited, which would
generate 250 MW of power in the
first phase and this will be linked up
with the Hirakud and Balimela power
grids. In view of this, the Talcher
industrial complex has been designed
and planned for an annual sroduction
of 168,300 tonnes of pig iron and
138,600 tonnes of wurea during the
Fourth Plan period. For the requir-
ed iron ore, the complex will depend
on the Daitari mines and for limestone,
105,000 tonnes from Birmitrapur and
Purunapuri in Sundergarh district
and for manganese ore, 9,000 tonnes
from Bonai and Sundergarh areas. If
direct facilities are provided, then
only it will be economical to under-
take these operations. By the Fifth
Plan period, the capacity of the com-
plex would be doubled, which would
require doubling the raw materials
intake. This emphasises the urgency
for the construction of thig ling from
Bimlagarh to Talcher.

Moreover, the Industrial Develop-
ment Corporation of Orissa have
given a licence to set up (a) a ferro-
chrome plant at Jajpur, Keonjhar
Road, which will need annually 46,000
tonnes of limestone; (b) a pelletisa-
tion plant at Daitari and pig iron
plant at Paradeep needing 60,000 ton-
nes of limestone annually to be sup-
plied from deposits from Birmitrapur,
Purunapani in Sundergarh District.
In addition, the Paradeep pig jron plant
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will consume 8,000 tonnes inanganese
to be transported from Bonai and
Sundargarh areas. The National
Council of Applied Economic Re-
search has suggested the oxploitation
of these deposits for the purpose of
export through Paradeep.

For the purposes of the Rourkela
steel plant there is already a rail link
laid til] Bimlagarh laid to Dumaro.
If thig is linked with Talcher, it will
facilitate the transport of raw mate-
rials like lime stone and managancse
ore required for the Talcher complex,
the ferrochrome plant at Jajpur Road
and the pig iron plant at Paradeep.
This link will facilitate export of iron
ore from the Sarkhunda project
through Paradeep via Talcher. The
rail link from Talcher to Bimlagarh
will obviously provide a nearer port
to the Rourkela steel plant. It will
also enable the fostering and growth
of traffic in iron ore at Paradeep port,
a major deep sea port capable of tak-
ing 60,000 ton iron ore carriers and
128,000-ton oil tankers, and it will be
capable of exporting ten million tons
of iron ore a year. This will also
link up with the rich industrial areas
of Sambalpur District, Sundergarh
District and the coal belt of Talcher
in Dhenkanal District. This will also
help in extending the hinterland of
the Paradeep port even to portions of
Bihar and Madhya Pradesh.

Apart from the advantages of link-
ing Talcher with Rourkela, it will
very much shorten the distance for
export of iron ore from Kiriburuy,
from 481 miles to 250 miles,

Mareover, there is no direct rail
link from Rourkela to the Capital of
Bhubhaneswar, Hundreds of passen-
gers travel daily from Rourleka to
Bhubaneswar, but they have to take
a8 circuitous route of 650 km. They
have tg change at Kharagpur, pass-
ing through three States of Bihar,
Bengal & Orissa and from Kharagpur
they have to go to Bhubhaneswar or
Puri, whatever it is. For the time
being, if an express train could be
provided or a through carriage, it
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would redress a lot of the hardship
that the people are undergoing now.
More than 300 passengers daily travel
from Rourkela to the eastern coast,
and they are being subjecteq to all
this inconvenience,

D. G. Railways

Since, from the economic, industrial
and administrative points of view, this
rail link from Bimlagarh to Talcher
should be taken up, amenities ghould
be provided to railway passengers.
There are no ladies waiting roomns,
or drinking water facilities in Dhen-
kana] Station the district headgquarter
and Nirgundi Station leave alone re-
tiring rooms, If this line from Rour-
kela to Bimlagarh to Talcher is con-
nected, and as Talcher which is a
fast growing industrial area, will have
to have more facilities in the station
like retiring rooms and so on, be-
cause there is a proposal, which de-
pends on the Government of India.
to connect Sambalpur with Talcher,
which the State Government has re-
commended. It may not come this
year, but may come in the fifth or the
sixth plan.

Moreover, if this link between Cut-
tack and Paradeep, a distance of
around 100 km. could be completed,
then the steel city of Rourkela would
be connceted to the deep sea port of
Paradeep, which at present is not
connected at all with Rourkela. Also,
it will facilitate the movement of pas-
sengers as well as freight, because
the people of Rourkela then can link
up with the State Capital of Bhuba-
neswar.

Coming to the western part of
Orissa, I come to the Lanjigarh-
Ambaguda railway link which bene-
fits three states, Andhra, Madhya
Pradesh and Orissa, which was cons-
tructed at a cost of Rs. 53 crores.
Because of the gradient and other
bhard terrain, some 47 tunnels were
boreq within a stretch of 68 k.m. and
it has reached the record altitude of
8250 ft. This was primarily to move
iren ore from the Bailladila mines to
be exported to Japan via Vizag. But
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this is a bilnd line, The intention ot
the Government should be to open
up this area for industrial develop-
ment. The more backward areas of
Dandakaranya anq the Kalahandi
district and Koraput districts should
be connected with this by implement-
ing the Ambaguda-Lanjogarh road
which would connect Ambaguda, in
the Kotavalasa, Kimande section and
Lanjogarh road in the Raipur-Vizia-
nagaram section. If this line is com-
pleted it will not only pass through
the backward country but it will pass
through an area helping in opening
up the untapped resources of mine-
rally rich and agriculturally surplus
area and the vast forest wealth of
the Dandakaranya area, It will con-
nect Bhawanipatha, district head-
quarters of Kalahandi with Janagarh
and Nowrangpur, two important com-
mercial centres in West Orissa. More-
over, the Indrawati hydro-electric
project is coming up. The Orissa
Government is taking it up in the
Fourth Plan along with Machkund
and Sileru projects which will pro-
vide power. The possibility of avail-
ability of steel at railhead prices is
bound to give impetus to industrial
development and also export promo-
tion which will earn us vital foreign
exchange. While on foreign ex-
change and export promotion, I would
like to say that iron ore and manga-
nese ore are two of our inain export
commodities and the rise in the rate
of freight by Rs. 5 per ton on iron ore
and Rs. 13 per ton on manganese oOre
will not certainly boost our export
The Railway Minister should try to
find some additional funds from ex-
port promotion scheme and fulfil the
long-felt requirement of the people
of Orissa, You would have been
that my friends from Orissa in the
Opposition and in the Treasury Ben-
ches have given various proposals for
new railway lines but nearly every
one is unanimous of the link from
Cuttack to Paradeep and Talcher to
Bimalgarh, T hope the Railway Minis-
try will share in the building and
development of Orissa and would not
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take into consideration the political
colour of the State ministry.

Shri J. Ahmed (Dhubri): Mr. De-
puty-Speaker, I thank you for giving
me a chance to speak on the railway
budget and on my cut motions Nos.
254 and 255. I come from a State
which is backward and from a cons-
tituency which is the most hackward
in that state, My constituency is
whole of the Garo Hills district and
also the lower part of the Goalpara
District in Dhubri sub division. The
Dhubrj sub division has some railway
line, about 30—40s miles and it is a
metre gauge line. Regarding Garo
Hills, the hon. Minister knows very
wel] that there is not even a yard of
railway line in my constituency. You
know the bottleneck of Assam. The
whole of the southern part of Garo
Hillg district and Goalpara disirict are
on Pakistan border which will be
more than 200 miles in length. Dhubri
was the biggest centre in India for
producing and exporting jute which is
a foreign exchange earmer. Up till
1983-64, and 1064-65 it was the big-
gest jute centre of India. The jute
export through the Dhubri town, in
1963-64, was more than 30 lakh
maunds. So also, in 1964-65 more
than 30 lakh maunds of jute used to
be exported or dealt with from
Dhubri town. The cheapest commu-
nication that we had with the outside
world was the river communication
which has been totally blocked by the
last 1965 Indo-Pakistan war, and it
has not yet been possible for us to
have some talk with Pakistan regard-
ing our river communication. As I
understand, our businessmen in our
country do not also favour the com-
munication through Pakistan because
of the loss that they had to sustain
their goods worth crores of rupees
having been detained by Pakistan on
the last occasion, in 1965 September
Indo-Pakistan war.

Anyway, the cheapest communica-
tlon that Is available to us at
present from Assam to other parts of
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India is the railway. If the Govern-
ment of India wantg that Assam ghould
bp linked with the cheapest commu-
nication that is possible now, the rall-
way is the only link, and the Govern-
ment should start in right earnest to
establish immediately a through
railway communication for Assam
with the rest of India,

During the 1962 Chinese war, our
late Prime Minister Jawaharlal Nehru
gave up Assam and said that this time
we cannot probably protect Assam
because of the very baq communica-
tion; and you know the bottleneck of
Assam with the East Pakistan which
is just about 25 miles in width, and
it is through this narrow portion that
all the goods from Assam are to be
exported and all the communications
have to pass through it. From the
defence point of view, if you want to
keep Assam with the rest of India,
you must have the communication of
Assam improved without further de-
lay, and at least you must extend the
broad gauge line to Dhubri which was
the biggest centre for jute export and
which has now lost its jute businesa.
As I said, the export of jute from this
town which was 30 lakh maunds in
1963-64 and 1984-65 has now reduced
to 15 lakh maunds in 1965-66.

15 hrs.

Now in 1086-87 It is only 9 lakh
maunds. The quality of jute pro-
duced in Goalpara district is probably
the best. It may be compared with
jute produced in Narainganj in East
Pakistan, which is the best quality of
jute. Before partition, jute produced
in Goalpara District used to be taken
to Narayanganj and sealed as Narain-
ganj jute and sold as best quality jute
which used to move. Now due to
lack of cheap communication and our
long border of more than 200 miles
with Fast Pakistan, it has come down
from 30 lakh maunds to 9 lakh
maunds only. Probably the greater
portion of our jute is being smuggl-
ed into East Pakistan and exported
from there. This long border of
more than 200 miles is not properly
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guarded. During the last election, I
travelled in that area and my perso-
nal experience was that smuggling
is very easy. I find people smuggling
things easily even during day time.
Probably the cultivators are getting a
better price for their jute from East
Pakistan and smuggling is going on.
Due to lack of communication, the
transport cost is very high on this side
of our and therefore more or less 20
lakh maunds of jute are being smug-
gled into East Pakistan. ‘There are
no communication facilities in the
whole of Garo Hills District and in
Mahendraganj which part of it. It is
t plain portion of Garo Hills where
fine quality jute grows profusely.
There is practically no communication
except one road which has been newly
constructed. It is not even a pitched
road. It is only a gravelled road.
The bridges on this road are not very
strong enough to carry big trucks.
So, jute is carried only in small
trucks. Because of lack of commu-
nication, the whole of Garo Hills Dis-
triet is not getting or having any
facilities for the improvgment of
trade. There is very meagre improve-
ment. In the circumstances, T would
like the Railway Minister to take a
special note of this area and trv to
improve the communication on this
part of the country.

D, G. Railways

I would request the hon. Minister
to have a broad gauge connection
from Fakiragram to Dhubri which
wag once the biggest jute exporting
centre. If it is done it will surely
revive its position. From Jogighopa,
up to which the broad gauge line has
been extended, the line may be ex-
tended to the south bank of the
river—Jogighopa is on the north bank.
There is a proposal also of construct-
ing a bridge over the Bramhaputra
river. Even if a bridge is not pos-
sible at the present moment, I would
request the hon. Minister to have
arrangements made for ferry cross-
ing—previously it used to be at
Pandu—and this railway line, ie.
broad guage line, may be extended up
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to Gauhati and also to Garo Hills
where there are enough potential for
export of coal, limestones, timber and
other important minerals and also
other things. A paper mill, cement
factory can also be started in Garo
Hillg if facilities are given. For def-
ence purposes also this will be an
essential line, a life-line for us. I
would, therefore request the hon.
Minitser to do something as early as
possible so that our people may not
be frustrated and they may not go
astray.

Assam has all along been neglect-
ed by the Government of India. That
is why Assam is now a State of so
many problems. Because you have
neglected it from the beginning there
i the question of Nagas. there is the
Mizo problem and the Hill state prob-
lem. our friends from Tripura have
been in a verv bad state in our terri-
torv. If something is not done very
earlv T do not know what will be the
position.  The Mizos ~-~ ~-- ing that
they have been neglected. The peo-
ple of Trioura are saving that they
have been neglected. Hill people are
saying that they are neglected. 'The
people of Assam as a whole are say-
in7 that they have been neglected in
the matter of communication and
thereby all round improvement of it.
Unless communication improves no
nlace, no country can develop with
all its resources. Therefore, from
the point of view of communication
and development and also from the
noint of view of defence, it is most
essential and ureentlvy necessary that
the Government of India should do
«omothine jmmediately to mitigate the
grievances of the neoole of Assam.
esneciallv the whola of Garo Hills
and Goalpara District.

Mr. Depuiv-Speaker: 1 would lke
tn sav one thing. T will not giva even
one second more than ten minutes to
any hon Member from this side.

=t wo Ao feamdy (iﬁm) ‘T
Wt wET W AT ¥ wwEn §
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T ®Y 7O WY FY I E ) g w9 A
ST WIAT WG a1 @=t a7 q297 &Y, &7
& gY awar & Sfaw 9q gg wgr ST
f& wx & f&r ¥ WX @9 "@w
wgT arar & fw wrer srfe & @ymar ag,
Wizl ife & ot ey @ & 7 )
T 9T U a7 ¥ AT a1 KT 99
wr I9 FEAT § 78 AT www F A€y
wrar § 1

% & qgo ¥ W 94 #7 swrA I
& grafyg oY s & 99 # 1%
fearar argar g | 9 § woY avarz ¥
T § | 3T HT oY Hew § aw WK
T FAT A 2 1 o o Wio FT
oY YA gYar & 3w ¥ ow faerd Y@
¥ A AT s Ay fagrg
wge & fosz fer o &1 s AT am@Ee
Seza varew 7F ¥ o i & @
Ty § 3T ¥ A1 T (IRA) WA
Sfeew o 7 aad & ¥feq T
wnfaor & o groariw § I H ¥ wT
X & | I %Y ré wouT AT A wwAr
% TR Ay et § 1w A
T E IR A N g § ag
& =T § 1 g mEry we Rl A
dft g W WF A ¥ s
tifsgnwgmg fr A ¥ 9
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FT fear oy 1 T WY Y oy glead
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o ¥ ezt Y frmd § | T d ¥ wrwd
¥t wfaw wrw gfeqr afaw &1 e
# g e e g A oY ST W T
fearsm oo g § At 97 W
forat amg 1 T I #Y SE g F @
& ar QY fagrd ot wrg age A AX E
AR A AATE, SH A & e
X, ST AT A s A & s fear
F{

A9 F Mo e qHo H1T Ao
o o 7 3 @ ® WRATEAUSA
FET W &) gwa avel agd
f& 7 WY wWAmgeww § &
WMo Flo THo W@l a® IWA &1
I wife & waw Y, Sw e g
wifz &7 gawy &, WG &1 saET WEw
W’Taﬂ'(ﬂom'{o‘ﬂ'umm
qE w2 | Sl aw FaE ¥ afe
F1 q3T & SH &1 AT 1 7419 § W
¥ @€t aH 8 | dTo WITe qle IW ¥
aga FEEaTT wfea Ag AT & | Wido
dro o fom & @ ¥ 324 HY iR,
# w1gat g s samar g g fedr )
oY g & & foldy STy § o afrw ¥
® agnr g f& oamgr ¥ AN
3T T W @ smma fed ard
mﬂ'ﬂﬂﬂomu‘ﬁ'o*mﬁﬂ
t e o ¥ o wrd & g rfafew &
wret & 1 sfafeam % SA forr wt ®1
47AT grar & a1 forr #Y qor S PR
forr 7 wifeme & o Y R
W M@ & ifead &7 o W0 1P
¥ wor fzar smar & 1 97F few oyl <g W
frrdafm s aa 1@ g &
ot wiw g § ag Sl A ¥
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¥ 0 9 WA § R o
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Ime # g€ @ wd gl ¥ gl O
I E IO ¥ IR A mfy
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LECr s ﬁﬂi‘romolﬂ'otqg_
wERmT Arfaw Y B & ww oW
TF ¥ a7 ot § fF 337 a3 g
tﬁowuﬁowﬁ’fm‘rﬁwﬁ
A8 9 arx @ 7Y & qfew o
a9 & & @ 917 a0 oy A
aft 39 A sErT o G o TEEE
e & gf Ot 1 W faer F gt
971 ¥ aE § 9 @y I oz
§ 99 ¥ wE@®y Wiy &1 &
W IS FE T T meEEr
¥ ad W @ § 97 A U e
f W IR A
T ¥F g fear s @ reafemt
&Y STt § W T T F oY o Wi
Yo & a7 WY ¥ mEE WY TE Wt
¢ WY@ w101 ¥ 7 |/ yafat gt
¥ 1 393 £ O woet Sievnw o1 § 7y
T 9T ¥ HI@ W Wig Ay
¥ nyafeat o awdt § v@ v & ford
W W ¥ A NiEww o gy
at ¥ o wyafeat ¥ § 9w o o ¥
oY W W 0% wFa §

Tiow oI $1Od § F O 9w\
§ 37 AW W1 F STH AW H AT A
o Tt ATy § | A a9 F WA
e o ot &0 & g § fe A
THTeE W o ST o wNE T w7
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T AT WY 77 A ferar o e arfea-
¥z ®Y a1 fear wmy fis drorer e oredy
B Y WA & At i foredt e ey
g CFfrew & ar o & for
®Y WS A & ¥R F e
T W ¥ a T ¥ ot 4, X
AR U ECEE N
& smgar § fr ot ardy feafar & o=@ w1
TEE & aAA | o |

& 7 araet a3 & fag w o
e fkar @ f& W & wadizg
¥ T Wi agT qur ZEd ) o7
fad o | &fET g7 9 aw ol o
a1 7@ fear w3 & ) wm W s
H SOTET aF @1 AT ATl Yo W wTREAY
F )

ARl i1 F ®W A ¥ET W
smrawT Wt fagr gt «ifgr, W
AT wTiATNY & 39 &7 WY aghm
faar o0 | 9@ aF 39 w1 G Af
EN, 9 aF IA% A1 Aew §, qfeww
e A § 37 &1 agaw agk gem,
o o N afe W N O o § afe
CACUIE Il Gl el i
@ T war | @ & fadr ek o
et s wfgd i qu womeiea
AT ®1 IT %7 figdr | 7 %7 wwC Wy HY
agim A AT =} A ywwash §
T Wred ¥ oY & fade w1 =g
Efradmed  fog oo f aw at
aga 7@ §, ¥a< & fag gfawd we=
frr o #Y ana @y g v § Afwa
£ qT A g1 @ § v o e §
& arfaa) £ g gfaar v o s @
WA T A §E
ot v aee A , ol o G T R
MA@ NI FAT AT AT aa &
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o= mfersr Y o™ &1 € T AT
Rersfadfreammmg swmifed
ofeas mifafras &1 mSfaamgs =%
T Fax wEaTgRviE ¥ At Geaafag
Boamitag g 3 X 7 w1
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frrer fF #1r g9 a@ § @l |
3T F A7 &< &1 qAGEW Ard &l
o 3T & o1 Sifcar et § & @< &
W & w08 v & AFAA F1AT R
T # A FE @ 9@ 7 A0 JAIA
STAm PG

aa & §3 wi @ wferoaiqy
® R F FpAoAEW gL .

ot wifiia wq (sr7de aido) ¢

§9 o1 WAaT & art # A w57

ot ®o Ato frarlt : I F AT A
qR O o AGI & 1 3@ F At F AW
wfgdm

e & o Ferafor w9 £t se<a
R @ Y sgEwar &y It iy
WTRTYT 3§ SHTHH F FIT T g7 A1 &
gagraed g1 gy F e
ofy sgaeqr A o | sfrE A At T
¢ &fe 9T & 99 oo &1 T
T &1 T ey A A wrer aw
L F o arAr ogar g A q0an §
fir ¥ s ot wg &1 sara fgT

wH § aga @ =R W ad=
g agr At o 2 1 39 7 A
RN SA TF N G ¢ A
€ ot w9 w1 sy wna c s arfe
W A 9T @EREHZ A g1 o A
W T o Y XAy A A 2w
§ | wEw N g & TR Ay
@ N A &F s fkar aar
wifg@d
808 (Al) LSD—8.
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TET ¥ AR TF ¥ ane
Frgw AN A §) FIE TR
T AT W8 I X g an fgm am )
I wTRE ¥ AR e A1 g @
Tt gfr @ g 31 gw A ArAR
w1 ¥ firen fra s a ag 7w e
argd W &1 faer oot W W ®
1T T% 914 F AT 719 FY FAT A
faamit

wgt av ardt Y 7 & a frar
azi & fau oF gree FY § wimsvar a1

TEI AN S TE@A T

g gy aer Wl T fag &

wrrar o1 21 § | e A ga i qx

=3 afasifal 3 oy a= o

fm i magromar W@ E

qFA g, IX &1 qEOA g o

e ot ol ot age & o §

orgi s #Y peaT g g | @ fedfar &

wHer g wat Y Y agt ww feay
a1 o< a8 TF Zfoe | §Y awdt § )

vt §t awan & s ag T § @ R

#fi W7 a= FC g TR § AG @,
qg gwTa @qT § | gafeg a5 oF {e
X £ aa % fag § woig w7 T
g

g Al A A AAY AT w7
are faarn sgat § W amar s
g 5 @z 7% Je9F FVT qg T F AT
§ o7 agart w3 )

Shri S. D. Somasundaram (Thanja-
vur): Mr. Deputy-Speaker, Sir, T beg
to move some of the cut motions about
the working of the Railway Depart-
ment with specific reference to Tamil
Nad. It ijs a well known fact, and I
need not emphasise it, that our rail-
ways are always over-crowded. Some-
times, people have to wait for two or
three days before getting a railway

ticket. There has been a great demand
for railway travel from Madras to
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[Shri S. D. Somasundaram]
Karaikudi via Thiruvarore, Thiru
Thirai Pundi Pattukottaj and Aran-
thanki, At present, only one bogie is
attached to Remeshwaram Express.
That bogie consists of I class and II
Class. People going from Madras to
Karaikudi find it extremely difficult
to get accommodation in that bogie.
Therefore, I would like to suggest to
the Railway Minister to attach one
more bogie for III Class passengers
enly,

Pattukotaj is about 30 miles from
Thanjavoor. From 4 O'Clock in the
morning to 10 O" Clock in the night,
private buses are running between the
two places at an interval of 15
minutes. In spite of the frequent
bus service, it is extremely difficult
to get a bus on that route, Some-
times, one has to wait for 3 or 4 buses
to go till one gets a bus. In this con-
nection, I would request you to cons-
truct a railway line on that route.
This will prove to be a profitable in-
vestment,

D.G. (Railways)

There is another case too for putting
up this line. Before Independence
and nationalisation of the railway, ie
in 1038, the private railway company
made a survey of the project and ac-
quired land for railway line. Unfor-
tunately, due to the Second World
War, the proposal was postponed.
Even before 30 years, the proposal was
considered to be profitable by the
private company. But I am sorry to
say, in this connection, that our Indian
Railways did not try to implement the
proposal. May I bring to the imagi-
nation of the hon. Minister for Rafl-
ways as to how much improvement,
both in population and economy would
have taken place during the past 30
years and consequently how much
necessary the line is?

Viruddhachalam js a big commer-
ela] centre. The route between Viru-
ddhachalam and Pattukottai via Man-
margudi and Kumbakonam passes
through agriculaural lands. Presently,
the comemrcial transport is done by
private lorry service in that area. The
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railway line between Pattukottaj and
Viruddhachalam is gn indispensable
one for the improvement of the area.
This line also will prove to be a pro-
fitable one and hence I hope the hon.
Railway Minister will take necessary
action on this line also.

It is not an exception that the trains
are running late between Madras and
Tuticorin. This is because the line is
congested and I am afraid that it may
be impossible to introduce additional
trains op this line. I suggest that a
double line may be put up between
Madras and Tuticorin and the Iline
should be a broad-gauge one,

There is one halt station by name
Raja Madam Road jn  Thanjavoor
district. This is remaining as a halt
station for the past 30 years. The re-
venue from this station has increas-
ed and has bocome substantial. I am
sure that there is a strong case to
make this station permanent.

Before 1 finish my speech, I would
like to say a few words about the
grievances of the railway employees.

On the eve of the Chinese aggre-
sion, the working hours of pgovern-
ment departments were increased to
meet the emergency. At present there
is no emergency and there is no point
in sticking to the increased hours of

work. ] hope the hon, Minister far
Railways will revert to the ald
timings.

I understand that the retirement
age of the railway workers was in-
sreased from 55 to 58. In the cir-
cumstances of large scale unemploy-
ment of youth raising of the retire-
ment age seems unjustified. I sug-
gest that the age of retirement should
be reduced to 85. I wish to add that
the propofal of retiring persons whe
have completed 25 years of service
should be withdrawn.

Presently, accidents in railway
workshops causing death are classi-
fled into avoidable and unavoidable
Full compensation is paid to the un-
avoidable accidents and only bLeM
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compensation is paid to avoidable ac-
cidents. The classification of accidents
i done according to the whims and
fancies of the officials. I wonder how
accidents can be classified into avoid-
able and unavoidable, I feel that all
accidents are unavoidable, If it is not
unavoidable, it is not an accident, it
may be a suicide. Therefore, the sys-
tem of paying half compensation
should be scrapped and full compen-
sation should be paid.

The housing problem for the Golden
Rock railway workers is g serious one.
The number of houses are inadequate.
Workers are coming to the workshop
from places more than 30 miles, Of
course, workers coming daily to the
workshop from within the range of
30 miles are issued free season tickets.
A special train is also run to bring
such workers. When the train comes
late, the workers are not able to
report to duty in time. In such cases
the late-coming workers are punished
with salary cut. This is an injustice
because they are punished for a fault
not of their own. This practice should
be scrapped and accommadation
should be provided to all workers.

As it is, only 25 per cent of the
vacancies arising in the 3rd grade is
fllled from the 4th grade employees.
But this 25 per cent is too meagre.
Only a very few 4th grade workers
get promotion. I recommend that
about 50 per cent of the vacancies in
8rd grade should be filleq by persons
from 4th grade employees.

Grade II clerks j.e, Lower Division
Clerks in the accounts section of the
rallway department in Golden Rock,
Madras, Tiruchi, etc., retire as grade
I clerks, even after putting in 30 years
of service. They should have a chance
of getting at least one promotion in
@heir life-time. Late Prime Minister,
@hri Lal Bahadur Shastri, when he
was the Railway Minister, gave an
espurance in the Lok Sabha in 1058
@hat every employee in railway service
should be permitted {0 reach a
reasonable high leve] of at least
Rs. 220 on the basis of geniority and
witability alone.

ASADHA 1, 1889 (SAKA)
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The cost of Hving is increasing day
by day. Prices of essential commodi-
ties are soaring like anything. In the
circumstances, # will be inhuman to
pay the casual workers a wage less
than Rs, 3. Rs. 4 and Rs. 4 should be
paid to the women and men employees
respectively on the Southern Railway.
The employes in the railway dining
cars and the atterders in the first
class c¢ompartments should be on a
permarent basis and should get Tre-
gular pay scales.

Mr. Deputy-Speaker:
Bherat Singh Chauhan,

Shrimati Lakshmikanthamma (Kha-
mmam): Normally, the practice
is to call one Member from that side
and thep ore Member from this side
alternately. . .

Now, Shri

Mr, Deputy-Speaker: Today it is a
question of balancing the time pro-
perly. I shall be calling two from
the Opposition and one from the Con=-
gress. Time is very much rationed for
the Congress Members; there can be
not more than 10 from the Congress
side who can speak. The time is
rationed strictly. The Opposition
would get whatever time they are en-
titled to.

st wrm feg Whm  (8T)
Forer waren, & Y, wewww g AT,
9 T AT AT § W A qER
¥1 eary fearan @ngen g, €@ AT &
8 oF et TN wed wEEr
M st & Tz WY a% 99§ W
Ymitae Frar T | agi ¥ A ¥ wfe-
aret serat wem wdw & wr< fowl &
gifar 8, 25 wm@ & Wy ¥
q¢ wrew ¥ ¥@ &a % fawgw @
Y fear X ¥ wranTe & A H
fore & 7 & o frewrgw @ )
qgi # Thw AT, TF ST W W
qreTEr ¥ X TW I & wErET W
wrw faeger ff o e o g 8Y
i, Tt ¥ e oyt ¥ Tw
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IT &Y v A a9 ¥ A Wy STCTE el orreef o et o &

FI@oT aOF A F Al W | W wrEnT 7 4 ¥« A e

WA & aw7 ¥ o g0 ATeAl o1 rex WY wwrfaw @ g e # o fg

TR T AT guT qr A Ao & A
faetw & 9w dtmr %Y TR fear )
& wrowr e femm amgar § frow
25 wra ¥ wifeardt sw A sEr ¥
e gy fear omar awt wrE W
T twa w1 famfor @) faar mar
TR W e ¥ WK
& 2 Tl w1 awr Wi shwrw
20 & ¥ T gwT § 1 A@i ¥ s
fafal 7 =gt %t deamy ¥ oK gt
fraas @M ¥ ww aww wEeT
F1 &t wrafaq fear | afew faegl
FTON & 39 gfagra 1 & qgi Qg
Y AR | I qF FAAT F WA
oyl T OO aE § T g oy oW
N g ¥ I B @ ¥ dfwm @
T | &Y I gAY wERY FT ear fyarr
gt § 5 aome & wegd 9w
TOW ST Y, S TF SGT B qH
[T ¢ safy gEk &@fmm ¥ o
quiat g% fama awmar mar g R oo
wifeanft st #1 e f 7w qv W
HRT G 9o FIfaa) & qaTae F 97
& A gy dwfre W wies o
® 97 & Ay & g 3, TOg
# et wgra &1 @ fearn s §
fr G wgayt o R G e
AT 9T Ty 7A@y frar @ & smowr
T 38 A1 feamt qwar g v o
gueat aelT W §a ¢ Ag qU
wifeart g & qorwT @ W 99 S
¥ a8 200-250 WTET 3T WY &7 €
IO & - IIN T TT AT G |
agt afaw qend 31 I T AT E
AW F TR AT g yTaT a@
FTCETR g7 TATY T g9 &, T &
wream & @ # € wdar ayar

T | ¥F A ATt S 3w & )
Wt a@ 7@ A ITH AT g aww
q ¥ 200 wIEw ¥ 4w g
o a7 oo & A d g
femga & dvT< omard | sy AT Em
# 37 A fearar srgan g fie ot e
wfearet swar gt # & 57 & fo
T IIH HT Y OF ;ET § 1 I AT
3 IWIT T g B/, IA97 I a™
7 fae ¥ Tt 7 oA wror oY dey
& T ¥ St Y gt ast @
TR G | qg G qg I A ¥
sfeal & @ § vt g & A F
T a® & W& ¥ oy o7 @
T § ET Wit Sat § & v
FT 9T 99T & | 99 F 97 A€} Xy
AT & FA FT AT WA § ) AT A
wgra #1 & wr fearr s e
T § GowAr 37 Y 3oz @ fawr W
AT AT G AEICF TG X AT
¥ fear mor § e @@ & o
Y wgraaggfis ¥, v
25 T8 SAGT FT WA 9T, TN G
ST F1 HTAT G LA § | FE QU WY
wreor § v forr w1 & g awer amrd Y
AT STEaT | §B G251 JAEA0 & F7O
oY 37 & H I 1 AT T A
§B g I A e A orgt i @
grft wfgy st st gV wifgg gt
T ¥ | O TQ WA el ¥
arg g @ F aTEA R @ § WK
wror WY g feafa & 1 &Y g WY G .
afq gyt ¥ & wrq &1 sqry fawmAT
W § WK g Faw agt A wnfew
o s s w1 § qae ag
t afes goa i gfer & W og -
qUEET ATEA GIAT TEQ § | T TG
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& it = o T s ww
1 & gmer o 7@ e g &0
| & e F A 9w I aw fawn
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aft § « FI7 T F A o g

ASADHA 1, 1880 (SAKA)

1967-68 6920
g, & at 37 25— 30 s wifeaifaai 2

aw® ¥ § e g §, Wer ww

T F qU A ¥ fammr wfgd, v
¥ w7 ¥ fod oeat safawar Y
wifgd ar St o adffy Ao # g7
1 waw@ TTn 9ifzd, wife gg o

TG T G TR & A H e
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N aw ot feemr wgr 1 W A
qE AT T E, W@ A A Y rwrT A
gl ¥ awh gl § sh ag
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6921 D.G. (Railways)
{4 arg ww wfgaary]
st 3 % ga w2m & o fgey & wran
§ W f& Ta w2 &1 0F &= ¥ fowwr
gw e ¢, foedw # WF
A ¥ W 9 7 A § wifawg-wiE
e o et & ewe ﬁrﬁ?ht
€ ATEA & ATH HATT ATGA §, qGT
¥ oWt AW TR FME 9T &
AT Y O § WY AT § g T
s W

IATEAE WE %9, @7 T OF ATE
gag 9 & WIT & WH &
wwdt &, A I A AwAT gET & Wi
x gar, 9t FTH A" ¥ fayr ar
39 ¥ = gfaay a8 § 1 D At qF
AT T qg AqATAT 74T 47§ TH A
QT UF TFRNH A€ 94 ATAT &9
Farg fedt mEENE ATET I FAAOF,
I FAT ME F1 G AL T
fear mar | fomwr T ag gw fw
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s §, il 2ne 9 AT awer g )
AfeT agt = € wreriem A ¥
T ¥ foaar W s agr
aT wrar §, ag T faard # gfe &
o T Y AT e g, ot aog
q ag ¥ S TR 7 W
F & Ffer agr s T 99 o
T T NEHEW T T G
wear 50 A gx dwewrw o e
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X oI W & wifoRr w9
Ry w1 e @ Aer ¢ fie
0 a9 T % gE ¥ h ¥ w@
a8 i & favww Ta ¥ g W
|/ 1015 TRAEE X X §, s
et W F AX owr o § o)
oy g ot & 1w ¥ ard F o forar-
oft ¥ f e T8 Sewr 1 FAT FOA

T
¢ fed s arfadt 1 A adt
qET TEAT AT & | qGE T AU
T T orer & fr forad @ s
A X § | T W A g ) dE
afvwat & wrc w@Wl & faw v g, v
T § TG T w1 A s ;Y
A iy W oW fay
KX A ¥ wdm e R 7 W
ax & fal 9o WA fawwr w1 o
f& @ WT LT I W qH T
! FU FL

ameqw wged, ¥ ag o frAww
T wvgar g 5 e o & fadr
frarht oF 5w & wpw 2w ¢, Tgl
9T e ot s S FR gt
W WE, e, e W g, 6w
¥ 2T ¥ m'{r}a'rn‘f é_, aofz g=
v # wivs gfrad yvwe U H
uTd, A Tw ¥ R fawrr w7 A SR
waEr § swar & 1 wWifs gfoad A
% Y Ty ¥ arq A gw ¥ oman
§ T 3w ¥ wAT 3w wEd W
W gar §, W fawm & gEw
W A G v g

W ¥ WTa & tod vt wgew
N g7 wgr Srgar § fs wfeayge, fwew
Y, BATPE, T g gU fam awr
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T WE WrAAT % fad gw WY
v affz ger ¥ waw avaEw
w4

Shrimati Lakshmikanthamma: Sir,
I have a proposal. Either you extend
the time or we sit late because this s
the one subject which is of direct con-
cerp to our constituency as Members
of Parliament. It is also a central
subject. We have suggestions e
make. So, pleage allow us. If we &0
not get a chance to speak for five
minutes, why are wa here?

Mr. Deputy-Speaker: Firstly,—

Shrimati Lakshmikanthamma: This
is the only time, if at all, when you
can stress the need for one railway
station here or there or something.

Mr. Deputy-Speaker: Already Mem-
bers should remember—

Bhrimati Lakshmikanthamma: You
sit late; or you can't give time to us.
not say that you can't give time to us

Mr. Deputy-Speaker: You have
made a suggestion. It is for me to lay
down the procedure. You cannnt die-
tate like this. Remember one thing.
you are g member on the Panel of
Chairman, I need not remind you.
Secondly, —

Shrimati Lakshmikanthamma: That
does not deprive me, as a Member, of
the opportunity to speak on the
Demands.

Mr. Deputy-Speaker: These who
have participated in the general dis-
cussion nmormally are not called be-
cause they have had their say.

Shrimati Lakshmikanthamma;: It is
an appeal to you.

Mr. Deputy-Speaker: Therefore, I
will leave jt to the Speaker who would
be here in the chair after some time,
and then, if he finds it convenient, he
may extend the time. But one thing
is certain: we have got to finish this
business today. .

Shri Vasudevan Nalr (Peermade):
Wil] you request the lady Member not
to be so aggressive?

Shrimati Lakshmikanthamma: I
copied it from the Communists!
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8hri Tennet] Viswamatham (Visakha®
patnam): Sir, I am very happy to
hear all that has happened just now.
The cut motion which 1 have moved is
for the abolition of the Railway Board,
I have nothing personal agains. the
members of the Railway Board, In fact
E have not had much dealings with
them, but it looks to me ag if the Rail-
way Board is a survival of a primi-
tive organisation of Government. At
a time when the British Government
was ruling here, and when the Exe-
eative Council consisted only of five
er six members, they required certain-
Iy a lot of aid from their department-
o heads and in order to make it
mare comfortable for themselves, they
devised this system of the Railway
Beard. But today, there is nothing on
which .a question is not put to the
Railway Minister and nothing for
which he does not take the responsi-
Wility. There is practically nothing for
which the Railway Board by itself
alin take the responsibility or be ans-
warable to the people. Everybody in
the country, all the 50 crores of peo-
Mg look to the Government and the
Railway Minister, and thercfore this
Railway Board is a very great ana-
ehronism,

I have heard from several Members,
thoge who have got experiense with
the Railway Board, that the members
sways felt that it js somewhat of an
mmperialistic body. However, I do not
Mke to pass any remarks, but I say it
is eut of tune with the present times.
YThe Railway Minister is doing all the
work; the Government is doing all
the work, and there is not much that
the Railway Board is doing by ijtself.
If credence is to be given, as must be
given, to all the complaints made by
Members both during the general dis-
oussion and now, complaints about the
reilway administration, about its in-
efficiency or its delays and so many
other things about which we have been
hearing on the floor of this House,
the Railway Board has not justified its
emigtence, nor has it helped the Rail-
way Minister to be absolved {rom
these various criticisms. Therefore,
1 earnestly appeal to the Government
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that this Board should be soon, as
soon as possible, what shall I say, done
away with. (Interruption)

An hon, Member: Abolished,

Shri Tenneti Viswanatham: All
right: abolished. It has never had
perhaps much of utility except when
the British were ruling here. But
after Independence, in the democratic
set-up, it has never had any utility,

Now, maps are published by the
Railway Board; I wag surprised to
see that there is somebody in the rail-
way administration who is friendly
with China, The word ‘Tibet’ itself is
wiped out of our map. North of India
and Nepal, immediately, only the
word ‘China’ is printed. The word
‘Tibet’ even in smal] letters or within
brackets is not found. Ang if I re-
member aright, I showed one of these
maps supplied to us, to the Minister
himself, and I think he will set it right
and see that this thing should not
happen again.

Another cut motion of mine relates
to the South Central Zone which was
formed last year but with which we
are not satisfled. We want Waltair
Division and Guntakkal Division to
be included in it. We want that Gudur
which has been unnecessarily removed
from Vijyawada Division should also
be added to it. If it becomes un-
manageable. Hubli anq Raichur may
be removed from it. Thus, the South
Central Zone should be made into a
compact one, Officers have got diffi-
culties about their families And
children’s education. Nowadays the
regional language is becoming more
and more the medium of instruction.
So, when officers are transferred, they
find it difficult. For instance, recently
Telugu people living in Watair were
transferred to somewhere near Titla-
garh where there are no facilities for
their children's education. They cannot
maintain to establishments. The
railways are not giving double pay
to them, Therefore, it will be more
convenient to have a compact SC zone
more or less co.extensive with the
linguistic province. The Railway Board
often says “linguistic* provgn_ces
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should not be the guide for our rail-
way provinces; we have got our own
systein of administration”. Let (hem
have it, but they must look to the con-
venience of the people. Therefore, a
compact South Centra] Zone may be
formed as I have already indicated.

There ig the DBK Railway—opening
of about 480 KM. Last time I plead-
ed that it should be handed over to
the South Central Zone. I suppose
before the session ends, the Railway
Minister would be able to say that it
has been so dona

There is somebody in the Secreta-
riat here whn, T think, is very angry
with Visakhapatnam,

15.57 hrs, ]
BXPUNCTION OF REMARKS MADE

BY SHRI S. M. BANERJEE IN
COURSE PERSONAL EXPLANA-
TION

Mr. Deputy-Speaker: I have to at-
tend the meeting of the privileges
committee. Before that, T have to say
something about Mr. S. M. Banerjee's
remarks exceeding the limits I laid
down. I have got the text now., Be-
fore I leave the Chair, I would like
te may. . .

Shri Tennetli Viswanatham (Visa-
khapatnam): Take this matter to the

privileges committee and be done
with it.
Shri Vasudevan Nair (Peerwade):

It is only proper that you should do
this when he is present in the House.

Mr. Deputy-Speaker: I have already
Tuled that I ghall get the original re-
cord and if I find that he has exceed-
ed the limits 1 laid down when 1
permitted him to make a personal ex-
planation, I ghall expunge those por-
tions. I will mow read out those
sentences,

Shri Umasnath (Pudukkottai): Al-
ready on the question of a previous
statement of his, he had a grievance
that it was made in his absence.
Nothing will be lost if it is postponed
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till tomorrow or till he is present here
today. Again there should not be a
grievance for a member to say that
it was taken yp today itself in his.

absence. Do not give any ground for
that.

Mr. Deputy-Speaker: All sorts of
imaginary issues can be made about
a point of grievance or point of order,
I have a'ready ruled that 1 will go
through the record ang if he has gone
beyond the permission 1 have given,
those things will stand expunged. I
have got the record here. Only two
sentences stand expunged according
to that ruling. He has no say in that
matter.

16 hrs,

=t wrk wore (FEiafa) o aT
Q& FEEATET AT & | § 380 W
¥ 19T oA &rAAT AEAr § | vwH
aTe AT e faargmT

“It the Speaker is of opinion
that words have been used in
debate which are defamatory
or indecent or unparliamentary or
undignified, he may, in his dis-
cretion, qrder that such words be

expunged from the proceedings of
the House.”

fag w17 w1om & fedr @ Si9
%1 gaada FI3 F1 Afgw1T w3
qUH 719 F T@r g | g qIT F qrge
farit ot a1 Y Y g7 727 # gy v
gY, TFES FA ATAT HOAAT qET G
AT & 1 w1y st w7 ¢ fr oy
AIGH JART §ATAT 4T 41 I%F 4777 AT
FT T ®E AT F77 § AT AT TART
wERds w7 ArEy § A fraa aw
{5 ¥ F1T FWal & AT T Er A
TS T FT ATET A £, T
TEIAIFIAG R AFAE |
Mr. Deputy-Speaker: From the:
words you will realise that they are

defamatory per se, if you know some-
thing about law.
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Shri C. K. Bhattacharyys (Rai ):
Sir, the Chair's authority js If:::ja
anatter of argument. It is not final
because it is right, but it is right be-
-cause it is final. You have given the
ruling and that is final. Let not the
‘whole thing be reopened de novo.

Mr, Deputy-Speaker: These senten-
ces—for the record I am making it
clear—

.are absolutely defamatory, beyond the
permission that I have accorded to
him, and these remarks stand expung-
ed.

Shri Gunangnd Thakur (Saharsa):

Tose—

Mr. Deputy-Speaker: Order, order.
If everybody gets up after the Chair
hag given a ruling, this House has no
meaning. Please sit down.

16.03 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1967-68—Contd.

Mr. Deputy-Speaker: Shri Tenneti
Viswanatham may continue his spet:t:h.
I am sorry I had to interrupt him.

Shri Tenneti Viswanatham: That
does not matter, Sir, I will take an-
other 15 minutes,

Sir, I had just come to Visakhapat-
nam when this Privileges matter came
in again. I was saying that there it
somebody who is very angry with
Visakhapatnam here in this Secreta-
riat. I will tell you why. A steel
plant was promised in 1963, and it
was denied in 1986, A zinc smelter
plant was almost about to be included
-and, then, the Budget Explanatory
Memorandum says that somehow or
.other it could not be included and it
was taken away. Then, Rs. 50 lakhs
was provided for a dry dock at Visa-
khapatnam shipyard and Rs. 15 lakhs
were spent. Suddenly it was dropped
®y the time of the elections. Finally,
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coming to the Railways, what happens
to the railway station at Visakhapat-
nam? The re-construction of Waltair
station wag taken half way and then
it was stopped. What has Visakha-
patnam done to members of the Secre-
tariat here, I really cannot understand.
Let the blot be removed by the Rail-
way Minister. Let the reconstruction
of the railway station be completed
and for the sin of having stopped it in
the middle let him make it g much
better building and vne of the best
buildings in India.

16.05 hrs.

[Surr C. K. BHATTACHARYYA in the
= Chair]

On the question of employees’' ma-
chinery, we have got great difficulty
with regard to dealing with these em-
ployees of the railways. The railway
employees are not expected to go to
Members of Parliament. There is no
good machinery with a judicial frame
of mind set up by the Ministry to hear
their grievances or complaints. The
present methods of hearing their
appealg or representations are sp in-
volved and 80 time-consuming that
people get frustrated. If they do not
work well, we cannot really complain.
What I say is that you should have an
officer who is unconnected with the
regular administration, who has got
some judicia] training to receive the
complaints directly, Whenever some-
body has got any grievances, he must
receive them immediately go through
the complaints, hear both sides, the
employees as well as the officers com-
plined against, and then advise the
final authority who has got to pass
the order. If the Government pass
orders like that, there would not be
much scope for complaints and the
employees need not hang about the
corridors of Members of Parliament.
It is not dignified, either to the officers
of the railways or the Members of
Parliament to hear these complaints
and frustrations daily.

Cols 6888-80
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So far as travelling facilities are
concerned, I think hon, Members of
this House are unanimously of the
view that the facilities at present pro-
vided are next to nothing. Just gee
the platforms. I do not know what
is happening in North India, perhaps
the platforms there are much more
crowded, but 1 would invite all Mem-
bers of Parliament to come and see
the plaform at Vijayawada, the over-
crowding, the dirt, want of facilities
and so on; it is absolutely a no-man's
land.

An hon, Member: The temperature
also.

Shri Tenneti Viswanatham: Yes,
it is hotter than Delhi, about 122° F.
“We want more facilities to be given
to the passengers. We are not asking
for facilities as charities from the rail.
ways. The way the railways view thg
matter makes us feel that the rail-
‘way is a patronising authority and
that we are receiving some benefits
or favours from the railways. In th»
olden days the benefits of British rule
were being advertised, printed and
pasted on walls. The attitude of the
railway authorities in the matter of
grant of facilities is even now not
much different. That approach must
go. We are entitled to those facilities
as a matter of right. As you know,
B89 per cent of the revenues of the
railways come from third class pas-
sengers. Yet, there are no waiting
halls for them. The waiting halls are
constructed only for first and second-
class passengers, even though 89 per
cent of the revenue come from third-
class passengers. They are our owr
brethren, The third-class passengers
are soverelgn in this country, and
their vote we go and beg every five
years or everytime there is a by-
election. There is no point in treating
them as our equal at the time of 'he
election and then, later on, treating
them like a plece of solled cloth. But
that is exactly what is happening in
this country. So, I would request the
Railway Minister who, as I said, is a
very good Minister, a very good-look-
ing Minister, to do something in this
matter . |,
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(Gurdaspur).
the Minister

Shri D. C., Sharma
I would suggest that
should go to the films,

Shri Vasudevan Nair: He is too old
for it.

Shri Tenneti Viswanatham: I
think all the Members are in unani-
mous agreement with it. Let it be
said that after Shri Poonacha became
Railway Minister there was g new
approach in the rallway administra-
tion and that the travelling public in
India started receiving a much better
deal, and that they can now travel
wherever they like with comfort as
real sovereigns of this country aad
that they are getting quid pre quo for
what they are paying.

Mr. Chairman: I think the Minister
is already taken in by the remarks
of the hon. Member. So, he should
conclude,

Shri Vasudevan Nair: You should
say that the Chair is also good-look-
ing.

Shri Tenneti Viswanatham: I know
that the Chair is very indulgent to me.

I suggest that there should be one
children’s special in India. Every
child of this country, before he leaves
the educational institution, must have
the opportunity of travelling free o
every important place in India in that
train.  All facilities should be given
to them not only to see the places but
also feeding and vother arrangements
during the travel should be made.
Details can be worked out. In India
it should be that every child, every
Indian knows his country. Today I
dare say half of us do not know our
country. We have not got the facili-
ties to travel. You have recently
given some facilities to Members of
Parliament to go about, but I believe
more than 70 per cent are not using
your passes because excepting for the
railway fare everything is very costly
for Members of Parliament if they
travel outside their constituencies.
However, with the childern’s special
it should be different. I request you
to give these facilities and inaugurate
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[Shri Tenneti Viswanatham]

a free children’s special running
through the country year in and year
out,

st &> Mo AT (qiar) : Tarfy
REIET, T FOT HAT AT WA TE FI
g qaz T w7R & (A g
g A fArmTstaramarg w3 ase
¥ o1 Wwrg i @G FrowE Z, IWA
AT ALNT TATT K 41T GG F7ALIT
AFT AT & AN BT Tid0F 7307,
qafq wadl w47 s ware v 7w
WArF AT =T A E, gAfAg me A
#fz £ #t wrawawa @ g

T qRAT WEET @ 5 STHaA
®1 qT FT T, A1 qg T FATAH
w14 g 1 gL M, T AT w1
w¥wra i, agI e @A g feagiTan
¥ gw A &, 92 us afafeg afwr 2
faselt & 9 wTaTH I S@Ar g T 7H
37 fadlet gafe Qia & & arsr
vt & fag @A @ @A g I
WAITT F1AT A ATET AT AT AT
T AN W Y arar g o ¥ gaman
e aranz AT A1IA SIS A
! § wifF gF @t DT T
< STt FHIT G P E MIF, 77
ATEY HAATS FIHT AT § | TS QoA
waw § s wramw A 1 SyagdaA
o o STfRq 1 e wTaTY F1 faeelt
¥ | TEF AT 1, A wrETy gETL
oot & fass o3 o wger faeedt
Ryrew I9T FLET 41, FfFT 3T T
T fagr man & 1 v foast mfear s=edt
G F 75 wh el Wi
Ll g f|

aNTIY HEIEE, HIT ®1 IX /T F
T 3 qat &, ¥9ifE wre S T A
a® oA & HET T owre
T A0 TR F1 OF T IET
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¢ @ A g fefafaad & smarm,

TAEE [T qIRA FAA gwid
VTR AT T W AAT 1 & W i O
§ g (ara |1 TErgim by aer g,

FITHE WIT WAL &1 FT5T § CF

& 1347 37 g1 23fAT g% oM woAY

FTEEEITAT H g 97 §%a § | 9T

gt § 7@IE WT F ord, {1 ATErE

ESECIRECIE IEEEAR L EECEOE- ST

TIAT | UT KT T FT &A% f2qr 7197

pafragfr g e s o, uwaw g,

gafan sma gfefed adr

Tredts § wfegr? v & fag gaa-
qIH A FNAAE T | FH A FH A
v ¥ fog Freds o gF wew 29
& wrfge 1| dreis o fewAms ¥
gforar & fag Wrge wem Er ddrarizn)

gt 7 79 v 99 fefgee
2, afcw qs T fafaqsw @z v &
&% woAr I AEfed ¥ g agr am
£ | SIELBIET MIAT F WA =6 w1
HUAT @I FIHIA, @TAT, F9FT, AT
arfe &fzgrT & AT qTar @ #iwA
feaalR T faw grradr i
JA AT ST AT GEAT G 7

wfegre W ¢ wraitsr smea Wi
fETior a0 § Fwa w1 9 §1
wra=t § AW Y gw g ¥ FEly
arrg fowmr & oraT qwar & | 3T QY
w1 gF e qCwT foar ary

TR ¥ T W aw wdy
%< 21 wifgy, faw & Ao AT q%
feqa ag 110 MW ¥ THYT W ATTAS
Q)

gt @w ¥efar 1 qvaww 3, wag
WRT I F GOT G/ WA § | ST
zon & fog A oW & #fefaT
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MLz F1 79 1 74T 80 T AT A17-
#fxzfea w15z =7 a7 2§77 30 4%
% 1 ETHT IAAT F 7AAT 20T 9 AfR-
Zftaa erge &1 2t 1 5741 30 77 W
FrA-xf#2 g =rgz #1297 1 5947 80
¥ & | & g w7 q1gA0 Z (6 3g A
qare 3% #7 fewia 2, 447 ag afafan
& g a1t fear s & ar frar 219
T q | §F AUF F 72 AT 70T @0
fraroar g, agafqaagig.

Tarifa agrza, & A9 1 gegET
21§ fp a19y 7.7 a7 faar

Shri Sequeira  (Goa Daman and
Diu): Mr. Chairman, Sir, the Rail-
ways, at the moment, as I understand,
consist of nine operating units, three
manufacturing units, one development
organisation and, on top of which,
there is the Railway Board, and the
Railway Ministry. I would like to
question the effectiveness of the Rail-
way Board as presently constituted.

I know that most of the Members of
the Railway Board are railwaymen
with a long experience. But I would
like to submit, when they have been
from the actual operation of the Rail-
ways for several years, since they
have been away from the smell of
steam and the chug of diesel, they
have forgotten what it is like actually
to run the railways, they have become
good bureaucrats and the papers that

" rise from the General Managers of the
Railways get stuck in the desks of the
Railway Board. I would like to sug-
gest to the hon, Minister that he
should consider doing away with the
Railway Board, as presently constitut-
od, that he should upgrade the Gene-
ral Managers of operating units and,
at the same time, gee that the func-
tions presently handled by the Rail-
way Board, are handled by one or the
other of the upgraded General Mana-
gers. For example, the General
Manager of the Central Railway, in
addition to being responsible for the
running of the Central Railway, could
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be made responsible also for the
mechanical engineering of the whole
of the Indian railways. Similarly, the
General Manager of the Western Rail-
way, in addition to being responsible
for the running of the Western Rail-
way, could be made responsible also
for the civil engineering for the whole
of the Indian Railways. The adwvant-
age that I feel would accrue from such
a system would be that once these
General Managers realise that they are
inter-dependent on each other's per-
missions to keep their own railway
running, they will see that the per-
missions are given very much faster
than at present and, I believe, the
efficiency of the Railways will improve
considerably. I galso feel that if you
adopt this system, it may be possible
for you to cut down the number of
Directorates that you have got, at
present, under the Railway Board—I
think, there are 21 of them—and also
you may be able to prune gtaff in the
other organisatlons of the Railways.

There is one more thing to which I
would like to draw the attention of
the hon. Minister and that is that on
ordinary working expenses, repairs
and maintenance, there is a difference
between the estimates presented in
March and what are now proposed.
A part of this difference is attributed
to an increase in the price of steel. I
understand from his speech that the
traffic expected this year is less than
what was originally envisaged. So,
as a result of this, the repairs and the
maintenance costs would come down.
1 would like him to examine how this
increase of Rs, 70 lakhs has come
asbout over the original figure when
the repairs and the maintenance costs
would come down as a result of less
usage of the equipment.

There are four Railway Service
Commissions and in each ©of these
Commissions, there is the Chairman,
a Member and a Secretary. I would
like him to consider whether it would
be possible to have one Commission
for the whole of India with others .
tunctioning merely as branches. That
will probaly save quite a bit of money:--
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[Shri Sequeira)

On the question of material, like,
coal, fuel and other things, I believe,
You are planning to spend about Rs.
17.5 crores this year. I would like to
draw the attention of the Minister to
the fact that even one per cent saving
wih better control, better purchase
eontrol, and better recovery of mate-
rials, will give him about Rs. 17.5
lakhs.

Then there is the question of goods
lost or damaged. I do not know what
the system is for the control of this,
but may I suggest that the Ministry
should consider an incentive scheme?
Statistics should be collected for each
booking station, each transhipment
point—because I believe that the ma-
jority of the damages occurs during
franshipment—and each end station,
and the staff directly concerned with
this should be given some sort of an
incentive for any improvement in the
statistics with regard to breakages or
damages.

On staff canteens and departmental
catering, 1 see that a loss of Rs. 3.40
lakhsg is estimated for this year. The
fAgures are: turnover Rs. 6 crores and
loss Rs, 3.40 lakhs, If the Railways
are unable to run this at a profit, I
would suggest that it be considered
that they be given out to some other
people; there are many establishments
run by private individuals, small firms
and sp on. They will be able to help
other people and at the same time
save the Railway exchequer some
money,

‘'urning to my part of the country,
the employees who have been absorb-
ed from the West India Portuguese
Railways have a dispute with the Rail-
way Board about their termg of ser-
wvice, etc, and this has been pending
for quite some time. May I request
fhe hon. Minister to look into it and
see that it is sorted out?

1 would like to remind the hon.
Minister that Goa produces T{ million.
fonnes of jron ore out :If whiczimtbg
Rallways carfy énly half a million.
We fieéd a new line for this if they
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are to carry more. If he cannot con-
sider it this year, I would request him
kindly to consider it next year and
he would probably end up carrying 8
million tonnes.

There is one request that I would
like to make. In fact, I would like
to make a plea. I plead with the
Minister that for meeting the deficit
of this year, he should look for saving
within his own organisation and
should not overburden the already
overburdened people,

ot aare fag (Erea) : feEi
FeRTA 37 & ag1 3 %7 W1 AT
fammr?

aafa agrm - FERmE A oA
F1E &1 2, 97 A1 qez wsqm 77 f7a0
TATE

Shri Yashpal Singh: We must dis-
cuss that,

Mr, Chairman: Mr, M. S, Muri.

Shri M. S. Murti (Ankapali):
During the limited time at my dispo-
sal, T would like to say a few words
about my constituency.

We have been requesting for a shut-
tle train from Waltair to Tuni, so that
Visakhapatnam, which is a growing
industrial city, might be fed with
vegetables and other daily necessities,
but this has been turned down a num-
ber of times on the plea that the line
capacity is not there. When there are
traing running from Tuni to Tadepal-
ligudam, from Kakinada to Rajah-
mundry and from Kakinada to Renm
Renigunta, I wonder how it is said
that line capacity is not available bet-
ween Tuni and Waltair. This point
must be examined.

Another point is this. Trains rum
from Waltair to Berwada section
There are seven trains running om
efther side and of these, ane showh
ith face once a 'woek, on mail and twe
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express trains run long distance pas-
sengers and about the other three pas-
senger trains, nobody knows when
they ocome and when they go; they
come at odd times in this area. So,
my request for a shuttle train is to
cater to the needs of passengers who
are in between Waltair and Tuni.
I woulq like that the hon. Minister
should examine this case and not re-
ject it on the ground that there is no
line capacity or anything of that kind.

Then, there is a feasibility?cum-
preliminary survey that is going on
to carry the iron ore from Bailadilla
for export to Japan to a satellite port,
that is, from Sukma to the Varha
estuary of Polavaram. That line
survey is being carried out now. I
would like to request the hon. Mini-
ster that thig line should be laid at
any cost. If you look at the railway
map of India you will see that North
India has got large facilities; that may
be due to historical reasons. But
South India has been totally neglect-
ed. This kind of regional imbalance
cannot be continued for ever. 1
would, therefore, request the hon
Minister to take this opportunity to
see that this line is laig at any cost,
at least for the export of iron ore
now. Later on, it may cater to the
people there, From the Dandakara-
nya this line comes to the rice-grow-
ing bow] of Andhra Pradesh area, and,
therefore, this line must be laid.

The former Railway Minister Shri
8. K. Patil had promised g line from
Ongole to Hyderabad via Nagarjuna-
eagar, The Nagarjunasagar project is
going to be completed shortly and the
foodgrains grown there have to be
earried to North and South India.
Unless we prepare for a line survey
from now onwards and make room
for a line there, it wil] become very
difficult afterwards to carry (he food-
grains that are grown there. Even
mow, if we want to send foodgrains
ﬁ'o_m ‘Andhﬂ Pradesh to the people
Wving in Kerala, we find it very diffi-
sult because of scarcity of wagons ete.
I do not know what lines are being

ASADHA 1, 1880 (SAKA)

1967-68 6540

planned now for this purpose. Unless
there is perspective planning ip this re--
gard, it will become very difficult later
on to find the necessary finances for
this purpose. Why should the people-
have to suffer for the fault of those
people who are now at the helm of
affairs? I would, therefore, request
that this line should also be taken up.

Under the community project
scheme, certain roads were laid to
connect the villages. Unfortunately,
these village roads have had to pass
through railway lines, Unless the
railway people agree to have a level
crossing there, those roads cannot be
laid. When we apply for the level
crossings, they say that if it is an
unmanned level crossing, then Rs. 8000
should be paid, ang if it is manned
level crossing, then the whole capital
expenditure should be borne by the-
loca] people and the recurring expen-
diture would be borne by the railway
people. I do not know what the:
recurring expenditure would be, in
the case of an unmanned level cross--
ing. After all, the charges for laying
those roads are going to be borne by
the local people. Simply for hawv-
ing a gate there or some chain there,
why should the local people have to-
pay Rs, 8000 to the railways? Is it
going to cost so much? I really do
not understand this. This point must
be looked into, and the grievances of
the people in that area should be re-
dressed.

In this connection, I would like to:
mention that between Namavaram
and Gullupadu in the Vijayawada-
Waltair section, there used to be one
level-crosing previously. After the:
doubling of the railway line, that has
been closed. The people who have
their lands on the other side of the
railway line cannot cross the railway
line with thelr samaans and their cat-
tle, and if they do so, they are being
prosecuted for trespassing the railway
line. It is the duty of the raflways,
when they closed the level-crossing, t0-
form another level-crossing there and
then have the doubling  But they
have not done that. Instead, the
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blamg is being thrown on the people
and they are asked to pay Rs. 8000 for
an unmanned level crossing and
Rs. 25,000 for a manned level-crossing.
The railways are not justified in ask-
ing for this amount from the local
people instead, they should themselves
provide a level-crossing there for the
benefit of the people living on both
sides of the railway line.

With regard to the departmental
catering, ynder Demand No, 9, a cut-
motign has been tabled. I think that
it js better to close down departmen-
tal catering if it cannot be run well.
When we make a complaint against
the catering people what we find is
that somebody else is punished. We
do not want that somebody else should
be punished for the fault of some
catering manager or somebody in the
catering section. I would like to men-
tion one instance in this connection.
‘Once, when we were travelling from
Secunderabad to Waltair, at the
Secunderabad station, the conductor-
guard had taken orders to serve us
meals at Kazipet. But when we went
to Kazipet we could not get our din-
ner there. When we had made a com-
plaint that the conductor-guard had
given the message already and the
manager had received the message and
yet we were not supplied with the
meals, what happened actually was
that the conductor-guard was asked to
explain why he should not be suspen-
deq for the fault of the catering man-
nager in not having supplied us with

- meals. Thig is how the railway admi-
nistration is going on. As my hon.
4riend who spoke just before me had
pointed out, the railways are incurring
a loss of Rs, 3.4 lakhs on departmental
catering. The railwayg say that they
want to manage it on a no-profit-no-
loss basis but they are actually
sustaining a loss on it. If they cannot
mmanage it properly, it ig better to
wind it up completely and hand it
over to private contractors,

Another point I would like to men-
dion is concerning the train that passes
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from Puri to Hyderabad. It takes 26
hours from Puri to reach Hyderabad.
Hyderabad is the headquarters of
Andhra Pradesh and people coming
from the north-easternmost part of
the State to the capital find it very
difficul to reach the Hyderabad station
in time. So the duration of the jour-
ney should be reduced by gpeeding up
the train. As it is, passengers have to
lose two days for coming to Hyderabad
and going back. If this is not possible,
I would suggest that an Express train
should be run from Waltair to Hyde-
rabad so that passengers could cover
this to and from journey quickly.

Shri Sriraj Meghrajji (Surendra-
nagar): Mr. Chairman, Sir, I shall be
brief and come straight to the points
tabled in my cut motiong Nos, 564—
567 which I mowved two days ago.
The Jhund-Dhrangadhra-Kandla rail-
way connection was sanctioned and
taken in hand in 1964. The work is
now scheduled to be completed in
October 1969. One of the main rea-
sons for selecting and finally sanction-
ing this route was, I believe, the
heavy traffic to and from Dhrangadhra
which is a station on the metre gauge
line. ‘This is the biggest station in
in the Rajkot division of the Western
Railway, and in 1963 it earned Rs.
1,59,39,000 for the Indian Railways.
At present, this heavy traffic accumu-
lates on the already over-burdened
Surendranagar-Viramgam metre gauge
section.

The Hon'ble Shi S. K. Patil was
kind enough to convey to me the
assurance, in late 1964, through the
Chief Minister of Gujarat that “the
construction will be pushed through
at the maximum speed possible”.
This is highly gratifying in view of
the vital strategic importance of the
line and the long-pending develop-
ment of Kandla port. But there is no
reason why the work should be so
phased that the entire length of the
Jhund-Kandla line is got ready at
about the same time, On the contrary;
there is every reason why the short
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36-mile Dhrangadhra-Jhund section
should be given priority., Dhranga-
dhra is a Brigade Headquarters and
there is a considerable movement of
military transport to and from it each
year. At present, the huge salt indus-
try in the Dhrangadhra Rann or Little
Rann suffers from a chronic wagon
shortage. Quite often, the piled up
salt is washed away and wasted due
to lack of wagons. Given adequate
rail transport, the Dhrangadhra Rann
has immense possibilities of industrial
exploitation. As against the capital
outlay on this section, the railway
earnings will be substantial, apart
from the convenience to the local salt
and chemical industries and to the
military establishment and the much-
needed relief to the Surendranagar-
Viramgam section. I believe the
Dhrangadhra-Jhund section can be
completed before the end of this finan-
cial year if the work is taken up in
right earnest. I should like an assur-
ance that it will be.

The Morvi-Shapur-Susvav-Halvad
railway link seems to have been quite
overlooked by the railway authorities
and the Gowernment. The Morvi-
Halvad link was the subject of an
agreement between the Dhrangadhra
and Morvi States. The project was
scrutinised by the Railway Board and
the Government of India’s sanction
for the constrution of this line was
conveyed to the two contracting Sta-
tes on 15th December 1941. Cons-
truction had, however, to be deferred
for the duration of the war. Under
the final agreement between the
States, executed on 16 April 1945, it
was expressly stipulated that the line
would be completed and in operation
in 5 years, that is, in April 1950, The
States of Dhrangadhra and Morvi
were integrated with Saurashtra in
early 1048. Under the terms of the
Covenant, the public commitments of
the covenanting States have become
the constitutional, legal and moral
obligations of the successor authori-
ties. I brought this to the notice of
the Government in late 1963. It is
806 (Ai) LSD—9.
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surely to be wondered that this pro-
ject, which was scrutinised by the
Railway Board and obtained the sane-
tion of the Government of India,
should have been althogether neglect-
ed. The people of the region have
been waiting for the fruition of this
project with exemplary patience. I
sincerely trust, Sir, that this neglect
will now end and that the Govern-
ment will prove itself true to ite
public obligations and pledges. The
distance involved is a mere 32 miles,
of which nearly half is even now &
narrow-gauge line.

A most important project which
even before the war was I believe,
under active consideration seems to
have passed out of consideration for
some reason. But the need of it has
now become emergent and I would
say imperative. I mean the project
to connect Jamnagar-Jodiya-Piplia-
Shapur-Susvav-Halvad. I had sub-
mitted the proposal for this Saurash-
tra Northern Line to the Railway
Ministry in 1964. I offer the follow-
ing cogent reasons for the connection.

(1) The whole Okha-Mithapur-
Dwarka-Jamnagar traffic at present
moves along the central, rather, tor-
tuous, and highly congested line via
Rajkot, which ends with the bottle-
neck at Viramgam, I believe the rail-
ways are even now thinking of doubl-
ing some part of the track. Instead,
the proposed line will relieve the con-
gestion;

(2) it will open up a new area to
development; ang

(3) it will be a shorter, quicker
route.

(4) Navalakhj Port is connected by
metre-gauge with Piplia; therefore,
the Piplia Shapur Susvav section of the
proposed line will afford to Navalakhi
Port direct access to the Gujarat and
Indian interior. This excellent port
must go into a decline as the major
port of Kandla develops. The pro-
posed linkage will drastically reduce
the rail distance between Navalakhl,
Viramgam and Ahmedabad and so
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give a boost o this small port and

to the trade of Morvi.

(5) The proposed connection will
also afford shorter, quicker access to
the hinterland to all the ports of
northern Saurashtra: Okha, Salaya,
Sika, Bedi, Jodiya and Navalakhi.
Finally.

(6) the propused line has a high
military importance. Jamnagar is a
naval, air force, and army station.
The proposed line will give the Bri-
gade Headquarters at Jamnagar, a
shorter, unimpeded, rail route via the
Brigade Headquarters at Dhranga-
dhra, to the Divisional Headquarters
at Ahmedabad. Moreover, it will
bring about the shortest possible rail-
way connection between Jamnagar
and the whole of western Saurashtra
and Kutch,

I now come to my final submission.
It i85 a small matter. Along the
southern border of the Little Rann
there is a major district road which
fs under constant use by heavy salt-
laden trucks and military transport.
This road is severed in two between
Kuda and Nimaknagar by the railway
line which terminates in the salt-
flelds in the Rann. The road is lite-
rally severed and has been so for a
Jong time. There is no level crossing.
All transport hag to make a detour
through rough country and the Rann
before it can come on to the road again.
We have had many complaints abuot
this curious oversight of the railway
authorities, including from senior
army officers. I trust, Sir, that this
will be put right and that a level
crossing will be provided at the ear-
Nest.

That, Sir, concludes the submissions
¥ have to make at this time.

ot o wely  (oraia) o oEwhT
e, w@ e awe g7 fempwa @
@ 91 7@ AR T FT e gL
@ € oy 1 gofer § R fafaec
uTga ®1 F1 IR A1 91 78 A Fow T
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Wt fear ar 1 ga¥® wemar & ag s
WA § & o WEAw & we o
FreaT & fear oA @ oWy v ow
frwadt § 1 w7 g w1 Tw w1 Fav
A A FHTFT A AT ¢ EE
Marf ag rar ¢ 1 e T F g
ot frama-ferma aff gron @ forey
TWE A agd AR gaT ¥ X g
fis = aw %7 fgama v 91 ) gEE
VT AT wrg f ag e g
ST TEHT WTAEAT KT EY qHAT £ | BIA
tw & fgam & ST @V g 2 @
T dgagaaEd

£ aTE W I FEEE & W
A =R T wifear @ w1 A €
¥g 99 FNET AAA § | GG WIET
qa¥ § W FwEr a9 § 1 gafer
& oy onfon w= 1 fF o% I aga
TgwE w0 1R, arfe W@ w1 -
A A AR AwEAT G |

% o fafeee angw w fa o
iFmanfmimf gy
MY Fraga & aweTe g § | aTw-
seta @1 TEr gran § fr o w w@
B W a1 & wRd ®Y A
AT {0 F IF AR AR WH FEAT
qwar § 1 gafad mfgdt & aavy o aga
weTE § W AW agTaT AT wifgd |
A fom § gmaeAe ¥ e aw o
ATEA § agt 9T gag UK A wrl
o feT o F ot @ A /R WY
FTar awdrs I qEft ¥ 1 gEfay
agl AT | W OF A qF F A
afgd

ot wgrow fg Wt (391)
wwnfa RgRa, Sfa F ad g ¢ s
ga a1 fgaw g § a fem
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ary, afea =9 fawm, 9 gw oar
fawr & T wrag gfaar #f af =91 &
¥ ur 8, g g3 fgara WY €0 a1 qrar
& wra &1 §fora a4 & qrg-a79 T
&7 §fara WY aavran 92, w7 fo faweht
FraAT WY aarar 2o | feafa ag & fewrw
AT W qrA Srag g aav fawad fad
o giaar # arae g3 @ & W faorey
&F €T w7 w77 a2 @Y & | I q90
fagm, N @2 W A Fw@
oz T@ar g, I AT oA afemn
o fir 7g WA grEvawaml &1 e
Wasgmay, gad NI

Fredr Foit & wex ¥ M ¥ AgA
o Ty §, W T FT T O qHA
A g e R T am W A
3IaAT §Y Wre ad idr ¥ 1 grATTE R
Trgac @ gg & faw ¥ 100
wfeai «=r awdt §, Afex fwt
1, foraat aog & ag wgEn @ @R,
W wrt I3er #Y 7 § | 2% wfedfiar
Fguy aelt ¥ @ § 1 o 99 WE
Aaadt om ) & AR FF I
qirs 97 ® § ¥ wAfd
& % AT AT B W F WY A I
1 o T A H W AE A
§ T8 wS! a<g 49 WA § W wnaHT
wgga ot § T gn et afan vy
CEGECE SRR Sk cR R ac
o1y § ag woR &) afzar auw w7 Wy
£ | 3% 919 w1 sqEgrC AG gav |
A F 9IS acg A TTAT ALl FAT |
T Y FATR A Fe T AG W | TF
AT #Y q@ ¥ FIH  AGl far
wrat | qform ag e @ fF 2% a@
i o & W T 90E § T anfr
R

gt a0F & o 7@ fawer F w=w,
a1 ¥aAT a97 a9 g, 1 A @

ASADHA 1, 1889 (SAKA)

1967-68

6948

FTF ZIATSMRY | S-SR FTEHA G
& #17 $@ §, forad a7k foen o1
I g &1 w1 Wi gfar # aver
¥ q1g ag ot 92 @ | 3wt & et
&1 B FOT T ITH WG TG AT
& SIfw FTAT qT AT T AWA "TA
HIE A1 FH AGT & | 9 AT G FC EY
W RE W agt o @ g W
Nag fgera ¥ wadr o wfgy )
£ A & fi oy e 1 g Y
¥ g, Y ¥ 9 S w1 F foar
IR ¥ 77 gedara v g, W faw
T T AT A A FAT | W T
fasrr ooa oEr @ w1 afea e
g w2 W gt & 5 2w F a9-
& F @ ¥ W Ag 9 &R, A
gav 7y sfagra @ e g gwn 3=
&1 wgFm o o fed g gt s i
oAl &1 a1 gl i w oag ¥
wdrear @ar w.T 2w f7  fader wmr
AW H¥ § €Y @AY

WEET ¥ WEIAYT A& TH SR
dY 15T 99 Wr § | IART TS T
T wgr wat fr gawy ¥ faar o,
e ag 7t 1 f | 7@ ¢ SRy
argT ¢ fr faedt & gaa1 $1€ FAaw
T AT | MG ¥ AT THET FARAT
o g oamET g1 FERT e
rar =1fgd

1043 hrs.
[Mnr. SPEAEER in the Chair)

IGHT 7 TATGT IvAT Ifeq mfw faeely
 gfgr & @, [|agT & a9 w7
FErAgE F e Hap TR g 07 )
W awE ¥ A A7 et & var faer
QAIT | VATHA( FT GAAT AS[ FATHT ¢
T T AR foym w3 | @i & e
frar 1 § g WE HT ATAT AL AH
agfaaa ¥ 1 &5 |
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T @l a gfemge b # aga
GET ST T WL TGTAT TAT | FTHY
GET AT FT T T T A0 N Froaw
A wf | A F feaa few w3¢
Jrrew & g warar ¥ gl aw
faam §8 8 g7 87 % Ao T Tw-
= Y o & ; FfeT ww ot 37
THT | N FAAF G R ) qE
3T ¥ g9 T A & w1 a1 fzar
9gx Y qErar qv AfFT a7 F qan
& w5y Ay far

AR & A 1 g faeslt F woraw
Fodr ¢ T ITTNRM F qfewmEw
qfrqIerT S0 § OF FL0T F7 A<=
g, fog & for a1 4t T TwT
2T FATGATR ¥ FE TF 91 & fay
@t & | aga a1 gw e, aga @1
g, qgT A T ¥, AT B F
25 a1 30 &I gAY "G § A
g W IF HAT A I 7€ 1 @r
Tt mfewr Swrg S §, W qw
I A a% WA A At 5 TEwTS
g1 §U qEgIEIR 9 a9 aF gW W,
ar §8 ¥ aga a¥ wrard s § awdv
g

T A ¥ AT FH 9T TR
faelY %1 ofy fafewaa &, &feT 7% 9t
ar ag fesnt N & fafewga & 1 A
¥ foeelt agar & oy oy § 1 Ag
faeelt w1 Y % gad 7w § ) fow
#1 faelt ¥ g 7Y faeret 78 A
# g ¥ ¢ | AT OF Sawe £ e
Iq I 9T ofsm #r qg wew
arefht A" & 9g W9 quTE @ty
gt ot & arar sew § e ¥, faw
F uF oter 1 g & Tamar o awar
of o ag ghr @ f5 AT st A
e et F ot g ag A & aff
et aew Aqe €W o ST IHAT
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qgi § SN ST WYY, TG § W
aret T ® W ot § steagt &
YRS T 9w & s A §, ow
TgT ¥ MeH 19w F FIATA ¥ ) Gfoer
A & fey &€ a3 sr@mar T
T &, § QT & dar s g, A
%9 ¥ famn 39 @ faesht A w1 o Efew
¢ s w1 3& wglaga @ ondh | feslt
Fyew A ifer § 98 N1 ww
FEAT A FLFFS, WA INEF foy 3g
AN ATEA T QA0 AT I T wIH
T marht ¥ I aFar g ) faet A
Ta IS gy wrdr § aAife faecly ¥
T a1 A gran | faedlt & W= W
qae ¥ wrar & av gf@mr & war
21 39 fo T8 + a9 A TEC
g1 omaT =rfgd | T & sre-mw K@ W
o g9 W faun s wfgg @
IMEH GIBT TN T%aT g WIT ART et
¥ 9G¥ /4 |

@ ¥ @1g @rg s wew
2 | %9 el wrgm w1 fomr ar fs gaw
¥ aw a3 fagr oy & 7 wgfema
& ot & Fifs guEm AT Sy
¥ ¥z & 1T A i &) vl .
% | vy &Y I w1 v adl
g wmawmdd T fadt ¢
ool ¥ ¥ wrAr qwan @ ST wTer
e w g § ) 8 TR F§ oy A
¥ ¥ A P ¢ ) AT ag v
t fes ag 0w ¥ g § s wiw
9t wor 37w wreg d5A1 Har g
TR e fois=e e, wdaew
Bzt @ swEd 7 Wi Folde frar afe
wgwa & e 4w ¥ G o g
g d arforare % g ag Wl
wgra & fad oF aga o & S
TEITSAT 3 FY TgT qTHT € ¢ |

fag wxeifor ag W W
arg 8 ag ¥t § | S w gfaw
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A ¥ oy oy 9T fraw v w=Te
wrt wfigd | e & st apfem At
gt ¥ o A 3. 45 g AR & TW
% w6 aX § ah feenlt W7 ew
§ arem w ol fawer O

gad & onit ¥ & *ré fodt aw
oot ¥ T sk feht o & o forg
q@ ¥ q@ws W FAYT &F 4 F
ow & wolT & IE A F el
F AT ATHE AT P IR § I & i
# froe & #Y afaw g wTE O wE
¥ az gy wfgw |

o A aifew fevr 3 w1 @
¥ 3 o w1 @ e agmar o ¢
Iq ¥ IT T AT AT FEC AT E |
% g f welt wEEw Tw g g
T £T F FWIf® §7 § 37 A0 A
& W AT g st

% o1y &t v et Y A s
wigar g | 9o faeelt & fgama-feama
@ @ & | femma smar o §
5 dT@ WraTET F@d1, AfEw q@ F
£ OF 7w ¥ 10 FTW 7g 9T g€ WAy
w§ quwrfagl &Y ovw 2 ot & 1 faesht
¥ A s 7ard o @rE sw &
w9 AWATg 94 T AR FT WA
w1 wra Ag 2 W & ww fal o
Wl Hiod AT WA A AT @R |
agr faeell ¥ AT & 10 T § WA
Jard A & fod | 7 g H wA Ay
#Y ararg AT agat T+ a1 @ g
ot fY ¥ v §, A fF awr & qger
¥ ot WY ofew & § @ wrw feo &
T N A ToetE awele i aTefee
& gy & T o & drer argw oa
& arefes & | ag wgT A agar ww
mar & Afew sw ¥ S S aa g
€ & I & ¥ ey F ot Tl wrefwai
S aad & fad o o Y a=r€ |
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ot o aueft drd X ¥ falr R §
WML IT K qnmary gl o
fadelt &t wrer £ @ ? F fadaw
T g g fe ad S st
A I@ ¥ wowge & fowr ot w1
X7 g s e fgam feaw
T oy | faw aw ¥ faer &
graer a% faoet & mieqr s w1
oy farar o <7 § ot a<g ¥ faelt
F 9 atE & Wi aeh mfed &
fooreft & wom w1 W W e
Y | @ ¥ e s AT uw ad
FT T8 | fad qure e @A T
Ty Hie TN TW AW F FAOwH
wTd |

Tt oyt @ for e aAr w7y
T I Qe o Af e A &t A=
A o1 3 YT T ) 9@ Ay e
feidamam @ e ®
ot g @ Aaw @ oA oA
e 7 faaa, o s A
fred, st Faz 7@ fascht g, =
F® WX 1IN @ o , € agAT
Framga it ag for Wa e
A aret fragwragiara o &
AT 47 a7 et at SR a7E § mfgar
w1 et ff Yz fawlr F A
/YT "wrA qre F AF 0 agfeaa
g awdT o

¥ won w7 § & owh wEew
TF |@F ATal w1 W AT &7

Some hon. Members rose—

Mr. Speaker: I have got the list

here.

Shri Sonavane (Pandharapur): That
is one method. The other method
also is adopted of celling those who
catch the eye of the Chair.

Shrimat] Lakshmikanthamma: One-
third of the revenues come from the
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women passengers. Not a gingle

womapn hag spoken on the railway
demands.

ot qmare feg  forr #Y we Wi
§ ITer Wt AYer faear wrfgy

Mr, Speaker: All right. I will
the lady member.

Shrimati Lakshmikanthamma:
Thank you, Sir. First of all, let me
request the railway minister to im-
prove the facilities for women passen-
gers in the railways. Women travel-
ling with children should be given the
lower berths. Even that much chi-
valry is not shown. Often I have
seen in buses women with a child in
armg gtanding and no man gets 1p
and offer his seat.

call

Mr. Speaker: This is railway budget.

Shrimati Lakshmikanthamma: 1
have seen women giving their lower
berths to heart patients,

Some of the demands on behalf of
my State have already been made by
Mr. Thirumala Rao, Mr. Viswanathan
and others. I will now come to other
demands of my State. It is rightly
felt by the people of Andhra Pradesh
that unless a railway line has to cut
through Andhra Pradesh, the State
has been negleted to that extent that
ther is no separate railway line for
the development of the State. Rail-
way lines connecting Madras with the
north cannot be constructed in the
air; they have to cut through Andhra
Pradesh. Only such lines are being
given to Andhra and not others. For
so many years, since the time you
were Chief Minister of Andhra, we
have been pleading here for a sepa-
rate line, not from the parochial point
»f view, but from the point of view
of supplying foodgrains to different
parts of the country. Nagarjunasagar
13 going to bring 22 lakh acres under
production and 6 lakh tonnes of paddy
have to be exported to other parts
of the country. There is a demand
for a broad gauge line from Ongole
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to Hyderabad vig Nagarjunasagar and
that has to bs connected to Sirpur
Kagajnagar and to Abilabad. At pre-
sent there is only a metre gauge line
from Guntur to Macherla and from
Vijayawada to Guntakkal which ter-
minates at two congestion points.

Sir, within five years the density of
population in this area also will be
doubled. Even ag a commercial on-
cern you must realise that it will be
profitable for you to undertake this
work. When progress in other direc-
tions has taken place, transport should
not be a bottleneck in the transporta-
tion of foodgrains to other parts of the
country. We have been asking for a
survey of this line to be undertaken
but no action has been taken so far,
If you do not take up the survey of
this line and start the work in right
earnest I am afraid you will be in
great trouble at a ]ater date.

Survey work has been undertaken
of the broad gauge line from Baila-
dilla to Kothagudium and the branch
line from Bhadrachalam Road to
Kovvur. I would like to know what
has happened after that,

1 now come to the question of rail-
way wagons. I have seen certain
press reports where the Railway
Board has said that railwy wagons
are not being used, they are lying idle
and all that because there has not
been much demand for wagons. On
the one hand we see such reports that
the wagons are lying idle and, on the
other, we get complaints from our
place saying that the railways have
failed to supply their requirements of
wagons. Sir, Singareni colliery is in
my constituency. I have copy of a
letter here from the Secretary, Sin-
gareni Colliery Mazdoor Sangh addres-
sed to the Secretary, Railway Board.
This copy was sent to me in March.
Then I was told by the railway autho-
rities that they would send sufficient
number of wagons. I had been to my
constituency three or four days back.
Again the same complaint is there.
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Heaps of coal are lying at the collie-
ries and the workers there are being
threatened with being thrown out of
employment. This is what he writes:

“You will please note that the
Railways have failed to meet the
requirement in full, resulting in
accumulation of huge stock of coal
on the pit mouth. This has caus-
ed unemployment to several hun-
dreds of workers at the collieries.
Apart from this, the workers are
being deprived from getting more
profit sharing bonus because the
company is ngt in a position to
lift the coal due to shortage of
wagons.

There is & stock of approxi-
mately 8 lakh tons of coal lying
at Kothagudium collieries alone
excluding the stocks lying at
Ramagundom, Mandamari and
Belampall] divisions. There also
the workers are made to suffer—
some due to unemployment and
some due to retrenchment and
resulting in their profit sharing
bonus.”

There is another complaint here
which ghows how the railways are
treating public undertakings com-
pared to private firms. This is what
he writes:

“In this connection I would like
to mention here that Messrs.
Shaw Wallace Company (a coal
mining concern) which despatch-
ed 35 lakh tons of coal in 1965-66
(within a period of 11 months)
were suplied the requied number
of wagons and in 1066-67, the
railways supplied wagons to ena-
ble them to despatch 45 lakh tons.
Most of the consumers who were
previously taking coal from Sin-
gareni have gone to this firm sim-
ply because they get the coal from
Messrs. Shaw Wallace without
any delay whereag in Singareni
since the wagons are mot supplied
the coal has to be gpread over on
the surface”

Because ths Singareni Collleries

are not In a position to supply due to
failure on the part of the Raflway»
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to supply wagons, their customers
have shifted and they have started
getting their coal from this private
company, I would like the hon.
Minister to look into this.

17 hra,

Then, I would like to suggest to you
that a booking office should be open-
ed in a station called Alantanpet,
between Dhornakal and Kasipet,
where there is no booking office due
to which the passengers are put to
great inconvenience.

Also, during the time of the Sriram
Navami special bogies used to be at-
tached from Hyderabad and Vijaya-
wada to Bhadrachalam Road station.
This year the railways have stopped
it, for reasons best known to them.
This is a very important festival and
because of the absence of this bogie
the pilgrims are put to a lot of in-
convenience,

Then, in a place called Madurai
there ig no over-bridge. The people
living in that area are so poor that
they are not able to contribute tc
the extent to which they should con-
tribute to become eligible for thr
bridge. So, I would request that this
over-bridge should be built. After
being a Member of Parliament for
five years the only thing we can do
is to have one over-bridge here or
a small station there. We cannot de
much more than that.

Shrj M, R, Krishng (Peddapali):
You are lucky if you are able to get
them,

Shrimati Lakshmikanthamma:
About the facilities for passengers,
Member after Member has stressed
the need for more facilities and com-
forts to the third-class passengers. I
do not want to repeat them. Much
of what Gandhiji said about his third-
class journeys amd the campaign he
undertook to improve the conditions
of third-class travel hold good even
today. He sald:

“Educated men should make it
a point of travelling third class
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and reform habits of people, as
also never let the railway autho-
rities rest in peace and send in
complaints wherever necessary, .
....Trains and steamers are the
best media for the practical edu-
cation of milliong of travellers
in spotless cleanliness, hygiene,
sanitation and camaraderie bet-
ween different communities of
India.”

D. G. Reilways

This is what he has said. I do not
want to go into more details for want
of time. I feel that in order to im-
prove the conditions in the rallways
the Members of Parliament and also
Minister should hereafter, as far as
possible, try to travel third class and
see that more facilities are provided
to the third-class passengers.

Shri Thirumala Rao (Kakinada):
Sir, on a point of order. Is it per-
missible to read Bhagvat Gita in the
House, Shri Sharma is doing it.

Mr. Speaker: I am glad he ig do=-

ing it.
%ﬁlﬁ (afemr) : weaw wEey,

& v & wran g, fow w1 aviw el
dfea ft & g@ g far av f& o
T® Wo@ YW & | AT & S o
£\ Ty o @ ar w2w g, ¥fE
A TH AW F FT HH 45 FAT T
X BT FEES [T AATE | AR
uF ST a1 gew g, AfFw 1w e
¥ fae a2 ama fafags == dodw
T W S Ear g ) gq fau &
wf wgew ¥ frAmrswr g fe
g AW AT AT AU T FL AN IA
¥ fauge #w &3, wi f @@y &
AT T g FWT A AT AHTL AT
A IFFITE ARG T @ FW
wgi T wrr dw ok & fF T
QEETEENT {1 W A @
§ ot o fag g9 T fer om
L
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& ooft oft 7 g @ 1 e ¥ fag
7 7 fear mar § 1 & e & fag
F T whwar g ¥ @Y W & fag
2 F 45 FUT TGA FY BT oFaor
& 1 AfFw & gmwar § 5
H 90 FUT WY #T 1A CFEAW
3 FT ared & IAw e WY a9 g,
FEUH § | TEAT FCETT AT MAr *
faw a®T §& w7 g

# @d walr #Y @A WgaT §
f& v &, autiar axong aF 98
wra fafaww o sma@ wT @
M & TR gar &, Jfwq o F
fass s fafegs a@sr gieald gurdr
Wa & & | w@ aran § fw agr 91
Y aga @ aifow &, & faed afegi ¥
TrAIRE FT 7% &, AfeT ¥ TaF war
1 qarar Tngan § i el ey &
aifaw & fou foadt o ot s
rmds faadft ft, e argda faerd
7, 9t fr wa 7Y faadr & | ww aT
qed & fag Wt o angdw aft
frrwdr & | o forl g guT Tt R
qyar § ety ga aRT R WAT T
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Y fag ¥ ag wiv § s e
# yo AT O | Faw T F
fag Y, afes wfaw wra & fou
agr  frdiw AT w1 ey e
Wy W & qIET qATE W | 0g
A s arefre e st @ W
G ®T ATEH ATET W AW WA
TATAY AT, AY SUTRT I oawar
¥ aff vy v ag o ¥ fAg @,
wife ddod & fag Mer ¥ mmide
ferwmagman s § 1 %8 &
wfaf o agr &m g, o o=k § @
Y AT T AT AW F T T
TR T WY G A & o et ar
X & w17 wy § | ¥feq gt fow
wiw & fag ag giwe o §, N
sow W W e A #)
TZTATE T G &% |
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T o gfer & Wy gy & e
¥ grrwErdt AT A e ¥y og,
T ¥ CF WIT AT F AT A
g gare AT A &, afF foew
W Ay, At gEe Fo qrfew w1 &
T CARA ¥ GE TFIA A w7 v
(feray wiw wwr) fear qr
TN & qE OX Wi T § | -
FUT ¥ OTY F@ q7 AT A, F THA
g & fufafes Ot & w21 fr =
AY AEA R wFA § | qg AL 00T F
Tl AT H AT q@AY | wa wrwer
A et ghft, @t ag arawaard
% AT | G TG T FIFT TF
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' wgeatwiw W wrer-aiwr
wreqar T ¥ &

% g o wiw A § fe N F
Fwirtw €wa Wit ared  aman
‘Al &1 preduw WYt WRee fisar
w1, wifs qufc @mdaa ¥ 9g M
# wara(3few ) aga w0 ar, fer o
gl 9T varfgal ®Y g @A 4@
it fe v 2wl &1 Qegdu el g
T § | AT IR TF g
7R B ARG ¢ WY Arensara
% gy wgE | rafag Iw -
myatEd 2w & fawra o @<
o T owEd g W ww g fe
Wt wEiey A ET gETE 9T ST &

&t oieTT ww o (faes-
1) werw  werEw, & W & gra
AT T FE wEET ¥ qwET
W & A §T FEA AFE
TweqT et fF a9 o § aTRT
TR EATE &1 A @ A AT aw
g TATATE! & T @ WTATwa
¥ wraw =g fasfow adff gg o @&
#t Faarad ff, araw T & mizard) qare
F T IT AR HY WA F ogw
T AT wY € ghaar w2
N o1 @ | wx vafe qfcfeafont
aww € & W wodt awg W § e
fagreat 3 fomaY I woAT wodt o,
I JF w3 A7 YRR &
I & 7 % FeETT o | 99 g
el ¥ ¥ oF ody geer # wig
HTHA T@AT AEAT § NI HH W AT
w qgare g faedr fiv el gt
¥ T AT & & arg o ag
FroraT oot o wert i o g€ & TUH
qu faware ¢ fe gort 7% @ &t
gATET §TEY ¥§ ATH fUT &qT & |

exnffy srer agrgT wreh oft o
furefty quTt ¥ oY I gt faely &
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[t wiwrc = q1za)

FET W WE AR & ae ¥ faelw
T AT WY WY ST H Y e
¥ @i ®r wrvaraw faar qr fr ag
WA AT Ay aw | AT F R
H&t =t rfE oW gt ¥ a9
IR TF AT HY GO A" SW
ara A Y $T & w1 & qarar qngar §
f¥ foex fait szt ow gunfag ¥
ot 7g wiwor #Y § fs qg 9T AT
weft aw @1 | faey ov et g O
2 wg T N §rae e Fart
# & fos 1T Ard § T A et
LA BT QA a®@ THw-
Wz & qaifas gl S it § 1 dvag
fadls & FET IF T TEATHT TFEH
faar srarTHe & ATEw F @ gwI R 0
gt qr AT ¥ oAt ¥ wwst & fag o
wfsarE gt & W< Wit wwT qeT feafar
s § fe Fer & faals s & fag
FW ¥ FF 6070 HIT § THFFTHTEAT
qear & | gafae ¥ gg gt wdw
§ f faite #rer [9d argT & o
w4 qEN w0 91 997 g WM fam ¥
fag T AT TW w_F H WA qfr §
IY TW 477 T A AgIRT w9 g
# & w1 gg wifow &L fF g7 & w19
ofrerifafrer e g )

dar & M @ g T @-
mtw&ﬁmmﬁgﬁm
fawfea &t g1 %), ToeE ¥
Zfroft afemndft gameT Sy Aimarer
TATE WEr 25 A WifEaTEr @
§ 97 TF ¥ oF (9q A oo
W T ¥ e g e & faw
F 3% angarR ¥ § Iy ¥ fw-
UL AY AT F wgwararz ¥ qr S
¢ 1 ¥fer fec W grege amwTer
SATTIE ¥ EATHT I T & T 15
e wfeatfedt w1 garer § wg o
wf ag oY wrew-gfed §, sy af
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WU WO T §, wifire g & o
ag Iy e g wfew g wrfe-
e ¥ gordf amef G § e far Y
WA F i % v B Al frear
g W T g aw e WY 9T g
F UTH W ¥ CATHY FH IT WY S™AT
e} 1 AT I wfag qwa § fF
0 ¥ ¥ aary § gareE TR G
WATH % CF BRT 9F AT 6%
A€ ST Y a9 AT AY wrfgaArsy e
¥ wy & 97 B wgfs o o
fawr & T F w1 wawe fadm
A It wgw wert § wfio & 9%
fasfaa s & WY sawefaay w1 ar
agwarfaay w1t gfaar faeeft |

e #4 frae fear @1 e
¥ w=T ¥ 0% feet & gard Ama)-
9T 1A U BT F WA AT TF ARAA
ATET §, TH ;R AT FT AR
HeT o T TR

TAYR FF g A fF e £
ToEET @ AT ey, fFET FTw
Tg T« AT A% 9 § | e AT A
Tog ¥ T gEAs ger & 1 wTTr
g 9T g 9gw grar ¥ wife a3
& oY gAY WraT @ SW A st
Foit qudt @ | 99 ¥ FTEY gwe w9
amat | gafere ® & ww 7@ sl 7Y
HreTior § TEHHT ATETH 97 F T
aY e #Y aga 7@ ghawn g

ot T TF gEE AT AT
feeelt & TRUgT A AWT T WY
amy § 99 ¥ q¥ For@ *1 glaww
™ T %1 § fv ard T weamy
fafrr die 9T o qgar @ wafE @@
e ¥ W s ww o §
A g0 frqea § fr feedlt @ 9T
TE O W WAET § IER e
Y AT, W
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i o qEfee T wT Fwe w Q@ &
o g @

ol v & arq & fex W @
wfta wor g § fe faels o &
TR M g IwF A F N
A wagd W wfadt ¥ e
faw & 97 ¥ fawmw § f§ garw
HTET §F AT F H Sifew w3 |

Mr. Speaker: Mr. P. Gopalan,

D. G. Railways

If members take flve minutes each,
another five or six memberg can
speak.

Shri P. Gopalan (Tellicherry): Our
Railway Minister is well aware of
our problems. (Interruptions).

I am coming from a State which is
the most neglected State in respect
of development of railways. The
case of Kerala has been argued here
several times, It has been pointed
out here that for every lakh of peo-
ple, we have about 15.2 kilometres
of railway. It has also been pointed
out that for Kerala we are having
only 4 kilometres of railway. Alto-
gether we are having 700 kilometres
of railway, while Madras is having
4,000 kilometres and Andhra Pra-
desh and Mysore are having 2,500
kilometres. This itself proves that
Kerala has been neglected in the de-
velopment of railways during all this
period.

I would like to bring to the notice
of the Railway Minister that what has
already been sanctioned to Kerala
has also been taken out of Ker;]n.
Recently, the Signal Construction
Office at Olavakkot has been shifted
to a place in Madras State, Podanur.
1 do not know what official ju.lﬁﬁtfa-
tion the Railway Ministry can give
to this. This office has been func-
tioning in Olavakkot for the last six
years Very efficiently. The Rallway
Ministry or the Railway Department
can advance no logic or reason for
the shifting of this and I say that this
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is due to injustice and negligence to-
wards Kerala. This is another ex-
ample of negligence and injustice to
Kerala, The injustice meted out to
Kerala has been brought to the notice
of the Railway Ministry several times.
New lines have not been opened in
Kerala recently. The Railway Min-
ister who comes from our neighbour-
ing State is well aware of the fact
that people of Kerala have been
clamouring and raising their volce
during the last so many years for the
construction of a railway line, link-
ing our Railway Minister's State, My-
sore, with Kerala. It was before 1914
that the first proposal for this rail-
way line came. It was during the
time of the British that a survey was
conducted. But unfortunately owing
to the outbreak of the First World
War, the survey could not be com-
pleted. Since the attainment of In-
dependence, the people have been
raising their voice for the construec-
tion of this link line. The total dis-
tance would come to about 80 miles.
If Kerala is connected with Myasore
with g link line, the total distance
would come to sbout 90 miles. If I
have to come to north India, if 1
have to come to Delhi, I should take
a circuitous route coming to Jolar-
pet. If this link line is construocted,
the distance to Delhi will be reduced
by 400 miles from Kerala, Even dur-
ing the time of the British, they
found it to be an urgent thing and
so, they conducted a survey. The
people of Kerala repeatedly raised
their voice and our late Prime Min-
ister, Shri Lal Bahadur Shastri, when
he was holding the portfolio of Rail-
ways, came to Kerala and assured us
while addressing a meeting in Telll-
cherry before thousands of people
that within a few years we would be
having a railway link with Mysore,
A survey was also ordered to be con-
ducted, but I do not know why the
survey report was not published and
why that link line has not been con-
structed yet. As far as the people of
Kerala are concerned, this is one of
the important rail links that they
want. I submit that the Railway
Ministry should give utmost thought
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and serious consideration to this pres-
sing demand of ours

1720 hrs.

[Semx C. K. BEATTACEARYYA in the
Chair]

Moreover, the areas lying in the
barder of Mysore and Kerala, where
the hill products are grown are also
going to be covered by this railway
line. The hill products which earn
crores of rupees worth of foreign ex-
change for our country are produced
in these areas. We want these areas
to be opened to the other world and
goods traffic to be made possible, and
the people who are producing these
dollar-earning products should be
given some railway facilities in these
areas. Therefore, T would request
the Railway Minister to give utmost
importance to the construction of
this railway line.

The hon. Minister is also aware
that north of Ernakulam we have a
broad gauge line but south of it we
have only metre gauge line. When
rice comes to Kerala from Andhra
Pradesh, it comes up to Ernakulam
by broad gauge and then the rice
has to be unloaded and reloaded on
the metre gauge wagons, Because of
this break of gauge, we are having
s0 much of difficulty. ‘The Kerala
State Government as wel] as the re-
presentatives of the people in the
south have demanded several times
that the, metre gauge should be sub-
stituted by broad gauge and thus the
pressing demand of the Kerala peo-
ple should be met. I am sure the
Railway Minister who is well aware
of this problem and who understands
the feelings of the people of Kerala
will give his serious consideration to
this appeal of mine.

In conclusion, I would request that
the injustice meted out towards
Kerala during the three plan periods
should be put an end to and this neg-
lect towards Kerala should be ended.
That is our demand and that is our
request to the Railway Ministar,

JUNE 22,
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I hope that these points will be
given gerious consideration by the

Minigter,

o WERY FEW  (FFTTOR)
awafar o, soft o afgy & afdt oft
W SRW FQ U T wdt ot &
& IuT wafed foar 1 & Aff ww-
war fE aveary aidt ot w7 A A g
¥ ¥ e o g9 wqww F@ @,
IN ¥ A WTEE § HTT QT ST
2 W W W FAy A aTEN
Y Zrew-2faw £ weAwY wt freeft
2 S & wradt g qT Wt o ¥
wrRY wur ¥ o 3w ¥ forer T B
f& wt gw W Aty wfasrd
N A qgag I H@ 1 & T gEEAr
fr 3o w2y & amg wyet oft ¥ g ave
¥ o frr & fad — et wgiw
wfew wfgerdt & a1 a1 & JwGA
§—ag mafew wfawrr & | 99 aw
WX ST WH @Y oTaT g 9w gw wE
¥ oY v gwt &, feow ¥ gfa g
g wa Wi ¥ afz gf d——swwt 1w

g g

gwafa &, mmoa W mear &
sl ¥ qgr gom fir orw gwTY adwTT
WE ¥ § Wwum ¥ wwAr
9 WX FYE, 96 #Rq gAY
AR EY T F e f
g o w7 &t v 25 Had
feat & afg geit 1 &% 37 F
ot & 7 ¥ 5 o R, wf
Tt T, A% WE e W, T
o F AR @ oard i Tw
AT g | WA AN & qraw § gurd
wg fra¥ ¥ ot o wff & § O wot
wg WG, dfeT ag i ww
wfgd W ghwgaar & ol @ g
aAT wifed fe dft oee welow
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ufasét § o1 w3 o & Jg@ET
oI g g g ¥, At qy Gwer @
& orq fix (g A w afs @ ar
AT I WY O w@TE e
fear sma, Yo fafrdt #1 @ #X
feqr omq | T D H ¥ F T AW
e i wifgh—ar @t W99 fafex
T gl o1 wq @1 W s ogue-
fafredifas sar a7 1 &, 9@ '
& 917 |

¥® fual & w1 fr feaa & afz
W3 1 gt 3y O 7 g ¥ gl
] AT & oz et g fe oy W@
#t ar o e @ @ ww ot
AT ¥ TEAR A g X G R
AT o T o F WA #7 ey fm -
o ¥ 39T ¥ A A e
% wid ¥gw wgar § feoet @
13 §EAT HT We § IAAT wIEEHar
foaft frelt, et e At Y ok 1,
fear s raew 3, W A T
uToFt favy &7 ¥sg T =[0fgg o
# areye & wraT § agr 9T W W
WIETT &, qgh or &7 Ay f& wv
£ g—mff o AR, T@ Y
wRE el g, whaarfs
WY At ¥ aF aF weEl  wewilar
AT E | AT EE, TETT K wrdaAny
Wt Y frr THTT WY W BT QT W
AR & | @F aI% WA W17 gEd
TIH ¢F T F FATATE-QAT g i
" ¥ B Y T KT a9 |

M6 wogdt & 37 & 7aw &,
& far feax % fz s amgy §,
Afe 3igia a7 7§ arar s feoar
¥ iffz v §, M agws F207 3
* fraat & ¢fz 77 § Froraas
TEIT E, 3T F ¥ wrt W F o F
Ffz g 1ot vt g5 a1 & w@gre
W AT w7 arEAr | qgmd B owe
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wA-mTY o W & e few ag &
77 qfg FTF w9 7 ¥ TAW
AR L I wEw K W@ o W @
TITIIT ], A T A A I @ §
f & oY aon= gY 7av §, faed aiwr el
¥Hegrgoa a1 3@ @I E | YK a®
WHETH & & FEar qen § f W@
* A aF Wi § arw A e
o WX & AN Ao UHo m’nt. T
& Fag fom IFCHFE, IJ@F A
& orfow w1 mr g fagt foear §
6 W@ % FAT AL wAT | wH-
wif@l & #¥T 37 § awa @AY
TR E T Ia s arad & AfFT  feedt
w1§ g 7@ FO §, wrArEr W@
FREIT CEFAF AT Fga1 AT
g, & g T =T mgav aqifs cw-
faspeer % @7 & ag wrav @ hEy,
# (@3 A N sy fag) frasca &
qaersar | 7 oF fag ¥ o o aTgw
#1 fra) a1 w3 F a1z § 9 7 Foram
fr 3t Fgzar @ AR fF g
F1 sara 2 fear 7 | SR @™
fear 5 & g2 X qt § o F
Tar @war, W WA fafet
arga Y fafad | 3 w7 fs 97 S1 )
# fagar afeT eaar o sfgd fs qw
¥ Wy gAT & 4T Ag | IwA wEl
f& svarg @) gar &, afewgar g
afer wuw wafees 7 gar &
9q qvd wafew g a7 IT 8
QWY 1T | & woAT AR WE Wl
® ®@W g8 a@ & WX
wfeg & wga g 5w Wk
R OF geq & ®F  F warar g famd
qrer A gy ar gar feafs aTma e
& agr X A T qAG A FW
AT B2 BIZ FHATE §, IT F @A -
ITF TIH & FT AT sqqeqr §, g I4
& winw §) faad fF T age g1 &2
T FT qH |
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[¥1o wn3T Ta™E]

™ oox fagY faet f& we=
T qF FITX ¥ AT wHATA @A
g, xgi 9T 37 & fA¥ orfectmrd @it
aTT | I AT fzar fs agi ¥ 78
freritex 93 et feermrdr §, @@t w0
e ¢ agh 92 fefgw AE Ax
T dwedr ) feedwd Wt 81 Wt
fefgwe ¥ wx mat St ot foe
¥ Y Wy wwTAr § A w@ N
g T AE Ao THo HIEA F EWIA
FOATR, W gegary @y Ay §, wgi
o WY fafas wegarer & § 1w w1 Ad
A fear o | ag T @ @ }, I
farzdt 7T I wel) @ s A fear 3

a9y weATaT § fF O g =
ared § farwr wifew gfe & wrf
e & &, IT B vy fpay arq | &

wiT §, ag QY wE § wgT WA AT
7 faord am & IT A aOE TH
qat | W aE ¥ qwA &N
m ag ¥ Q@ o, AfeT wSw
1 T T W FTET 6 W Iy
&t 39 @ FrE sraer A g | w9 gl
g @ @A gg s A § fE o
qT | F0Y 37 W@ ¥o W WAl §

ok 77 wAUEAtAE §, @1 g% aw

qaa ¢ | & G WEE § ArdAr €
fr s Fg W w1 iR, dfE
o T B TE T | S BN
AR F T @ T
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O T TR g AR
WX Jowren afafa & da7 qv 1
B BN aX 3w ¥ gt & ot ¥
o ¥ g v fow ¥ g eman
T AT | &Y FAE AR WIEE ¥ A
f5 Agarit w¢ g ey AfeT g
AT 9T F agF Ty |

g1 9T {9 AT F A I |
WY § A & aFRE I ¢ |
T I & ¥ ow qrlY MREgT & der
6 1 T aTew ¥ ¥ead w T frar andn
fe=y far ag man fe o et w5
w73 & fag v fear m@m o e
+t T faar @1 A giw B W2 aw
TR TNIwEANY 7
a2 f5 wredt S, 13-
R A AT AR

% o% T < wE g f e
T F A1 ¥ agT ¥ ==l § | 6
fag fogar &1X FaEwar aga @
mfear ag.€ O )

wiwm @ ag g wgar §
fo et 2w ¥ wiw @A s O g fn
wTaTe st ¥ sarer geAr «ifgdy
o 7 & oy s & wamar gfaw
& o wfgd | WA F W gF WA
feafr & | @R WigT & Q% A<H Al
Zqeie & W g A< aa § ) Wi A
qrT & o & fod STET W W S
# orea gt 2 | K@ & fay firs sk
FXE | wE FEARIC AIR L F AT

gt ¥Q-AY, AA-AT ForT FIX AT

a5 § 7 ¥§ A7 a<s WA fawmr W
T AT 91fgd |

@ g & faoret wTEAT w1 e
@AW ¥ W AT A W
@ W d%e § aw & w1 o foart
el fear a1 w% AT fad feeaa
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fFarar o, e sy ¥ e Ed &
fear o &% g § IR
W 1 QN CH W B woT g6 A
T & oy

Shri Lobo Prabhu (Udipi): I had
the pleasure of reading the hon. Min-
ister's budget speech only today. I
was not present on the occasion when
he made it.

I have great respect for the hon.
Minister who is elected from my dis-
trict, but I am slightly mystifieq how
he has proceeded to various conclu-
sions in this budget speech.

He opens up by maintaining that
he expects a fall in the goods earn-
ings of Rs. 13 crores. He ends up by
increasing the goods revenue by
Rs, 20 crores and the passenger fares
by Rs. 19 crores. I would like, even
at this stage, to seriously appeal to
him to consider first whether there
is likely to be this shortfall of Rs. 13
crores in the goods revenue.

In the White Paper which the Min-
istry has issued, when the question
of expenditure arises in any one of
the seven demands, it is always
maintained that there is increased
traffic, which justifies more staff.
How does the Minister reconcile this
statement made in connection with
expenditure that the traffic is likely
to increase, with his conclusion that
there is going to be a shortfall of
Rs. 13 crores?

The reason given by him for the
shortfal] is that though the revenue
rose in January, it fell in February
and March. On the basis of two
months, on the basis of a slight fall,
Is the Minister justified in thinking
that we have reached a stage of eco-
nomio stagnation, we have reached
a stage of economic regression, that
the revenue in the current year is
going to be less? He should have
tried to tally his conclusion with the
eonclusion of the Finance Minister in
General Budget that the period of
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stagnation is over, that there is go-
ing to be an increase in excise reve-
nue, that there is going to be an -
crease in al] taxes. It is due to be
explained to the House why he pre-
sumes on the basis of two months
experience that there is going to be
a short fall in goods revenue?

The second question is: even if
there is this shortfall, is he justified
in adding 39 or 40 crores to the total
earnings of the Railways during the
9.5 months left. He has to remember
that in respect of fares this is the
third revision since 1962 and in res-
pect of freights this is the third revi-
sion since 1963. Ig there no limit to
the burdens which are laid upon the
people in this way? He may argue
that the incidence is small, that 1a
respect of ordinary trains it is a mat-
ter of rounding off at 5 nP. ang it
is a matter of increasing the lowest
ticket from 10 to 15 paise, But lLas
he considerd what this amount means
to the poor people. When he comes
to the freights, he thinks that an in-
crease of 19 or 24 crores for the year
is a small amount. But has he con-
sidered how that is going to be carri-
ed into the price of the goods con-
veyed by the railways? Has he con-
sidered what this means in terms of
the food prices? 1 would like him
not to make the excuse of a shortfall
of Rs. 13 crores to justify the raising
of the total traffic earnings by Rs. 39
crores, He is due to explain to the
House and to the people why he has
raised the traffic earnings to this ex-
tent at a time when there is unem-
plopment and when on his presump-
tion the industry is going down.
He will probably say that there
is an increase in the working
expenses of the railways. I would
refer him to his own statement
that our railway staff compared with
the staf? of railways in other countries
is far too excessive and that we hgve
reached a stage when the staff is a
burden on the economy, on the rail-
ways and on the people. In those
circumstances, what do these de-
mands reveal? In each of the
seven demands there is mention
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that the staff appointed before for
a shorter period is going to be ap-
pointeq for the whole year and there-
fore the demand has to be raised. How
far is this consistent with the state-
ment that recruitment has been stop-
Ped when in these demands the pro-
‘vision for staff is continuously in-
creased? T will refer to one demand
.alone, the demand for social services
and amenities to staff, During the
third Plan period, amenities to
the staff have increased from Rs. 84
per head to Rs. 124 or so. But
the Minister s not content with
this, He provides Rs, 13 crores
which the Finance Minister does not
do to the other staff on account of
dearness allowance committee report.
Wag it necessary that he should
‘think so much of the staf! when he
could not think of the people on
whom he is raising these fares and of
the goods on which he js increasing
the freights? No one grudges
higher salaries to the railway staff;
mp one grudges better amenities
to the staff, but just think about who
pays for this. It is paid by the pour
‘people who are supposed to over-
trowed these trains. Ig it fair? Is it
socialism? ‘That is the question I
‘would like the Minister to consider
-seriously even at this stage when ne
‘is hoping that hig party will endorse
these two increases of revenue. It is
a question which wil} remain un-
answered, if he does not seriously
admit.—*I have made perhaps a
miscalculationT I have been guilty
of some pessimism in assessing a
fall in the goods traffic when there
is not going to be a fall as
the country 1is not going to suffer
much longer from stagnation if it
suffered at all” 1f he would make
that admission to himself, it would
‘be possible for him to give up these
increases in freights and fares.

I particularly ask him to be very
careful about this increase for round-
ing off in multiples of five. They look
very innocent but in the total, I think,
he will realise very much more from
the fareg of the people than he has
made us believe. Though the budget
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has been supported by many Mem-
bers, by all those Members who have
asked for amenities for staff or pas-
sengers, all those who have asked
even for overbridges like Shrimati
Lakshmikanthamma. They forget
that as long as we are not able to
make two ends meet, as long as the
existing demands are not satisfied, to
add to them at the cost of higher
rates, higher freights and higher fares
is not in the interests of the country.

Mr. Chairman: Shri N. P. Yadab—
not present. Shri Kotoki.

Shrl Surendranath Dwivedy (Ken-
drapara): Is the Minister replying
tomorrow?

Mr. Chairman: Today,

Shri Randhir Singh (Rohtak): I
goes beyond 6?

Shri K. N. Tiwary: Suppose they
go away, and if there is voting, what
will be the fate?

An hon. Member: Members must
be informed.

Mr., Chairman: Let Mr. Kotoki
proceed.

Shri Liladhar Kotokj (Nowgong):
Sir, I rise to support the Demands
for Grants of the Ministry of Rail-
ways. In doing so, I wish to make
a few suggestions for the earnest
consideration of the Ministry and 1
do hope that they will seriously try
to accept them. First of all, I reite-
rate the demand of the people of
Assam and the Government of Assam
and raised in this House over and
over again by Members from the State
of Assam that the broad gauge line
should be extended from Joghighopa
in the first phase to Gauhati with a
bridge on the Brahmaputra and @
branch line to Garo Hills and in the
second phase to Tinsukia, the align-
ment running along the southern
bank of the Brahmaputra. I know
that the first reaction of the Ministry to
this demand will be of a négative
character. But that has been so m
the case of the extension of the metre
made us belleve. Though the budget
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gauge line on the north bank and the
extension of the broad gauge line to
Joghighopa.

The main reasons which weighed
upon the Government for taking up
these extensions were the purposes of
defence. Our proposal for the exten-
sion of the broad gauge line to Tin-
sukia, apart from the urgent necessity
for economic development, is also
very much weighed on the need for
defence, Therefore, I would urge on
the hon. Minister to take this matter
at the Cabinet level and to impress
upon the Cabinet to take up the line
for the purposes of economic deve-
lopment and defence purposes.

My second point is that the Minis-
try should nationalise the Chapar-
muhk-Silghat land Katakhal-Lala
bazar railway branch lines in the
N.F. Railway. The present term is
going to expire very soon and it is
high time the Ministry took the deci-
sion to take over these two private
lines,

My third point is about the ameni-
ties of passengers and other railway
users, particularly amenities for
third-class passengers—a point which
has been raised by all sections of the
House. I suggest that more and more
sleeper coaches for third class pas-
sengers for long distances should be
provided. In particular I suggest that
more sleeper coaches in the Assam
Mail, both in the broad gauge and
metre gauge should be provided.

There is urgent need for construc-
tions of staff quarters. I know per-
sonally in the N.F. Railway, even in
the headquarters at Pandu, there are
not enough quarters for the em-
ployees. There are some kutcha
quarters which are not fit for habita-
tion. Some of them are lying idle.
Therefore, they should increase the
allocations for the construction of
quartérs, particularly for class III
and class IV employees.

I would not take up the time of the
House by referring to various de-
mands of the people which have al-
ready been raised. But I have une
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point for the consideration of the
Railway Board. Officers like General
Manager and others are transferred
frequently in the N.F. Railway, which
is a strategic zone.

Shri J, H, Patel (Shimoga): Spoke
a few words in Kannada.

it wriwee fog (awrfear) @ awr-

gfy #gRy TR FRT FT FaTT FBAT

& 1 gfw W wwe § wwr & o aw
TR AT R TR

aaTafa sg T ger Aifad |
ot wrwee fey & 33T 9% €

Shri Liladhar Kotoki: From the
point of view of expansion, operation
and maintenance of this stralegic
zone. I would urge that the officers
should not be transferred so frequ-
ently. Regarding the proposals for
increasing freights and fares . . .

st g fag © ¥ww @ qfv @@
AN § T T T T A G o
g1 § FI FT g AT @A
FRE A FRH AR £ |
Mr. Chairman: The bell
rung.

is being
There is quurum now. Has Shri

Liladhar Kotoki finished?

Shri Liladhar Kotoki:
clude in a minute,

Sir, I urge fhat so far as the long-
distance passengers are concerned
and, also, long distance traffic of
goods, particularly essential commo-
dities, and, more especially, the traffic
to and from Assam is concerned, the
hon. Minister should kindly consider
whether a special concession could
be given in order that the economy is
not handicapped further.

With these spbmissions, I support
the Demands for Grants of the Rail-
way Board.

ot waewmw v (et &w7) o
awafe weRy & ¥aw faeeft & faww

I wil] zon-
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% 1 §9 wew wgan § | e @
ag fr & faelt # sweamsl & X &
6 ¥, § W9 a=t wERq ¥ s
WA at ae fearr A g e
e foordde # fowd o gord
fawrit & qear & =a® s @
oraTTE §, ¥q Al § oo g
A & O sl § feaifeadan
2 1 Qur wrew @ & fr ag o et 2
ferifrawre drast &1 1 =1 fr
VY WgEy 7 AT § qg 3w &
WA & tfogre & gw @ o O v
TAZ WA, TR T AR & fF
W sewfal & war @ § Ok
Ry e s 9o R
AT & awwr g 5 saFr wad a9
o Iw-wafaEt #r fedfoaham
g1

mxyAfeamaTaagfs
9 WA FAA R TG | IFA
w fr gt 79 fosw ow T ¥
T 73 § | H Tg T ¥ WO g |
v ¥ 3@ qer fr e & fom=ae
wf 7 frar, ot s w7 fe s
gAY 9T AT AT T g Ay Ew wa
F1 a0 9§ FHIT & | G AL AT AT
9T WY WX IFA wer FE gwa qar 2
fear &, wa garT qaT 7y s o §
AR wwT @ 48 w7 wo g g e
7g ®1€ qa-FRE a1 wrf qEr AWy
wfya #%, 9 g rATalt ¥ fw
e fourdde # sox & v AV aw
*¥ w17 waaT § AR w6 ¥ At
s @ffEt ok 8w wf &
TR ¥ N fegFee §, IR T FA AN
fermr ¥ WoeT X 1 wAT O9T Y far
ST Y 9T & qoe § A e fewmn
mar § e W I Gt and
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Wt aw faedlt &7 avaew &, § welY
HERT FT ST IAT ST Y T,
am A & @I W e qudt 5
W FAMT @ qes, famar srear
grfmat dgrwr g Y e 21
T 9% I7 FTAFTT FT ATHT 2@, ar
T 7 fr wod 70 wm il @
awar ¥ | 3z fedy ot fafre Gfafrdt
Y smaer 78 & | 37 AT ¥
T HYE gAY @ 1 At qe o fagwe
ST § TSIT /T qger FATAT T q@1,
a¢ QAT T AT ¥ | Fgh 9T 9T ¥
&% araeqr T @ ok 97 a e
¥ 3T U 1w v Aride s
@ T I A w, A SR
IT FT AT FAFATE | I AW
& gt FTAAT § awd wf & A
¥ oF AET AW FA7T AT | ATA
7 FEdT & Juiwe fafom fafes
ufafrdte ot 7€ & | s fafree arew
feet famr sme 37 FEFT w1 29,
aY ST I FEY T FT qq1 9 6
TR O PRIty @I E ) 9T
Il & FAET qgT AT qaqT A |

wTe feeelt # 39q omgT ¥ w1q /M9
w§ gorx qfvmat ot gt & forr % w€
g H AT @ & | T W TF Y ¢
fadta w< sv7 & Foey o ofmide
&Y wwar & 1 e 3 av s Y Fea
ar @& | W AR F 3O q-=qEg]
s AFeFAAEIgE RN aE E Ao ag
TN

feeeht § wwml & feod o I
¥ @ &1 w fafe % aerd
wfaat ¥ fog @ wiaw frad Tec
wrédz wwml & @ e
faweft 3 Y fawTr & g @ wAQ
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¥ § | Tafern g At I ot & fog
g9 Tl w1 wfeww fear omar
arfgw |

W =t oY foeslt ¥ @R § W
@ AT & Frey W feeelt F @Y E
F ora & i feoelt § =Y Yord wifaww
# o oAt awg ¥ A 92 aw ifew
T TEAT & WY OF & e FwEt A
AT AT § | AT AERT FY TF Go€
sy qaraT =nfew, foad st s
MR 9T 71§ 7 Wi §F IO
o fawr amg s At s fafoe
#Y |Yer fopar o @ AR ¥ F A=
ey wiEaTe st Fow OfgeT &
@ ¥ fogr dw T wiwmw 7 9K
femrar =g £, ot 7 et ot mee
TR TR Ao §

feeeit % Ziaa¥e #Y Fwey agT @ T
wweT & 1 AT o g4 & fag w7 w0
o2 W AT TIATR | TgT A AL G
& s Aty 57 o< wamer aF T gart
w1 adt & 1 g Feafa § qet # giane
TRTFTAFAFCE I E WX
ag & for 99 ) sy gw Ak o
Troie TR frar o o g
Nag ATy age MBS B
W w & fr w it et 3 & e
AR T § WX qg A /A aF S99
w8 | T fafreeatag @@ s
ity fir wett ¥z % For tod G v &
AT W ST g T aw T8 A e
2, @ o sifwee sew fog fasmre
g, % qrrRdve fagT s e ST
* faere sianr 1 oy ) R
wWY # g\t ¢ f For 9wl ¥
weT O WY WY

e fa 4 w3, feeelt Y wEE
oYY § W feeeft anelt 3 & qut o
@e
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ST ST T SIEEFAT §F IO w4
7Y & fr fresht & v 7o el % wma
TETHATIIE 16 ) Waeqr T §T
vy qew et § 9 et o
vt wre & 2w w7 g wTT TEWTS
TEY A | WY IF QRITER F AT I
¥ 1 ¥ 7% e wfiw o feeeft
EfeT #Y st w1 areq wfcg ) ame ¥
WYY T FT WY 7 FFaT ar |y v
UTIVE IF AEY AT G | qg WY &
cifa #ifsg wewm wifog |

wifadt oF #&7 #7 T qF T
g | o 72 & qrer w7 o 3WE 2
Fge | §F qw Faedt foedt ot | wmoA
FI 3F IHFT o< frar § Afew o
T TA § 9 T & | T WEAT
ot frar @ a8 =& @5 w7 owd
forr faar & 1 s oY wwoft vy 2w
¥ a7 w07 3 2 gL wrafwdl wY wre
T THAT § | qF AT WET KT 2V
&g <1 e T § | FEY TR AGY AW
¥ 1 gy wresft W amy § 1 & wmenr
it fiwmaami

Mr. Chairman: Professor D. C.
Sharma, Is he sti]l reading the
Bhagwad Gita?

18 hrs.

Shri D. C. Sharma: Mr Chairman,
as you know, I cannot make a speech;
I will only enumerate some points.

My first point is that Cape Comorin
should be connected with Tinneveli,
Trivandrum and Madras. Cape Como-
rin should also be connected with
Ernakulam, It is because Cape
Comorin is not only a sacred place
for the people of the south but it ®
a sacred place for the whole of India.
So, I want that as many facilities as
possible should be provided for that
place.

I also have a soft corner in my
heart for Hyderabad and [ support



6981 D.G. (Railways),

[Shri D. C. Sharma]

all the demands that have been put
forward about Hyderabad by my hon
friend, Shri Thirumala Rao. I wish
that Hyderabad should become the
keypin in that zone and Hyderabad
should be connected with all the big
places in India. People should not
try to look upon Hyderabad as a
place which is not on the regular
map of the railways.

My third point is that I find that
there is more of casteism, not in the
sense in which we use it, in the rail-
ways than in any other body. By
that I mean that there are so many
grades. Look at the grades that the
loco people have; look at the eategor-
isation of the goods people; look at
the classification of other people. I
think, the railways have been true
to the division, sub-division and sub-
sub-division of catseism that we
had here. I would, therefore, say
that 3 Pay Commission should be ap-
pointed and that Pay Commission
should rationalise the pay structure
of all the people from the railway
coolie up to the station master or the
members of the Railway Board.

I do not want that the railway
coolies should be treated as they are
being treateq now. that is, as casual
labour, They have to pay licence fee
and have to work under the jemadars.
I think, the railway coolie should be
given his due place in the economy
of the railways. He should be treat-
ed as a human being who has self-
respect, dignity and who is a wage

earning person. He should not be
treated as casual labourer as is being

done now.

I want to say a good word for the
Railway Board also. These minis-
ters come and go; 1 have seen so
many ministers come and disappear
and I hope the present ministers will
also disappear after some time. I
have no doubt gbout it. But I must
say that the Railway Board provides
the continuity of traditions, efficiency
and of administrative services so far
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as railways are concerned. But I
would like to say that the Railway
Board should be democratically de-
centralised. All the people should
not be sitting here in air-conditioned
rooms. You should send some _to one
zone, some to another zone and all
of them should not congregate here
in the Rail Bhawan as they are doiug
now. But the Railway Board has
been doing useful service and it
should continue to perform better znd
better service as time goes on. I once
visited -the Jamalpur Workshop and
I saw all the good work they were
doing. But those foremen are not
given the status which is even allow-
ed to railway jamadars. Of course,
that is the problem for the Pay Com-
mission and, I hope, the hon. Minister
will accept my suggestion of appoint-
ing the Pay Commission. 1 think,
that problem will be solved that way.
These foremen who have invented'
cranes and so many other things
should be given a better status, a
better scale, and a better place in life,

Mr. Chairman, Sir, you and I re-
present the masses and, I think, so
does the hon. Minister, Mr. Poonacha.
I must tell you that it is not merely
the question of looking after the I
Class passengers but III Class pas-
sengers should also be looked after.
The Railway Ministry will be judged
by what is done for, III Class pas-
sengers. If the Pay Commission can-
not be appointed just now, I think,
the Railway Minister should appoint
a committee or a commission just now
to look to the amenities of the III
Class passengers. That must be done.
Unless that is done, it will not help
the masses whom we represent.

Now, look at the new lines that
are going to be surveyed. On the
Northern Railway, there have been
only two surveys in respect of two
new lines. Why are you giving step-
motherly treatment to the Northern
Railway? What harm has the North-
ern Railway done to you? It is said
that it will take 400 years to have a
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line from Pathankot to Srinagar. I
think that should not be allowed lo

happen.

Then, there is a place in my con-
stituency—I think, most of the people
know it; the Minister, I think must
have gone there sometime in &
, saloon—Pathankot and there is the
Tangu road and I want that on that
road, an over-bridge should be built
‘as early as possible.

Then, there is a place called Shri
Hargobindpur in my constituency. It
is a frontier town and it should be
connecied with Gurdaspur. A survey
was made in British days and that has
been neglected. Also, g flag station
ehould be put up at Panyal near Gur-
daspur, I have made that appeal
many times before and, I hope, Mr.
Poonacha will do that.

I think, the railways are our pride
and we should see to it that the rail-
"ways become g joy for those who
travel and a joy for those who want
10 see India. This should be the real
source of national integration in the
country.

18.08 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs angd Communicationg (Dr,
Ram Subhag Singh): Sir, as the House
~will be desirous of commencing the
discussion on the Demads for Grants
from Monday, the 26th June onwards,
Government have reconsidered the
programme before the House and
have come to the conclusion that the
Consideration Motion of the Unlaw-
€ul Activities (Prevention) Bill may
‘be postponed to a date after the con-
clusion of the financial business. It
is, therefore, proposed to remove this
item from the Order Paper of to-
morrow. The Government business
for temorrow, the 23rd June will now
be as under:
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(1) Consideration 4and passing
of the Companies Tribunal
(Abolition) Bill.

(2) Reference to a Joint Commit-
tee of the Central Industrial
Security Force Bill

18.10 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1967-68—contd.

Shri K, Haldar (Mathurapur):
After reading the Railway Budget
carefully I find that almost every year
the fares and freights are increased and
so, the sufferings of the passengers
increase. What is the reason? It is
because the number of trains has not
been increased to cope with the rush
of passengers. Before electrification,
we were told that the number of
trains would be increased. I particu-
larly mention the Sealdah section and
the Howrah section of the Eastern
Railway. These are the two sections
where the highest number of passen-
gers travel every day as compared to
any other Indian railway, but we see
that the passengers who go to Cal-
cutta to attend their office are com-
pelled to travel gn foot-broad, roofs
and pngines even risking their lives.
I do not know why the number of
trains is not increased. In Bombay,
every five minutes there is a train
running. In Calcutta, when there is
electrification) in Sealdah and How-
rah, I do not know why the same
thing is not done and that is what I
want to ask the Railway Minister, In
this connection I draw the attention
of the Chairman and the Railway
State Minister who have frequently
travelled by these sections of railways,
They have also seen the sufferings of
the passengers who frequently clash
with the railway authorities or with
other passengers for want of accom-
modation in the compartments. For
that reason, I request the Railway
Minister that the number of trains be
increased. In their reply, they should
say that they have already increased
the number.
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If we analyse what has happened
during this period, we will find that
the number of some trains has no
doubt increased, but the accommo-
dation in these trains has decreased
to that extent. In this connection I
also wish to draw the attention of
the Government to the fact that al-
most every day there are clashes jn
these two sections of the railways.
‘What are the reasons? Have the
people bceome rude or indisciplined?
No. It is due to shortage of trains
because there are thousands of em-
ployees who come every day to Cal-
cutta for their jobs. If, by any
chance, they fail to catch one train,
they may even lose their jobs. So,
what arrangements are government
making either to increase the accom-
modation in the existing trains or to
increase the number of trains? 1 sug-
gest that the number of trains should
be increased as soon as possible.

I would also like to mention in this
connection that the employees of
Kanchrapara Railway Workshops who
are Central Government employees,
receive allowances and house-rent
maccording to the rates applicable to
category ‘B'. Why are they not given
allowances according to category "A'?
In Bombay, the railway employees in
Thana and Kollyan, which are 35 and
84 kilometres, respectively, from
Bombay, get allowances according to
*A’ grade. So, I request that the em-
ployees working in these sections,
Sealdah section and between Kolly-
ani and Calcutta, which are industrial
areag and which have so many Cen-
tral Government employees working
in Railways, should also be given
allowances at rates which are appli-
cable to 'A’ category. I would also
like to mention in this connection
that in the southern sections of the
Sealdah division in the first class
compartment there are so many rail-
way coaches but without any sitting
accommodation. There are not even
any wooden seats in those compart-
ments. We have been told that it is
because the rexin seats are stolen.
But I would like to know what the
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rallawy protection force is doing and.
how they are safeguarding the rail-
way property. At least wooden seats-
should be provided for the passengers
who are now obliged to travel by
standing all the time. I would re-
quest that steps should be taken te
provide seating for the passengers so
that they can travel sitting instead of
standing as at present.

The House is shortly going to dis-
cuss some emergency Bills. But the
border States of Assam and Tripura
are not properly connected with rail-
way the big cities like Calcutta and.
others by railway line. It is obvious
that the railway communication with
these border States should be im-
proved. If Government do not take
proper steps in this regard immedi-
ately, then in future if any aggres-
sion takes place, there will be a
great difficulty and the people of
those areag will be compelled to
leave those areag for fear of loss of
their lives. Communication facilities
not only in Assam and Tripura but
also ink other border States of our
country should be looked into.

1 would also point out that the emo-
luments ang other service conditions
of the railway employees who work
in various departments of the rail-
ways should be improved. Govern-
ment are Increasing the fares and
freights. So, I do not see any reason
why the amenities should not be
Increased.

1 hope the hon. Minister would look:
into these matters very favourably.

shri B. K. Daschowdhury (Cooch-.
Behar): The peculiar tendency that
we are notleing is that the hon. Rail-
way Minister increases fares and
freights in each and every year.
Whenever he comes forward to pre-
sent the Railway Budget, he says that
in order to balance the budget, in-
creases in fares gnd freights are very
essential. I should like to point out
in a very brief manner that the pro--
portionate increase in fares ands
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freights every years not commensu-
rate with the real income that accrues
to the railway administration every
Year.

In 1963-64, the railway fare, wag in-
creased especially for the third class
passengers by 7 np. That is one fact
that we should remember. The real
income that came to the railways from
the third class passengers in 1963-64
was Rs. 182 crores as against Rs. 171
crores in 1962-63. This obviously
shows that when the third class pas-
senger fare was increased by 7 np,
there was s certain improvement in
the railway earnings, but here we
have to consider other factors also.
The total pumber of passengers tra-
wvelling in third class in that year was
also more by 426 crores than in the
previous year, In the previous year,
1962-83, there were 8,022 crores of
third class passengers. In 1963-64, the
figure was 8,448 crores. So, when the
number of passengers increased, the
income has also increased.

There is another factor. The aver-
age railway mileage covered in 1963-
84 was also more by nearly 500 odd
crore miles, So what do we find?
There is no proportionate increase of
income, to the railway administration.
If the ineome from third class pas-
sengers has increased, it is because
there are more passengers who travel
by third class and there is more mile-
age covered by the railway depart-
ment. So it is not true to say that
it we just increase the fares of third
class passengers, there will be a pro-
portionate increase in the receipts.

I have here the figures quoted from
‘India 1066’. In 1862-63, the income
was Rs. 171 odg crores. In 1063-64,
it was Rs. 182 odd crores. In 1964-65,
it was nearly Rs. 194 odd crores. If
we examine the flgures for 1963-04,
we find that really the income ought
to have been Rs. 40 crores more, but
actually we get only Rs. 11 crores. In
1964-65, the real income ought to
have been Rs. 22 crores more as the
third class fare was increased by 3
Bnp., but actually we find only Rs. 12
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crores increased. This year alsg the
expectation of the increased income
from the increase in the fares of
third class is not correct. I would
like to point out that this is a wrong
thesis, that if we Increase the fares,
it would automatically yield a pro-
portionate increase in real income to
the department,

The hon. Minister shoulq take this
into consideration that the budget
should not be balanced by increasing
fares, but it should be done by effect-
ing economy measures. I will read a
few lines from the Public Accounts
Committee’s 72nd Report in this con-
nection,

Mr. Chairman: There will not be
time enough for that. Onmly five
minutes have been fixed.

Shri B. K. Daschowdhury: I would
request you to give me some more
time.

This is from page 86-87:

“The Committee are distressed
to find that contracts for a total
sum of Rs. 52.49 lakhs were enter-
ed into by the Railway Adminis-
tration, South-Eastern Railway,
with a firm for execution of earth-
work, bridges etc. even though it
was brought to their notice that
the particular firm had not tend-
dered for bridge work and as such
similar work had not been en-
trusted to them by the Northern
Railway to whom a reference was
made”,

That is, we do find certain corruptici.
and corrupt practices in the railway
department and the Railway Board.
A firm which did not submit a ten-
der was given a contract for Rs. 52
lakhs, even though it was not entrust-
ed with such work by a sister rail-

way.
Again on page 8T:
“They are also unhappyl to note
that the Railway Administration

could mot recover the balance of
Rs. 372 lakhs from the firm due
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to wrong advice given to them
by the Law Officer for going for
arbitration as it was found later
that arbitration proceedings were
untenable”.

I would like the hon. Minister 1o
disclose the facts concerning these
transactions and say what action has
been taken against the erring officers
concerned. Who was actually res-
ponsible for allotting tender to one
firm which had not actually submitted
a tender at 11?7 Who was actually
responsible for the loss of Rs. 3.72
lakhs to the railway department? In
this way, if the hon, Minister tries to
consider to economise the whole
department, even if possible by
abolishing the Railway Board, by
abolishing certain other unproductive
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expenses, this increase in fares and
freights will not be required.
The North East Frontier Railway

is probably the worst administered
railway by the railway department.
Hapecially the condition of the third
class passengers here, those who
cover 87 per cent of the travelling
passengers of the railway. is pitiable.
In that North East Frontier Rallway
zone, I have not seen any single item
this year that has been mentioned in
the various demands for develop-
ment, except for the expansion of a
station or two. T do not understand
how the Railway Minister presented
the budget without considering the
particular aspect of the North East
Frontier Railway. The North East
Frontier Railway needs certain spe-
cial consideration because of its im-
portance in Defence and communica-
tions, being continuously troubled by
China and Pakistan.

Further, Coochbehar grows Rs. 1%
crores worth of tobacco and mnearly
Rs. 80 lakhs worth of jute, but I have
great doubt whether even 5 per cent
of these commodities are belng trans-
ported by the railways. Govern-
men's reply will be shortage of
wagons. T request the hon, Minister
to arrange for more wagons in order
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to remove transport bottleneck, I
also request the hon. Minister through
you to look to the better amenities of
the third class pessengers of Cooeh-
behar, and to arrange for better acco-
mmodation for all passengers con-
cerned.

Mr, Chairman: The hon. Minister.
Some hon. Members rose—

Shri Abdmul Ghamj Dar (Gurgaon):
No, no. We must speak.

st dst wTe (Wf W\l’gt) :
o wERE, & 7 T4 |1 s
sweara far & o savan A A ww ¥ Ay
23 faaz w1 7w7 A1 waww faar om

Hgew T wEEW (I5EA) :
7z 3A% W@ &1 fawg § 37 w7 Q,
3T fgaz  fagiv #2Ya) weamw fady &
+E A=A & fa g o |

st So ww (aHrE)

# w7 & Ffowr 77 721§ I faee q|
fag s

Mr. Chairmam: Almost all the

parties have exhausted the time al-

lotted to them. There should be no
complaint on that score.

Shri Ranga (Srikayulam):
be given two minutes.

He may

Mr. Chairman: You yourself sug-
gested that Mr, Lobo Prabhu should

be allowed and he exhausted the
time.
Some hon. Members rose— -

Mr. Chairman: Please resume your
seat. I wanted to call the hon. Minis-
ter at 6.30. What is the position?

The Minister of Rallways (Shrl C.
M. Poonacha): T would need about 30
minutes.

Mr. Chairman: Shri Meetha Lal
Theee minutes,
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it witet wre (FETE ATEIG) ¢
awrafe wgrea, & maetT 3 g4 w1
LT WYA FIYAT qeAry AT 421,
422 MT 496 ¥ AFT 502 qF A1
w7 fearat srgar g

®H! TO 3T 737 T & T
HANT |G 7 Fgr {6 TX THATEI
& TR H XAq FIEAT & AT 6 G
#T gafqe AR § 96T g FH
g qyat o & ww & fadew Fear
f& o TN T@ATEl § I & A2
R § vF NATE A W@E ATEA
faor & o€ g1t A1 maz TIEdE
I 9% 393 ArgAl ®1 wEFOTHAT Y AEY
g |

qfs a7 faqz & g7 Farq #770
# gafau & fadg A sz 7 = A4
&t & fAgea awar fr 7 &1 O
FIR TETT 421 T 422 F HOT A
g v 3 fag aTaqa 7 qarg7 faey
T FAATT G A7 | FUAAT THE-
QI H oF fraraa & AT agi &7 w47
a1 qAgT § W 39 94T ¥ uegnfy
waa sar fafeer aqrgid | o wae
Frardt aiAl ofwar § g347 F Araqrg
F1¥ TR AT AT ggF Az F AT
1 qYA AZY 2| OHT ATE 9T HAL
ag Trd ArEa Fagre & saer A 3gA
weer g W7 g7 fagd go @E
# fora® TIEAT T FRAT AT TgAT ¢
& W grerTr @ Ted fam ard )
g7 ¥ oY agt 9T FwAT qAT FT AR
£ 37 X qeq¥ Ao 3o F AT TAAT |

H9 1952 ¥ AT AT gL ATt
srvaTaA @ T w ¥ fi dmg fedh
¥t a% a8 193 AT g% e
#fed ag 7T a% A X TG FY AN
g
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AT T ¥ 9%I7 ®uA & aue ¥
wat ot ¥ oF fafaT w7 & gz d
Taemar o fr 2z afiw a7 w1
g1 R &1 ¥feT agt 16 #Y W w1
faar war , fame wig v w3 fed
T &, &€ mieat & fowe af fer oy
&, €7 & A a5 WA b Y d
frsa RS gzrar ar@rg | 2w
FATH & IATT FZTAT AY AT WY AR
4

qaT{ qTAYT & FAYT TF AT W
ATEA & IH F Weldw LA T HS 917
®I FHT B A€ TR ARET 1 fy
A1 T2 0F 9T qET 7g) faear § 1wy
7gI=T #1 ¥271 & fF 400 2
F&T @l 7AT faar Jmm &) sy
yArMEr AT IA ST ofsm qEy
TFTATATZ | A TAA F TG v
a7 0fsT o 7 FT qrew & A1 qrar
IATFT I 97 F o ofeT aw 6
AR 7 gEY ¥ OTT FT ATHT JTHAH
grar wnfga aw gfaar @ aeft 2

g fat AT AT I aF SwA
&1 9T TN AFH MEY FIAT & AT Hrar
F1 #1¢ gy Fgt & | Fraa< fade
ofsaadr 73 8, agt 9§10 T
Fzaar 2159 ¥ a7 T ww ¥ ww
STHT ST SFXAT F 1 agr g7 grfady
& faa #1¢ orar F7 gy 768 £ A7
IT HY TEY T AT 2

warg7 fadt § @3 &1 ré wHw
ar g afeq &1 ferdy w19 7 §
7T 9T oF ferdy @y @ar qra ar
=T 0T |

XA TN e R §, W w
fiatr WY w=maTT | f S RW ¥
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[t wireg waz]

T foref rage ¥ e wmrg, Wk
fow o ¥ @ B w7 & I o
N H o MEgR ¥ s
T @ 99 ¥ T @ Agw w7 Oy
N, 7T 99 ¥ g9T 9T, 7 I 0 6}
W T qEE 47 | I A FAAT ¥y
&, 97aT &1 TSy §, oWaT Y 7% 91w
FWr R W ST ¥ @ go el §
A o o Y 3w F A gl @y
R =g X T w1 oo A e
@Y, T AT TS, A
T TG § AT AHEN TG § I
fore 0 wiow feeraa & fs w0 s
¥ ¢ 3% & W@y 9 @ & Afew
wrar 1 #1§ ghrar @ & v @ g
T WY WEIRA AYE wT F fi ow owar
R WX g wiewr fRart € @
ww & wfa  wd w1 e e
wfgd | afew wor wigs s3q o
§ T wiew Wy 9T R E | I FT A
ww fagrw & v

6993

qG A TAW HU T T g,
A SR ¥ f qgel K N9 Sy
Fugrg | W W ¥ g Wk W A
T g, W A W 1967 HwATE
IuH oF T ¥ A< I9 it §, WY
@ @9 g, W afewt @& &, e
WY AT e wE ar § 9w § fow
T ¥ fast o s & warar g@r Srar
o o ¥ o & e} WR
% T ¥ qure wredt /&4 7§ afe
Add A T ey
wra arT wigy 6 o & Tow ¥
arraT #t fraelt  awelts Bt 3 1

# &t i 1F W) Fg IEar § )
wgorTT 2w & Jgdwe 7%, faw
X AT WX AT 8 9 ]
o, agt & qUSTUT LIHA B WA A

JUNE 22, 1067

1867-68

6994

N W A | W R agEar
¥ Agdere a% ar farwr€ omr

Fh o ¢ fs omgmw ¥
MY TF W A qRAE I B
SR W 9 @ w1 faar o
™ 1922 ¥ ST oF dfeifaw
T §, W T WA T & wgy faar
T o | SR ¥ e gfrafed
s frofed B af awes
Nt W far R
AT X 9N @ X 'R
IET KT Tfgy |

& ferdh goT &1 % wrEgan

it wforet ey (afemr) : ey
e, ffmaa y o f |
Ffem & | T % o T@ W
¢ Ao fage 7 awelie & & w¢
waia & fagr ¥ T g go o
% #1 A ofear § ag aga § N

e
233s,

A g’ﬂ'g’-ﬂ’ g,
137343487
EEEFPLPEY
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TR W
O W AT wwer g @ At

W A W gafgaw amiz
% = ¥ @A wfer 1 Mwge #
Wi § | VAN R ¥ A
TH QATEE Y A &1 F TaAr gy |

et ofar ¥ v ofew g
o E e AT owgm @ d
fis ot 9% 3 AW e & A\
o, TSI, Tg 9 gree a fay
arlf | Y qg qEET g q A o

fa2wt & wrer F grar s & o Ay
Qwﬁmmmtlﬂﬁhﬁ
¥ fireraa &7, ww fay
A fragw & e fowr mﬁw‘t%g
fegam & oA § I EF

wF, ¥y, wE WX QuR wfew
AR ¥ WWe FIeT T o gl
foaw & f5 97 & WY § T WA
g faw omam w )

Tl A & T AT T FEA
wrgar § fF W ¥ AR RAET O
o wg g W fr g s 1 sw &
gfge 1842 ¥ ¥E gaT & | W
TR FT TR 1857 ¥ qE T 1
qrwew qfic & &t Ta7 gt § ) s
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& amma & et & feeelt amgy wivgrer e

ST, ST Afage g g WY
o1 3T g gt & W wy @
IR WA R gt ¥ A A
v, @ R oww oW s ieqo
O ¥ AR A g gl A g o
#t Wk s faar oy

el o oy fs aferage ¥ wae-
9, W[TE W At ¥ o @ oA
HEAT T AT WA ©T AT g Aw
| agr agT & e § oW W -
e A AT W e A w
wY ®Y aga qRwr &

T A FLATCNA a6 45 H
g0 8 1 agt & sovmafadi Wik s
faii & aga T v fr agr WA AW
Lo RN Cod i i
T TR H WY T wEAEHar
gt & F|@w M wmEm W
TR e EIfF 45
e 51T I &7 e T4 fomy oy
e w o g o § e e
WA 39X 6 g ww g )

Shri Sonavame (Pandharpur): Sir,
the ministers in the railway depart-
ment are fresh gentlemen and I hope
they wiil bring to bear a fresh outlook
or. the problems I shall mention
briefly. My first point is about the
reorganisation of the Sholapur division
which was bifurcated recently. There
are a4 lot of complaints. Traing are
delaved ang operational difficulties
are there. Therefore, I suggest that
that part of the Sholapur division that
hae been given to the South Central
Railway should be brought back and
the :ntcr-change point should be made
Wadi ard Guntakkal may be added to
the 5.C. Zone.

Secordly, the Railway Board does
not peed a Chairman. The Chairman's
post should be abolished and the
Minister should act as the Chairman.
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[Shri Sonavane]

Thirdly, the narrow gauge line from
Latur via Kurduwadi to Miraj should el aw g § fe oo oW
be converted into broad gauge or at T A8 ¢ feae awr feeit

representations and resolutions have

L
ieast meire gauge. For several years ¥ @i Qgaw ¥ oy farwrar W |
fe

becr sent, but to no effect. I request Wt arw Ay ¥ form &t o

this conversion may be done, ghrar & frmg aoft g€ @ s feet
My last point is abouf certain estab- fi‘ﬁm;i-' fag 1) o W W

lishmerts. Our general policy from the 73 § s qg WT gH T3T AH A

poratl of view of raising the economic "

standard of scheduled castes and & WC & g g% ¢ fafew wha

scheduled tribes is not being followed. ‘Iﬂ' ﬁ a IER R e ¥ faemar

people, there is interference by some

‘When applications come in from such T | ST F TR e ¥ e
of ine Board members and the poor ¢ | i

catering ‘establi.shments to scheduled TR R T T m%ﬁ'ﬂ'%ﬁq’
castes and scheduled tribes should be &7 9 T® FAWT FIRE | 9] W
e ven 10 the aard a5y n g o o Y S

Mr. Chairman: Shri Mahida. & g § 5 awit qom qEgew S

At g#w Fos wg7a s adid T W ITAT A WY W] wET

Mr. Chalrman: The bell is being
rung. Now there is quorum. L1 E LU

Shri Narendra Singh Mahida: "
(Anand): Sir, 1 have just one point e ST FT A9 w0 qeTE

It concerns all Members of Parlia- ¥§ I9g & 99T 97 & fF 399 iF
ment. When we go to the railway TETT
reservation office on the top floor in 7 Q

Parliament House, we find that the
peons and Lok Sabha staff are sitting Rfr. _cmm“: The hon. Mem-
there in chairs and we have to stand Per's time is up.

back for half an hour or so. Outsiders
take advantage of this reservation. Shri Abdul Ghani Dar: Sir, ] have

They get accommodation and we do  every right to criticise the corruption
not get accommodation for days. I in the Railway Board,

want the Railway Minister to enquire =

ino this matter. Mr. Chairmam: The hon. Member

willi resume his seat.
N W 0@ AT R ’
gor @ wfi, & AvmEEd A A Shri Abdul Ghani Dar: Kindly give
TR ¥ A HT @ a6 80-84 HIw  me » minute.
% ¥rf W A, fw fw g W
fw dw T RE W o T WW S § ww W
3 R qoE A T ¥ ot g wIT T ¥ e
fet ¥ araT ¥ IAAT UEH N WIHE
mlam g F AR AT Fafi Qe g W9 e T R
I WA 9T @ | RE AN | T W
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T § yex fw gof@, @
gfr 2w gwhk s @
£ 2w fosd § wmeh & fagrer
¥ ot @iw g a1 ¥ 0w o mrEd
Faw .. ..

Mr, Chairman: As 1 said, all parties

have exhausted their time. The hon.
Member will pleage resume his seat.

Shri Abdul Ghani Dar: Kindly give
me a minute,

Mr. Chairman:
Kachwai.

Now I call Shri

Shri Abdul Ghani Dhar:

Mr. Chairman: I have called the
next speaker. This will not be record-

ed.
Shri Abdul Ghani Dar: **

Wi Wl - S Alaes 52 |
o S apla Upyd )8 - e S
e A = Ve G gl )5 2 gy
Joe et - a6 Jb S 5
oy S prel Jae st 3ol yool
'-’f*-‘r".._s‘ ol e e WY
S ons plerd

whyd (o &5 & &g DN gpmyd
- o Y e TS

P R R R o
Pl len 2 e o
Lk agyd S KXoy, Adp= o O
-

Sty S a2 ol
et b N el S W
oA L B S ey

Sav A
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Ut 3 e By S i by W
s e e W 2l @ S
ot o S gl L »!
o avley Kl 2 S R et
e crily S YRy - Joa e
2o e e - S W
oy S el 8l &yEd g geh 0
Wi -op By S & g -
e N L e oA g
P ey S N S
Jos y #mls e o
Sy s ke L 4 ol
iy &S pn Ualy o - b0 WS
Ja £ IS ol S seme M
= ._r” aslyy ¥ _;’ﬂ ”“S”"I

S a S A S it

I3 WY e e ¥ J¢ w
S alpll o gay (of -a
- @y Jie St el
Mr. Chairman: The hon. Member's-
time is up.

Shri Abdul Ghani Dar: Sir, I have
every right to criticise the corruptions
in the Railway Board.

Mr, Chairmam: The hon. Member
will resume his seat.

Shri Abdul Ghani Dar: Kindly give:
me a minute,

oW 5 gl £ bl o 581
lﬂl Uty J ale [y e ‘_,L.b I¥]
e et - A Ty oyt o AP

**Not recorded.
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[ Addlags 42 ]
W20 e L e
T Ay 2O ey My ghes

Eotas Yy a9 Sp oyl
R P NPT B R
) S e ptale ls ulpy
S gl e x gt - a
e Je ot et gyl - o Bl
"ust el 8 el

Mr, Chairman: As I said all parties
have exhausted their time. The hon.
Member will please resume his seat.

Shri Abdul Ghanj Dar: Kindly give
‘me a minute.

Mr. Chairman: Now 1 call Shri
Kachwai.

Shri Abdul Ghanl Dar:
qEw . .

Mr. Chairman: | have called the
next speaker: This will not be re-
~corded.

IITHA

Shri Abdul Ghani Dar: **

Wt g WX wBIE W
W R fF W Rw ¥ wmc a@ @
T FW T § R T W W R
# ¥ ow W Ik & gar e
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¥ OTATTHT g1, YWY Sweqr  wowY
T wifgd | wWE AR F T wkw
# gere ¥ wwn fomr ot @ ooy
¥ T% WITE WX § IAW S IO
7 faar & 1 & wwwa g fe wwt @
T gl 1 wefas wravawar @
& g § 5 o dw g W g
"IY dF0H FY)

frm ag & ot % 9@ @
& o fom e ¥ & ofadt @ dar
A & TE AFC WX OF N 9§
a &o aoz,iﬁ:ﬂﬁﬁﬂﬂm
|T @@ gET 9WT JETEw] , AW
FTHIHCAN 13T &9 forw sare

T ¥ qw g A ¥ fe oW
FAAF AT 36 T HFC 40
T WY F A W arar § 1 wfer
e wrf atw aff o ot @ 1 v

**Not recorded.
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Fgar g =g ¥ oS o A ]
FFHaga w1 Wog ¥ fag
W W gar g feam ® o
e frelt @ 1 B WWd Fueefer

T i ahfsr FT & a9 at FTer
T TF S AT § 42 qW & e |

o, wim AT 9% =
| w1 g fear @ s T ¥ faems
# AT T TFAT, W AR F 1% Wi
Fr g

Ol iyy - 5 _Aiaes 4]

ST K 20 eyl kaipe e )
ool = Bke S Sl e Cild S
[ - 6 @yl Sy o oy

(Shri Abdul Ghani Dar then left
the House).

Iﬂri C. M. Poonacha: Mr. Chairman,
Sir, I am grateful to you for having
spared sufficient time for a thorough
and ful] discussion of the railway
budget and the Demands for Grants
that I am about to move. I am also
thankful to the hon. Members for
having spared so much of their time
1o analyse the budget thoroughly and
also to make useful suggestions, which
will naturally receive the most serious
and earnest consideration of the Rail-
‘way Board.

1967-68 7004
Coming to a few general points, my
hon. friend, Shri Lobo Prabhu made
the point that the calculation as, made
by me in assessing shortfall of Rs. 13
crores in traffic receipt was on wrong
premises. I am sorry, he is not here at
the moment. He has gone away with
the impression that the shortfall of Rs,
13 crores relates to this year, Actual-
ly, this has happened last year, which
we have closed recently. So far as
this year is concerned, we have taken
into account an additional traffic of
about 84 million tonnes and proce-
eded to formulate our budget on that
basis. ISt year’s drop has been, as I
mentioned to the Houge earlier, a
phenomenal one, an unusual one, for
the reason that till january end we
had cleared 3.8 million tons of addi-
tional traffic already. But, unfortu-
nately, during the months of Febru-
ary and March, unusually though, we
had, against an anticipation of 1 mil-
lion tonnes of additional traffie, we
had a shortfall of 3/4 million tons
traffic each month. So from 3/8 million
tons of additional traffic which we were
of additiona] trafic which we were
able to carry by the end of January,
there was another shortfall of 1§ mil-
lion tons; therefore, the overall anti-
cipated additions goods traffic of 12
million tons dropped to 2} million tons.
That is how the deficit of 13 crores
of rupees on goods earnings has oc-
cured during last year. This has been
explained in the papers that have
been furnished.

As for this year, without the enm-
hanced fare and freight rates, under
the existing fares and freights, the de-
ficit would have been Rs. 1T crores.
That is what we have said, and it has
been correctly calculated. On  that
basis, the present budget has been
prepared and submitted to the House.
In addition to that, there is the antl-
cipated addition to the working cost
in relation to dearness allowance and
the increase in steel prices. These are
the three elements which have gone to
make the deficit, to create the deficit,
of Rs. 31 crores. So, we have come
with a proposal for a slight revizion
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of the freights and fares to give us
additional eamings to balance this
gap. The point of my hon. friend,
Shri Lobo Prabhu was that there has
been wrong calculation, despite the
fact that there has been increased
goods trafflc. ‘That is not the case.
On the other hand, there has been a
steep shortfall. As such, we closed
last year with a deficit of Rs. 24
crores and this has been adjusted
against the revenue reserves as 1 had
mentioned to the House earlier, We
could not do so this year because the
révenue reserves now stand at a
depleted level of Rs, 35 crores. There-
fore we could not do that and perforce
had to resort to for a slight upward
revision of fares and freight rates.

Now, this year's position is that
there is going to be a raise so far as
dearness allowance is concerned. Hon.
Members may be knowing that the
Gajendragadkar Commission Report
is now under the examination of
eéverybody; it is also being examined
by Government. We anticipated an
additional increase due to enhance-
ment of dearness allowance to the
tune of Rs. 13 crores. But the scheme
of things, as presented by the Gajen-
dragadkar Commission, is such that
during this very year there is likely
to be too increases of dearness allo-
wance, That would increase the
cost on the railways not by Rs. 13
crores but by Rs. 20 crores. That is
going to be the effect of the Gajendra-
gadkar award as it stands today.
That will be its impact and that also
has to be taken into consideration
when we discuss the increase of
freights and fares.

Then, hon. Members are aware that
there are certain other questions. The
Coal Wage Board Report has come
and it js being discussed. I am not
trying to forestal] certain things, but
as it sppeals, every rupee increase
in the price of coal would mean
Re, 1.72 crores so tar as the railways
are concerned.

JUNE 22, 1967
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That way the operational costs are
mounting up. With these things
glaring at wus, naturally, we had
to do something by way of ad-
justments and revisions with a
view to see to some extent that
we could cover the gap. No
doubt, as it stands, the gap would
not be fully covered. Therefore, strict
instructions have been issued to the
Rajlway Board that they will exercise
all care and attention to effect eco-
nomy all round and try to save as
much as possible so that with the
economy that could be effected and
with the additiona] earnings that we
would be making, and alsg hopefully
anticipating some improvement in the
economy of the country, ultimately
things may balance themselves.
That js the hope tha we have.

shri Sonavane: Will the hon. Minis-
fer give us later on as to what eco-
nomy he would effect as a result of
his statement?

Shri C. M. Poonacha: Unfortunately
1 do not have the time. But we will
try on fuel economy. We are now pro-
posing to effect economy  through
various measures. As hon, Members
would be knowing, we are trying to
reduce certain programmes so that we
would be well within our financial re-
sources. These exercises are of
various nature and also continuous. It
would naturally take some time to il-
lustrate by facts and figures to what
extent we have been able to achieve
success; but all the same, the fact is
that the Railway Board and the rail-
ways are now fully conscious of the
fact that utmost economy will have to
be observed and that as long as this
financial difficulty would be exerting
in various shapes and forms, the rail-
wlys will have to observe the maxi-
mum economy, of course not endan-
gering the efficient working of the
raflways.

There has been a reference that the
road transport is competing and that
road transport is taking away much
of our custom. It iz a fact. I have
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explained earlier that road transport
is competing and in the present scheme
of things and in the nature of develop-
ments that we are having, it is but
natural that road transport which has
developed fully its capacity should
take its share in the demand for
traffic. That is happening in almost all
the progressive countries and it need
not surprise us, The fact is that rail-
ways will now have tq take note of this
and improve their operations so that
they do not yield easily to road trans-
port and withstand and face that com-
petition. Probably in that competi-
tion the community, the society will
benefit. The railways will be trying
to do their best, the road transport
will endeavour to do their best and in
that process both the road transport
and the railways will serve the com-
munity better. That would be a good
thing in the overall scheme of things.
If you look into the working of other
Railways, take, for example, the UK.
Railways, they had a proposal to cut
down the length of rail track from
13000 miles to 7,000 miles that is a
reduction of 6,000 miles and later after
certain discussions they have now re-
duced their rail track length from
13,000 miles to 10,000 miles because
the road competition has been such
that certain sections of the railways
in UK. are not working on profit—
they are losing, as such they them-
selves have rerduced their track length
ofrm 13,000 miles to 10,000 miles. This
is p thing which is inherent in certain
aspects of development and, probably,
indications are now being experienced
in our country also in this regard. This
is a gign that our country also is
marching in the direction of all round
development. Therefore, I am not very
much surprised by this competition,
it should be a lesson to the Railways
to improve their efficiency and we
have already taken certain steps in
this regard.

19 hrs,

We have introduced, as a pilot
scheme, what is known as the con-
tainer transport service between
Bombay and Ahmedabad and there
is a proposal to extend it between

886 (Ai) LSD—I11.
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Bombay ang Delhi, The experiment

se far has proved to be promising

and, if this proves successful | think,

we will be able to give better service

to the people by introducing this con-

tainer transport service by which we

will be able to render door-to-door

delivery service.

Another important point raised has
been with regard to the Railway
Board. Tke hon. Members have said
that there is no necessity to have the
Railway Board. Perhaps, if they had
examined the question a bit more
carxfuiiy, they would have come to
different  conclusion. What is the
Railway Board? The Railway Board
is a lechnical body with top mana-
gerial capacity. It is 3 management-
cum-technical body which not only
controls the working of the Railways
but deals with management and
secretariat work. Supposing, there is
no Railway Board, there will have to
be a bodv of genior officers as in any
other Ministry. [ was wondering as
to what special point or .advantage
they were trying to argue by saying
that the Railway Board was super-
fluous and need not be there.

The Railways account almost for
one-third of the total working expen-
ses of the Government of India, about
Rs. 1,400 crores, and so n2cessary con-
trols. administrative, financial, welfare,
technical and scientific, will have to
be cxercised and for these purposes,
a sct-up js necessary. That set-up
today consists of technocrats, instead
of civilians, who have grown with the
Railways. who know every inch of the
working of the railways. That is »a
more comoetent and efficient set-up to
hand!» the work. Of course, others
havs a different opinion. But the fact
ig that this management-cum-techni.
cal body is the most competent body
to run a concern lke the Railways.

This is the pattern in other countries
of the world,. The hon. Members
would be interested to know that,
quite recently, the British Govern-
ment had adopted the Rallway Boaro
pattern—it is about three years or so
—and they have set up a Ruailway
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Board to control and work the UK.
Railway system,
So, let us not go away with the

idea that this is something which is
not rational, which is not efficient, and
which is not quite fitting to the pa-
ttern of administrative systems that
we have in our country.

Am hon. Mem" = What about the
States”

Shri C. M. Poonricha: In the States,
the Railwayg are privately owned.
There is only a smal] sector which is
owned by the Government. Therefore,
there is g difference betweep the
United Stafes and our country. In UK,
it is owned by the Government and it
is run by the Government. Now they
have changed over tg the pattern of
Railway Board, i.e.. management-
cum-technical board. This pattern
has stood the test of time and has
done well, any suggestion in the dire-
ction of improving its efficiency should
of course, be considered. But to say
that it is redundant and superfluous
would not apeal to reason because
such a body would be essential in any
case. They are not only attending to
the techical side of the work but they
are also doing the administrative work
alongside. T feel that it is economical
in itself to have a body, a set-up of
the type of Railway Board. (Inter-
ruptions).

ofi MEGAMT : ¥qr W Y TF
LRI Ll F

Shri C. M. Poonacha: Some spe-
cific points have been raised by my
hon. friends. My hon. friend, Mr. Ten-
neti Viswanatham, made some points
with regard tg works connected with
Waltair Station and Bezwada Rail-
way Station. My hon. friend, Mr.
Thirumala Rao, also raised one or two
points and several others also made
suggestions in respect of new lines,
improvement to certain sectors, in-
creasig passenger amenities and things
like that

JUNE 22,
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So far as Waltair Station is con-
cerned, I may inform my hon, friend
that the work will be completed as
has been programmed; there will pe
reduction in the programme of work;
nothing will be altered, whatever has
been sanctioned will be completed,

So far as Bezwada Station ig con-
cerned, my hon, friend was telling us
that the Bezwada Station was one of
the oldest ones or something which had
not received any attention, To my
konwledge, Bezwada Station hag the
second largest platform in India; it is
one mile long. We have also got
Waiting Hall and all other amenities.
That Station is receiving all the at-
tention that jt should and I am sur-
prised why my hon, friend Mr. Tenneti
Viswanatham. ... ..

Shri Tenneti Viswanatham (Visa-
khapatnam): There is not even a de-
cent Waiting Room, let alone the Third
Class passengers, even for the First
Class passengers, I would invite the
Railway Board Members to visit that
place. (Interruptions).

Shri C. M, Poonacha: There are S0
many things we want, My hon, friends
from Kerala were saying certain
things.., ., (Interruptions).

Mr. Chatrman: Order, order. The
Minister should not be disturbed like
this,

Shri C. M. Poonacha: There have
been severa] suggestiong from my hon
friends from Kerala, Bihar, Punjab,
Assam, Rajasthan, and Madhya Pra-
desh and all these suggestions will be
carefully examined and we will cer-
tainly try to do our best, But all the
same, the hon. Members will share
the view with me that the financial
resources and the scope of the Fourth-
Five-Year-Plan programmes will have
to be such as to enable the Railways
to consider to the extent possible the
various suggestions that the hon. mem-
bers have put forth before this House.
(Interruptions),
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Shri K. N, Tiwary: What albout doc-
tors?

Shri J. H. Pate]l: Let the Minister say
something about Karnatak from where
he comes,

Shri Rajaram (Salem): He is from
Coorg and not from Karnatak,

Shrj C. M. Poonacha: My senior col-
league on my right, Mr. D. N, Tiwary.
is mentioned that certain circulars
which are being jssued from time to
time are not given effect to and that
they remain on paper ang no action
seemg to have been taken on them.
I will certainly take up this matter. I
have made a note of it. All circulars
issued by the Railway Board are cir-
culars for necessary action and not
for being left over on the files. 1
shal] personally take up the matter
and see that in regard to such circu-
lars nesessary action is taken,

Shri K. N. Tiwary: What about rail-
way doctors?

Shri C. M. Poonacha; My hon, friend
shri K, N. Tiwary hag referred to
railway doctors. So far as the medi-
cal serviceg are concerned, to the ex-
tent possible, we have brought them
on a par with the CHS scheme, but it
15: only In connection with the licen-
tiates, a small number of them that
there i3 gome difficulty. We are cur-
rently looking into these mattery and
we shall see how best we cap volve
thig problem. But that could not be
very different from what the CHS
pattern has given us. We shall, in con-
formity with what has been done by
the Health Ministry for CHS doctors.
examine the specific problems to the

The House has had to sit for longer
hours in connection with these De-
mands, and I do not have much time
to cover the varioug pointg that have
been made. Some of the points men-
tioned in the course of the general gls-
cussion have been repeated during the
discussion on these Demmands also,

ASADHA 1, 1889 (SAKA)
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I shall certainly look into all the
proposals that have been’ made and
we shal] also try to inform hon. Mem-

bers of the action taken on some of

the more important suggestions made
by them.

With these words, I would request
the House to grant these Demands,

Mr. Chairman: I shall now put all
the cut motiong together to vote,

All the cut Motions were put and
negatived

Mr. Chairman: I shall now put all
the Demands together to vote......

Shri Tenneti Viswanatham: On a
point of order, Each Demand has to
be put separately, I think the rules
are very clear on this point.

Mr. Chairman: The question is:

“That the respective gums not
exceeding the amounts shown [n
the fourth column of the Order
Paper be granted to the President,
to complete the sums necesgsary to
defray the chargeg that will come
in course of payment during the
vear ending the 31st day of March,
1988, in respect of the following

Demands entered in the second
colump thereof—
Demands Nos. 1 to 11, 11A,

12 to 18 ang 20.",
The motion was adopted.

——

[The motions for Demands for Grants
(Railways) which were adopted by
the Lok Sabha, are reproduced
below—Ed.]

Demanp No. 1—Ramway Boamp

“That a sum not exceeding
Rs. 8598,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Rallway Board'”
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Demano No, 2—Miscrruaneous Ex- necessary to defray the charges

PENDITURE

“That a sym not exceeding
Rs. 3,06,26,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3Ist day of March, 1068, in
respect of ‘Miscellaneous Expen-
diture'”

Dguurn No. 3—PAyMmEnTs T0 WoORKED

LINES AND OTHERS

“That a sum not exceeding
Rs. 2496000 be granted to the
President to ecomplete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Payments to Worked
Lines and others'"

Depaanp No. 4—WoORKING EXPENSES-

ADMINISTRATION

“That a sum not exceeding
Rs. 44,63,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1068 in
respect of ‘Working Expenses-Ad-
ministration”.”

DemanNp No. 5—WORKING EXPENSES-

REPAIRS AND MAINTENANCE

“That a sum not exceeding
Rs. 1,41,51,75,000 be granted to the
' Ptesident to complete the sum
‘ necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1988, in
respect of “Working Expenses-Re-
pairs and Maintenance'.”

Drmasp No. 6—WoORKING ExpENSEs-

OPERATING STAFF

" “That a sum not exceeding
Ra. 91,46,16,000 be granted to the
President to complete the sum

Draanp No.

which will come in course of
payment during the year ending
the 81st day of March, 1968, in
respect of ‘Working Expenses-Ope-
rating Staff".”

Demanp No. T—WORKING EXPENSEs-

OrperaTiON (FUEL)

“That a sum not exceeding
Rs. 88,45,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses-Ope-
ration (Fuel)'”

Demanp No. 8—WoORKING EXPENSES-
OPERATION OTHER THAN STAFF AND FurL

“That a sum not exceeding
Rs. 25,2441,000 be granted to the
President to complete the sum
necessary fo defray the charges
which will come in course of
rayment during the year en-i
the 31st day of March, 1968, in
respec. of ‘Working Expcnses-Ope-
ration other than Staff and Fuel'”

9-—WOoRKING EXPENSES-
MiscELLANEOUs EXPENSES

“That a sum not exceeding
Rs. 21,39,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment durinz the yean ending
the 81st day of March 1968, in
respect of “‘Working Expenses-Mis-
cellaneous Expenses’.”

Demanp No. 10—WoRrkING ExrEnses-

STAFF WELFARE

“That a sum not exceeding
Rs. 15,37,76,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1988, in
respect of ‘Working Expenses-
Staff Welfare'"”
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Demanp No. 11—-WoORKING ExPENSES-
APPROPRIATION TO DeprEcIATION Re-

which will come in course of

sERVE FUuND

“That a sim not exceeding
Rs. 71,99,98,000 be granted to the
Vresicent to complete the sum
1ees:ary to lefray the cha:g’s
which will ¢/me in course of
yayment during the year ending
the 3 st dav «f March, 1968, in
1espett of ‘Wor king Expenses-Ap-
propr.ation to Depreciation Re-
serve Fund'”

Demanp No. 11-A—Workine Ex-
PENSES-APPROPIIATION TO PENBION

Funp

“That a sum not exceeding
Rs. 10,03,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1868, in
respect of ‘Working Expenses-Ap-
propriation to Pension Fund'.”

Demanp No, 12—DivipENp To GENERAL

REVENUES

“That a sum not exceeding
Rs. 1,35,55,86,000 be granted to the
President to complete the sum
necessary to defray the charg:s
which will come in course of
payment during the year ending
the 31st day of March 10868, in
respect of ‘Dividend to General
Revenues'.”

Dxmanp No, 13—Open Linek Works

(ReveNur)

“That = sum not exceeding
Rs 750,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Open Line Works (Re-
venue)'”

DemAND No. 14—CoONsTRUCTION oOF

New Loveg
“That a sum nst exceeding
Rs, 25,34,18,000 be granted to the
President to complete the sum
nezesary to defriy the e¢ha g's

payment during the yesr ending
the 31st day of March, 1968, in
respaet of ‘Constructiocn of New
Lines'"”

Dzntanp MNo. 15—CpeN L Works-

Carir:pr, DeprrciaTioN RESERVE FuNp
AND DeviLorMENT FunD

“That a sum not exceeding
Rs. 3,57.79,33,000 be grani:d to the
President to ¢ mplete the sum
necescary to defray the charges
which will ¢cme in course of
payment during the year ending
the 31st day cf March, 10868, in
respect of ‘Open Line Works-Capi-
tal, Depreciation Reserve Fund
and Development Fund'”

DeEMAND No, 16—PENSIONARY CHARGES-

Pension Funp

“That a sum not exceeding
Rs. 2,753R,000 be granted to the
President to complete the sum
neccs:ary to defray the chargre
which will come in course of
payment during the year ending
the 31st dar cf March, 1968, in
respect of ‘Pensionary Charges-
Pension Fund'.”

PeMAND No. 17—REpAYMENT OF LoANs

FROM GENIRAL REVENUEs FUND AND
INTEREST THEREON-DrvELOPMENT FunD

“That a sum not exceeding
Rs. 41,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1068, in
respect of ‘Repayment of loans
from General Revenues and inter-
est thereon-Development Fund'.”

Demanp No. 1B—APPROPRIATION TO

DeveropmeENT FunD

“That a sum not exceeding
Rs. 1,27,75,000 be granted to the
President to complete the sum
necessary to defray the cha g =
which will ecome in course of
payment during the year ending
the 31st dav of March, 1868, in
respect of ‘Appropriation tn Deve-
lopment Fund'™
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DzagAnp No. 20— WITHDRAWAL - FROM
. Revinue Rismmve Funp

“That a sum not exceeding
Rs. 2,05,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Withdrawal from Re-
venue Reserve Fund'”

19.14 hrs.

APPROPRIATION (RAILWAYS) NO.
3 BILL,* 1967

The Minister of Railways (Shri C.
M. Poonacha): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consolidated
Fund of India for the service of the
finzncial year 1247-68 for the purposes
* "lailwavs.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fung of India for the service of
the financial year 1867-88 for the
purposes -of Railways."

The motion wag adopted.
Shri C, M. Poomacha: I introduce**
the- Bill
Shri C. M. Poonacha: 1 beg to
moyet:

“*Tgat: the Bill to authorise pay-
ment and apnropriation of certain
aume; fr m 2! out of the Con-
colidated Fund of India for the
gervic2 of the financial year 1967-
‘88 for the purposes of Railways,
be taken into consideration"”.

Mr, Chalyman: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain

sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1967-
68 for the purposes of Railways,
be taken into consideration”.

The motion wag adonted.
Mr, Chairman: The question is:
“That cluuses 2 and 3 and the
Schedule stand part of the Bill”,
The motion wag adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1- (Short title)
Amendment made:

“Page 1, lines 8 and 4,—for
“Appropriation (Railways) No. 8
Act, 1967", substitute—"Appropria-
tion (Railways) No 2 Act, 1967".

(Shri C. M. Poonacha).

Shri C. M. Poonacha: This is g con-
s*quential amendment.

..Mr. Chairman: The questicn is:

“That clause 1 as
stand part of the Bill”.

The motion was adopted.

Clause 1, as amended, was added to the
Bill,

The Enacting: Formula and the Tifle
- Jwere added to the Bill.

Shri C. M. Poonacha: ] beg to move:

“That the Bill, as amended, be
passed”,

..Mr. Chairman: The question is:

_“That the Bi)l, as amended, be
prssed”.

-The. motion was adopted,.

——

amended,

19.18 hrs,

The Lok Sabha then adjourned till
Eleven of the clock on Friday, June
28, 1967/Asadha 2, 1889 (Saka).

*Published in Gazette of India, Extraordinary, Part II, section 2, dated

22-6-1967.
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**Introduced with the recommendation of the President
t{Moved with the recommendation of the President.



